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 (Balaghat).

 Ghare,  Shri  A.  ४.  (Jalna).

 Ghodasar,  Thakor  Shri  Fatehsinhji
 Ratansinhji  (Kaira).

 Ghosal,  Shri  Aurobindo  (Uluberia).

 Ghose,  Shri  Bimal  Coomar  (Barrack-
 pore).

 Ghose,  Shri  Subiman  (Burdwan).

 Ghosh,  Shri  Atulya  (Asansol).

 Ghosh,  Shri  Mohindra  Kumsr  (Jam-
 shedpur).

 Ghosh,  Shri  N.  R.  (Cooch-Bihar).

 Godsora,  Shr:  Sambhu  Charan  (Singh-
 bhum—Reserved—Sch.  Tribes).

 Gohain,  Shri  Chowkhamoon  (Nomi-
 nated—Assam  Tribal  Areas).

 Gobokar,  Dr.  Deorao  Yeshwantrac
 (  Yeotmal).

 Gopalan,  Shri
 (Kasergod}.

 Ayillath  Kuettieri



 G—contd.  *

 Goray,  Shri  Narayan  Ganesh  (Poona).

 Gounder,  Shri  WN.  P.  Shanmugha
 (Tindivanam).

 Gounder,  Shri  A.  Doraiswami  (Tiru-
 ppatiur).

 Gounder,  Shri
 (Karur).

 Govind  Das,  Seth  (Jabalpur).

 Guha,  Shri  Arun  Chandra  (Barasat).

 Gupta,  Shri  Chheda  Lal  (Hardoi).

 Gupta,  Shri  Ram  Krishan  (Mahendra-
 garh).

 Shri  Sadhan  Chandra
 (Calcutta-East)

 K.  =  Periaswami

 |

 Hajarnavis,  Shri  Ramchandra
 _  Martand  (Bhandara).

 Halder,  Shri  Kansari  (Diamond
 Harbour—Reserved-Sch.  Castes).

 Harvani,  Shri  Ansar  (Fatehpur).

 Hansda,  Shri  Subodh  (Midnapur—
 Reserved—Sch.  Tribes).

 Hathi,  Shri  Jaisukhlal  Shanker  Lal
 (Halar).

 Hazarika,  Shri
 (Dibrugarh).

 Heda,  Shri  H.  C.  (Nizamabad).

 Hem  Raj,  Shri  (Kangra).

 Hukam  Singh,  Sarder  (Bhatinda).

 Hynniewta,  Shri  Hoover  (Autono-
 mous  Districts—Reserved—Sch.
 Tribes).

 Jogendra  Nath

 Imam,  Shri  Mohammed  (Chitaldrug).

 Iqbal  Singh,  Sardar  (Ferozepur).

 Tyer,  Shri  8.  Easwara  (Trivandrum).

 a

 Sughav,  1. ह  Yadav  Narayan
 (Malegaon).

 Jegjivan  Ram,  Shri
 Reserved—Sch.  Castes).

 Juin,  Shri  Ajit  Prasad  (Saharanpury.
 Juin,  Shri  Mool  Chand  (Kaithal).

 Jeipal  Singh,  Shri  (Ranchi  Weet—
 Reserved—Sch.  Tribes).

 Jangde,  Shri  Resham  Lal  (Bilaspur).
 Jedhe,  Shri  Keshavrao  Marutirse

 (Baramati).

 Jena,  Shri  Kanhu  Charan  (Balasore—
 Reserved—Sch.  Castes).

 Thulan  Sinha,  Shri  (Siwany.

 Jhunjhunwala,  Shri  Banarsi  Prasad
 (Bhakalpur).

 Jinachandran,  Shri  M.  K.  (Telli-
 chery).

 Jogendra  Sen,  Shri  (Mandi).

 Jogendra  Singh,  Sardar  (Bahraich).

 Joshi,  Shri  Anand  Chandra  (Shahdol).

 Joghi,  Shri  Liladhar  (Shajapur).
 Joshi,  Shrimati  Subhadra  (Ambala).

 Jyotishi,  Pandit  Jwala  Prasad  (Sagar).

 (Sasavam—

 Kauka  Singh,  Shri  (Azamgarh).

 Kama)  Singh,  Shri  (Buxar)

 Kamble,  Dr.  Devrao  Namdevrao
 Pathrikar  (Nanded—Reserved—
 Sch.  Castes).

 Kamble,  Shri  Bapu  Chandrasen
 (Kopargaon).

 Kanakasabai,  Shri  R.  Pilla:  (Chidam-
 baram).

 Kanungo,  Shri  Nityanand  (Cuttack).

 Kar,  Shri  Prabhat  (Hooghly).

 Karmarkar,  Shri  D.  P.  (Dharwar‘
 North).



 contd,

 Kaerni  Singhji,  Shri  (Bikaner).

 Kaesliwal,  Shri  Nemi  Chandra
 {Koteh).

 KMat‘i,  Shri  D.  A.  (Chikodi).

 Asya),  Shri  Paresh  Nath  (Basithat—
 Reserved—Sch,  Castes).

 Kedaria,  Shri  Chhaganla!  Madaribhat
 (Mandvi--Reserved-—Sch.  Tribes).

 Keshar  Kumari,  Shrimat!  (Raipur—
 Reserved—Sch  Tr.bes).

 Keshava,  Shri  N.  (Bangalore  City).

 Keskar,  Dr.  B,  V.  (Musafirkhana).

 Khaditker,  Shri  Raghunath  Keshav
 (Ahmednagar).

 wala,  Shri  Kanhaiyalal  (Indore).
 Shri  Osman  Ali  (Kurnool)

 Khan,  Shri  Sadath  Ali  (Warangal)

 Khan,  Shr:  Shahnawaz  (Meerut)

 Khedkar,  Dr.  Gopalrao  Bajirao
 (Akola).

 Khimji,  Shm  Bhawanyi  R.  (Kutch)
 Kauda  Buksh,  Shr  Muhoimmed

 (Murshidabad).

 Khwaja,  Shri  Jamal  (Aligarh.

 Kiledar,  Shri  R  8  (Hoshangahad).

 fils  aya,  Shn  Surt:  (Bastar—Reserv-
 ed—Sch  Tribes)

 Kodiyanu,  Shri  P.  K.  (Quilon--Reserv-
 ed—-Sch  Castes)

 Koratkar,  Shr  Vinayak  Bao  K
 {  Hyderabad).

 Kototi,  Shri  L'ladhar  (Nowgong)

 Kaettukapally,  Shri  George  Thomas
 (Moovattupuzha).

 Kripalani,  Acharya  J.  B.  (Sitamuarhi).

 Kripalam,  Shrimati  Sucheta  (New

 Emshm,  Shr,  Mk.  (Karimnagar—
 Reserved——Sch.  Castes).

 w

 K—contd,
 Krishna  Chandra,  Shri  (Jaleshvar).

 Krishna  Rao,  Shri  Mandali  Venketa
 (Masulipstnam).

 Krishnaieh,  Shri  D.  Balarama  (Gudi-
 vada).

 Krishnamachari,  Shri  T.  T,  (Madras
 South)

 Krishnappa,  Shri  M.  द  (Tumkur).

 Knshnaswamy,  Dr.  A.  (Chingleput).

 Kumaran,  Shri  M  K  (Chiraymkil)

 Kumbhar,  Shri  Banamal:  (Samhbal-
 pur—Reserved—Sch  Castes,

 Kunhan,  Shn  P.  (Palghat—Reserved—
 Sch  Castes).

 Kureel,  Shri  Baij  Nath  (Ree  Bareli—
 Reserved—Sch.  Castes)

 L

 Lachhi  Ram,  Shri
 Reserved-—Sch.  Custes).

 Lachman  Smgh,  Shm  (Nominated—
 Andaman  and  Nicobar  Islands)

 Lahin,  Shri  Jitendra  Nath  (Seram-
 pore),

 Laskar,  Shn  N:baran  Chandra
 (Cachar—Reserved—Sch,  Castes).

 Laxm  Bai,  Shrimat:  Sangam  :Vicara-
 bad)

 (Hamirpur—

 Mafida  Ahmed,  Shrimat:  (Jorhat)

 Mahagaonkar,  Shr  Bhausahed  Rao
 Saheb  (Kolhapur).

 Mahan‘y,  Shr:  Surendra  (Dhenkanal).
 Mahendra  Pratap,  Raya  (Mathura).

 Maiti,  Shri  Nikunja  Buham  (Ghatal).

 Majhi,  Shri  Ram  Chandra  (Mayur-
 bhanj—-Reserved—Sch.  Tribes).

 Majithia,  Sardar  Surjit  Singh  (Tarn-
 Taran).



 M—Contd,

 Malaviya,  Pandit  Govind  (Sultanpur).

 Maleviya,  Shri  Keshava  Deva  (Basti).
 Mathotra,  Shri  Indernt  La)  i  Jammu

 and  Kashmir)
 Malliah,  Shri  U.  Srinivasa  (Udipi).
 Malvia,  Shri  Kanhaiyalal  Bherulal

 (Shajapur—Reserved—Sch.  Castes).
 Malviya,  Shri  Motilal  (Khajuraho—

 Reserved—Sch  Castes).
 Manaen,  Shri  T.  (Darjeeling).

 Manay,  Shri  Gopal  Kaluji  (Bombay
 City  Central—Reserved—Scheduled
 Castes).

 Mandal,  Dr.  Pashupati
 Reserved—Sch,  Castes)

 Mandal,  Shr  Jailal  (Khagaria).

 Maniyangadan,  Shri  Mathew  (Kotta-
 yam)

 Manjula  Debi,  Shrimati  (Goalpara)

 Masam,  Shr  M.  R.  (Ranchi—Kast).

 (Bankura-—

 Masuriya  Din,  Shri  (Phulpur—
 Reserved—Sch  Castes)

 Matera,  Shn  Laxman  Mahadu
 (Thana—Reserved—Sch  Tribes)

 Mathur,  Shri  Hansh  Chandra  (Pal)

 Mathur,  Shri  Mathura  Das  (Nagaur)

 Matin,  Qazi  s.  A.  (Giridih).

 Mehd:,  Shr:  Syed  Ahmed  (Rampur)

 Mehta,  Shri  Axzhok  (Muzaffarpur)

 Mehta,  Shri  SBalwantray  Gopalji
 (Gohilwad).

 Mehta,  Shri  Jaswant  Rai  (Jodhpur)

 Mehta,  Shrimati  Krishna  (Jammu  and
 Kashmir)

 Melkote,  Dr  G.  8,  (Eaichur).

 Menon,  Dr  K.  8,  (Badagara).

 Menon,  Shri  ्  K.  Krishna  (Bombay
 City  North),

 @fenon,  Shri  T.  C  Narayanankutty
 (Mukandapuram)

 M—Contd.

 Minimata,  Shrimat]  Agamadas  Guru
 (Baloda  Bazar—Reserved--Gch,
 Castes).

 Mishra,  Shri  Bibhuti  (Bagaha),

 Mishra,  Shri  Lalit  Narayan  (Saharen).

 Mishra,  Shri  Mathura  Prasad  (Begu-
 sarai)

 Mishra,  Shri  Shyam  Nandan  (Jal
 nagar).

 Misra,  Shri  Bhagwan  Din  (Kaisar-
 ganj)

 Misra,  Shri  Raghubar  Dayal  (Buland-
 shahr)

 Misra,  Shri  Raja  Ram  (Falzabad).
 tg

 Mohammad  Akbar,  Sheikh  (Jammu
 and  Kashmir).

 Mohan  Swaroop,  Shri  (Pilibhit).

 Mohideen,  Shri  M  Gulam  (Dindigul)

 Mohiuddin,  Shri  Ahmed  (Secundera-
 bad)

 Morirka,  Shm  Radheshyam  Kam-
 kumar  (Jhunyhunu)

 Mure,  Shri  Jayawant  Ghanshyam
 (Sholapur)

 Mukerjee,  Shri  Hirendra  Nath
 (Cal-: cutta-—Central}

 Mullick,  Shri  Baishnay  Charan  (Ken-
 drapara—Reserved—Sch.  Castes)

 Munnamy,  Shri  N  R  (Vellore).

 Murmu,  Shr:  Paika  (Rajmahal—Re-
 served—Sch.  Tribes).

 Murthy,  Shr  8  8  (Kakinace—
 Reserved—Sch  Castes)

 Murty,  Shri  M.  8,  (Golugonda).

 Musafir,  Gian:  Gurmukh  Simgh
 (Amritsar).

 Muthukrishnan,  Shri  M.  (Vellore—
 Reserved—Sch.  Castes)



 Nader,  Shri  P.  Thanulmgam  (Nagar-
 coil).

 Naidu,  Shri  R.  Govindarajalu  (Tiru-
 vallur).

 Naidu,  Shri  दी  D.  Muthukumara-
 sam:  (Cuddalore).

 Nair,  Shri  C.  Krishnan  (Outer  Dethi)

 Nair,  Shr:  K.  P.  Kutt:krishnan
 (Kozhikode).

 Nair,  Shr  P.  K.  Vasudevan  (Thiru-
 vella)

 Naldurgkar,  Shri  Venketrao  Srini-
 wasrao  (Osmanabad)

 Nallakoya,  Shri  Koyilat  (Nominated—
 Laccadive,  Minicoy  and  Amundive
 Islands).

 Nanda,  Shri  Gulzarilal  (Sabarkantha).

 Nanjapp3,  Shri  C  (Nilgiris)

 Naraindin,  Shri  (Shahj)ahanpur—
 Rcserved—Sch.  Castes}

 Narasimhan  Shri  0  हू  (Krishnagiri)

 Narayanasamy.  Shri  R  {Periyaku-
 lam)

 Naskar,  Shri  Purnendu  Sekhar  (Dha-
 mond  Harbour)

 Nath  Pai,  Shr:  (Rajapur)
 Nathwani,  Shri  Narendrabha:  P

 {Sorath)

 Nayak,  Shri  Mohan
 Reserved—Sch  Castes)

 Nayar,  Dr  Susila  ¢Jhansi)
 Nayar,  Shri  V  P.  (Quilon)
 Negi,  Shri  Nek  Ram

 Reserved—Sch  Castes)
 Nehru,  Shri  Jawaharlal  (Phulpur)
 Nehru,  Shnmat:  Uma  (Sitapur)
 Neswi,  Shri  T.  R  (Dharwar  South)

 0

 Onker  Lal,  Shri  (Kotah—Reserved—
 Sch.  Castes).

 Oza,  Shri  Ghanshyam  Lal  (Zalawad).

 (Ganjam—

 (Mahasu—

 (wit)

 P

 Padalu,  Shr:  Kankipati  Veeranna
 (Golugonda—Reserved—Sch  Tri-

 bes).

 Padam  Dev,  Shri  (Chamba).

 Pahadia,  Shri  Jagan  Nath  Prasad
 ‘Sawai  Madhopur-—Reserved—~Sch
 Castes).

 Palamyandi,  Shri  M  (Perambalur)

 Palchoudhuri,  Shrimat:  Tla  (Naba-
 dwip)

 Pande.  Shri  C  D  (Nain  Tal)

 Pandey,  Shri  Kashi  Nath  (Hata)

 Pp,  dey,  Shm  Saijyu  (Rasra)

 Karolee Pangarkar,  Shri:  Nagorao
 (Parbhani)

 Pamgrahi.  Shri  Chintamani

 Panna  Lal  Shri
 ed—Sch  Castes).

 Parmar  Shri  Deenabandhu  (Udaipur—
 Reserved—Sch.  Tribes).

 Parmar,  Shri  Karsandas  Ukabhai
 (Ahmedabad—Reserved—Sch  Cas-
 tes)

 Parulckar.  Shri

 (Puri).

 {  Faizabad—Reserv-

 Shamrao  Vishnu
 (Thana)

 Parvathh  Krishnan.  Shrimat»  M.
 tCuimbatore)

 Patel,  Shri  Nanubha:  Nichhabhai
 (Bulsar—Reserved—Sch  Tribes)

 Patel,  Shri  Purushottamdas  R  (Meh-
 sana)

 Patel,  Shri  Rajeshwar  (Hajipur)

 Patel,  Sushri  Maniben  Vallabhabhai
 (Anand).

 Pail,  Shr  Balasaheb  (Miraj)

 Paul,  Shri  Nana  (Satara)

 Patil,  Shr:  R.  D.  (Bhir).

 Paul  Shri  S.  K.  (Bombay  City
 South).



 P—contd.

 Pati,  Shri  Uttamrao  Laxman
 (Dhulia).

 Patnaik,  Shri  Uma  Charan  (Ganjam).
 Pattabhi  Raman,  Shri  C.  ्  (Kumba-

 konam).

 Pillai,  Shri  8.  0.  0,  Anthony  {Madras
 North).

 Pillai,  Shri  P.  T.  Thanu  (Tirunelveli).
 Pocker  Sahib,  Shri  B.  (Banjeri).

 Prabhakar,  Shri  Naval  (Outer  Delhi—
 Reserved—Sch.  Castes).

 Pragi  Lal,  Shri  (Sitapur—Reserv-
 e8-—Sch..  Castes}.

 Prasad,  Shri  Mahadeo  (Gorakhpur—
 Reserved—Sch.  Castes).

 Prodhan,  Shri  Bijaya  Chandrasingh
 (Kalahandi—Reserved—Sch.  Tribes)

 Pannoose,  Shri  P.  T.  (Ambalapuzha}

 Radha  Mohan  Singh,  Shri  (Ballia).

 Radha  Raman,  Shri  (Chandni  Chowk).

 Raghubir  Sahai,  Shri  (Budaun).

 Raghanath  Singh,  Shri  (Varanasi).

 Raghunath  Singhji,  Shri  (Barmer).

 Raghuramaiah,  Shri  Kotha  (Guntur).

 Rahman,  Shri  M.  Hifzur  (Amroha).

 Rai,  Shri  Khushwagqt  (Kheri).

 Raj  Bahadur,  Shri  (Bharatpur),

 Rajendra  Singh,  Shri  (Chapra).

 Rajah,  Shri  Devanapalli  (Nalgonda—
 Reserved—sch.  Castes).

 Raju,  Shri  D.  S.  (Rajahmundry).

 Raju,  Shri  Vijayarama  Gajapath!
 (Visakhapatnam).

 Rajyalaxmi,  Shrimati  Lalita  (Harari-
 bagh).

 Ram  Garib,  Shri  (Basti—Reserved-~
 Sch.  Castes).

 (सा)

 B—antd,

 Ram  Saran,  Shri  (Moradabad).

 Ram  Shankar  Lal,  Shri  (Domariagan})

 Rem  Subhag  Singh,  Dr.  (Sasaram).

 Ramakrishnan,  Shri  Peelamedu  Ran-
 gaswamy  Naidu  (Pollachi).

 Ramam,  Shri  Uddaraju  (Narasapur).
 Ramanand  Shastr],  Swami  (Bara-

 banki—Reserved—Sch.  Castes).

 Ramananda  Tirtha,  Swami  (Auranga-
 bad).

 Rama  wamy,  Shrj  S.  V,  (Salem).

 Famnswamy,  Bor  A.  3S.  (bide:
 palayam).

 Ramaswamy,  Shri  Puli  (Mahbub-
 nagar—Reserved—-Sch.  Castes).

 Ramaul,  Shri  S  N.  (Mahasu).

 Rameshwar  Rao,  Shri  J.  (Mahbub-
 nagar),

 Hampure,  Shri  Mahadevappa  Y,
 (Gulbarga)

 Banbir  Singh,  Ch  (Rohtak).

 Fane  Shi:
 (Buldana).

 fianga,  Shri  N.  G.  (Tenali).

 Hangarao,  Shri  M  Sri  (Karimnagar).

 Hao,  Shri  B,  Rajagopala  (Srikaku-
 lam).

 fiao,  Shri  Devulapalli  Venkateswar
 «(Nalgonda).

 fiao,  Shri  Etikala  Madhusudan  (Mah-
 bubabad).

 ftao,  Shri  P.  Hanmanth  (Medak).

 frao,  Shri,R.  Jagannath  (Koraput)

 fiao,  Shri  T.  8  Vittal  (Khammam).

 faut,  Shr  Bhola  (Champaran-—
 Reserved—Sch.  Castes).

 faut,  Shri
 (Kolaba).

 fiay,  Shrimati  Renuka  (Maida)

 Shivram  Rango

 Rajaram  Balkrishna



 B—contd.

 =
 Shri  Chogireddy  Bali  (Marta-

 pur).

 Reddy,  Bhri  K.  C.  (Kolar)

 Reddy,  Shri  R.  Lakshmi  Narasa  (Nel-
 |  lore).

 Reddy,  Shri  R.  Narapa  (Ongole).

 Reddy,  Shri  T.  Nagi  (Anantapur).

 Reddy,  Shri  EK.  द  Ramakrishna
 (Hindupur).

 Reddy,  Shri  T.  N.  Vishwanatha
 (Rajampet).

 Reddy,  Shri  Vutukuru  Rami  (Cudda-
 pah).

 Roy,  Shri  Biren
 West).

 Roy,  Shri  Bishwanath  (Salempur).

 Rungsung  Suisa,  Shri  (Outer  Mani-
 pur—Reserved—Sch,  Castes).

 Rup  Narain,  Shri  (Mirzapur—Re-
 served—Sch.  Castes).

 {Caleutta—South

 s

 Sadhu  Ram,  Shri  (Jullundur—Re-
 served—Sch  Castes).

 Sahodrabai  Ra:  Shrimati
 Reserved—Sch  Castes).

 lsahu,  Shri  Bhagabat  (Balasore).

 Sahu,  Shri  Rameshwar  (Darbhanga—
 Reserved—Sch,  Castes),

 Saigal,  Sardar  Amar  Singh  (Janigir).

 Saksena,  Shri  Shibban  Lai  (Mahara}-
 ganj).

 Salunke,  Shri  Balasaheb  (Khed;.

 Samanta,  Shri  Satis  Chandra
 (Tamluk).

 Samantsinhar,  Dr.  N.  C.  (Bhubanes-
 war).

 .Sambandam,  Shri  K.  R.  (Nagapat-
 tinam).

 Sampath,  Shri  है.  प्‌,  K.  (Namakkal).

 (Sugar—

 (x)

 8  —contd,

 Sanganna,  Shri  Toyaka  (Koraput—-
 Reserved—Sch.  Tribes).

 Senkarapandian,  Shri  M.  (Tenkasi).

 Sardar,  Shri  Bholi  (Saharsa—Reserv-
 ed—Sch.  Castes).

 Sarhadi,  Shri  Ajit  Singh  (Ludhiana)

 Satish  Chandra,  Shri  (Bareilly).

 Satyabhama  Devi,  Shrimati  (Nawada)

 Satyanarayana,  Shri  Biddika  (Par-  |
 vathipuram—Reserved—Sch.  Trib-
 es).

 Scindia,  Shrimati  Vijaya  Raje  (Guna,.

 Selku,  Shri  Mardi  (West  Dinajpur—
 Reserved—Sch.  Tribes).

 Sen,  Shri  Asoke  Kumar  (Calcutta—
 North-West).

 Sen,  Shri  Phani  Gopal  (Purnea).

 Servai,  Shri  A.  Vairavan  (Tanjore).

 Seth,  Shri:  Bishanchandar  (Shanjahan-
 pur}.

 Shah,  Shri  Manabendra  (Tehn  Garh-
 wal).

 Shah,  Shri  Manubhai  (Madhya  Sau-
 rashtra).

 Shah,  Shrimati  Jayaben  Vajubhai
 (Girnar).

 Shakuntala  Devi,  Shrimati  (Banka).

 Shankaraiya,  Shri  M.  (Mysore).

 Sharma,  Pandit  Krishna  Chandrs
 (Hapur).

 Sharma,  Shri  Diwan  Chand  (Gurdas-
 pur).

 Sharma,  Shri  Harish  Chandar
 pur).

 Sharma,  Shri  Radha  Charan  (Gwa-

 (Jal-

 lior).

 Shastri,  Pandit  Hiralel  (Sawa
 Madhopur).

 Shastri,  Shri  Lal  Bahadur  (Alisha-
 bad)



 (छे

 §—contd,

 Shastri,  Shri  Prakash  Vir  (Gurgaon).

 Shivananjappa,  Shri  M.  K.  (Mandya).
 Shobha  Ram,  Shri  (Alwar).
 Shukla.  Shri  Vidya  Charan  (Baloria

 Bazar)  *

 Siddananjappa,  Shri  H  (Hassan).

 Siddiah.  Shri  S.  M.  (Mysore—Reserv-
 ed—Sch.  Castes).

 Singh,  Shr:  Awitdhesh  Kumar  =  (Kat.-
 har)

 Sineh,  Shri  Chendikeshwar  Saran
 (Sargwa).

 Singh,  Shri  Digvirya  Narayan
 (Pupri).

 Singh,  Shri  Dmesh  Pratap  (Gonda)

 Singh,  Shri  Har  Prasad  (Chaz.pui)

 Singh,  Shri  Kamal  Narain  (Shahadol
 —Reserved—Sch  Tribes).

 Singh  Shri  Laisram  Achaw
 Manipur)

 Singhp  Shri  Mahendra  Nath  (Maharai-
 ganj)

 Sngh,  Shr:  Sinhasan  (Gorakhpur)

 (Inner

 Sinha,  Shr:  Banars:  Prasad  (Mon-
 ghyr)

 Sinha,  Shri  Gajendra  Prasad  (Pala-
 mau).

 Sinha,  Shri  Kailash  Pati  (Nalanda)

 Smha,  Shr:  Sarangdhar  (Patna)

 Sinha,  Shri  Satya  Narayan  (Samasti-
 pur)

 Sinha,  Shri
 (Aurangabad)

 Sinha,  Shrimat:  Tarkeshwar:  (Barh)

 Siva,  Dr.  M.  V  Gangadhara  (Chit-
 toor—Reserved—Sch  Castes).

 Srvaraj,  Shri  N.  (Chingleput—Reserv-
 ed—Sch  Castes).

 Snatak,  Shri  Nardeo  (Aligarh—Re-
 served—Sch,  Castes).

 Somani,  Shri  G.  D.  (Dausa).

 Satyendra  Narayan

 8—contd,

 gonawane,  Shri  Fayappa  (Sholapur—
 Reserved—Sch.  Castes).

 sonule,  Shri  Harihar  Rao  (Nanded).

 Soren,  Shri  Debi,  (Dumka—Reserv-
 ed—Sch.  Tribes).

 Subbarayan,  Dr.  P.  (Tiruchengoda).

 gubramanyam,  Shri  Tekur  (Bellary).

 sgugandtu,  Shri  Murikeppa  Siddappa
 (Bijapur  North)

 sultan,  Shrimati  Maimoona  (Bhopal).

 gupakar,  Shri  Shraddhakar  (Sambal-
 pur)

 gumat  Prasad,  Shri  (Muzaffarnagar).

 punter  ‘ah,  ‘Sm  (Sdraranpur—he-
 served—Sch  Castes)

 surya  Prasad,  Shr
 served—Sch  Castes)

 gwami,  Shri  14  N.  (Chanda)
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 LOK  SABHA

 Monday,  August  3,  950/Sravana  12,
 88l  (Saka)

 Mee  Lok  Sohbe  met  at  Flever  of  the
 Clock

 (Ma,  Speaken  in  the  Chair)

 MEMBER  SWORN

 Shri  3S.  N.  Ramaul  (Mahasu)

 ORAL  ANSWERS  TO  QUESTIONS

 Radio-activity  Measuring  Equipment

 +
 Shri  Barman:

 ‘Lh.  <  Shri  5.  a  Samanta:
 |  Shri  Sabodh  Hansda:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  equipment  for  measur-
 ing  radio-activity  is  being  manufac-
 tured  at  the  Atomic  Energy  Establish-
 ment  at  Trombay;

 (b)  whether  instruments  for  similar
 use  which  are  required  by  Universit-
 its  and  Hesearch  Institutes  in  Indis
 ¢an  be  manufactured  at  Trombay;  and

 {c)  the  value  of  such  instruments
 fmported  in  3958-59?

 The  Prime  Minjster  and  Minister  of
 External  Affaire  (Shri  Jawaharial
 Nehra):  (a)  Yes.

 888  LS—2.
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 (b)  Similar  instruments  can  be
 manufactured  at  the  Atomic  Energy
 Establishment,  Trombay,  for  other
 users.  A  number  of  universities  and
 research  institutions  have  already
 made  requests  for  instruments.  Where
 the  instruments  are  of  a  standard  type
 they  are  suppled  with  swtable  ad-
 justments  without  difficulty,  30  such
 sets  have  been  supplied  so  far.  Where
 they  are  of  a  special  type  and  are  not
 produced  for  the  Establishment,  they
 are  developed  and  manufactured
 specially  for  the  outside  institutions,
 43  such  orders  have  been  accepted  and
 i4  have  already  been  supplied.  By  a
 suitable  expansion  of  the  Electronics
 Division  it  should  be  possible  to  meet
 bulk  of  the  demand  from  Universities
 and  Research  Institutions.

 (९)  Import  statistics  of  electronic
 instruments  are  not  recorded  separate-
 ly  in  the  existing  trade  classifications.
 It  is  not  therefore  possible  to  give  the
 required  information.

 Shri  Barman:  Sir,  at  present  the
 building  which  was  meant  for  storage
 is  being  used  for  the  purpose  of  manu.
 facturing  radio-activity  measuring
 equipments  and  also  other  equip-
 ments.  This  building  is  very  unsuit-
 ed  for  such  work  and  the  workers  find
 it  uncomfortable,  May  I  know  how
 long  it  will  take  to  construct  the
 building  meant  fdr  this  work,  which
 has  already  been  delayed  for  so  long?

 Shri  Jawaharial  Nebrn:  The  hon.
 Member's  question,  Sir,  is  beyond  me,
 wnlets  [  make  further  enquiries.  It
 has  no  relation  to  this  question.  He
 is  referring  to  a  building  in  which
 something  is  stacked.  I  shall  certain-
 ly  find  out,  if  he  does  not  know.
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 Shri  Barman:  This  equipment  is
 only  just  to  check  the  amount  of
 radio-activity  at  a  future  date  when
 the  instrument  is  sent  for  examina.
 tion.  May  I  know  whether  any  pre-
 ventive  instrument  has  been  evolved
 anywhere  and,  if  not,  whether  our  re-
 search:  wing  is  trying  to  evolve  eny
 such  instrument  which  can  protect
 people  from  radic-activity  at  the  time
 of  work  in  the  laboratory?

 Shri  Jawaharlal  Nehra:  Yes,  Sir;
 not  only  they  have  been  made,  but
 they  are  used  daily  there.  Every
 worker  has  all  these  instruments  on
 him  all  the  time.  No  worker  ts
 allowed  to  go  into  the  building  with-
 out  these  various  contraptions  on
 his  wrist,  chest  etc.,  which  are  measur-
 ed  when  he  comes  out.  80  a  daily
 record  is  kept.  If  the  hon.  Member
 is  talking  about  preventive  or,  rather,
 curative  measures,  that  is  a  different
 department.

 Shri  Barman:  This  instrument  just
 records  the  amount  of  radio-activity
 that  has  already  occurred  in  the
 system,  and  only  when  after  certain
 periods—i4  days  or  a  month—the  ms-
 trument  is  sent  for  examination  to
 the  laboratory  it  can  be  found  out
 what  amount  of  radio-activity  has  al-
 ready  affected  that  worker.  My
 question  is  whether  any  instrument  or
 equipment  has  been  evolved  anywhere
 in  the  world  which  can  prevent  radio-
 activity  at  the  time  of  working  in  the
 laboratory,  If  not,  may  I  know  whe-
 ther  our  research  department  is
 trying  to  evolve  any  such  instrument?

 Shri  Jawaharia]  Nehru:  That  is
 to  answer.  The

 being.  That  is  what  the  hon.  Member
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 day,  immediately,  within  an  hour  or
 two,  if  there  is  any  radio-activity
 effecting  him.

 Shri,  Viewanatha  Reddy:  May  I
 know  whether  the  class  of  instruments
 that  are  being  manufactured  in
 Trombay  include  also  the  small  Geiger
 counters  used  in  the  prospecting  work
 for  atomic  minerals?

 Shri  Jawabariel  Nehru:  I  can  give,
 Sir,  some  of  the  instruments  that  are
 made  there.  They  are:  (l)  Radiation
 Monitors  and  Detectors,  (2)  Pulse
 Amplifiers,  (3)  Scalers,  (4)  Counter
 Rate  Meters,  (5)  D.C.  Amplifiers,  (8)
 Power  Suppliers,  (7)  Miscellaneous.
 T  am  afraid  I  cannot  give  any  great
 details  about  these  various  instru-
 ments.

 Dr.  Sushila  Nayar:  I  would  like  to
 know  if  any  measurements  have  been
 made  of  the  increase  In  radio-activity
 in  the  atmosphere  and,  if  so,  could  the
 Prime  Minister  tell  us  where  it  hag
 increased  most  in  India  and  to  what
 extent?

 Mr.  Speaker:  We  are  going  away
 from  the  original  question  to  some
 other  one.  The  original  question  is
 about  manufacture  of  equipment  to
 detect  radio-activity.

 Shri  5.  C.  Samanta:  May  I  know
 whether  in  addition  to  the  instruments
 and  equipments  just  mentioned  by  the
 hon,  Minister  other  instruments  that
 are  being  used  in  India  will  also  be
 Manufactured  and  a  separate  factory
 will  be  established  for  that?

 Shri  Jawaharial  Nehru:  The  hon.
 Member  wants  to  know  whether  a
 separate  factory  will  be  established.
 Well,  at  the  present  moment  these
 are  being  manufactured  in  the  है ५...
 bay  Establishment,  but  the  House
 knows  that  the  big  electronics  estab-
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 Gogspensidien  for  the  Loss  of

 Canberra  Aircraft

 A.  M.  Tariq:
 Shri  Rajendra  Singh:

 Shri  M.  L.  Dwivedi:
 Shri  Subbiah  Ambalam:
 Shri  8.  A  Mehdi:

 L  Shrimati  Mafida  Ahmed:
 Will  the  Prime  Minister  be  pleased

 to  state-
 (a)  whether  the  Government  of

 Pakistan  has  turned  down  the  demand
 of  the  Government  of  India  for  the
 payment  of  compensation  for  the  loss
 of  Canberra  Aircraft  and  the  injuries
 sustained  by  its  crew;  and

 (b)  if  so,  further  action  taken  by
 the  Government  of  India  an  the
 matter?

 The  Deputy  Minister  of  External
 ‘Affairs  (Shrimati  Lakshmi  Menon):

 (a)  and  (b).  While  regarding  the
 incident  as  unfortunate  the  Pakistan
 Government  argue  that  their  shooting
 down  of  our  Aircraft  was  justified.
 They  have  so  far  declined  to  accede
 to  our  demand  for  compensation  for
 loss  of  aircraft  and  injuries  to  the
 crew.  Government  is,  however,  pur-
 suing  this  matter.

 थी  We  qo  तारिक:  पाकिस्तान  हमारा

 एक  दोस्त  मुल्क हैँ  भौर  कामनबैल्‍थ  का
 मेम्बर  है।  पाकिस्तान  की  यह  हरकत
 पैर  कानूनी  थी  में  इज्जत माथ  बजीर
 झाजम से  जानना  भाहुता  हूं  कि  क्या  इस
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 सिलसिले  में  दीभर  कामनवैल्थ  म्‌ल्कोंकी
 राय  ली  गयी  शौर  इस  मामले  को  उनके
 नोटिस  में  लाया  गया  ?

 a  २०  Saeed  [law  ००७४]
 tasty  =  &  prose  ह  6७  2  s  yy!

 sh  ist  pi  eS  ney  rv)
 Whe  ar  pls!  329  Cle  कटु  te

 ue  chk  wl  us  aS  we  Utely
 ist  aly  5  Ustle  Fathy  gy  सफे

 ES  lS  alee  col  ot  gi
 [  ~taS  LI  ye

 प्रधान  मंत्री  तथा  धंदेंशिक-कार्य  मंत्री

 11  जवाहरलाल  नेहर) .  जी  नहीं,  यह
 तो  कोई  दस्तूर  नहीं रहा  है ँकि  कामनवेल्थ
 के  मुल्कों  को  ऐसे  मामलों  में  जज  बनाया

 जाएं ।  यह  तो  खतरनाक  उसूल  होगा
 अगर  हम  इसको  मजूर  करें।

 Shri  Assar:  May  I  know  whether
 Government  heve  made  any  efforts  to
 enlighten  world  opinion  in  respect  of
 this  gross  violation  of  international
 conduct  by  Pakistan?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  This  fact  has  attracted  opi-
 mon,  naturally,  all  over  the  world,
 and  we  have  tned  to  place  the  facts
 for  people  to  judge.  I  believe  it  has
 treated  a  good  deal  of  impression,  but
 I  can’t  measure  that  opinion.

 Shri  Surendranath  Dwivedy:  The
 Deputy  Minister  just  now  told  us  that
 Government  is  pursuing  the  matter.
 Since  the  Pakistan  Government  ha;
 been  refusing  to  concede  to  our  re-
 quest,  may  9  know  what  is  the  alter-
 native  proposal  that  the  Government
 has  put  forward  for  the  Pakistan
 Government  to  accept;  or,  is  the  Gov-
 ernment  entrusting  any  other  autho-
 rity  to  get  it  accepted  by  the  Pakistan
 Government?

 Shri  Jawaharlal  Nehru:  On  this
 question  of  corresponding  with  the
 Pakistan  Government  impressing  our
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 point  of  view,  what  we  may  be  in  a
 position  to  do  or  should  do  is  a  matter
 I  should  not  like  to  say  now.

 Shri  Radha  Raman:  Just  now  the
 Deputy  Minister  has  said  that  the
 matter  is  being  pursued.  May  I  know
 the  precise  manner  in  which  this
 matter  is  being  pursued,  and  if  the
 Pakistan  Government  finally  rejects
 paying  any  compensation  may  I  know whether  our  Government  is  contemp-
 lating  to  pay  sOme  compensation  to
 the  injured  party?

 Shri  Jawaharlal  Nehru:  It  is  exactly
 the  question  which  I  have  just
 answered,

 Shri  Tyagi:  Could  the  Government
 ‘(and  oot  dhe  make  of  dhe  wragnar  ashub
 ‘was  used  by  Pakistan  for  shooting
 down  this  plane?  In  which  country
 ‘was  it  made?

 Mr,  Speaker:  It  does  not  arise  out
 of  this  question.

 Shri  Tyagi:  I  wanted  to  know  if  it
 was  the  supply  of  the  United  Statcs
 or  not.

 Shri  Jawaharlal  Nehra:  It  is  fairly
 ‘well  known  that  the  aircraft  used  for
 this  purpose  was  of  the  type  that  is
 supplied  by  the  United  States  of
 Amerjca.

 Shri  Tyagi:  That  is  all  that  ]  want-
 ed  to  know.

 Shri  S.  M.  Banerjee:  We  were  told
 that  the  signatures  of  our  pilots  were
 forced  by  the  Pakistani  authorities.
 May  I  know  whether  any  complairt
 has  been  launched,  and  now  that  our
 pilots  have  recovered  from  the  shock,
 did  we  get  any  statement  from  them
 as  to  how  those  signatures  were
 obtained  or  whether  they  had  at  all
 been  obtained?

 Shri  Jawaharlal  Nehru:  As  soon  as
 those  pilots  recovered  sufficiently,
 statements  were  made  by  them  and  I
 believe  the  Defence  Minister  there-
 upon  made  a  statement  in  Parlia-
 ment  on  the  basis  of  those  statements.
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 prosecuted  in  our  courts?

 Shri  s.  M.  Banerjee:  It  was  done  by
 Pakistan.  There  ere  criminal  pro-
 ceedings  also.

 Mr,  Speaker:  The  hon.  Member  is
 not  a  lawyer.

 Shri  Panigrahi:  In  view  of  the  re-
 fusal  of  the  Pakistan  Government  to
 pay  compensation,  may  I  know  whe-
 ther  the  Government  of  India  has
 decided  to  forgo  this  claim?  Pm

 Shri  Jawaharlal  Nehra:  If  the  House
 is  interested  in  this  matter—not  on
 the  last  question  but  I  mean  the
 previous  ones—and  if  you  will  permit,
 I  shall  ask  the  Defence  Minister  toa
 give  some  information  perhaps.

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  So  far  as  ]  under.
 stand  the  question,  the  question  is
 only  whether  we  have  said  anything
 about  the  authenticity  of  the  state-
 ment  alleged  to  have  been  made  by
 our  pilot)  We  have  demed  it

 re that  time  and  so  far  as  I  re
 eollect,  I  communicated  to  Parliament
 that  they  had  no‘  signed  any  statc-
 ment  and  the  signatures  did  not  com-
 pare  with  those  made  out  on  the  other
 side.

 Mr.  Speaker:  Shri  Ram  Krishan
 Gupta:

 Shri  Nath  Pai:  Question  No.  45  may
 also  be  taken  up  with  this.

 Mr,  Speaker:  Will  the  hon.  Prime
 Minister  be  prepared  to  answer  Ques.
 tion  No.  45  also  now,  along  with  the
 question  about  U.S.  Jet  bombers  for
 Pakistan?



 Nehra):  If  you  lke,  I  shall  certamly
 answer.

 s  Shri  Narayanankutty

 Will  the  Prime  Minister  be  pleased
 to  state.

 (a)  whether  it  is  a  fact  that  USA
 has  provided  Pakistan  with  a  large
 number  ct  Sei-bgnier-ourbers  wnt
 hght  Jet-bombers  under  the  Mutua.
 Security  Programme,

 (b)  whether  the  Government  of
 India  have  brought  to  the  notice  of
 the  US  authorities  that  their  supply
 of  mibtary  equipment  and  aircrafts
 to  Pakistan  has  produced  strong  ad-
 verse  reactions  in  this  country,

 (c}  if  so,  whether  any  reply  has
 been  recerved  from  the  US  Govern.
 ment,  and

 (d)  the  nature  of  the  reply  recen-
 ed?

 The  Deputy  Minister  of  External
 Affairs  (Shrimat:  Lakshmi  Menon):
 (a)  The  United  States  Defence  Di-
 partment  has  announced  that  the
 USA  is  providing  Pakistan  with  3
 moderate  number  of  jet  fighte:  bom-
 bers  and  light  jet  bombers  under  tar
 Mutual  Secunty  Programme

 (०)  Yes,  Sir

 (९)  and  (d)  The  general  line  of
 reply  of  the  US  authorities  has  been
 that  military  essstance  under  the
 Mutual  Secunty  Act,  1954,  as  amend-
 ed,  limits  the  use  of  the  military  a.a
 solely  for  the  purpose  of  interna
 secunty  and  legitimate  self.defence
 of  the  receiving  country
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 U.S.  Military  Ald  to  Pakistan

 Shri  Radha
 945,  <  Shri  Barish  Chandra

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Government  of
 India  have  studied  the  report  of  a
 presidential  Committee  of  USA.
 which  was  asked  to  find  out  if  the
 Pakistan  Army  was  bemg  built  up
 with  United  States  assistance  against
 the  Soviet  Union  or  India,  and  which
 found  that  ‘certamly  some  part  of

 ae
 fears  had  to  do  with  India”,

 ar

 (b)  if  so,  the  reactions  of  Govern-
 ment  thereto?

 The  Deputy  Minister  of  £xternal
 Affairs  (Shrimati  Lakshmi  Menon):
 a  The  Presidential  Committee  in
 question  was  appointed  to  study  US
 Military  Aid  programmes  The  two
 Interim  Reports  which  this  Committee
 yave  issued  deal  with  general  policies
 and  do  not  refer  to  Pakistan  speci-
 ically  by  name

 According  to  Press  reports,  in  the
 course  of  his  testimony  before  the  U  S.
 House  of  Representatives,  the  Chair-
 man  of  this  Committee,  Mr  Wolliaam
 H  Draper  stated  on  July  23,  1958,  that
 Senator  Fulbright,  Chairman  of  the
 US  Senate  Foreign  Relations  Com-
 mittee  had  asked  the  Draper  Com-
 mittee  to  ascertain  whether  or  not  the
 Pakistan  army  was  being  built  up
 with  US  assistance  agamst  the  Soviets
 of  against  India,  and  that,  after  a  visit
 to  Pakistan  early  this  year,  the  Draper
 Commuttee  had  found  that  “certainly
 gome  parts  of  Pakistan's  fears  had  to
 do  with  India”

 (b)  Government  have  stated  on  a
 number  of  occasions  that  this  obsession
 on  the  part  of  Pakistan  about  a  mih-
 tary  threat  from  India  is  entirely  base-
 jess



 now  wi!
 ance  has  been  given  in  the  reply
 received,  that  this  military  equipment
 will  not  be  used  against  India  In  any

 or  less  to  that  effect.  Itis  rather  diffi-
 cult  to  say  categorically  what  they
 amount  to,  but  as  just  now  stated  in
 answer  to  another  question,  in  fact,
 it  has  been  used  against  India.

 Sari  Hem  Barus:  In  answer  to  this
 question,  the  Deputy  Minister  said  that
 the  United  States  has  informed  Paks-
 tan  that  so  far  as  the  use  of  the  United
 States  military  aid  is  concerned,  it  is
 limited  to  certain  occasions.  May  I
 know  whether  in  using  the  United
 Biatez  fighter  for  shooting  down  our
 Canberra  they  fufilled  these  cond:-
 tions  or  not?)  Whether  that  has  been
 found  out  from  the  United  States  Gov-
 ernment  by  our  Government  by  now
 is  the  question.

 Shri  Jawaharlal  Nehru:  Obviously,
 Sir,  that  can  fulfil  no  condition  at  all
 It  is  without  condition.

 This  is  our  opimiop,  namely,  that  it
 not  fulfil  any  condition  whatso-

 ever  and  this  was  misused,  when  it
 was  used  against  us  in  shooting  down
 the  Canberra.  I  want  to  know  whe-
 ther  it  has  been  brought  to  the  notice
 of  the  United  States  Government  and

 Shri  Jawaharlal  Nehra:  Yes,  Sir.  It
 hag  been  brought  to  the  notice  of  the
 United  States  Government  more  than

 Shri  Nath  Pai:  I  am  referring  to

 ey
 No.  45  since  you  have  been

 to  admit  that  question  also  to
 bé  answered  with  Question  No.  in  In

 gates  stated  that  Pakistan's  present
 military  and  defence  build-up  is  far
 id  excess  of  her  legjtimate  military
 requirements.  In  the  light  of  this  and
 of  the  fact  that  they  have  been  supply-
 ing  Pakistan  with  military  equipment,
 afe  we  taking  adequate  steps  to  see
 that  our  defence  is  adequate  too?

 Shri  Jawaharial  Nehru:  It  is  a  ques-
 tion  of  our  defence  being  adequate  or
 not.  Naturally,  Government  is  inter-
 ested  in  keeping  the  defence  adequate
 and  to  take  steps  to  that  end.

 Shri  Harish  Chandra  Mathur:  May
 I  know  if,  after  this  evidence  before
 qne  Committee  there,  the  Government
 of  India  have  further  pursued  this
 matter  and,  :f  so,  to  what  effect?

 Shri  Jawaharlal  Nehru:  Ii  is  4
 matter  for  the  Committee  of  Congress
 qhere  How  we  can  pursue  it  in  that
 committee  or  in  Congress,  I  do  not
 ynow.  But  the  general  question  is
 always  there  for  us  to  take  up.

 Shri  Kasliwal:  As  some  hon.  Mem-
 pers  said  there  were  some  debates  in
 ghe  United  States  Congress  about
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 ment  as  to  how  these  amphibious
 trucks  are  going  to  be  utilised  by  the
 Pak  army,  as  there  is  no  waterways
 between  Pakistan  and  Soviet  Russia
 or  between  China  and  Pakistan?

 Shri  Jawahariel  Nehra:  We  have
 received  reports  about  these  amphi-
 bious  vehicles.  At  one  time  these
 reports  were  denied  by  the  United
 States  authorities.  But  at  the  same
 time,  from  some  other  sources,  it  does
 appear  that  some  amphibious  vehicles
 have  been  received.  As  to  for  what
 purpose  they  are  received,  it  is  not
 normally  likely  that  these  amphibians
 are  going  to  climb  the  Himalayas,
 either  to  the  east  or  to  the  west.

 Indians  in  Ceylon

 (a)  the  outcome  of  the  negotiations
 and  discussions  between  the  Govern-
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 ments  of  Ceylon  and.  India  on  the  pro-
 blem  of  persons  of  Indian  orgin  -
 residing  In  Ceylon;

 (b)  whether  talks  in  this  connection
 have  been  finalised  or  are  still  con-
 tinulng;  and

 (c)  the  nature  of  specific  proposals
 discussed  in  this  regard?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 {a)  No  formal  discussions  have  been
 held  with  the  Ceylon  Government  in
 the  recent  past  on  the  problem  of
 persons  of  Indian  origin  in  Ceylon.

 (9)  and  (c).  In  view  of  what  has
 just  been  stated,  these  questions  do
 not  arise.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  there  is  any  likelihood
 of  such  negotiations  being  started  in
 the  near  future?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial

 diate  date  or  proposal  for  that.

 Shri  Shree  Narzyan  Das:
 know  whether  there  has  been
 deterioration  in  regard  to  the
 rights  of  such  persons  living  in
 at  present?

 5

 2
 tf

 Shri  Jawaharial  Nehra:  I
 quite  understand  the  question.

 >
 ४

 8

 do

 मिड

 ‘Member  ;
 political  rights.  They  are  im  Ceylon
 and  most  of  them  are  not  on  the  elec-
 toral  roll.  They  are  not  Indian

 ‘Shri  i  ‘Das:  ‘was

 ;  :  F  ag  re

 :  5  Eg  rE
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 Mr.  Speaker:  The  question  is  vague.

 Dr.  M.  8,  Aney:  May  I  know  the
 number  of  Indians  who  have  become
 nationals  of  Ceylon  and  the  number
 of  applecations  which  have  been
 rejected?

 Shri  Jawaharial  Nehru:  I  think  there
 is  &  question  today  in  regard  to  that

 Shrimati  Lakshmi  Menon:  The  num-
 ber  of  appheations  filed  was  2,37,034
 and  the  number  of  persons  covered  by
 these  apphcations  was  8  5  lakhs  The
 number  of  persons  granted  Ceylon
 citizenship  up  to  the  end  of  April,
 3989  s  1,03,570

 Shri  Tangamani:  May  I  know
 whether  those  citizens  m  Ceylon  of
 Indian  origin  who  have  applied  for
 citizenship  rights,  which  were  denied
 to  them,  are  now  asked  to  leave  the
 country  and  go  to  India  and  if  so,
 whether  we  have  got  the  list  of
 persons  who  are  asked  to  come  to
 India?

 Shrimati  Lakshmi  Menon:  They  are
 already  citizens,  they  cannot  apply  for
 citizenship  rights

 Shri  Tangamani:  The  hon  Deputy
 Mimster  just  now  stated  that  out  of  a
 number  of  applications,  only  lakh
 and  odd  applications  have  been  con-
 sidered  I  would  like  to  know  the
 position  of  those  people  whose  appli-
 cations  have  not  been  considered  or
 rejected.

 Shri  Jawaharlal  Nehru:  They  remain
 an  Ceylon  in  a  somewhat  uncertain
 politica]  condition  They  cannot  be
 asked  to  leave  Ceylon,  because  there
 is  no  country  which  claims  them  as
 citizens  They  cannot  come  to  India
 till  we  accept  them  as  our  citizens
 Therefore,  they  remain  in  Ceylon

 Shri  N.  है.  Munisamy:  May  I  know
 whether  there  is  a  proposal  before
 Goverrment  to  accord  citizenship
 might  to  those  persons  residing  im
 Ceylon  whose  apphcations  have  been
 rejected,  m  case  they  accept  our
 citizenship  mghts?
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 of  Ceylon  to  our  President  during  hus
 récent  visit  that  this  matter  will  be
 taken  up  and  considered  m  a  humane way,  may  I  know  whether  our  Gov-
 ernment  is  taking  any  steps  to  pursue
 this  matter  and  settle  it  as  early  as
 possible?

 Shri  Jawaharlal  Nehru:  I  do  not
 think  any  talks  with  our  President
 can  be  brought  into  the  picture  here.
 They  are  not  formal  talks  in  that
 sense  They  are  expressions  of  good-
 will,  which  are  welcome,  of  course.
 But  this  subject  75  all  the  time  before
 us,  before  our  High  Commissioner,  it
 is  never  allowed  to  lapse

 Employment  Out-look

 Shri  Harish  Chandra
 Mathur:

 Shri  Panigrahi:
 5  Shri  M.  Banerjee:

 Shri  Jagdish  Awasthi:
 Shri  Ram  Krishan  Gupta,
 Shri  Hem  Raj:

 |  Shri  Anthony  Pillal;

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state

 (a)  the  latest  estimate  of  unemploy-
 Ment  a)  educated,  and  (n)  others  in
 non-agricultural  section,  and

 (9)  the  employment  out-look  dur-
 ing  the  remaining  2  years  of  the
 Second  Five  Year  Plan?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No  estimate  of
 unemployment  is  available  However,
 the  Employment  Exchange  statistics
 indicate  that  there  were  42  8  lakhs
 seeking  work  at  the  Employment
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 Exchanges  in  the  country  at  the  end
 of  May,  ‘1989,

 (9)  The  employment  potential  in
 the  last  2  years  of  the  Plan  is  estimated
 to  be  3°5  millions.

 Shri  Harish  Chandra  Mathur:  May
 know  whether  Government  have

 decided  upon  any  scheme  for  periodical
 labour  force  survey  and  if  so,  what  is
 the  nature  of  the  scheme  and  whether
 any  steps  have  been  taken?

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  We
 had  recently  the  first  session  of  the
 Central  Employment  Committee  where
 this  question  along  with  others  was
 taken  up.  Our  scheme  about  employ-
 ment  market  information  is  yielding
 good  results,  enlarging  the  field  of
 saformation  about  employment.  This
 other  idea  about  the  labour  force
 survey  Is  engaging  our  attention  with
 the  help  of  the  State  Governments

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  since  956  the  number  of
 unemployed  has  gone  up  by  50  per
 cent.?  It  was  7°6  lakhs  in  956  and
 it  is  more  than  2  lakhs  now  Have
 the  Central  Committee  suggested  any
 ways  to  accelerate  the  employment
 potential  during  the  rest  of  these  two
 years?

 Shri  Nanda:  The  inference  made  by
 hon  Member  from  the  figures  of

 fis  live  register  is  not  quite  correct
 We  cannot  say  that  unemployment has  jumped  up  by  that  ratio  That  is
 not  the  significance  of  those  figures, It  means,  however,  that  unemploy- ment  has  increased  As  to  the
 measures  that  have  to  be  taken,  the
 Central  Employment  Committee  have
 given  thought  to  it  and  they  have
 appointed  sub-committees  to  deal  with
 this  matter.  Now  a  panel  of  econo-
 Mists  is  meeting  to  consider  this  ques- tion  very  shortly.

 Panigrahi;  The  Planning  Com-
 me  decided  to  give  appomtment to  328  miition  new  hands  during  the

 Plan  period.  Out  of  the  2
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 million,  how  many  millions  have  been,
 appointed  during  these  four  years?

 Shri  Nanda:  A  very  rough  estimate.
 has  been  made  and  it  appears  that
 new  employment  generated  in  the
 non-agricultural  sector  may  be  a  little
 above  a  million  a  year.  It  is  expect-
 ed  that  during  the  remaining  two
 years,  the  rate  will  have  been  acce-
 lJerated,  because  of  larger  investments
 to  be  made  proportionately  and  we.
 may  be  attaining  the  figure  of  6°5
 mil lions  in  the  non-agricultural  sector.

 tt  write  भ्रवस्थों  :  जैसा  कि  मत्री
 महीदय  ने  झमी  कहा  है,  इस  देश  में
 बेंकारी  की  संख्या  बढ़ती  जा  रही  हैं  ।
 तो  क्या  सरकार  ने  कभी  इस  सुझाव  पर
 विचार  किया  हैँ  कि  जब  तक  बेकारों  को
 कॉम  ने  दिया  जा  सके  तब  तक  उन  को
 भंता  दिया  जाय ?  यदि  नहीं,  तो  कया
 भविष्य में  सरकार  इस  पर  विचार  करेगी?

 श्री  मन्दा :  भत्ता  देने  का  सवाल  तो
 नहीं है,  काम  33  की कोशिश  होनी  चाहिये।
 इस  के  लिये  गावों  में  ही  ऐसी  योजनाएं  बन
 रही  है  कि  छोटे  छोटे  काम  ज्यादा  बढ़ाये
 जाये  झौर  जिससे  बहुन  ज्यादा  लोगों  को
 काम  मिल  सके  |

 गो  हमराज :  क्या  में  जान  सकता  हूं
 कि  भाखरा  डेम  के  मुकस्मिस  होने  पर
 वहां  पर  जो  २०,०००  के  करीब  स्किल्ड
 मौर  प्रनस्किल्ड  लेबरस  बेकार  हो  जायेगे
 उनकी  रोजी  का  क्या  इन्तजाम  किया
 जायेगा  ?

 श्री नन्दा .  इसके  लिये  तो  बन्दोबस्त
 है  ही।  भागे  भी  जिन  योजतामों  के  खत्म
 होने  पर  जो  काम  करने  वाले  लोग  बेकार
 ही  जाने  हैं  उन  को  दूसरी  योजनाप्रों
 पर  भेजने  के  लिये  मस्था  बनी  हुई  है,
 पूक्स्चन्जेज  बने  हुए  हैं।  भौर  इसमें  काफी
 सफलता  मिली  हूँ  t  मुझे  उम्मीद  है  कि  छम
 लोगों  के  बारे  में  भी  सफलता  मिलेगी  |

 .
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 positive  steps  taken  by  the  Govern-
 ment  to  solve  or  minimise  unemploy-
 ment?  May  I  know  whether  this  step

 Shri  B  K.  Galkwad:  What  is  the
 latest  estimate  of  agriculturally  un-
 employed  persons  who  do  not  get
 employment  for  about  8  to  I0  months
 in  the  year?

 Shri  Nanda:  These  figures  are
 analysed  In  the  employment
 exchanges.  I  can  furnish  the  details.

 Plants  for  Basic  Drags

 Shri  Subodh  Haneda:
 Shri  Ram  Krishan  Gupta:

 ss.  C.  Samanta:
 D.  C.  Sharma:
 Osman  Ali  Khan

 Racheanth  Blog
 Singh:

 Ta

 ध्
 ft

 |  Shri  Achar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 1965,  on  the  19th  March,  959  and
 state:

 (a)  whether  Government  have  since
 @ensidered  the  Report  of  the  Soviet

 Experts  in  connection  with  the  setting
 up  of  production  units  of  basic  drugs;

 (b)  if  so,  the  nature  of  decisions
 taken  thereon;

 (e)  the  estimates  for  different  pro-
 jects  to  be  undertaken;  and

 (d)  the  progress  made  so  far,  in  the  "
 getting  up  of  plants  for  basic  drugs?

 The  Minister  of  Indestry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 {b)  An  agreement  has  been  entered
 into  with  the  Government  of  the
 USSR.  for  co-operation  in  establish-
 ing  State  enterprises  for  the  manu-
 facture  of  drugs,  medicines  and  sur-
 gical  instruments.  Copies  of  agree-
 ment  are  available  in  the  Parliament
 Library.  Government  have  taken  a
 decision  to  proceed  further  with  the
 Projects.

 (c)  and  (d).  Preliminary  estimates
 in  regard  to  these  projects  have  been
 furnished  to  the  House  in  the  state-
 ment  laid  on  the  Table  of  the  House
 on  19th  March,  1058.  Further  work
 jn  regard  to  obtaining  final  estimates
 is  proceeding  both  in  India  and
 U.S.8.R,

 Shri  Subodh  Hansila:  May  I  know
 whether  the  location  of  the  basic  drug
 plants  has  been  finalized  and,  if  so,
 the  name  of  the  place?  May  I  also
 know  the  various  conditions  and  re-
 quirements  that  have  been  taken  into
 consideration  in  finalising  this  loca-
 tion?

 Shri  Manubhal  Shah:  We  expect.  the
 report  of  the  Location  Committee  dur-
 ing  this  month.  And  It  is  our  policy
 that,  given  the  overall  economic  con-
 siderations,  the  heavy  industry  should
 be  as  much  dispersed  and  decentra-
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 roubles  which  comes  to  about  Rs.  96
 crores.

 z  भौर  थ्यी  भ्दर  मेम्बस  |

 E  ु  F  ५  know

 4

 se  se?

 Shri  Manubhai  Shah:  It  would  be
 our

 past  experience  has  been  very
 into

 been

 की  wo  qo  तारिक  :  में  यह  जानना

 आहता हूं  कि  जब  यह  सौवियंट  ढेंलिगेशन
 काइमीर  भी  गया  था  पौर  उसने  प्रपनी
 रिपोर्ट  में  जो  गवर्नमेंट  भ्राफइड्टिया  को
 दी  थी  उसमें  मद्द  पेशकश  की  थी  कि
 कार्मीर  बेहतरीन  जगह  है  उस  चन्द
 अगहों  में  से  जहा  कि  यह  इंडस्ट्री  कायम
 की  जा  सकती  है  भौर  कापमीर  श्य्कि  इस
 लिहाज  से  बहुत  बैकबर्ड  है  मैं  जानना  चाहता
 है ंकि  हुकुमत  क्‍या  कुछ  कर  रही  है  ?

 S  yr  tele  WR  4२  ye]

 द्  aS  wield  300)9०  oy  ne

 vt  ४७80  ol  2  ext  3४  फ  ५४

 59  #  एवं  OT  ७3.४  pp

 WS  rs  8  oS  alten  oe  दकनी

 ७४  ७४५१  de  P
 2

 ५४५  ०००५

 Oral  Answers  23

 Le  gS  PU  ated  oe  (पक  ०

 उप्ह  cvl  Kise  peatiS  gol  2  oe

 Lil  Wile  phe  8  Sphere  ००

 tepS  1  eyo  cS  uF  Ula

 -  2  ४

 थी  मनुभाई शाह  जम्मू  भौर  कापसीर
 में  एलकलायड्स  के  आर  में  कुछ  होना
 चाहिए.  ऐसी  भारत  सरकार  की  पहले  से

 राय हैँ  |  जहां तक  सोवियट  डेलिगेंशन  की
 रिपोर्ट  का  ताल्लुक  हूँ  उन्होंने  कोई  लोकेशन
 शौर  इंडिकेशन  नहीं  दिया  और  इस  वक्‍त

 चूकि  सब  जगह  से  बहुत  सो  डिमाइस
 थारहीथो  कि  झलग  अलग  जगहों  पर

 प्राजेक्ट्स  लगाये  जाय॑  इसलिए  एक  खास
 समिति  निपुक्त  कीह  और  हमारी  झाशा

 हूँ  कि  जितना  भी  विकंन्द्रीकण  सम्भव

 हो  सकेगा  हम  लोग  सब  बातों  को देखते

 will  be  taken  on  the  besis  of
 the  report  of  the  Committee  which
 we  expect  in  the  current  month.  The



 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the  re-
 ply  given  to  Starred  Question  No.  682
 on  the  26th  February,  3959  and  state:

 (a)  whether  the  negotiations  with
 the  German  Democratic  Republic  for
 the  supply  of  the  capital  equipment
 for  the  Andhra  Paper  Mills,  Rajah-
 mundry,  have  been  concluded;

 (b)  if  not,  what  are  the  reasons  for
 the  delay;  and

 (c)  whether  the  expansion  pro-
 gramme  is  likely  to  be  started  in  the
 Second  Five  Year  Plan  period?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Since
 the  quotation  recerved  from  the  Ger-
 man  Democratic  Republic  was  high
 and  required  further  scrutiny,  the
 services  of  experts  from  the  German
 Democratic  Republic  are  being  obtain-
 ed  at  the  request  of  the  Andhra  Pra-
 desh  Government  to  make  an  on  the
 spot  study  and  discuss  technica)  de-
 tails  of  the  plant  offered.  Negotiations
 are  therefore  continuing.

 (c)  The  expansion  will  go  forward
 during  the  Second  Plan  period  but
 may  be  completed  early  in  the  Third
 Plan.

 Shri  Nagi  Reddy:  May  I  know
 when  the  request  has  been  made  to
 the  German  Democratic  Republic  to
 send  their  experts  and  whether  we
 expect  to  receive  any  further  re-
 port  from  them  within  this  year?

 Shri  Manubhal  Shah:  I  think  50.
 Within  this  year  the  experts  would
 give  their  report  and  we  hope  even
 to  complete  the  negotiations  much
 earlier  than  the  end  of  this  year,  be-
 cause  the  matter  has  been  pending
 for  a  long  time.  And  we  have  re-
 quested  the  Chief  Minster  to  author-
 ise  the  Centre  to  enter  into  several
 more  negotiations  in  order  to  finalite
 the  proiect  early.

 estimate  for  a  plant  of  such  a  size  is
 about  Re.  5  crores,  of  which  Ra,  28
 crores  to  3  crores  will  be  in  foreign

 Shri  Heda:  What  would  be  the  total
 Production  when  this  expansion  has
 been  effected?

 Shri  T.  B.  Vittal  Rao:  The  hon.  Min-
 ister  has  stated  that  the  quotation  of
 the  German  Democratic  Republic  was
 Much  higher.  May  I  know  by  what
 percentage  it  was  higher?

 Shri  Manubhai  Shah:  It  would  not
 be  very  correct  to  disclose  it,  but  it
 Was  excessively  high.

 Accident  In  Soap-Stone  Mine
 +

 Shri  Raghunath  Singh:
 *%o,  {  Pandit  D.  N.  Tiwary:

 L  Shri  Muhammed  Elias:

 Will  the  Mmiste:  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  eight
 workers  were  buried  alive  on  the  l2th
 May,  959  as  a  result  of  an  accident
 that  toak  place  in  soap-stone  mines
 in  village  Sudimalia  of  Yalendu  taluka
 at  a  distance  of  about  60  miles  from
 Hyderabad;  and

 (b)  if  so,  the  cause  of  the  accident?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  The  accident  was  due  to  a  fail
 of  side  of  the  quarry.

 aft  रघुसाथ सिंह  :  में  यह  जानना  चाहता
 हैं  कि  ाव  झ्रादमी  जिन्दा  जो  इसके
 अन्दर  भा  गये,  उन  लोगों  के  परिवार  के
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 लोपों  को  धर्म  तक  सरकार  की  तरफ से
 कोई  हुजाना  दिया  गया  या  महीं?

 थी  शाविद  ली  :  हुर्याता  जो
 कायदे  से  उनका  हक  है  वह  उनके  रिश्तेदारों
 को  भिल  गया  होगा  था  मिल  जायगा।

 पंडित  gro  mo  तिथारी  :  गया  में
 जाने  सकता हूं  कि  इस  एक्सीइंट  से  कितने
 नि  पहले  किसो  इस्वैक्टर  ने  बहाकोई

 इनक्यायरी  कीर्या  या  उन  माइंस  को
 देखा  था  और  यर  उनको  नहीं  देवा  था
 तो  कया  रिपोर्ट  कीथो?

 ी  ग्राबिद  झलो :  उनको  तो  नहों
 देखा था  लेकिन  बहुत  सी  स्वामिया  पाईगई

 हुँ  जिसके  कि  लिए  स्टेंट  गवर्तमेट  को  लिखा

 गया  हैं  कि  यह  लोज  रहें  करदिया  जाय

 और  उतने  खान  के  मालिक  के  खिलाफ

 ौरन  कायद  के  मुत।बिक  कार्यत्राही  भी

 की  जा  रही  है  ।

 Shri  Muhammed  Elias:  May  |  know
 whether  any  enquiry  has  been  made
 by  the  Mining  Inspector  before  this
 accident  has  occurred  in  this  mine?

 Shri  Abid  All:  No  Sir.

 Shri  है |. 1... ह  Elias:  Why?
 Shri  Abid  All:  I  have  said  that  this

 particular  Jessee  has  committed
 several  breaches  of  the  Act.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  any  action  has  been  taken
 against  the  proprietor,  that  is  to  say
 whether  any  prosecution  is  being
 launched?

 Shri  Abla  Ali:  Under  several  sec-
 tions  of  the  Mines  Act  action  is  being
 taken;  also  the  cancellation  of  the
 lease.

 Shri  Mahammed  Ellas:  May  I  know
 ‘whether  any  prosecution  has  been
 Jaunched  against  the  mine-owner  for
 this  accident?
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 Shri  Abid  Ali:  I  have  just  said  that
 they  are  being  launched.

 Purchase  of  Raw  Jute  by  State  Trad-
 ing  Corporation

 *10,  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  propose
 to  continue  their  policy  of  purchase
 of  raw  jute  through  the  State  Trad-
 ing  Corporation  during  the  next  ses-
 sion;  and

 (b)  whether  any  assessment  has
 been  made  as  to  the  benefit  made
 available  to  the  jute-growers  on
 account  of  purchase  by  the  State
 Trading  Corporation?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  future  policy  is
 under  consideration.

 {b)  Yes,  Sir  As  a  result  of  State
 Trading  Corporation’s  purchases  coup.
 led  with  some  exports  and  additional
 purchases  made  by  jute  mills,  prices
 rose  by  about  a  half  to  one  rupee  per
 maund  in  relation  to  Assam  Bottoms
 at  Calcutta.  we

 Shri  Surendranath  Dwivedy:  May  I
 know  whether  the  echeme  was  intro-
 duced  only  last  year?

 Shri  Kanango:  Yes,  sir.

 Shri  Surendranath  Dwivedy:  Is  it

 duce  was  already  sold  by  the  produ-
 cers  in  the  private  market  and  so  the

 peed
 that  the  growers  got  was  very

 ti

 Shri  EKanungo:  Because  the  prices
 did  not  improve  with  the  progress  of
 the  season,  that  is  exactly  why  the
 scheme  was  launched.

 Shri  A.  C.  Guha:  May  I  know  the
 total  quantity  purchased  by  the  STC
 and  at  what  price  as  also  the  quantity
 exported  by  the  STC?



 Shri  A.  C.  Guha:  How  many  bales?

 Shri  Kanengo:  It  is  400  maunds  in
 a  bale.  The  rest  is  arithmetic.  The
 exports  were  supposed  to  be  some~
 where  around  two  lakh  bales  and  is
 still  progressing.

 Shri  Tyagi:  Have  any  efforts  been
 made  to  organise  these  jute  growers
 into  co-operative  societies?

 have  been  organised  well  but  where
 it  is  not  strong  this  has  not  ‘been
 done,

 Shri  Tyagi:  Is  it  the  intention  to
 transfer  the  purchase  of  jute  to  these
 co-operative  societies  as  and  when
 they  are  organised?

 Shri  Kanunge:  No,  Sir.  The  State
 Trading  Corporation's  policy  is  to
 purchase  through  co-operative  societ-
 ies  only.

 Shri  Ansar  Harvani:  Is  it  a  fact  that
 ever  since  the  State  Trading  Cor-
 poration  has  entered  the  market  the
 export  of  jute  has  decreased?

 Shri  Kanungo:  Yes,  Sir.  In  fact,
 export  was  made  by  STC  alone.

 Shri  A.  C.  Guha:  How  far  the  Gov-
 ernment's  policy  of  putting  up  the  co.
 operative  organisations  to  act  as  agents
 of  the  STC  has  been  successful  and

 know  that  we  have  decided  it  as  a
 Policy  that  the  State  Trading  Cor-
 Poration  will  purchase  raw  jute  only
 from  the  co-operatives.  We  do  hope
 that  every  State  concerned  will  or-
 ganise  them.  Many  of  them  have  al-
 Teady  organised  good  co-operatives.
 We  do  also  hope  that  better  co-oper-
 atives  will  be  organised  and  all]  our
 Purchases  will  be  made  from  them
 only.

 Shri  Damani:  May  I  know  as  to
 What  Government  propose  to  do  with
 tte  jute  which  they  intend  to  pur-
 chase  through  the  STC  or  throngh
 other  institutions?  Do  they  want  to

 oi  a
 it  or  sell  it  in  the  local  mar-

 t?

 Shri  Kanungo:  Both.  The  purpose
 is  to  enter  into  the  market  when  the
 Market  goes  down.

 Shri  Surendranath  Dwivedy:  Wil!
 Government  consider  the  necessity  of
 fixing  a  minimum  price  of  jute  in
 order  to  ensure  a  fair  return  to  the
 Stowers?

 Shri  Kanungo:  No,  Sir.  Severai
 committees  have  gone  into  this  ques-
 tion  and  have  decided  that  the  stage
 has  not  come  to  fix  a  minimum  price.

 पाकिस्तानियों  हारा  अपहृुत  भारतीय

 +११.  शी  बाजपेशी:  ग्या  प्रधान
 भतरी  यह  बताने  की  हृपा  करेंगे कि  :

 (क)  नेहरू-मूत  समझौता  होते  के
 बाद से  पूर्ण  बंगाल  की  भारतीय  सीमा से
 मिलाकर  झब  तंक  कितने  भारतीय  नागरिक
 पाकिस्तानियों  हारा  झपहुत  किये  मये;

 (जल)  उतमें  से  कितने  भारतीय  भव  तक
 चोड़  दिये  गये  हैं;  भौर
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 (ये)  |, ड  व्यक्तियों  की  रहाई  के

 लिये  क्‍या  कार्यवाही  की  गई  भयवा  की

 जा  रही  है  ?

 बेटे  किक-कार्य  उपमंत्री  (भ्रीमती
 श््मी  मेनन ):  (क)  १३३  (एक  सौ

 तैतीस):

 (ख)  se  (भ्रस्सी)

 (7)  सितग्बर,  १६४८  में  प्रधान

 मंत्रियों  का  जो  करार  हुआ  था,  उसके

 मुताबिक  हू  व्यवस्था  थी  कि  जो  लोग

 भगा  लिए  गए  थे,  उन्हें  गिरफ्तारी  के  बाद

 २४  शंटों  के  भीतर-भीतर  दोनों  तरफ  से
 वापस  भेज  दिया  जाय 1  राज्य  सरकारें
 झौर  भारत  सरकार  पाकिस्तानी  ,भधि-
 कारियों  से  इस  करार  पर  झमल  कराने  की

 पूरी  कोविण  करती  रही  हैं  भौर  जैसा  कि

 झाकड़ों  से  पता  चलता  है,  इसमें  उचित
 सफलता  मिली  है।  जिन्हें  छोड़ा  नहीं  गया

 है  उनके  बारे  में  यह  कहा  गया है  कि  उन  पर
 किसी ने  किसी  भ्रपराध  के  कारण  मुकदमा
 अल  रहा है  ।  उनकी  भोर से  पूरी  कोशिक्ष
 की  जा  रही  है  d

 Shri  Vajpayee:  May  I  know  if  any
 bteps  are  being  taken  to  provide  legal
 assistance  to  those  Indian  nationals
 who  are  rotting  behind  prison  bars  in
 Pakistan  and,  if  so,  to  what  extent?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  No,  Sir.  So  far  as  we  know
 no  steps  have  been  taken  to  provide
 legal  assistance.  Generally  speaking,
 we  do  not  even  Know  that  there  is
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 Shri  Jawaharial  Nehru:  It  is  part  of
 a  general  question,  Sir.  I  could  not
 answer  it  off-hand.

 Shri  Tridib  Bamar  Chandhari:  Is
 the  hon.  Prime  Minister  aware  that
 in  some  cases  of  kidnapping  the  per-
 sons  concerned  were  put  before
 military  courta  for  trial?  Was  our
 Mission  in  Pakistan  notified  of  these
 trials  and  did  our  Mission  take  any
 steps  to  interview  them  or  provide
 any  kind  of  assistance,  legal  or  other-
 wise,  to  these  persons?

 Shri  Jawaharlal  Nehru:  Whiere
 Indian  nationals  are  concerned  it  is
 the  business  of  our  Mission  fhere  to
 find  out  ag  to  what  has  happened  to
 them  and  to  give  such  assistance  as  it
 can.  That  is  the  genera!  position,  but
 if  the  hon  Member  wants  to  know
 about  any  particular  case  I  can
 enquire.

 Shri  Tridib  Kumar  Chaudbori:  I
 want  to  know  whether  those  Missions
 have  found  out.

 Shri  Vajpayee:  May  I  know...  .

 Mr,  Speaker:  Hon.  Member  ask
 general  questions.  What  is  the  use  of
 that?

 Shri  Vajpayee:  When  a  particular
 information  is  not  forthcoming,  what
 are  Members  to  do?  I  would  like  to
 know  whether  any  Indian  official  in
 Pakistan  has  visited  any  Indian
 national  in  prison  in  Pakistan  uptill
 now.

 Shri  Jawaharlal  Nehro:  That  ques-
 tion  I  cannot  straightaway  answer.

 Mr.  Speaker:  Next  questipn.

 Shri  Vidya  Charan  Shukla:  No.  12,

 Shri  Subiman  Ghose:  I  request  that
 “question  No.  43  might  also  be  taken
 up  with  it.

 Mr,  Speaker:  Will  the  hon.  Minister
 answer  both  together?  Question  No.  43
 relates  to  demarcation  of  boundaries.

 Shri  Jawaharial  Nehru:  I  do  not.
 think  it  has  anything  to  do  with  it,



 Demarcation  of  Indo-Pakistan  Border

 Will  the  Prime  Minister  be  pleased
 ‘to  refer  to  the  reply  given  to  Starred
 Question  No.  I24]  on  the  16th  March,
 3959  and  state:

 (a)  the  further  progress  made  in
 regard  to  the  demarcation  of  Indo-
 Pakistan  border;

 (b)  whether  the  Patharia  Forest
 area  has  since  been  demarcated:

 (९)  the  steps  taken  to  get  the  forci-
 ble  occupation  of  Tukergram  by  Pakis-
 tan  vacated;

 (d)  whether  it  is  a  fact  that  the
 Pakistan  Government  have  made  some
 claims  on  a  portion  of  Rann  of  Cutch
 on  the  Western  border;  and

 (e)  if  so,  what  is  the  present  posi-
 tion  in  this  respect?

 The  Deputy  Minister  of  External
 Affairs  (Shrimatl  Lakshmi  Menon):
 (a)  A  statement  showing  the  progress

 is  laid  on  the  Table  of  the  House  [See
 Appendix  I,  annexure  No  dy

 ib)  No,  Sir.

 (९)  The  Pakistan  Government  have
 been  urged  to  arrange  a  meeting  bet-
 ween  the  Chief  Secretaries  of  Assam
 and  East  Pakistan,  as  envisaged  in  the
 Agreement  between  the  Pmme  Minis-
 ters  of  India  and  Pakistan  in  Septem-
 ber,  1958.

 (d)  Yes,  Sir.
 (e)  In  a  Note  to  the  Government  of

 Pakistan  in  February,  1959,  it  was
 pointed  out  that  the  claims  were
 groundless  and  fanciful.  No  reply  has
 been  received  to  this  Note.

 Demarcation  of  Boundary

 43,  Shri  Subiman  Ghose:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  any  map  has  been  pub-
 lished  in  pursuance  of  Annexure  B  of
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 Yhe  Radcliffe  Award  regarding  Bengal
 and  Sylhet;

 (b)  Lf  so,  under  whose  supervision

 We
 authority  the  map  has  been  pub-

 ished;  .

 (c)  the  basis  on  which  demarcation
 of  boundary  between  Bengal  and  Syl-
 het  has  been  done;  and

 (a)  if  the  reply  to  part  (a)  be  in
 the  negative,  why  no  steps  were  taken
 for  its  publication  up  ti  now?

 The  Deputy  Minister  of  External
 Affairs  (Shrimatl  Lakshmi  Menon):
 (a)  to  (d).  The  Radcliffe  Awards  did
 hot  enjoin  either  the  Government  of
 India  or  the  Government  of  Pakistan
 to  publish  any  maps  in  accordance
 With  the  Annexures  to  the  4wards
 ‘These  Annexures,  in  so  far  as  they
 Consisted  of  maps,  were  appended  to
 the  Awards  purely  for  purposes  of
 ijiustration,  and  it  was  specifically
 Stated  in  the  Awards  that,  if  there
 Was  any  divergence  between  the
 description  and  the  map  annexed,  the
 desemption  should  prevail

 The  Radchffe  Award  on  the  boun-
 dary  between  West  Bengal  and  East
 Pakistan  contained  an  Annexure  ‘BY,

 ing  the  relevant  map.  This  An-
 Nexure  did  not  deal  with  Sylhet,  the
 Televant  map  in  which  case  was  the
 Trap  marked  ‘A’,  attached  to  the
 Radcliffe  Award  on  the  partition  of
 Syinet  district.

 Demarcation  of  the  West  Bengsi—
 East  Pakistan  boundary  has  been
 Undertaken  in  accordance  with  the
 Gescription  contained  in  the  Radcliffe
 4nd  Bagge  Awards.  Some  90  miles  of
 this  border  have  yet  to  be  demarcated.
 Demarcation  of  the  Cachar  (Assam)—
 Sylhet  sector  remains  suspended  be-
 Cause  of  disputes  relating  to  the
 Patharia  Reserve  Forest  and  the  case
 Gf  the  river  Kusyara.  Detailed  maps
 Can  be  prepared  only  after  demarca-
 tion  has  been  completed.

 Shri  Vidya  Charan  Shukia:  This
 Guestion  of  transfer  of  territories  az
 *nvisaged  by  the  Nehru-Noon  Agree-
 Tent  was  referred  by  the  Union  Preai-
 dent  to  the  Supreme  Court.  Has  any



 33  Oral  Answere  SRAVANA  I2,  88)  (SAKA)

 reply  been  received  from  the  Supreme
 Court?  If  not,  by  what  time  do  the
 Government  expect  a  reply  to  be
 recetved  from  there’

 Shrimati  Lakshmi  Menon:  Heating
 has  been  fixed  for  October

 Shri  Raghunath  Singh  rote—

 Mr.  Speaker:  Shri  Raghunath  Singh

 Shri  Vidya  Charan  Shukla:  Ma,  I

 Mr.  Speaker:  I  have  called  Shri
 Raghunath  Singh

 wi  रंधुमाथ  सिह  इस  स्टेटमेंट  को

 देखने में  जाहिर  होता है  कि  वेस्ट  गाल  पोर
 ईस्ट  पाकिस्तान  के  बीच  ६  महीने

 केई  प्रन्दर  सिर्फ  तीन  मील  सीमा  का

 डिमाकंदान द््भा  हैं।  से  जानता  चाहता  7

 कि  दस  तीन  मील  के  बास्ते  सच  कितना
 किया  गया  ?

 Shrimati  Lakshmi  Menen:  There  5
 anothe:  question,  Sir,  about  expense

 Shrimati  Mafida  Abmed:  Is  i°  not  a
 fact  that  the  survey  of  Tukergram  has
 already  been  completed  by  Paki.tan
 officials  and  the  Pakistan  Government
 are  now  collecting  revenue  from  the
 villagers  of  that  village?

 Shrimati  Lakshmi  Menon:  It  7९  a
 fact  that  some  taxes  are  collected  by
 ths  Pakistan  authorities  from  Tuker-
 gram

 Shri  Hem  Baraa:  is  it  a  fac!—or
 how  much  is  true~thal  this  Nehru-
 Noon  agreement  has  lost  its  sanctity
 with  General  Ayub’s  Government’  If
 s0,  are  we  to  understand  that  Tuker-
 gram  which  was  to  be  delivered  back
 te  us  according  to  the  terms  cf  thi
 Nehru-Noon  agreement  is  a  lost  case
 for  us”

 Shrimati  Lakshmi  Menon:
 matter  of  opinion

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  No,  Sir,  we  are  not  to  under-
 stand  thar
 ३338  LSD—3.
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 Shri  Hem  Barua  rose—
 Mr.  Speaker:  It  is  not  a  Jost  case
 Shri  Hem  Barua:  Sir,  the  first  part

 of  my  question  is  not  answered  I  ask-
 ed  whether  this  Nehru-Noon  agree-
 ment  has  lost  its  sanctity  with  General
 Ayub’s  Government,  and  if  it  has
 whether  we  are  to  understand  that
 Tukergram  which  was  to  be  delivered
 back  to  us  under  the  WNehru-Noon
 agreement,  since  it  has  lost  its  sanctity,
 48  a  lost  case  with  us  Therefore  it  is
 in  two  parts.

 Mr.  Speaker:  I  do  not  know  if  any
 hon  Member  will  be  expected  to  say
 anything  about  sanctity  or  otherwise.
 If  t  has  been  declared  that  he  is  not
 Roing  to  accept  it,  that  is  another  mat-
 ter  As  regards  whether  it  has  lost  its
 sanctity,  God  alone  knows  what
 sanctity  s

 Shri  Snbiman  Ghose:  As  regards  the
 disputes  those  referred  to  the
 Radchffe  Tribunal  and  the  Bagge  Tri-
 bunal,  we  find  that  the  Bagge  Tn-
 bunal  was  unanimous  so  far  85  the
 demarcation  of  Patharia  Forest  is  con-
 cerned  and  accepted  the  Radcliffe
 Award  tegarding  this  demarcation  of
 boundary  Mav  I  know  what  ire  the
 points  that  arise  now”?

 Shri  Jawaharlal  Nehru:  Points  about
 Patharia  Forests*  Points  about  what?

 Shri  Tridih  Kumar  Chaudhuri:  Why
 Pakistan  is  refusing  to  demarcate  It

 Shri  Jawaharlal  Nehra:  According
 to  us,  because  of  lack  of  reason  and
 lack  of  logic  How  am  ]  to  answer  00
 behalf  of  Pakistan?

 Loans  to  Industrial  Concern:

 "13,  Shri  C.  K.  Bhattacharyya:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state.

 (a)  whether  it  has  heen  found  that
 many  of  the  industrial  concerns  to
 which  joan,  have  been  sanctioned  for
 providing  employment  to  displeced
 persons  from  East  Pakistan  were  not
 financially  or  otherwise  capable  of
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 either  expanding  their  existing  extab-

 —
 or  of  starting  new  factories;

 (b)  whether  investigations  have
 been  made  into  the  cases  of  these  in-
 dustria)  concerns?

 The  Deputy  Minister  of  Rehabilita-
 tien  (Shri  P.  S.  Naskar):  (a)  Some  of
 the  industrial  concerns  to  whom  fin-
 ancial  assistance  has  been  given  have
 not  been  able  to  fully  implement  their
 achemes  due  to  lack  of  funds,  irregular
 and  uncertain  supplies  of  raw  matc-
 rials,  ‘lack  of  skilled  workers,  increase
 in  the  cost  of  construction  etc.

 (b)  Yes.

 Shri  C.  K.  Bhattacharyya:  What  is
 the  total  amount  of  money  spent  in
 these  loans  up  till  now  and  what  is  the
 total  number  of  refugees  who  have
 been  provided  for?

 Shri  P.  s.  Naskar:  The  total  amount
 of  money  sanctioned  us  Rs.  300  lakhs
 and  the  expected  employment  »
 11,508,  The  money  drawn  up  to  3ist
 January  959  is  Rs.  9]  Inkhs  and  the
 employment  given  is  3,493.

 Shri  C.  K.  Bhattacharyya:  Will  the
 hon.  Minister  kindly  let  us  have  a
 statement  of  the  names  of  al]  these
 concerns  to  whom  money  has  been
 advanced  and  who  have  not  been  able
 to  provide  the  number  of  refugees
 asked  for?

 Mr,  Speaker:  The  names  of  officers?

 Shri  C.  E.  Bhattacharyya:  I  wanted
 to  have  a  statement  containing  the
 names  of  the  concerns  to  whom  loans
 have  been  given  but  who  have  not
 been  able  to  provide  the  required
 number  of  refugees.

 Shri  ॥  8.  Naskar:  We  have  circulat-
 ed  m  note  on  the  industrial  schemes
 fo  the  hon.  Members  of  this  Ilouse  a
 few  months  ago.

 Shri  Tridib  Kumar  Chaudhuri:  May
 I  know  if  the  Government  propose  to
 appoint  a  screening  committee  to  go
 through  all  these  schemes  and  the
 reasons  for  which  these  concerns  have
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 whether  they  have  done  it.
 Shri  P.  a  Naskar:  Yes,  Sir.  When

 I  say  “departmentally”  it  means  in-

 Shrimati  Renu  Chakravartty:  In
 view  of  the  answer  given  by  the
 Deputy  Minister  that  almost  two
 crores  of  rupees  have  been  spent  and
 the  number  of  refugees  who  were  to
 be  given  employment  have  ot  been
 given  employment,  may  I  know  what
 was  the  machinery  of  the  department
 to  check,  at  every  stage,  the  spending
 of  the  money  as  well  as  the  progress
 of  the  work?  «

 Shri  P.  8.  Naskar:  Yes,  Sir,  the  State
 Government  did  their  job  and  that  is

 led
 we  found  out  the  position  as  it  is

 y

 Shrimati  Renu  Chakravartty:  We
 would  like  to  know  how  they  found  it
 out  after  three  years,  when  they  say

 hese
 they  did  their  job  all  along  the

 ne.

 Shri  P.  8.  Naskar:  The  position  is
 this,  We  have  set  up  a  Rehabilitation
 Industrial  Corporation  to  set  up  indus-

 “tnes  in  West  Bengal  in  the  private
 sector  or  in  the  public  sector  as  they
 think  best.

 Shri  Hem  Sarua:  May  I  know
 whether  the  attention  of  Government
 has  been  drawn  to  a  statement  made
 by  a  Madhya  Pradesh  Government
 Official  to  the  effect  that  the  work  in
 Dandakaranya  is  being  slowed  down
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 IT  do  not  know  how

 Mr.  Bpeaker:  Shri  Banerjec:,

 Ghri  8.  M.  Banerjee:  In  reply  to
 part  (b)  of  the  question  the  hon
 Minister  said  “Yes",  meaning  that

 bf  the  State  Government,  who  have
 investigated  the  cases?

 Shri  P.  s.  Naskar:  As  I  said,  the
 enquiry  was  departmental.  Officers
 of  our  Ministry,  officers  of  the  Com-
 merce  and  industry  Miunistry  and
 officers  of  the  West  Bengal  Govern-
 ment  were  associated  with  it

 Shri  5.  M.  Banerjee:  Will  the  report
 be  laid  on  the  Table?  It  is  a  serious
 matter

 शो  परचित  रास  '  क्‍या  माननीय  मत्री
 जी  बसलायेंगे  कि  जिन  कनसनन्‍्ज  को  लोन
 दिया  गया,  कया  उनसे  सिक्‍योरिटी  ली  गई

 या  नहीं  ?
 Shri  P.  8s.  Naskar:  Yes,  Sir,  the  pro-

 perty  is  hypothecated.

 Herobhanga  Colony

 o26,
 {

 Bhrimati  Renu  Chakravartty:
 Shri  a  M.  Banerjee:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
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 (b)  whether  the  high  school  to  be
 set  up  in  that  colony  has  been  started;
 ant

 ‘c)  what  is  the  time  schedule  for
 rehabilitation  of  these  families?

 The  Deputy  Minister  of  Rehablitita-
 tion  (Shri  P,  8,  Naskar):  (a)  Yes.  382
 displaced  families  have  been  allotted
 land  at  Herobhanga.

 (b)  One  Junior  High  School  has
 been  started  locally.

 fc)  Distribution  of  land  is  schedu)-
 ed  to  be  completed  soon.

 Shrimati  Renu  Chakravartty:  May  I
 know  if  if  is  a  fact,  what  has  appeared
 in  the  press,  that  experts  are  now
 being  brought  from  the  Central  Gov-
 ernment  to  the  area  and  they  have
 said  that  this  area  cannot  be  cultivated
 before  five  years,  and  whether  Gov-
 ermmment  has  taken  any  decision  as  to
 what  to  do  in  the  future?

 Shri  P.  8.  Naskar:  Yes,  Sir,  there
 was  some  enquiry  about  experts  from
 the  Government  of  India  side,  and
 we  have  passed  over  his  recommenda-
 tion  to  the  State  Government  for
 necessary  action.

 Shrimati  Renu  Chakravarity:  May  I
 know  whether  any  information  has
 been  gathered  from  the  local  agricul-
 turists  regarding  the  time  which  is
 needed  for  making  this  area  cultivable
 after  bunding  and,  if  so,  whether  there
 is  a  discrepancy  between  the  expert
 opinion  and  that  of  the  local  agricul-
 turists?

 Shri  ९.  s.  Naskar:  The  experts  visit-
 ed  the  site  and  when  they  made  their
 decision  they  took  all  these  things
 into  consideration

 Shrimati  Reno  Chakravartty:  With-
 in  what  time  will  the  rest  of  the
 refugee  families  be  given  the  land
 which  has  already  been  bunded?

 Shri  P.  8.  Naskar:  It  is  in  the  pro-
 cess  of  being  implemented.  The
 families  are  being  given  the  jand,  Sir,
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 Cleesure  of  Textile  Mils

 Shri  s.  का,  Banerjee:
 Shri  Jagdish  Awabthi.

 ois,  |  Suri  Nagi  Reddy: "
 4  Shri  N.  RB.  Munisamy:

 Shri  Shree  Narayan  Das:
 |  Shri  Radha  Raman:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (3)  the  total  number  of  textile  mills
 which  have  completely  closed  down
 and  the  number  of  units  working  with
 reduced  working  hours  as  on  the  3!st
 July  3959  (State-wise),

 (b)  whether  some  of  the  closed  tex-
 tile  mills  have  restarted  and  if  so
 their  names

 (c)  whether  any  State  Goveinment
 have  offered  to  reopen  some  of  the
 closed  mills  ,

 (d)  af  so  their  names  and  on  v  hat
 terms  and  conditions,  and

 (e)  the  estimated  loss  un  production
 as  a  result  of  closure  of  mills  in  29597

 The  Minister  of  Commerce  (Shri
 Kanango):  (a)  to  (e)  A  statement  is
 laid  on  the  Table  of  the  House  [See
 Appendix  I,  annexure  No  2]

 Shri  S.  M  Banerjee:  The  number  of
 mulls  closed  is  given  as  thirty-nine  I
 want  to  know  whether  Government!
 contempiate  to  take  more  mills  after
 investigation  and,  if  80,  the  ~umbe:  of
 such  mills  and  the  States  in  hich
 they  are  situate?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri)-
 This  question  has  been  engaging  our
 attention  for  some  time,  and  recently
 I  have  decided  to  hold  a  meeting  with
 the  Textile  Commissioner  and  other
 officers  concerned  to  consider  over  the
 matter  as  to  how  many  mills  which
 are  closed  but  could  be  economically
 run  should  be  taken  by  others  or  by
 the  State  Governments  That  matter
 will  be  considered  very  soon,  and,  if
 possible,  I  might  inform  the  House  at
 a  later  stage  as  to  what  action  we  pro-
 pose  to  take

 Mr,  Speaker:  The  Question  hour  is
 over
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Rohabiiitation  Colenies  in  Deiki
 6,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  refer  to
 the  replies  given  to  Unstarred  Ques-
 tion  No  7242  on  the  3rd  March,  980
 and  Unstarred  Question  No  4269  on
 the  8th  May,  959  and  state:

 (a)  the  further  progress  made  50
 far,  in  providing  street  lightsng,
 water  mains,  roads,  drainage  ete  in
 the  rehabilitation  colonies  m  Delhi;
 and

 (b)  how  far  the  work  of  providing
 street  hghting  and  interna]  water
 supply  in  Bharat  Nagar  colony  has
 progressed’?

 The  Deputy  Minister  of  Rehabili-
 tation  (Shri  P  S  WNaskar):  (a)  A
 statement  showing  the  latest  pomtion
 regarding  the  progress  of  develop-
 ment  in  the  various  rehabilitation
 colonies  an  Delhi,  ४  placed  on  the
 Table  of  the  Sabha  [See  Appendix  I
 annexure  No  3]

 (b)  The  work  of  street  lighting  is
 m  progress  and  estimates  for  inter-
 nal  distribution  system  for  water
 have  been  framed  by  Delhi  Munuci-
 pal  Corporation  and  referred  by
 them  to  ther  Water  Supply  and
 Sewage  Disposal  Committee

 मंा  |) | छ

 ब  शो  प्रत् शबी  ह 1)... ह  क्या
 प्रधान  जंची  यह  बताते  की  क्पा  करेंगे
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 (a)  उसके  प्रतिकार  के  लिए  सरकार
 क्या  सोच  रही  है  ?

 बंदे  क्षिक-कार्य  उपभंत्री  (भोगती  लक्ष्मी

 बेसन) :  (क)  जी  हां।  पाकिस्तान  रेडियो
 “के  हाल  ही  के  काशकास्ट  के  मुताबिक

 +  ५  करोड  रपए  के  पूजीगत  प्रनुदान
 (कैपिटल  प्रांट)  की  सहायता  से  बांध  बनाने

 का  काम  इस  साल  धौर  तेजी  से  किया
 जायगा  |

 (स्व)  पाकिस्तान  झपने  हो  फायदे

 के  लिए  भारतीय |.  प्रदेश  के  प्रमाधनों
 झौर  यहा  &  लोगों  का  टोषण  कर  रहा  है  t

 मुरक्षा  परिषद  (सिक्युरिटों  काउंसिल)  के

 न्र  जनवरी  १६५६८  क ेप्रस्ताव  तथा  १३
 झगस्त,  १६४८  और  ५४  जनवरी,  eve
 के  सयक्त  राष्ट्र  कमिणन  के  प्रस्तावों  की
 ब्यवस्थाप्नो  के  खिलाफ  पाकिस्तान  ्ह्स
 ग्रदेदा  पर  जबरदस्ती  कब्जा  किए  हुए  हैं,
 हालाकि  उसने  इन  प्रस्तावों  को  स्वीकार
 किया  है।

 मीरपुर  नगर  के  अतिरिक्त,  करीब
 १२२  गाव  ह ल  जाये  और  करीब
 १,००,०००  भारतीय  राष्ट्रिको  को  अपनी
 जभीन  भर  रोजगार  से  हाथ  धोना  पड़ेगा  ।

 हस  प्रयोजना  से  ३०  लाख  एकड  जमीन
 की  सिचाई  होगी,  जो  ज्यादातर  पश्चिम
 पाकिस्तान  में  है  इझौर  इससे  ३,००,०००
 किलोबाट  बिजली  पैदा  होगी  जिसका
 हस्तेमाल  ज्यादातर  पद्िचम  पाकिस्तान  में
 किया  जावगा  ।

 ग)  भारतीय  संघ  की  प्रभससा

 (सावरेंटीो)  और  जम्मू  तथा  काश्मीर
 में  भारती  ८  प्रदेश  का  उत्लंश्न  करने  पर

 भारत  सरकार  ने  सुरक्षा  परिषद  मे

 पाकिस्तात  के  खिलाफ  दो  विरोथ  पत्र

 पहले  ही  मेज  दिए  हैं।  जग्मू  और  काइमीर
 में  पाकिस्तान  की  लगातार  जोर-जबरदस्ती
 के  कारण  यह  झतिक्रमश  श््य्ा  है,  हमके
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 लिलाफ  भारत  की  शिकायत  पर  मुरका
 परिषद  में  विचार  हो  रहा  है  ।

 Eehabilttation  of  Displaced  Persons
 in  UP.

 Shri  Subiman  Ghose:
 os \ ey  Shri  Pahadia:

 [  Shri  8.  A.  Mehdi:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  from
 July,  959  refugees  from  Esst  Pakis-
 tan  are  being  rehabilitated  or  are
 proposed  to  be  rehabilitated  in  Naini-
 tal,  Pibhit,  Rampore,  and  Biynor
 Districts  of  Uttar  Pradesh;

 (b)  if  so,  how  many  families  will
 be  rehabilitated  and  the  amount  of
 money  to  be  spent  for  the  purpose;

 {c)  how  much  of  it  will  be  spent
 by  Government  of  India  and  how
 much  by  the  Governments  of  Uttar
 Pradesh  and  West  Bengal;  and

 (d)  the  reasons  for  rehabilitating
 these  families  in  Uttar  Pradesh  in-
 stead  of  Dandakaranya?

 The  Deputy  Minister  of  Rehszbilite.
 tion  (Shri  FP.  s.  Naskar):  (a)  to  (८).
 In  January,  1958,  the  Government  of
 Uttar  Pradesh  agreed  to  rehabilitate
 3,000  displaced  families  from  East
 Pakistan  in  addition  to  g  thousand
 families  resettled  in  the  Nainital
 Tarai  Colonization  Area  prior  to  054
 Schemes  have  already  been  sanction-
 ed  for  the  rehabilitation  of  2,407  dis-
 Placed  famihes  in  the  districts  af
 Nainital,  Pilibhit,  Rampur,  Bijnor  and
 Bahraich,  and  34  in  the  Tarai  Colo-
 nization  Area.  A  few  more  schemes
 are  under  formulation  The  entire
 expenditure  on  the  rehabilitation  of
 these  3,000  families  estimated  at  about
 Rs.  4  5  crores  will  be  borne  by  the
 Government  of  India.



 ments  are  in  progress  but  they  are
 bound  to  take  some  time.  In  the  mean-
 time,  the  process  of  rehabilitation  in
 West  Bengal  and  other  States  where
 miltable  land  can  be  found  is  conti-
 nuing.

 शूमाइटेश  |, अ  one  tien  के
 कलंजारी

 Sec.  ft  शर्जू  वाज्डे  :  कया  अजब

 और  रोजगार  मंत्री  यह  कताने  की  कृपा  करेंगे
 किः

 ey  दि  द.  है  रब.  घुराइर,
 ह...  झाक  इण्डिया  के  लगभग  ३००  कर्म-
 आरियों  की  उनकी  भविष्य  निधि का  भाग
 उनको  भहीं  मिला;

 (ख्र)  क्या  बहु  सच  हूँ  कि  युनाइटेड
 घ्े्स  झाफ  इण्डिया  के  अ्रधिकारियों  ने

 अविव्य  निधि  काझाधा  भाग,  जो  उन्हें
 जमा  करना  चाहिए,  जमा  नहीं  किया;  धौर

 (ग)  क्‍या  यह  सच  है  कि  परदिचमी
 बंगाल  सरकार  गुनाइटेड  प्रेस  झाफ  इण्डिया
 के  प्रबन्धकों  के  विरद्ध  कोई  कार्यवाही  नहीं

 करना  चाहुती  जब  कि  केम्द्रीय  भविष्य  निधि
 के  कमिएनर  ने  प्रबन्धों  के  विरुद्ध  कार्यवाही
 करने  की  सिफारिश  कीथी?

 स  उपसंत्री  (  ह. इ  धि  अली  )

 (क)  जी  हां।

 (ल)  जी  हाँ।

 (सम)  यह  कम्पनी  विवालिया बन  गई
 शौर  इसकी  जायदाद  राज्य  सरकार

 Maslia  Colliery,  Ranigunl

 (a)  whether  it  is  a  fact  that  the
 Muslia  Colliery  in  Raniguaj  Coal  belt
 has  been  closed  down  since  Decem-
 ber,  1958;

 (b)  if  s0,  the  reasons  for  its  closure;

 (c)  whether  any  prosecution  hay
 been  launched  against  the  manage-
 ment  for  violation  of  safety  laws;

 (d)  whether  Government  have  re-
 ceived  any  representation  from  the
 Indian  Mines  Workers  Federation  re-
 garding  the  violations  of  safety  laws
 ™,  thi,  mine’,  ang,

 (e)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  All):  (a)  Yes

 (b)  The  mine  was  closed  due  to  an
 ignition  of  fire  damp  in  an  under-
 ground  district  which  resulted  in  a
 fire

 (e)  None

 (a)  Yes

 (e)  On  enquiry  it  was  found  that
 most  of  the  matters  complained  of
 were  not  correct

 Export  of  Cloth  to  Sudan

 "26  Shri  Damani:  Will  the  Minis
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  protracted  lull  in
 India's  cloth  trade  with  Sudan  has
 ended;

 (b)  how  far  the  Sudanese  Govern-
 ment  has  facilitated  import  of  Indian
 cloth;  and

 (९)  the  extent  to  which  the  export
 of  Indian  cloth  to  Sudan  has  increes-
 ed?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chanéra):
 (a)  Yes.  Sir.
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 @)  Import  licences  for  grey  cloth
 and  sarees  were  issued  in  February
 and  in  May-June,  1989,  Since  lst
 July,  १४89  import  of  cotton  textiles  of
 ४...  value  less  than  4  piastres  or
 35  pence  per  yard  has  been  placed  on
 the  O.G.L.

 (ce)  Cotton  textiles  are  known  to
 have  been  exported  during  the  last
 quarter,  but  exact  statistical  informa-
 tion  is  still  awaited.

 Expert  of  Lemongrass  Seeds  and
 Roots

 *2l.  Shri  N.  Keshava:  Will  the
 Miniter  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  ave  decided  to  license
 lemongrass:  seeds  and  roots  for  ex-
 port;  and

 (b)  if  so,  on  what  bass  will  the
 licences  be  granted?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No,  Sir

 (b)  Does  not  anse

 Weavers'  Co-operative  Societies  in
 Bthar

 “22  Pandit  0,  N.  Tiwary:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  2053  on  the
 27th  April,  859  and  state:

 (a)  whether  the  Bihar  Govern-
 ment  have  furnished  a  detailed  ac-
 count  for  the  additional  funds  requir-
 ed  to  reimburse  the  rebate  claims  to
 Weavers’  Co-operative  Societies;

 (b)  if  so,  the  amount  of  additional
 fund  required  to  be  re-imbursed;  and

 (c)  whether  the  allotment  has  been
 made?
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 Some  claims  are  stated  to  be  under
 scrutiny  and  a  final  report  is  ex-
 pected  to  be  received  shortly.

 Fire  in  ‘india  2958  Exhibition

 *23.  Shri  Assar:  Will  the  Minster
 of  Commerce  and  Industry  be  pleased
 to  Tefer  to  the  statement  made  in
 Lok  Sabha  on  the  27th  April,  959
 arid  state:

 (a)  whether  Government  have  since
 completed  the  inquiry  about  the  fire
 that  broke  out  in  one  of  the  pavilions
 at  the  Exhibition  grounds  in  April,
 1959:

 (b)  if  so,  what  are  the  findings;
 and

 (९)  the  action  taken  by  Govern-
 ment  against  persons  responsible  for
 the  accident?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (७)  The  fire  was  due  to  an  acciden-
 tal  electric  short  circuit

 (९)  Since  the  fire  was  accidental,
 no  one  is  directly  responsile  But
 question  of  defective  arangements  is
 being  examined  and  action  will  be
 taken  in  accordance  with  the  find-
 ings  reached

 Expansion  of  Trade  with  USSR  ,
 Csechoslovakia  and  Japan

 (Shri  Sadhan  Gupta:
 *t4  २  Shri  Raghunath  Singh:

 |  Shri  Subbiah  Ambalam:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  visit  of  the  Minis-
 ter  of  Industries  to  the  U.SS.R.,
 Czechoslovakia  and  Japan  has  re-
 vealed  possibility  of  a  large  expan-
 sion  of  trade  and  imcreased  collabora-
 thon  with  these  three  countries:  and

 (b)  if  so,  the  hnes  along  which
 increase  of  trade  and  economic  col-
 Jaboration  is  envisaged  with  each  of
 these  countries?
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 The  Minister  of  Industry  (Shri
 Manubhal  Shak):  (2)  and  (bh).  A
 Statement  is  laid  on  the  Table  of  the
 House

 Srareent

 (a)  and  (b)  The  visit  of  the  Minis-
 ter  of  Industry  and  Shr:  L.  K  Jha,
 Addiuonal  Secretary  in  the  Munustry
 of  Commerce  and  Industry,  to
 U.S.S.R,  Czechoslovakia  and  Japan,
 ‘was  more  in  the  nature  of  study  and
 also  for  exploring  the  possibilities  of
 wider  technical  and  economic  coope-
 ration  between  these  countres  and
 Incha

 It  was  found  during  their  =  visit
 that  wide  scope  exists  for  larger
 technical  and  economic  cooperation  in
 all  the  fields  of  economic  develop-
 ment  to  the  mutual  advantage  of
 India  and  those  countries,  particular-
 ly  in  the  field  of  heavy  industries  and
 basic  industries,  such  cooperation
 should  be  more  accelerated

 Japan  is  particularly  well  suited
 for  small  and  medium  scale  imdus-
 tnes  and  on  the  invitation  of  the
 Minster  of  Industry,  the  Japanese
 Government  are  sending  out  a  Dele-
 gation  to  India  for  advising  the  Gov-
 ernment  of  India  on  the  develop-
 ment  of  small  and  medium  sized  in-
 dustries  Such  a  Delegation  headed
 by  the  Director  of  Smaller  Enterprise
 Agency  of  the  Government  of  Japan
 ४  visiting  India  for  a  period  of  thice
 weeks  in  the  month  of  August

 The  possibilities  of  greater  exchange
 of  commodities  were  also  found
 feasible  Useful  observations  made
 during  this  visit  will  be  utilised  for
 further  developing  foreign  trade  for
 different  commodities  with  those
 countries

 Coal  Mines  Rescue  Rules
 Shri  Knonhan:

 Rs.  <  Shri  T.  B  Vittal  Rao:
 {  Shri  Ram  Krishan  Gapta:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
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 No,  205)  on  the  27th  April,  100  and
 state:

 (s)  when  the  revised  Coal  Mines
 Rescue  Rules  will  be  brought  into
 force;  and  .

 (b)  the  steps  taken  so  far  for  the
 establishment  of  ‘Rescue  Stations’  at
 Kottiagudium  and  Parasia’

 The  Deputy  Minister  of  Labour
 (Shri  Abig  Al):  (a)  The  revised
 Rules  are  likely  to  be  brought  into
 force  within  six  months,

 (b)  Sites  have  been  selected  for
 the  establishment  of  the  rescue  sta-
 tions  Steps  are  being  taken  to  ac-
 quire  the  sites

 Cigarette  Factory  in  Andhra  Pradesh

 268,  Shri  Ramil  Reddy:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Andhra  Pradesh  Government  have
 requested  the  Centre  to  sel  up  s
 cigarette  factory  in  Andhra  Pradesh;

 (b)  af  so,  the  natuie  of  the  proposals
 made  in  this  connection  by  the
 Andhra  Pradesh  Government,  and

 (८)  the  decision  taken  bv  the
 Centre  in  the  matter?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir

 (b)  and  (c)  Do  not  arise,  in  view
 of  the  answer  to  part  (a)

 Films  on  Mahatma  Gandhi

 Shri  Wodeyar:

 on
 Shri  Kam  Krishas  Gupta-

 y  ‘Shrimat!  Mafida  Ahmed:
 |  Shri  ss.  A.  Mehal:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Films  Production  International  of
 California  (USA)  are  to  make  a  full
 length  feature  film  and  a  short  docu-
 Mentary  on  Mahatma  Gandhi:  end
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 {b>  if  wy  whether  it  has  been
 approved  by  the  Government  of
 India?

 ‘the  Minister  ef  Information  and
 Breadcasting  (Dr.  Keskar):  (a)  It  is
 -understood  that  the  Film  Production
 International  of  California  (U.S.A.)
 propose  to  make  a  feature  and  a
 documentary  film  on  the  life  and
 work  of  Mahatma  Gandhi  with  the
 co-operation  of  the  Gandhi  Smarak
 Nidhi  and  the  Navjivan  Trust.

 (b}  No  government  approval  is
 necessary  for  the  propos).

 इंडियन  स्वर  cre  फामत  एन्ड

 इंडस्ट्री  का  सिप्टनंडल

 [दान  शान  सुभय  सिह  :

 रय,  श्यो  लशीनाराधण  हा:
 लो  राधा  रमन
 ली  जिमृति  नि

 क्य  दाजिस्थ  तथा  उछोग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि :

 (क)  क्या  इष्टिमन  चैम्थर  आझाफ
 कार्म्स  एफ  इण्डस्ट्रो  के  दिध्टमइडल  ने,
 जिसने  अभी  हाल  ही  में  ग्रोप  श्रौर  सयुक्त
 राज्य  झमरोका  का  दौरा  किया  हैं,  झपती

 रिपोर्ट  सरकार  को  भी  पेश  कर  दो  है  ,

 ्)  यदि  हा,  निर्यात  को  बढ़ाने
 मके सम्बध  में  उसके  मुख्य  भुझाव  व्या  हैं;
 शौर

 (3)  क्‍या  सरकार  ने  इन  सृभ्गयों
 पर  विचार  किया  हैं?

 बाणिज्य  तथा  उच्योग  उपमंत्रो  (भो
 सतोक्ष  चना):  (क)  भौर  (ख),  जी  हां।
 रिपोर्ट  की  एक  प्रति  संसद  प्रस्तकालय  से
 रख  दी  गई  है।

 (मे)  विप्टप्रण"डल  के  विदार  निर्यात

 बढ़ाने  के  उपाय  निकलने  तथा  उन्हें
 झमल  में  लाने  भौर  विदेशी  व्यापार  सम्बन्ध

 नीति  विर्भारित  करने  में  उपयोगी  सिद्ध
 हो  रहे  ह।

 Cottage  and  Small  Scale  Indastrics  im.
 Punjab

 “29.  Shri  Hem  Eaj:  Will  the  Minis-
 ot  Commerce  and  Indastry  be  pleas-
 ed  to  state:

 (a)  whether  any  team  has  been
 sent  to  the  Kangra  District  at  the
 instance  of  the  Punjab  Government  to
 survey  the  possibilities  of  expanding
 the  Cottage  and  Small  Scale  Indus-
 tries  in  this  hilly  region;

 (b)  af  so,  whether  it  has  submitted
 its  report:  and

 de)  whether  a  copy  will  be  laid  on
 the  Table?

 The  Minister  of  Industry  (Shri
 Mannbhal  Skah):  (a)  Yes,  Sir.

 (b)  Not  yet.
 ic)  Does  not  arise

 Cycle  Factory  at  Mysore
 Shri  Siddiah:  Will  the  Minister

 of  Commerce  and  Industry  be  pleas-
 ed  to  state:

 (a)  what  is  the  financial  assistance
 given  to  the  Mysore  State  to  start
 a  cycle  factory  at  Mysore  city,

 (b>  when  the  factory  will  start
 working;  and

 (९)  what  ws  tts  estimated  annual
 production?

 The  Minister  of  Industry  §  (Shri
 Manubhai  Shah):  (a)  to  (c).  A
 statement  3  laid  on  the  Table  of  the
 House

 STATEMENT

 (a)  A  scheme  from  the  Govern-
 ment  of  Mysore  for  the  establishment
 of  a  Central  Workshop  and  Produc-
 tion  Centre  for  the  manufacture  af
 bicycles  in  the  Sma)l  Scale  Sector,
 in  the  Industrial  Estate,  Mysore,  was
 approved  by  Government  of  India  in
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 (b)  It  is  expected  to  go  into  pro-
 duction  shortly.

 {c)  6,000  bicycles  per  annum.

 State  Awards  for  Public  Sector

 *3i.  Shri  Pahadia:  Will  the  Minister
 of  Commerce  and  Industry  be  pleas-
 ‘ed  to  state:

 (a)  whether  it  iw  a  fact  that  Gov-
 ernment  have  decided  to  give  some
 wards  every  year  to  public  under-
 takings;

 (b)  if  so,  what  will  be  the  basis
 for  these  awards;  and

 (c)  whether  this  scheme  will  also
 include  public  undertakings  wholly

 .run  by  the  State  Government?

 The  Minister  of  Industry  (Shri
 “Mannbhai  Shah):  (a)  Yes,  Sir

 (b)  In  considering  the  performance
 of  any  unit,  weight  would  be  given
 ‘to  the  following  factors,  among
 others,

 4))  significant  imcrease  in  pro-
 duction  over  the  pro
 grammed  target;

 ii)  Profits,

 Qu)  Labour  relations,  and

 div)  Any  special  contribution
 which  at  might  have  made  to
 the  economy,  through  re-
 search,  discovery  of  new
 process,  design,  method  atc.
 of  production.

 {c)  The  scheme  at  present  is  con-
 महते  to  public  undertakings  run  by
 the  Central  Government.

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  proposals  have  been
 seceived  by  Government  from  foreign

 (c)  whether  these  proposals  have
 been  scrutinised  by  Government  and
 whether  any  of  them  has  been
 accepted?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  is  placed  on  the  Table  on  the
 House  {See  Appendix  I,  annexure
 No  4].

 U.K.  Mediation  in  Goa  Dispute

 f  Shri  A.  M.  Tariq:
 Shri  Oaman  All  Ehan:
 Shri  Radha  Raman:
 Shri  Harish  Chandra

 Mathur:
 Shri  Shree  Narayan  Das:
 Shri  Raghunath  Singh:
 Shri  Surendranath
 Dwivedy:

 Pandit  D.  N.  Tiwary:
 Shri  Mahanty:

 °38
 }

 Shri  S.  M.  Banerjee:
 Shri  Jagdish  Awasthi:
 Shrimati  Mafida  Ahmed:
 Shri  Mahammed  Ellas:
 Shri  Achar:
 Pandit  Munishwar  Dutt

 Upadhyay:
 Shri  M.  L.  Dwivedl:
 Shri  Hem  Eaj:
 Shri  Amar:
 Shri  Ram  Krishan  Gupta:

 Shri  है.  A.  Mehdi:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Prime  Minister  of
 U.K.  has  offered  his  good  offices  to
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 mediate  between  the  Government  of
 India  and  the  Government  of  Portu-
 gal  on  ह".  dispute;

 {b)  whether  the  Government  of
 India  have  been  directly  approached
 in  the  matter;  and

 (९)  ॥  so,  with  what  results?

 The  Depaty  Minister  of  External
 Affairs  (Bhrimat!  Lakshmi!  Menon):
 (a)  to  (९),  The  Government  छा  India
 ‘have  received  no  offer  of  this  nature
 either  from  Her  Majesty's  Government
 in  the  U.K  or  the  British  Prime  Minis-
 ter  Government  have,  however  seen
 a  copy  of  a  letter  which  the  British
 Prime  Minister  wrote  to  a  member  of
 the  British  Parliament  as  a  result  of
 some  parbamentary  question  m  the
 British  House  of  Commons  This
 letter  stated,  m  general  terms,  the
 position  of  the  British  Government
 in  regard  to  any  problem  existing
 between  two  other  countries  This
 letter  was  published  in  the  Press  and
 the  members  must  have  seen  it  In
 our  view  the  problem  of  Goa  is  not
 one  that  can  be  given  to  any  third
 power  for  mediation  The  United
 Kingdom  5  fully  aware  of  our  views
 and  if  they  so  wish  they  can  use  their
 undoubted  influence  to  induce  the
 Portuguese  Government  to  adopt  a
 more  reasonable  attitude  in  this
 matter

 Dalai  Lama

 m  j  Shrt  Ram  Krishan  Gupta:
 है  हे  Shri  A.  M.  Tariq:

 Will  the  Prime  Minister  te  pleased
 to  refer  to  his  statement  made  in  Lok
 Sabhe  on  the  27th  April,  939  and
 state:

 (a)  whether  Government  have
 received  any  request  trom  Panchen
 Lama,  the  Chinese  Ambassador  or
 any  other  emissary  of  the  Chinese
 Government  to  meet  the  Dalai  Lama,
 and

 (b)  if  so,  whether  leave  for  meeting
 him  has  been  granted?

 The  Deputy  Minister  ef  External
 Affairs  (Shkpimati  Lakshmi  Menon):
 (a)  and  (b).  No,  Sir.

 Atemic  Radiation

 ogg,  is  Shri  Shree  Narayan  Das:
 V  Shri  Radha  Raman:

 ‘Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  425  on  the  22nd  August,
 958  and  state:

 (a)  whether  the  UN  General
 Assembly  after  having  considered  the
 reports  of  the  U.N  Commuttee  on
 Effects  of  Atomic  Radiation  have
 taken  any  decision  and  have  made
 any  recommendation  to  its  member
 nations,  and  .

 (9)  if  so,  the  nature  of  decisions
 taken  and  recommendations  made*

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Yes

 (by  The  United  Nations  General
 Assembly  has  urged  all  concerned  to
 take  note  of  the  suggestions  made
 and  the  views  expressed  in  the
 Report,  and  decided  to  request  the
 Committee  to  continue  ite  useful
 work  All  concerned  have  also  been
 called  upon  to  assist  the  Committee
 by  making  available  to  it  reports  and
 studies  relating  to  the  short-term  and
 long-term  effects  of  ionizing  radiation
 upon  man  and  his  environment  and
 radiological  data  collected  by  them,
 and  by  pursuing  such  investigations
 as  may  broaden  world  scientific
 knowledge  in  this  sphere  and  by
 transmitting  their  results  to  the
 Committee

 Heavy  Engineering  Work«

 f  Shri  Sabedh  Hansda:
 “36,  4  Shri  8,  C.  Samanta:

 [  Shri  Ram  Krishan  Gupta:

 ili  the  Minister  of  Commerce  and
 fadustry  be  pleased  to  refer  to  the
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 reply  given  to  Unstarred  Question
 No.  988  on  the  26th  February,  950
 and  state  whether  the  detailed  pro-
 ject  report  from  MJs.  Atkins  and
 Partners  of  U.K.  regarding  the  Heavy
 Structural  Works  and  the  Heavy
 Plate  and  Vessel  Works  has  since
 been  received?

 The  Minister  of  iIndestry  (Shri
 Manubhai  Shah):  Not  yet,  sir.

 Will  the  Prime  Minister  be  pleased
 to  lay  a  statement  on  the  Table  show-
 ing:

 (a)  the  details  of  border  incidents
 which  have  taken  place  since  the  last
 statement  was  laid  on  the  Table  by
 him  on  the  27th  Apri),  ‘1959;

 (ib)  the  extent  of  loss  in  life  and
 property  suffered;  and

 (९)  the  steps  taken  by  Government
 in  the  matter?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshml  Menon):
 (a)  A  statement  is  laid  on  the  Tabie
 of  the  House.  [See  Appendix  I,  an-
 nexure  No,  5]

 (b)  Two  persons  were  killed  and
 Rs.  30,000  worth  of  property  was  lost

 (c)  Both  at  the  State  and  Central
 levels  the  Government  of  Indja  have
 been  taking  action  with  the  Goverr-
 ment  of  Pakistan  to  step  border
 incidents  and  violations.

 We  have  a  long  border  with  Pakis-
 tan  and  it  is  not  possible  for  the  Gov-
 ernment  of  India  without  the  full

 co-operation  of  the  Government  of
 Pakistan  to  stop  all  border  incidents.
 The  Government  of  India  have  been
 making  all  efforts  to  obtain  much  00-
 operation  from  the  Government  uf
 Pakistan.

 The  State  Governments  have  also
 taken  necessary  security  measures  to
 minimise  the  possibility  of  Pakisteni
 depredations.

 मेहुरू--मूत  समझौता

 at  धाजपेयी  :

 को  हरिक्यतक  साधुर  :
 की  दीव  We  wal  :

 *ac.¢  की  पॉतरकर :
 श्री  महतो  :
 की  स०  me  ane :
 oft  जगधीश  झचस्थी  :

 क्या  प्रात  संतरी  2  मार्च  १६५६  के

 झ्रताराकित  प्रदन  संख्या  ८६४  के  उतर  के

 सम्बर्ध  में  यह  बताने  की  कृपा  करेगे कि  :

 (क)  नेहरू-नून  समझौते  को  क्रिया-

 न्बित  करने  के  लिये  इस  बीच  क्‍या  कदम

 उठाये  गये  हैं,  शौर

 पस्)  क्‍या  त्रिपुरा  प्रशासन  ने  भागल-

 पुर,  त्रिपुरा  में  रेलवे  लाइन  के  साथ  लगी

 हुई  भि  का,  जो  पाकिस्तान  को  हस्तान्तरित
 की  जा  रही  है,  सवरक्षण  पूरा  कर  लिया  है  ?

 बंदे  धिक-कार्य  उपमंत्री  (सीसती  कमी

 चेनल )  (क)  और  (व),  सदन  की  मेज
 पर  एक  ब्यौरा  रख  दिया  है,  जिसने  स्थिति

 बताई  गई  है  ।

 विवरण

 भारत  ौर  पाकिस्तान  के  प्रधान

 मंतियों  के  बीच  सितम्बर,  रै६५८  में  जो

 करार  हुआ  सा,  उसके  पन्तगंत  पूर्व  पाकिस्तान
 से  सम्बद्ध  मामसों  के  कारें  में  QE
 को  लोक-सभा  में  तारांकित  प्रक्त  सा

 ८६४  के  उत्तर  में  उपायों  का  उल्लेख  किया
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 गया  था;  इसके  प्रतिरिक्त  जो  झपाय  बरते
 गये,  मे  इस  प्रकार  है  ;

 (१)  बुद्ने  कूच-बिंहार राज्य  की  बस्तियो
 की  अदइलॉयदली  भौर  बेकेबारी  यूनियन
 नग  १२  के  एक  भाग  का  पाकिस्तान  को
 देता  .

 मविधान  के  भ्रनुब्शेद  १४३  (१)
 के  अन्तरगत  भारत  के  राष्ट्रपति  ने  सुभीम
 कोर्ट से  पूछा  है  कि  वह  इस  बात  पर  प्रपनी
 राय  दे  कि  इन  मामलों  के  बारे  में  प्रधान
 मंत्रियों  के  करार  पर  अमल  करने  के  लिये
 कौन-कौन  से  वेधानिक  उपाय  प्रायह्यक

 होंगे  +  ‘OTe  है  कि  सुप्रीम  कोर्ट  दाष्ट्रपति
 द्वारा  भेजे  गये  भ्रसग  पर  नवम्बर,  १६५६  में

 सुनवाई  झारम्म  कर  देगी  |

 (२)  भागलपुर,  त्रिपुरा  रेलबे  लाइन
 की  भूसि  और  रेलवे  लाइन  के  पक्चिम  से

 मभूमि  का  पाकिस्तान  को  देना  '

 जिपुरा  प्रशासन  उचन  भभि  का
 सर्वेक्षण  कर  रहा  है  ।

 (३)  २४  पश्गना-खुलना,  भ्ौर  २४
 परगना-जैसौर  सीमा  विवाद

 पाकिस्तानी  अधिकारियों  के  साथ
 सम्मिलित  शर्वेक्षण  का  कार्य  हो  रहा  है  |

 (४)  पियेन  शौर  सूरमा  नदिया

 प्रधान  मंत्रियों  के  करार  के  मुताबिक
 यहा  और  भोलागज  में  सीमाकन  के  भ्रचन
 घर  दोनों  तरफ  के  सर्वक्ष  अधिकारियों  के
 कीच  बातचीत  चल  रही  है  a

 (x)  तुकेशप्राम

 पाकिस्तान  सरकार  से  कहा  गया  है
 कि  बह  झासाम  दौर  पूर्व  पाकिस्तान  के

 मुख्य  शचियों  &  बीन  एक  मौटिंग  कराने
 का  प्रबन्ध  करे  ।

 Chinakuri  Colliery  Disaster

 Shr  mati  Reno  Chakravarity:
 +19,

 Shri  s.  M.  Banerjee: -  Shri  Kunhan:
 {  Shri  T  B  Vittal  Rao:

 Will  the  Ministe:  of  Labour  and
 Employment  be  pleased  to  state

 (a)  the  step:  taken  regarding  the
 violations  of  miming  safety  rules  and
 laws  arising  out  of  the  investigation:
 of  the  Chinakur:  Colhery  disaster,
 and

 (b)  whether  any  prosecutions  have
 been  started?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)  Prose-
 tutions  have  been  Isunched  against
 the  management  for  violation  of  the
 statutory  provisions  concerned

 Third  Five  Year  Plan

 ia  Shri  Damani:
 740,  4  Shri  S.  M.  Banerjec:

 {  Shri  Jagdish  Awasthi:

 Will  the  Minister  of  Planning  be
 pleased  to  state

 {a)  whether  Government  is  con-
 templating  a  scheme  to  associate
 Members  of  Parliament  to  discuss  the
 salient  features  of  the  Third  Five  Year
 Pian  and  to  offer  ther  constructive
 Suggestions  in  different  committees  to
 be  constituted  for  the  said  purpose,
 Bad

 (b}  if  not,  in  what  manner  Govern-
 ment  propose  to  associate  MPs  in
 the  formulation  stage  of  the  Third
 Five  Year  Plan”

 The  Deputy  Minister  cf  Planning
 (Shri  S  N.  Mishra):  (a)  and  =  (७)
 Arrangements  are  already  being  mate
 to  associate  Members  of  Parhament
 with  various  discussions  relating  to
 the  Third  Five  Year  Plan.  The
 Panels  on  Agriculture  and  Land
 Reform  which  have  been  recently
 constituted  include  Members  of
 Parhament  The  Prime  Minister  has
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 *4l.  Shri  N.  Keshava:  Will  the
 Minister  of  Pianming  be  pleased  to
 state:

 (a)  the  quantum  of  Centra!  assis-
 tance  which  Kashmir  has  sought  from
 the  Centre  for  its  1959-60  Plan;  and

 (b)  how  much  of  it  is  being  contri-
 buted  by  the  State  from  its  own  re-
 sources?

 The  Deputy  Minister  cf  Planning
 (Shri  8.  N.  Mishra):  (a)  A  sum  of
 Rs,  45  crores  has  been  allotted  as
 Central  assistance  for  the  State  Plan
 1959-60.

 (b)  Re.  2°33  crores.

 Training  to  Iraqi  Nationals  in  Atomic
 Energy  Establishment,  Trombay

 an,  Shri  Wedeyar:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Iraq  have  requested
 the  Government  of  India  for  provid-
 ing  training  facilities  to  their  candi-
 dates  in  the  Atomic  Energy  Establish-
 ment  at  Trombay;  and

 (b)  tf  so,  whether  the  training
 facilities  have  been  provided?

 ‘
 ,

 Manefactare  of  Lenses  ani  Light-
 hous:  Rquipusent

 J  Shri  Shree  Narayan  Bas:
 |  Shri  Radha  Raman

 Will  the  Minister  of  Commeéres  aad
 Yadustry  be  pleased  to  state:

 (a)  whether  the  feasibility  of  manu-
 facturing  lenses  and  other  lighthouse
 equipment  has  been  examined;

 (b)  if  so,  with  what  result;

 (c)  how  far  our  requirements  in
 this  respect  are  met  by  indigenous
 production  and  how  far  by  imports;
 and

 (d)  the  value  of  such  imports  during
 the  years  958  and  959  (upto  3ist
 July,  959)7

 The  Minister  of  Industry  (Shri
 Mangbhai  Shah):  (a)  to  (d).  The
 question  will  be  answered  by  the
 Minister  for  Transport  and  Communi-
 cations  on  a  subsequent  date.

 Additional  Fiats  for  M.P.’s

 sug,  Sf  Shri  Ram  Krishan  Gupta:
 ‘|  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  402  on  the  79  March,  99
 and  state:

 ta)  whether  the  arte  to  build
 accommodation  for  the  Army  Trans-
 port  Company  has  since  been  finally
 approved;

 (७)  ॥  so,  steps  taken  for  vacating
 the  site  on  the  North  Avenue  by  the
 Defence  establishment;  and

 (c)  when  the  work  on  construction
 of  additional  ftets  for  MP.’s  will
 start?

 The  Deputy  Minister  of  Werks,
 Housing  and  Supply  (Shri  Anil  x.
 Chands):  (a)  Yea,  Sir.  .

 (b)  and  (c).  The  layout  plans,  etc.
 of  the  permanent  buildings
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 tion  on  the  new  site  is  completed
 Construction  of  MP.  Flats  on  the
 North  Avenue  site  will  be  taken  up
 after  the  Defence  Establishment
 vacate  their  present  buildings

 Minimum  Wages  for  Mine  Workers

 4I
 Shrimati  Renn  Chakravartty:
 Shri  Mubammed  Elias:

 Will  the  Mmister  of  Labour  and
 Employment  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a
 decision  was  taken  at  the  Industria!
 Committee  on  Mines,  other  than  Coal,
 that  minimum  wages  would  be  made
 applicable  to  all  iron  ore  and
 manganese  mine  workers,

 (b)  if  so,  when  this  decision  was
 taken,

 (९)  why  it  has  not  been  implement-
 ed  १0  far,  and

 (dy  the  steps  taken  to  implement
 it?

 "
 The  Deputy  Minister  of  Labour

 (Shri  Abid  AH):  (a)  Yes  Iron  Ore
 and  manganese  mines  are  included  in
 the  lst  of  mines  to  which  the  Mini-
 mum  Wages  Act  is  to  be  applied,  as
 recommended  by  the  Industnal  Com-
 mittee  on  Mines  (other  than  Coal
 Mines)

 (b)  This  :ecommendation  was  made
 by  the  Committee  at  its  meeting  held
 mm  April,  968

 Export  of  Jute  Products
 l.  Shri  D.C.  Sharma:  Will  the

 Minister  of  Commerce  ‘and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  554  on  the
 3rd  December,  958  and  state:

 (a)  whether  as  a  result  of  the  steps
 taken  by  Government,  the  export  of
 jute  products  has  increased,  and

 (b)  if  so,  to  what  extent?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  Export  of  jute  goods
 during  the  first  four  months  of  959
 amounted  to  2,60,500  tons  as  against
 2,36,400  tons  during  the  same  period
 in  958

 Industrial!  Development  of  Punjab

 (  Shri  D.  C.  Sharma:
 2  Shri  Ram  Krishan  Gupta:

 Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  total
 amount  spent  by  the  Central  Gov-
 ernment  on  the  industrial  develop-
 ment  of  Punjab  during  the  First  and
 Second  Five  Year  Plan  periods  sepa-
 rately?

 Five  Year  Plan  period.  Durmg  the
 Second  Five  Year  Plan  period,  a  sum
 of  Rs  (2,31,32,604  has  been  spent  upto
 the  end  of  the  financial  year  1958-59:

 The  Central  Government  has  also
 invested  a  sum  of  Re.  9,09,84,000  in
 Nangal  Fertibsers  &  Chemicals  Ltd
 (now  Hindustan  Chemicals  &  Fert:-
 listers  Ltd.)  upto  the  end  of  the  finan-
 cial  year  1988-59

 casting  be  pleased  to  refer  to  the
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 reply  given  to  Starred
 No.  229  on  the  lath  February,  4950

 wand  stale  the  progress  made  so  far  in
 the  production  of  the  film  on  the
 rémova)  of  untouchability?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  An  agree-
 ment  with  the  producer  is  being  nego-
 tiated  and  is  expected  to  be  finalised
 -very  shortly.

 Migration  of  Indians  from  Ceylon

 ce  Shri  D.  C.  Sharma:  Will  the
 frime  Minister  be  pleased  to  state  the
 number  of  Indians  who  have  migrated
 from  Ceylon  to  India  upto  the  30th
 Sune,  aR

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  75,650  Indian  nationals  have
 left  Ceylon  upto  the  end  of  May  959
 Our  of  these  38,I59  Indian  national:
 left  Ceylon  on  being  served  with  quit
 notices  by  the  Government  of  Ceylon.
 anJd  ‘37,491  persons  left  the  Island
 -volun‘arily

 Later  figures  are  not  available.

 Development  of  Handioom  Industry
 in  Bombay

 5.  Shri  Pangarkar:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  the  Bombay  Govern-
 ment  has  submitted  any  scheme  for

 ‘the  development  of  Himru  and  Pa-
 thon  Handloom  cloth  during  ‘1959-60;

 (b)  if  so,  the  nature  thereof:

 (c)  the  amount  asked  for,  and

 (d)  the  amount  propared  to  be
 gran‘ed  during  1950-607

 The  Minister  of  Commerce  and  In-
 ‘dustry  (Shri  Lal  Bahadur  Shastri):
 a)  No,  Sir

 (9),  (e)  and  (d).  Do  not  arise.

 AUGUST  3,  790

 aattry  (Shri  Lal  Bahadur  Shastri):
 A  Statement  is  laid  on  the  Table.

 STATEMENT

 india  is  self-sufficient  m  practically
 al]  rubber  goods,  except  8  few  speci-
 a  ed  items,  e.g.  certain  odd  sizes  of

 tyres  and  tubes,  Vand  Fan  Belts,

 tennis  balls  and  contraceptives,  इवान
 rts  of  which  are  allowed  in  small

 yantities  Some  of  the  rubber  goods,
 uch  as  Tyres  and  Tubes,  (normal

 afe*?  rubber  and  canvas  Footwear

 ee  are  even  exported  to  foreign
 mértke’s  in  s  zable  quantities

 In  order  to  mect  the  country’s

 current  and  anticipated  requirements
 of  the  specialised  items,  Government
 neve  approved  certain  schemes  for
 ther  manufacture

 Import  Licences

 7.  Shri  Pangarkar:  Will  the  Mim--

 te?  of  Commerce  and  Industry  be’

 pleased  to  state  the  total  value  of

 import  licences  wsued  during  the  fst

 elf  of  3959  in  respect  of  ६3)  capital
 goods

 and  qn)  consumer  goods?

 The  Minister  of  Commerce  and  In-
 (Shri  Lal  Bahadur  Shastri):

 tt  is  not  possible  to  determine  the

 total  value  of  import  licences  issued
 avring  the  first  half  of  ‘1959,  as  th:

 ycensing  periods  are  from  October,
 1958  to  March,  959  and  from  April

 tg  ‘September,  i959.  However,  the

 total  value  of  licences  wssued  in  rer-

 pest  of  Capital  goods,  Consumer  goods

 afd  Industrial  goods  during  the  licen-
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 sing  period  October,  958—March,
 i959  is  given  below’—

 (Value  in
 lakhs  of
 Rs)

 Capital  Goods  includ-
 mg  Plant  =  and
 Machinery  62,15

 Consumer  goods  21,65

 Sindri  Fertilizers  and  Chemicals  Ltd

 है.  Shri  Morarka:  Will  the  Ministe:
 of  Commerce  and  Indastry  be  plea:-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No  2537  on  the  lst
 March,  959  and  state

 (a)  what  recommendations  of  the
 representatives  of  the  Industrial
 Management  Research  Unit  for  Pla--
 ming  have  since  been  implemented  by
 the  Sindri  Fertilizers  and  Chemftals
 Ltd,  and

 (b)  whether  a  copy  of  these  recor-
 mendations  would  be  laid  on  the
 Table*

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Sindri  has  not  yet  been  able  to
 complete  examination  of  the  volumun-
 ous  report  nor  to  decide  whether  any
 of  the  suggrstions  made  therein
 deserve  to  be  implemented

 It  may  however  be  stated  that  the
 Industrial  Management  Research  Un.t
 for  Planning  attached  to  the  Indian
 Statistical  Institute,  a  Government
 aided  private  organisation,  were  al
 lowed  at  their  own  initiative  and  re-
 quest  certain  facilities  to  study  th>
 working  of  Sindri  as  part  of  thei
 larger  programme  for  undertak'a,
 simular  research  studies  in  various  in-
 dustnal  units  in  the  country  Sindri
 did  not,  in  fact,  expect  any  report
 from  this  team  unti)  a  copy  was  ac-
 tually  received  On  the  attention  of
 the  Government  being  drawn  to  the
 Teceipt  of  such  a  Report  Sindri  was
 advised  to  examine  the  observations
 contained  therein  and  to  implement
 such  suggestions  as  may,  in  the  dis-
 cretion  of  the  management,  be  con-
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 sidered  helpful  in  improving  efficiency

 (9)  The  Report  has  not  been
 formally  submitted  to  the  Govern-
 ment.  Attempts  will  be  made  to
 obtam  a  copy  for  the  Parlameut
 Library

 Displaced  Persons  from  Goa
 a  Shri  Radha  Raman:  Will  the

 Prime  Minister  be  pleased  to  state
 (a)  the  number  of  displaced  families

 which  have  come  from  Goa  so  far  due
 to  conditions  prevailing  there,

 (b)  where  they  have  been  settled;
 (९)  whether  Government  have  rend-

 ered  any  financial  or  other  assistance
 to  them,  and

 (d)  af  so,  the  nature  thereof?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawahartel
 Nehru):  (a)  to  (d)  We  have  no
 accurate  statistics  for  fambes  who
 have  permanently  mugrated  from  Goa
 because  of  political  situation  there
 However,  according  to  the  informatior.
 available  with  the  police,  22]  families,
 meluding  about  00  families  of  fisher-
 men,  have  left  Goa,  Daman  and  Diu
 and  have  settled  down  in  India,  parti-
 cularly  m  Bombay,  Belgaum,  Sawant-
 wadi,  Karwar,  Poona,  Vap:  (Surat
 district)  and  Nagpur  Applications
 for  financial  assistance  are  considered
 on  merits  and  in  some  instances
 small  assistance  has  been  given  to
 certain  families

 Resources  for  the  Second  Five  Year

 Will  the  Minister  of  Planning  Lz
 pleased  to  refer  to  the  reply  given
 to  the  Starred  Question  No  43  on  the
 0th  February,  959  and  state

 (a)  the  nature  of  final  steps  taken
 by  the  States  and  the  Centre  to  rasse
 the  resources  for  the  Second  Five
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 Year  Plan  and  whether  the  document
 showing  the  latest  position  has  since
 been  prepared;  and

 (b)  the  result  of  the  steps  taken?
 The  Deputy  Minister  of  Planning

 (Shri  S.  N.  Mishra):  (a)  and  (b).  As
 the  House  is  aware,  the  additional
 taxation  undertaken  by  the  Centre
 this  year  is  about  Rs.  25  crores.  The
 additional  taxation  by  the  States  this
 year  is  estimated  at  Rs.  4.9  crores.

 The  document  referred  to  in  mv
 reply  on  the  l0th  February,  959  to
 Starred  Question  No.  3  is  under  print
 and  will  be  placed  on  the  Table  of  the
 House  early  in  the  current  Session.

 Indianisation  of  Foreign  Firms

 u  Shri  Ram  Krishan  Gupta:
 |  Shri  A.  M.  Tariq:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  his
 statement  made  in  Lok  Sabha  on  the
 24th  April,  959  and  state:

 (a)  whether  any  plan  for  Indiani-
 sation  of  foreign  firms  and  plantations
 has  since  been  finalised;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  Preliminary  discussions
 are  being  arranged  with  representa-
 tive  bodies  like  the  Indian  Tea  Asso-
 ciation,  the  United  Planters’  Associza-
 tion  of  Southern  India,  Indian  Jute
 Millis’  Association  and  the  Associated
 Chambers  of  Commerce.  The  matter
 has  not  yet  reached  final  stage.

 Carpet  Industry

 2  J  Shri  Ram  Krishan  Gupta:
 “Shri  A.  M,  Tariq:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Questicn
 No.  96]  on  the  22nd  April,  959  and
 state:

 (a)  whether  the  survey  of  the
 Carpet  Industry  in  India  has  _  since
 been  started;  and
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 (b)  if  so,  the  progress  made  so  far?
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  Lal  Bahadur  Shastri):

 (a)  Yes,  Sir.

 (b)  The  Survey  Team  has  already
 eoHected  statistics  in  regard  to  the
 various  aspects  of  the  carpet  industry
 from  the  Centres  in  Jammu  and
 Kashmir,  Uttar  Pradesh  and  Delhi.
 The  information  collected  is  being
 compiled.  The  Team  is  expected  ta
 visit  other  States  shortly.

 Anti-Indian  Broadcasts  from  Pakistan

 (  Shri  Ram  Krishan  Gupta:
 13.  <  Shri  A,  M.  Tariq:

 [  Shri  D.  C.  Sharma:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  l]l4  on  the  llth  March.
 7959  and  state:

 (ay  whether  it  is  a  fact  that  anti-
 Indian  broadcasts  from  Pakistan  are
 still  continuing;

 (b)  if  so,  whether  any  protest  has
 been  made  to  the  Pakistan  Govern-
 ment  in  this  regard;

 (e)  whether  any  reply  has  been  re-
 ceived  from  the  Pakistan  Government
 in  this  regard;  and

 (d)  if  so,  the  nature  of  the  reply
 received?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes,  Sir.

 (b)  to  (d).  The  Indian  High  Com-
 mission  in  Karachi  have  brought
 specific  instances  to  the  notice  of  the
 Pakistani  authorities,  who  have  stated
 that  they  would  enquire  into  the
 matter.

 Training  in  Watch  Manufacture

 f  Shri  Ram  Krishan  Gupta:

 44
 {

 Shri  Ajit  Singh  Sarhadi:
 7)  Shri  Daljit  Singh:

 L  Shri  Achar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
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 reply  given  to  Starred  Question  No.  4
 on  the  0th  February,  959  and  state:

 (a)  whether  any  formal  offer  re-
 garding  scholarship  to  Indian  na-
 tionals  for  training  in  Switzerland  and
 for  technical  and  financial  assistance
 in  setting  up  a  Watch  Training  Insti-
 tute  in  India  with  Swiss  Collabora-
 tion  has  since  been  received;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  decision  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (9)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 »  Automatic  Looms

 f
 Shri  Ram  Krishan  Gupta:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Goray:

 L  Shri  Raghunath  Singh:

 Lb.

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 364  on  the  9th  March,  959  and  lay
 a  statement  showing:

 (a)  the  number  of  automatic  looms
 allocated  so  far  under  different
 schemes  (State-wise);

 .(b)  whether  any  decision  has  since
 been  taken  regarding  the  specific  num-
 ber  or  types  of  automatic  looms  to  be
 imported;  and

 (c)  whether  there  is  any  proposal
 to  manufacture  automatic  looms  in
 India?  .

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Allocation,  is  not  made  state-wise.
 6665  automatic  looms  have  50  far
 been  allotted  to  84  mills.

 Allotments,  under  the  scheme  for
 installation  of  3000  automatic  !ooms
 for  export  purposes  only,  will  be  con-
 sidered  in  due  course  on  receipt  of
 applications.
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 (b)  No  decision  has  yet  been  taken
 with  regard  to  import  or  the  types  of
 automatic  looms  to  be  imported.

 (c)  Yes,  Sir.

 Manufacture  of  Watches

 Shri  Ram  Krishan  Gupta:
 Shri  D.  C.  Sharma:
 Shri  Pangarkar:
 Shri  Damani:

 |  Shri  Daljit  Singh:
 |  Shri  Nardeo  Snatak:

 16.  <  Shri  Hem  Raj:
 |  Dr.  Ram  Subhag  Singh:

 |  Shri  N.  R.  Munisamy:
 Shri  S.  M.  Banerjee:
 Shri  Pahadia:
 Shri  Assar:

 .  L  Shri  Achar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  644  on  the  3rd  April,  959  and
 state:

 (a)  whether  hegotiations  with  the
 foreign  collaborators  of  the  Indian
 parties  for  the  manufacture  of  watches
 in  India  have  been  finalised;

 (b)  if  so,  the  result  of  the  negotia-
 tions  held;  and

 (०)  the  progress  made  so  far  in
 setting  up  watch  manufacturing  fac-
 tories  in  India?

 The  Minister  of  Commerce  and  {in-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c).  One  scheme  of  Mjs.
 Phoenix  Watch  Co.,  Bombay  for  the
 manufacture  of  watches  in  collabora-
 tion  with  a  firm  in  France  has  been
 finalised  and  approved  in  June,  1959.
 Other  schemes  for  the  manufacture  of
 watches  are  under  consideration.

 Manufacture  of  Lathes  by  Hindustan
 Machine  Tools

 1.  Shri  Ram  Krishan  Gupta:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  1663,  on  the
 3rd  April,  959  and  state  the  progress
 made  so  far  in  the  manufacture  of
 lathes  at  the  Hindustan  Machine  Tools
 Ltd.,  Bangalore  with  the  collaboraticn
 of  a  French  firm?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Drawings  have  been  received  and  con-
 version  to  H.M.T.  Standards  is  in  pro-
 gress.  Assembly  fixtures  for  two
 types  are  completed  and  patterns  are
 under  manufacture.  3  lathes  have
 been  assembled  till  the  end  of  June,
 1959.  The  first  batch  of  50  lathes  will
 be  assembled  by  the  end  of  Septem-
 ber,  959  if  all  components  arrive  in
 time  as  scheduled

 Working  Greup  on  Industrial  Co-
 operatives

 Shri  Subodh  Haneda:
 ct  Shri  s.  0.  Samanta:

 Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 {a)  whether  Government  have  since
 considered  the  report  of  the  Work-
 ing  Group  on  Industrial  Co-opera-
 tives;

 (b)  if  so,  the  result  thereof,  and

 (९)  the  recommendations  of  the
 Working  Group  which  have  so  far
 been  implemented?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  Copies  of  the  report
 submitted  by  the  Working  Group  on
 Industrial]  Co-operatives  have  been
 forwarded  to  State  Governments,  con-
 cerned  Central  Ministmes,  Financial
 institutions,  various  All  India  Boards/
 Commission  etc.,,  for  comments  there-
 on.  On  receipt  of  comments  from  all
 State  Governments  etc.  the  recom-
 mendations  in  the  report  will  be  duly
 considered.

 (९)  Does  not  arse

 Atomic  Fuel  Fabrication  Plant

 19,  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred
 Question  No.  2326  on  the  26th  March,
 3959  and  to  state  the  latest  pusition
 with  regard  to  the  setting  up  of  an
 atomic  fuel  fabrication  plant  in  the
 country?

 id

 Nhe  Prime  Mipister  and  Mialster of  External  Affaire  (Shri  Jawaharlal
 Ne&ru):  Despite  the  fact  that  the
 fitishing  work  on  the  building  will
 Only  be  completed  this  month,  most
 of  the  equipment  required  for  the
 fabrication  of  fuel  elements  has  been
 CO%missioned,  and  fabrication  of  a

 fuel  element  for  the
 Canada-India  Reactor  was  completed on  June  15,  ‘1959,  as  scheduled.  To
 achieve  this,  some  of  the  scientific
 "ups  worked  56  hours  without  leav-
 ing  the  plant,  under  very  difficult  con-
 di  The  plant  is  expected  to  go

 me
 regular  operation  by  September,

 9

 Unemployed  Graduates  Registered
 with  Employment  Exchanges

 20,  Shri  D.  C.  Sharma:  Wul  thr
 Mibister  of  Labour  and  Employment

 Pleased  to  state  the  number  of  un-
 €Mployed  graduates  remaming  on  the
 Live  Registers  of  various  Employ-
 ME€n¢  Exchanges  in  India  as  on  the  Ist
 August,  9597

 Deputy  Minister  of  Labour
 Abid  AH);  33,769  as  on  jhe  357

 March,  959  Information  is  collect-
 ed  quarterly  and  the  June  figures  have
 not  yet  been  received

 Indian  Visitors  to  Pakistan

 ay,  Shri  D.C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state

 ta)  whether  any  cases  of  hardship
 4@ny  harassment  experienced  by  indian
 visitors  to  Pakistan  have  come  to  the

 of  the  Government  of  India
 dUring  959  so  far;

 (७)  if  so,  the  number  of  such  cases;

 {e)  the  nature  of  such  cases;  and

 {d)  the  action  taken  by  Govern-
 Mént?

 ‘The  Prime  Minister  and  Minister
 of  external  Affairs  (Shri  Jawaharlal
 Nehen):  (a)  Yes,  Sir.

 (b)  62  cases  of  clear  harassment
 come  to  notice.  In  addition  full
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 information  on  63  further  cases  is
 awaited  from  the  Pakistan  authorities.

 (c)  These  cases  may  be  broadly
 classified  as  follows.

 (i)  Detention  of  passports.

 (1)  Refusal  of  extension  of  visas.

 (ii)  Non-renewal  of  visas,

 (av)  Arrest  on  suspicion  of  smug-
 gling

 (v)  Assault  by  local  police  and
 others.

 (vi)  Harassment  at  the
 Customs  inspection

 time  of

 (d)  In  eaeh  case  the  Pakistan
 authorities  have  been  asked  ‘o  take
 necessary  steps  to  remove  the  hard.
 ship

 industrial  Estate  at  Agra

 22  Shri  D.  C.  Sharma:  Wil.  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  3382  on  the
 22nd  April,  ‘1959  and  state  the  furthe
 progress  made  in  the  construction
 work  of  Industrial  Estate  in  Agra”

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lai  Bahadur  Shastri):
 A  statement  is  laid  on  the  Table
 [See  Appendix  I,  anncxure  No,  6]

 Industrial  Estate  at  Batala

 23  «Shri  D.  C.  Sharma:  Will  the
 Minster  of  Commerce  and  Industry  be
 pleased  to  tefer  to  the  reply  given  to
 Unstarred  Question  No  5l2  on  the
 6th  March,  959  and  state  the  up-to-
 date  progress  made  in  constructing
 buldings  for  the  Industral  Estate  at
 Batala  m  district  Gurdaspur*

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Steps  are  being  taken  by  the  State
 Government  for  acquisition  of  the  land

 ६  under  the  emergency  provision  of  the
 Land  Acquisition  Act.  The  land  will
 be  taken  of  during  this
 month.  The  State  Public  Works  De-

 partment  are  preparing  the  site  plan,
 layout  plan  and  estimates  for  the
 construction  of  worksheds  in  the  In.
 dustrial  Estate  at  Batala.  The  cons-
 truction  is  expected  to  be  completed
 by  the  end  of  the  current  financial
 year

 Tungsten  Carbide

 24.  Shri  D.  C  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  59  on
 the  6th  March,  1959,  and  state  the

 “progress  made  so  far  in  regard  to  the
 manufacture  of  tungsten  carbide  by
 private  entrepreneur”

 The  Minister  of  Commerce  and  In-
 dustry  (Shrj  Lai  Bahadur  Shastri):
 A  number  of  schemes  for  the  manu-
 facture  of  Tungsten  Carbide  have  been
 received  and  are  under  consideration
 of  the  Government

 Central  Assistance  to  Punjab
 25.  Shri  D  C.  Sharma:  Will  the

 Minister  of  Planning  be  pleased  to
 state

 (a)  the  Central  assistance  given  to
 the  Punjab  State  for  the  fourth  year
 of  the  Second  Five  Year  Plan;

 (9)  whether  there  was  any  shortfal]
 im  the  plan  expenditure  of  tne  State
 Government  during  the  year  1958-59;
 and

 (c)  af  so.  to  What  extent?

 The  Deputy  Minister  of  Flanning
 (Sbri  $  N.  Mishra):  (a)  For  the  State
 Plan  for  1959.60  Rs  9  crores  have
 been  allotted

 (9)  The  figures  of  actual  cxpendi-
 ture  in  ‘1958-59  are  awaited

 (c)  Does  not  arise

 Textile  Fabrics

 26  Shrimati  Ila  Paichoudhari:  Will
 the  Minster  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  news
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 item  appearing  in  the  ‘Statesmen’  dated
 the  1th  May,  1859,  in  regard  to  ea
 new  invention  by  some  East  German
 technicians  for  producing  textile  fab.
 rics  without  resorting  to  the  processes
 of  spinning  and  weaving;

 (b)  if  so,  the  steps  taken  to  find  out
 the  details  thereof;  and

 (९)  with  what  results?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c).’  Enquiries  made  with  the
 Trade  Representation  of  German,
 Democratic  Republic  in  India,
 Bombay,  show  that  they  have  no
 knowledge  of  the  special  process  as
 referred  to  in  the  question.

 Uranium  Find  in  Sikar

 2%.  Shri  Ram  Krishan  Gupta:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  Whether  uranium  has  been  found
 in  Old  Dariba  copper  mine  in  Sikar
 district  (Rajasthan);  and

 (b)  if  so,  the  approximate  quantity
 of  uranium  found?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  a)  Yes.

 (b)  The  ore  occurs  sporadically  and
 according  to  present  indications,  the
 available  tonnage  is  small.

 Power  Projects  in  Bombay  State

 28.  Shri  Pangarkar:  Will  the  Min-
 ister  of  Planning  be  pleased  to  state:

 (a)  whether  the  ceiling  limit  on
 power  projects  of  the  Second  Five
 Year  Plan  in  Bombay  State  has  been
 increased;

 (b)  if  so,  by  what  amount;  and

 (९)  whether  any  additional  funds
 were  provided  for  rural  electrification
 in  Bombay  State  during  i958-59?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  No,  Sir.
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 (b>  Does  not  arise,
 (९)  No,  Sir.

 Central  Schemes  in  Bombay  State

 29,  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Pianning  be  pleased  to  state:

 (a)  the  number  of  schemes  which
 the  Central  Government  are  directly
 executing  in  Bombay  State;

 (9)  the  details  of  the  schemes;  and

 (c)  the  total  amount  entirely  pro-
 vided  by  the  centre  for  those  schemes
 during  1959-60  so  far?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  to  (c).  As
 stated  in  reply  to  Unstarred  Question
 No.  2199,  on  १7  September,  1958,  in
 the  Lok  Sabha,  it  is  not  generally
 possible  to  apportion  by  States  and
 Territories  the  expenditure  on  purely  -
 Central  Schemes.

 Barter  Agreement  with  U.S.A.
 30.  Shri  Pangarkar:  Wi!l  the  Minis-

 ter  of  Commerce  and  Industry  9७
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  974  on  the  22nd
 April,  1959,  and  state  the  main  terms
 of  barter  agreement  with  the  U.S.A.?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 1m  lakh  tons  of  manganese  ore  and
 about  75,000  tons  of  Ferro-Manganese
 have  been  agreed  to  be  exchanged
 with  wheat  of  equivalent  value  from
 the  United  States.

 Imports  of  Tubes  and  Tyres
 3l.  Shri  Pangarkar:  Will  the  Min-

 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  new
 permits  for  the  import  of  tubes  and
 tyres  for  the  period  from  April  to
 September,  959  have  been  issued;
 and

 (b)  if  so,  the  number  of  permits
 issued  and  the  estimated  quantity  of
 tubes  and  tyres  to  be  imported  dur-
 ing  the  above  period?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Babadur  Shastri):
 (a)  Yes,  Sir.
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 ३२.  भी  थुनाथ  सिह  क्या  सुचना
 और  प्रसास्‍श्म  अत्री  यह  बताने  की  कृपा
 करेंगे कि  क्या  यह  सच  है  कि  भारत  झागामी
 एडिनबरा  फिल्‍म  समारोह  में  भाग  लेगा  ?

 सुचना  तथा  प्रसारण  मंत्री  (डा०
 केसकर)  जी,  हा  i

 Third  Housing  Ministers  Conference

 33  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply
 be  pleased  to  state  the  steps  taken
 to  implement  the  recommendations
 made  at  the  third  Housing  Ministers
 Conference  held  at  Darjeeling  in
 October,  9587

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  KE  C.  Reddy):  The  re-
 commendations  of  the  Conference
 have  been  considered  by  Government
 and  decisions  taken  on  them  have
 been  communicated  to  the  Govern-
 ments  of  the  States  and  the  Union
 Terntones.  Implementation  of  the
 devisions  by  the  severa)  authorities,
 viz.  concerned  Union  Ministries  or

 .  the  State  Governments,  as  the  case
 may  be,  is  in  various  stages  of  pro-
 gress

 Itth  Indian  Labour  Conference

 Shri  8.  M.  Banerjee:
 Shri  Jagdish  Awasthi:

 mM  Shri  Ram  Krishan  Gupta:
 Shri  FP.  C.  Borooah:
 Shri  &.  A.  Mehdi:

 Will  the  Minster  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ith  Session  of  the  Indian  Labour
 Conference  was  held  in  July,  1959;

 (b)  if  so,  the  subjects  discussed  and
 decisions  iaken  thereon;  and
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 (c)  the  number  of  decisions  which
 Were  unanimous?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes

 (9)  and  (९).  The  conference  con-
 vluded  only  on  29th  July.  The  steps
 tor  the  finalisation  of  the  draft  pro-
 teedings  have  not  yet  been  completed.

 Employment  of  Workers

 35  Shri  Bam  Krishan  Gupta:  Will
 \he  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  sate  at  what
 stage  stands  the  proposal  to  set  up  a
 central  coordinating  mechinery  to
 find  employment  for  workers  in
 Inanufacturing  and  other  establish-
 ments  threatened  with  clusure?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  Central  and
 State  Coordinating  units  set  up  to
 find  alternative  employment  for  sur-
 plus  workers  in  construct’on  projects
 assist  workers  who  are  rendered  un-
 employed.

 सरकारी  विभागों  में  टाइपशाइटर

 ३६.  भी  प्रकाश  वीर  जझास्त्री  .  क्‍या  निर्माण,
 झावास  और  संभरण  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  भारत  सरकार  के  विभिन्न
 कार्यालयों  में  इस  समय  कुल  कितने  टाइप-
 शाइटर  हैं.

 (ख)  इन  में  हिन्दी  भौर  अंग्रेजी  के

 क्रमश  कितने  हैं,

 (ग)  सन्‌  १६६५  और  १६७०  तक

 ऋमदा.  इन  कार्यालयों  में  कितने  भौर  हिन्दी
 टाइपराइटरों  की  आवश्यकता  का  झनुमान'
 है;  श्रौर

 (ब)  उनकी  पत्ति  के  लिये  क्या
 स्यवस्था  की  जायेगी  ?
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 frei,  ‘wert  ete  संभरण  भी
 (भी  wo  wo  रेशडी):  (क)  भौर  (ख).

 सूचना  इकट्ठी  की  जा  रही  है  भौर  कुछ
 समय  के  खाद  सभा  की  भेज  पर  रख  दी
 जायेगी  q

 (ग)  ौर  (घ).  सन्‌  १६६५  था
 १६७०  में  सरकारी  कार्यालयों  में  होने  बाली

 हिन्दी  टाइपराइटरों  की  आवश्यकताों
 का  सही  भ्रनुमान  लगाना  सम्भव  नहीं  है।
 दो  कारखातों  ते  पहिले  से  ही  देवनागरी  लिपि
 बाले  टाइराइटरो  का  बनाना  शुरू  किया

 हुभा है।  यदि  ध्रावव्यकता  हुई  तो  सरकार
 अपनी  अ्रावश्यकताशों  को  पूरा  करने  के
 लिये  उत्पादको  को  शौर  अधिक  हिन्दी
 टाहपराइटरा  के  बनाने  के  लिये  प्रोत्माहन
 देगी  i

 fet  ate  प्रादेशिक  भाषाों  में  प्रचार

 qs.  ओ  प्रकाश  बीर  शास्त्री  :  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  ,

 (क)  राष्ट्रीय  अचत  योजना  पच-
 वर्षीय  यौजना  तथा  श्रधिक  ह"... 4  'उपजाधो
 आन्दोलन  के  प्रचार  कार्य  के  लिये  भरकार  ने
 १६५८-५६  में  कितने  पोस्टर  फोब्डर

 पैश्फलेट  आदि  खुपवाय  हैं,

 (@)  इन में  हिन्दी  भौर  श्म्रेजी  में
 कितने  कितने  छपवाये  गये  हैं
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 (ग)  क्‍या  सरसारने  जनता  के  लाभ
 के  लिये  हिल्दी  तथा  झग्य  प्रविक्षिक  आषाधों
 में  प्पने  प्रकाक्षमों  की  संख्या  बढ़ाने  के  ज्भ्त
 पर  विचार  किया  है;  शौर

 (घ)  दि  हां,  तो  उसका  विवरण
 जया  है?

 सूचना और  प्रसारग  मंत्री  we  फेसकर )  :

 (क)  से  (घ).  प्रचार  कायें  के  लिये  साहित्य
 केवल  हिन्दी  त्या  अग्रेजी  में  ही  प्रकाशित
 नहीं  होता  बल्कि  पोस्टर  या  पैम्फलेट  के  महत्व
 के  पनुसार  श्न्य  प्रदेणिक  भाषाभों  में  भी
 प्रकाशित  होता  है  ।  हिन्दी  तथा  न्य
 प्रदेश्षिक  भाषाओं  में  प्रकाधश्षन  पर  सशकार
 भी  जोर  देगी  है।  सूचना  और  प्रमारण
 मंत्रालय  के  विज्ञापन  और  द्श्ग  प्रचार
 निदेशालग  (डायरेक्टरेट  प्राफ  एड़करटा्टजिंग
 शुण्ह  विजुअल  पब्लिसिटी)  धौर  प्रकाशन
 विभाग  (पब्निकेशन्ग  डिवीज़न)  के  द्वारा
 १६५८-५६  में  राष्ट्रीय  बचत  योजना,

 पंचवर्षीय  यौजना  तथा  अधिक  अन्न  उपजाप़ो
 आन्दोलन  के  प्रचार  कार्प  के  लिये  प्रकाशित
 किये  गये  पोस्ट रो,  फो  खरों  पैम्फलेटो  माद  की

 कुल  संख्या  तथा  इनमें  किलने  हिन्दी,  अग्नेजी
 बौर  भ्रन्य  भाषाप्रों  में  प्रकाशित  किये  गये,
 उन  की  सख्या  नीचे  दी  गई  है  —

 आन्दोलन  हिन्दी  में  अग्रेजी  में  प्रका-  न्य  प्रादेशिक  प्रकाशित  किये

 प्रकाशित  शित  किये  गग्ने  भाषाधों  में  गये  पोस्टरों
 किये  गये  पोस्टरों  भ्रादि  प्रकाशित  किये  श्रादि  की

 पौस्टरो  की  संख्या  गये  पोस्टरों  कुल  सख्या

 आदि  ग्रादि  की
 की  संख्या  संख्या

 राष्ट्रीय  बचत  योजना  द  ee  ३०६  ३४६
 पंचवर्षीय  योजना  ३०  ae  ३२४  ३६६
 fee:  ser  पजाधों  %o  ७  ३६  42
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 State  Awards  for  Films

 Shrimati  Mafida  Ahmed:

 ‘|  Shri  Kalika  Singh;

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 38.

 (a)  the  total  expenditure  incurred
 by  the  Government  of  India  in  giving
 State  Awards  for  Films  during  the
 period  from  955  to  1958;

 (b)  the  number  of  cash  prizes  given
 and  the  amount  involved  therein:  and

 (c)  the  names  of  the  individual  re-
 cipients  and  films?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  The
 total  expenditure  incurred  on  State
 Awards  for  Films  during  the  period
 1955-56  to  1958-59  came  to
 Rs.  1,58,998.44  nP.

 (b)  and  (c).  Particulars  of  the  cash
 prizes  which  were  awarded  for  the
 first  time  in  958  are  given  in  the
 statement  laid  on  the  Table.

 STATEMENT

 5.  No.  Title  of  the  film  Cash  Prize  To  whom  Awarded

 I  2  3  4

 Feature  Films
 Rs

 t  “DO  ANKHEN
 HAATH”  (Hindi)

 2  Do.
 3  “SANDHARE  ALO’’(Bengali)

 BARAH

 4  Do

 Dacumentaries

 s  “AHIMALAYAN  TAPESTRY”

 6  Do

 7  “MANDU”

 8  Do

 Children’s  Films

 9  “HUM  PANCHHI  EK  DAL  KE”

 IO  Do

 ir  “JANMATITHI’  (Bengali,

 2  Do.

 TOTAL

 20,000  Rajkamal  Kalamandir  Private:
 Ltd.,  Bombay—Preducers

 5,000  Shri  V.  Shantaram—Director.
 10,000,  Sreemati  Pictures,  Calcutta—

 Producers
 2,500  ShriHaridas  Battacharya—

 Director.

 4,000  Burmah  Shell,  Bombay—
 Producers

 t,oco  ShriMohan  Bhaynani,  Bombay
 —Director

 2,000  Films  Division,  Bombay—
 Producers

 500  Shri  Neil  Gokhale,  Bombay—
 Director

 20,000  M.S.M.  &  Co.,  Madras—
 Producers

 5,000  Shri  P.  L.  Santoshi,  Bombay—
 Director

 10,000  R.B.  Films,  Calcutta—
 Producers

 2,500  Shri  Dilip  Mukherjee,  Calcutta—
 Director



 Will  the  Prime  Minister  be  pleased
 ‘to  state:

 (a)  whether  it  is  8  fact  that  Naga
 rebels  have  killed  eight  Armv  Per-
 sonnel]  near  Wokha  in  the  Naga  Hill
 Tuensang  area  during  the  third  week
 of  May,  1959;  and

 (b)  if  so,  the  broad  details  of  the
 incident?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.  The  incident  took
 place  on  l4th  May,  959

 (b)  A  party  of  6  men  of  the  Army
 Field  Engineering  Company  were  pro-
 ceeding  from  Mokokchung  to  Wokha
 in  three  vehicles  En  route  they  were
 ambushed  by  hostiles  ahout  lu00  in
 strength,  armed  with  LMG:,  Rifles
 and  MI,  guns.  They  opened  ‘re  at  the
 party  and  as  a  result  we  lost  6  men,
 7  Rifles,  2  LMG  magazines  and  scme
 ammunition.  One  army  vehicle  was
 also  burnt.

 उच्चोगों  का  उत्पादन

 ४०.  जो  सरज्‌  पाएडे  क्या  ह | ल  पभ्ौर
 रोजगार  मत्री  यह  बनाने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  किसी

 ऐसी  योजना  पर  विचार  कर  रही  है  जिसके

 अनुसार  उद्योगपतियों  को  झपने  |  उत्पादन
 का  विवरण  मजदूरों  को  देना  पडेगा,  शौर

 (ख)  यदि  हा,  तो  क्या  उस  योजना
 का  विवरण  समा-पटल  पर  रखा  जायेगा  ?

 चम  शपसंत्री  (भी  पग्राविद  अली):
 (क)  शीर  (ख).  १६५८  के  चय

 में  श्रम  प्रबन्ध  सहकारिता  सम्मेलन  में
 प्रबन्ध  की  सपुक्त  परिषदें  बनाने  के  सम्बन्ध

 में  जो  शाव  समझौते  का  मस्विदा  मंजूर
 किया,  उसके  ¢(ii)  wee  में  सूचना  प्राप्त
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 करने  तथा  आजार  कौ  हालत,  उत्पादन
 शौर  बिक्री  कार्यक्रम  के  बारे  में  चर्चा  करने
 व  सुझाव  देने  की  व्यवस्था  की  गई  है  t
 कमेचारियों  को  प्रबन्ध  में  शामिल  करने  की
 योजना  स्वेच्द्रा  पर  भावारित  है  ।  श्रम
 प्रबन्ध  शहकारिता  विधयक  पुस्तिका  जिसमें
 प्रादर्श  समझौते  का  मसाविदा  दिया  हुभा
 है,  २२  अप्रैल,  १६५८  को  सभा  की  मेज  पर
 रखी  जा  चुकी  है  1

 सिनेसा  कर्मचारियों  के  aen-ag

 ve.  थी  बाजपंगी:  क्या  1 1 ॥  और
 रोजगार  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सिनेमा  कर्म  चारियों  के  वेतन
 की  दरो  को  निर्धारित  करते  के  लिये  किसी
 राज्य  सरक।र  ने  कदम  उठाये  है;

 (ख)  यदि  हा,  तो  इसका  व्यौरा  क्‍या

 है,  भौर

 (ग)  क्‍या  इस  सम्बन्ध  में  केन्द्रीम
 सरकार  ने  राज्यों  को  कोई  निर्देश  दिये  है  ?

 म  उपमंत्रो  (जो  झाविद  झलो):
 (क)  और  (4)  देश  के  विभिन्न  हिस्सों

 में  सिनेमा  कमंचारियों  की  बतन  कौ  दरों
 के  सम्बन्ध  में  कई  फेसले  हुए  है  7  यह  मामला
 राज्य  सरकारों  के  क्षेत्राधिकार  म॑  है,  इसलिये
 मांगी  गई  सूचना  प्राप्त  नहीं  है।  इस  सूचना
 की  प्राप्ति  से  जो  प्रतोजन  सिद्ध  होगा  उससे

 ज्यादा  खर्च  सूचना  को  जमा  करने  में

 लगेगा  |

 (ग)  जी  नहीं  t

 Cottage  and  Small  Scale  Industry  in
 Manipur

 42,  Shri  L.  Achaw  Singh:  Wil!  the

 (a)  whether  it  is  a  fact  that  a  Co
 ordination  Committee  for  the  develop-
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 ment  of  cottage  and  smal)  scale  in-
 dustries  in  Manipur  has  been  con-
 stituted  by  the  Chief  Commissioner  of
 Manipur;  and

 (b)  if  so,  the  terms  of  reference  of
 the  Committee?

 The  Minister  of  Commerce  and  In-
 dastry  (Shri  Lal  Bahader  Shastri):
 (a)  Yee,  Sir.

 (b)  The  terms  of  reference  of  the
 Committee  are  to  coord'nate  and  guide
 the  development  of  amull  scale  in-
 dustries  as  well  as  the  Pilot  Projects
 for  Cottage  and  Small  Scale  Indus-
 tries.

 बिस्थापित  व्यक्तितयों  का  पुनर्वास

 ह 4  जी  डासर:  क्या  पुनर्वात  तथा
 अ्रल्पसंख्यक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  क्रि  सरकार  ने  विस्थापित  व्यक्तियों
 के  पुनर्वास  पर  इस  का  के  प्रारम्भ  होने  से

 झब  तक  कुल  कितना  धन  व्यय  किया  है  ?

 पुनर्वास  उपसंत्री  (ओ  पु०  1.  ताल्‍कर):
 विस्थापित  व्यक्तियों  पर  LE dave  से

 LERS— HE  तक  (३१-१२-५८  तक  दिये
 गये  आर०  एक  Go  कर्जों  समेत)  लगनग

 कुल  ३२६  £८  करोड़  रुपये  खर्च  हुए  हूँ  ।

 Dailies  and  Periodicals

 44.  Shri  Damar:  Will  the  Minister
 of  Information  and  Broadcasting  be
 Pleased  to  state:

 (a)  the  total  number  of  daily  news-
 papers,  bi-weekly,  weekly,  fortnightly,
 monthly,  quarterly  and  bi-annual
 journals  and  periodicals  being  pub-
 lished  in  languages  mentioned  in  the
 Constitution  of  India;  and

 (b)  the  number  of  the  papers  of  all
 India  circulation  which  are  given  ad-
 vertisements  by  the  Central  (overn-
 ment  from  time  to  time’

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Kester):  (a)  The

 total  number  of  daily  newspapers,  bi-
 weekly,  weekly,  fortnigh'ly,  monthly,
 quarterly  and  bi-annual  journals  and
 periodicals  published  in  India  (on
 3lst  December,  958)  in  the  languages
 mentioned  in  the  Constitution  is
 6,215,

 (b)  The  term  “Papers  of  All  India
 circulation”  is  not  clear  and  therefore
 it  is  not  possible  to  furnish  any  in-
 formation.  The  total  number  of  news-
 Papers  (including  jiourrals)  u<ed  for
 Government  advertising  during  the
 past  three  years  is  given  below:—

 1956-57.  so

 i957-58.  672.

 1958-59.  TOA.

 et  लंका  में  भारतोॉय  उदुभव  के  ब्यक्ति

 ey  ot  ढामर .  क्‍या  प्रधान  मंत्री

 यह  बनाने की  कृपा  करेंगे  कि

 कि)  श्रीलका  में  रहने  वाले  भारतीय

 उद्भव  के  कितने  व्यक्तियों  ने  जब  तक

 श्रीनका  की  नागरिकता  प्राप्त  करने  के  लिये
 झावेदन  किया  है,  शौर

 (4)  इन  ई. ल  से  कितते  लोगों  को

 शीनका  की  नागरिकता  प्रदान  की  गई  ?

 घान  संजो  लवा  बेदेशिक-कार्य  मंत्री

 (@  जबा/श्खाल  मेह)  (क)  भारतीय
 भौर  पाकिस्तानी  निवासी  (नागरिकता)
 अधिनियम  के  प्रन्तगंत  श्रीलका  में  रहने  वाले

 भारत  मूलक  लोगों  ने  श्रीलंका  की  नागटिकता
 पाने  के  लिसे  139,080  भजिया  भेजी  थीं  ।

 मोटे  तौर  पर  ये  अरजियां  ५५  लाख  लोगों

 की  थीं।

 (ख)  आप्रैल,  १६५६  के  झन्त  तक

 V08, Lye  लोगो  को  ओलंका की  नागरिकता

 दी  गई  1



 87
 ~  Written  Answers

 भध्य  प्रदेश  से  प्रकाक्षित  होने  बाले  इंगिक

 शमाचारश्पत्र  :

 बंच,  भी  डरामर  :  क्‍या  सुचना  और
 प्रसारण  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  मध्य  प्रदेश  के  प्रमुख  दाहरों  से
 इस  समय  कितने  दनिक  समाचा  रपत्र  प्रकाशित

 हो  रहेहै;

 (ख)  इन  में  से  कौन  सा  समाचा  रपत्र
 सबसे  पुराना  है.  और

 (ग)  क्या  केन्द्रीय  सरकार  इन  देनिक
 समाचारपत्रों  को  कभी  विजापन  भी  देती

 है  7

 सूचना  तथा  प्रसारण  मंत्री  (डा०
 केसकर)  :  (क)  मध्य  प्रदेश  के  प्रमुख  शाह्दरों
 में  (जिनकी  आबादी  १  लाख  से  अधिक  है)
 प्रकाशित  होने  वाले  दैनिएः  समाचार  पत्रो  की

 कुल  संख्या  २८  है  1

 (ख)  इन  में  से  सबसे  पुराना  दैनिक
 समाचारपत्र  तदीम'  द  में  है

 (ग)  सरकार  ने  समाचारपत्रो  को
 विज्ञापन  देने  के  लिये  कुछ  नियम  बनाये  हैं  ।
 जो  समाचारपत्र  उन  निर्धारित  नियमों  के

 अनुसार  होते  हैं  उन  सब  को  विज्ञापन  दिये
 जाते  हूँ  ।

 न्हासा  में  भूमि  और  सकान  का  झधिग्रहण

 ४७.  ओ  भकक्‍त  दहान  :  क्या  प्रधान  मंत्रों
 ११  मां,  १६५६  के  अताराकित  प्रइन

 संख्या  १७७२  के  उत्तर  के  सम्बन्ध  में  यह
 बल्चानें  की  कृपा  करेंगे  कि  ल्हासा  (तिब्बत)
 में  कुछ  भूमि  व  मकान  खरीदते  का  जो

 प्रवत्म  चल  रहा  था  उस  में  इस  बीच  और

 क्या  प्रगति  हुई  है
 ?

 प्रधान  मंत्री  तथा  बंदेशिक-कार्य  भंत्री

 (थी  जभाहरलाल  मेहक  ):  इस  बीच  कोई
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 विशेष  प्रगति  नहीं हुई  है।  फिर  भी  भागले
 पर  लिखापढ़ी  की जा  रही है  q

 Rare  Earths  Ltd.,  Alwaye

 oo  Shri  Tangamani:
 Shri  A.  K.  Gopalan:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  attention  of  the
 Government  of  India  has  been  drawn
 to  the  statement  made  in  the  Kerala
 Legislative  Assembly  about  police
 protection  afforded  in  connection  with
 the  strike  in  the  Rare  Earths  Ltd,
 Alwaye;

 (b)  whether  the  Government  of
 India  have  made  any  further  enquiry
 into  the  facts  of  the  case  and  if  so,
 has  any  reference  been  made  to  the
 statement  on  this  matter;

 (c)  wheher  the  Government  of
 India  at  any  time,  in  this  connection,
 had  drawn  the  attention  of  the  State
 Government  to  the  adequacy  or
 inadequacy  of  the  police  protection
 in  the  course  of  the  afforesaid  strike;
 and

 (d}  whether  eny  action  has  been
 taken  by  the  State  Government
 thereon?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a}  Government  have  seen
 reports  appearing  m  some  Kerala
 newspapers  regarding  a  statement
 made  by  the  Minister  of  Industries  in
 the  State  Legislature  that  the  allega-
 tions  made  in  connection  with  the
 strike  in  the  Rare  Earths  Ltd,
 Alwaye  in  the  statement  laid  on  the
 table  of  the  Lok  Sabha  on  27th  April
 3959  wre  incorrect.  The  Kerala  Gov-
 ernment  has  been  requested  to  supply
 a  copy  of  this  statement  but  the  same
 has  not  been  received  so  far.

 {b)  Government  of  India  has  gone
 into  the  question  of  police  protection
 afforded  in  connection  with  the  strike
 in  the  plant  of  Indian  Rare  Earths
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 was  lnid  on  the  table  of  the  Lok
 Gabha  on  27th  April,  1959.  No
 further  material  hes  come  to  their
 knowledge  to  disprove  the  facts  men-
 tioned  in  their  statement.

 (e)  Yes  As  already  mentioned  ia
 paragraph  5  of  the  statement  laid  on
 the  table  of  the  Lok  Sabha,  the
 events  of  trespass  and  destruction  of
 the  Company's  property  occurred  on
 16th  March  and  2ist  March,  959
 The  Company  addressed  letters  to
 the  local  Collector  and  the  District
 Superintendent  of  Police  on  ta
 March,  ‘1959,  as  well  as  the  Chief
 Secretary  to  the  Kerala  Government
 on  20th  March,  4959  requesting
 adequate  police  protection  for  the
 Company’s  personnel  and  propert;
 The  Employees’  Association  called  the
 strike  with  effect  from  3ist  March,
 959  On  Ist  April  1959,  the  Goverr-
 ment  of  India  sent  a  wireless  message
 to  the  Chief  Secretary  to  the  Kerala
 Government  requesting  them  ft)
 ensure  that  necessary  and  adequate
 action  is  taken  to  ensure  maintenance
 of  peace  and  protection  of  factory
 personnel.  As  the  plant  has  been
 closed  since  3rd  April,  1959,  there
 were  no  further  incidents

 The  Chief  Administrative  Officer  of
 the  Company  who  was  dsputed  tc
 Alwaye  m  June,  7999  to  explore  the
 possibilities  of  re-opening  the  factory
 after  making  necessary  security
 arrangements,  conveyed  to  the  Coal-
 lector  of  Ernakulam,  the  Chref  Secre-
 tary  to  the  Kerala  Government  and
 Shri  K.  P  Gopalan,  Min'ster  =  for
 Industries  that  the  security  of  the
 plant  and  of  the  personnel  at  the
 factory  could  be  enlured  only  af  the
 area  of  the  property  was  properly
 enclosed,  and  that  the  Company  could

 upon  him  the  necessity  for  affording
 adequate  protection  to  the  plant,  and
 the  continuance  of  the  presert
 strength  of  armed  Guard  at  the  plant
 This  was  followed  by  telegrams  from
 the  Secretary,  Atomic  Energy  Depart-
 ment,  to  the  Collector,  Ernakulam,
 and  to  Chief  Secretary,  Kerala  Gov-
 ernment  requesting  them  to  postpone
 their  decision  regarding  the  reduc-
 tion  and  ultimate  removal  of  the
 Police  Guard  at  the  factory  at
 Alwaye  As  a  result  of  these  requests
 of  the  Government  of  India,  the
 Kerala  Government  agreed  te  the
 retention  of  the  Guard  pending  ulter-
 native  arrangements  by  the  Company.

 (d)  The  Mimster  for  Industries,
 Kerala  Government  informed  the
 Chairman,  Indian  Rare  Earths  Ltd,
 on  4th  June,  959  that  the  State  Gov-
 ernment  was  willing  to  use  its  good
 offices  to  persuade  the  workers  to
 withdraw  the  strike  unconditionally
 and  expressed  the  hope  that  the
 factory  would  be  re-opened  ir-
 mediately  In  reply  to  this  letter,
 the  Chairman,  Indian  Rare  Earth:
 Lid  informed  the  State  Government
 mter  ala  of  hus  readiness  to  re-open
 the  factory  and  requested  the  State
 Government  to  afford  police  protec-
 tion  for  enclosing  the  area  of  the  land
 conveyed  by  the  State  Government
 to  the  Company  to  ensure  security
 of  the  plant  and  personnel  at  the
 factory  In  his  letter  dated  26th  June,
 959  to  the  Chairman,  Indian  Rare
 Earths  Ltd,  the  Minister  for  Indus-
 tries,  Kerala  Government,  assured  the
 Chairman  that  he  would  use  his  good
 offices  to  see  that  the  public  of  the
 locality  agree  to  the  reconstruction  of
 the  demolished  portion  of  the  fence
 atound  the  Company's  area.  On  i4th
 July,  959  the  Minister  of  Industries
 again  wrote  to  the  Chief  Administra-
 tive  Officer,  Indian  Rare  Musths  Ltd.
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 stating  that  he  was  doing  his  utmost
 to  effect  compromise  in  respect  of
 fencing  of  the  property  of  the  Com-
 pany  in  which  case,  he  hoped,  there
 would  not  be  any  need  to  call  for
 police  assistance.  The  Chief  Admin-
 istrative  Officer,  Indian  Rare  Earths
 Ltd.,  once  again  reiterated  the  Com-
 pany’s  request  on  July  20,  959  that
 the  re-fencing  of  the  area  in  the  legal
 possession  of  the  Company  was
 essential  to  prevent  trespass  of  their
 property  and  to  ensure  the  security
 of  the  plant  and  personnel.  The
 Company  is  in  direct  correspondenee
 with  the  Minister  for  Industries  in
 Kerala  who  has  promised  to  use  his
 good  offices  for  a  settlement  of  the
 dispute  and  for  the  re-fencing  of  the
 Company’s  land.  Since  the  land  in
 question  was  handed  over  to  the
 Company  by  an  order  of  the  State
 Government  after  making  the  usuai
 and  necessary  enquiries,  the  Com-
 pany  has  the  legal  right  to  fence  it
 in,  and  the  only  action  on  the  part
 of  the  State  Government  required
 for  the  purpose  is  the  provision  of
 adequate  police  protection.  This  has
 not  been  forthcoming  yet.

 Assault  on  Indian  Student  in  U.K.

 50.  Shri  S.  M.  Banerjee:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Indian  student  of  Parkbeck  College,
 University  of  London  was  subjected
 to  an  unprovoked  assault  on  the  l6th
 May,  959  by  an  Englishman  in
 London;

 (b)  if  so,  whether  any  protest  has
 been  lodged  by  our  Government  to
 this  effect;  and

 (c)  with  what  results?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.  The  student,  who
 is  also  a  part-time  employee  of  the
 British  Railways,  was  assaulted  by,  an
 unidentified  passenger  while  on  duty
 at  Kilburn  High  Road  Station,  Londen
 on  the  date  mentioned.
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 (b)  and  (c).  No  protest  has  been
 lodged.  The  case  is  still  under
 investigation  of  the  local  Police  who
 are  in  communication  with  the  stu-
 dent  and  the  Indian  High  Commis-
 sion  in  London.

 हिमाचल  अदेश  का  ओौद्योगिक  सब क्षरत

 ५१.  श्री  पद्म  देव  :  क्‍या  वाणिज्य  तथा

 उद्योग  मंत्री  १८  मार्च,  १६४८  के  अतारांकित
 प्रशन  संख्या  १४२१  के  उत्तर  के  सरबन्ध

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिमाचल  प्रदेश  प्रशासन  द्वारा

 १६५५-५६  तथा  १६५६-५७  में  किये  गये

 ग्रौद्योगिक  सर्वेक्षण  की  रिपोर्ट,  जो  मई,  १६५७

 में  आग  लगने  से  नष्ट  हो  गई  थी  इस  बीच

 पुनः  तैयार  कर  ली  गई  है;  और

 (ख)  यदि  हां,  तो  क्या  उसकी  एक
 प्रति  सभा-पटल  पर  रखी  जायेगी  ?

 वाणिज्य  तथा  उद्योग  मंत्री  (श्री  लाल

 बहादुर  शास्त्री)  :  (क)  जी  हां

 (ख)  यहु  रिपोर्ट  तत्कालीन  सर्वेक्षण

 अफसर  की  सहायता  से  पुन:  तैयार  की  गई

 है  और  इस  समय  उस  पर  हिमाचल  प्रदेश

 सरकार  विचार  कर  रही  है  रिपोर्ट  के

 बारे  में  कोई  निश्चय  हो  जाने  के  बाद  उसकी

 प्रतियां  प्राप्त  करके  सभा  पटल  पर  रख

 दी  जायेंगी  ।

 हिमाचल  प्रदेश  में  जानवरों  को  खाल

 उतारे  बिना  दबाना

 ५२.  श्री  पद्म  देव  :  क्या  वाणिज्य

 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  यह  सच  है  कि  हिमाचल  प्रदेश

 में  जानवरों की  खाल  उतारे  बिना  ही  दबा

 दिया  जाता  है  ;  और
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 (w)  यदि  हां,  तो  सरकार  इस  राष्ट्रीय
 सम्पक्ति  को  नष्ट  होते  ते  बचाने  के  लिये  क्‍या

 कार्यवाही  कर  रही  है  ?

 बानिम्य  तथा  उत्तोग  मंत्री  (भी  लाल

 बहादुर  शास्त्रो)  :  (क)  जी  नहीं  |  हिसा-
 चल  प्रदेश  में  जानवरों  को  दबाने  से  पहले

 उनकी  &  लें  ठोक  तौर  से  उतार  ली  जाती  है  ।

 इन  खालों  को  जूते  झादि  बनाने  के  लिये  कमा
 कर  तैयार  किया  जाता  है  /  जब  कोई  जानवर
 किसी  छत  की  बीमारी  से  भरता  है  तो  उसकी

 खाल  नहीं  उतारी  जाती  जिमसे  स्वस्थ  जान-
 वरों  को  वह  बीसारी  न  लग  जाये

 (a)  भाग  (क)  के  उत्तर  में  जो

 कुछ  बताया  गया  है  उसे  देखने  हुये  यह  प्रइन

 ही  नहीं  उठता  ।

 Electrification  of  Staff  Quarters  at
 Dhanbad

 53.  Shri  Tangamam:  Will  the  Mimie-
 ter  of  Works.  Honsing  and  Supply  be
 pleased  to  state:

 (a)  whether  there  35  a  proposal  to
 clectrifiy  the  staff  quarters  of  the
 work-charged  employees  of  the  Cen-
 tral  Public  Works  Department  at
 Dhanbad,  and

 {b)  af  so,  what  progress  has  been
 made  in  the  matter?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  (a)
 Yes.

 (b)  The  estimate  for  the  electrifica-
 tion  of  the  quarters  has  been  sanc-
 tioned  and  the  work  is  likely  to  be
 completed  soon.

 Ghatti  and  Purania  Refugee  Colony

 S54.  Shrimati  fia  Palchoudhari:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  Government  of  India's
 attention  has  been  drawn  to  a  report

 published  in  the  ‘Indian  Express‘
 dated  the  18th  June,  1959  to  the
 effect  that  the  wife  of  a  refugee  of
 Ghatti  and  Purania  Colony  in  Kishen-
 ganj  Tehsil  of  Baran  District  died  of
 starvation;  and

 (b)  if  so,  whether  any  enquirles
 have  been  made  as  to  who  was  res-
 ponsible  for  this  death  by  starvation?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  (a)  The
 wife  of  Shri  Lakshmi  Kant  Nath  did
 not  die  of  starvation  She  is  alleged
 to  have  committed  surcide.

 (b)  Does  not  arise.

 Bicycles
 55.  Shri  Bibhuti  Mishra:  W:ll  the

 Mimster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  number  of  bicycles
 manufactured  in  India  during  1958-
 59,

 (b)  the  total  number  of
 imported  during  ‘1958-59,  and

 (c)  the  steps  taken  so  far  to  achieve
 self-sufficiency  in  the  production  of
 bicycles”

 The  Minister  of  Commerce  and
 Industry  (Shri  Lai  Bahadur  Shastri):
 (a)  Large  scale  sector  8,93,687  bicy-

 bicycles

 cles,  Small  scale  sector  1,72,357
 bicycles

 Total  10,66,44,
 (b)  Import  of  bicycles  is  banned

 since  July—September  1987  licens-
 ing  period  but  3,497  bicycles  of  the
 value  of  Rs.  50,700  have  been
 imported  during  1958-59  against
 licences  issued  in  the  previous
 periods  and  as  ‘personal  effects’  under
 the  baggage  rules.

 (९)  The  units  producing  bicycles
 are  given  facilities  to  import  capital
 equipment  as  well  as  raw  materials
 and  components,  where  necessary,
 subject  to  the  availability  of  foreign
 exchange.  The  units  are  also  given
 assistance  by  way  of  allocation  of
 indigenous  steel.  The  bicyele  pro-
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 ducing  units  in  the  small  scale  sector
 are  also  eligible  to  get  nancial
 assistance,  as  for  other  small  scale
 industries  from  the  State  Govern-
 ‘ment  concerned

 Mangantse  Polsoning  in  Mines

 J  Shri  Kanban;
 be  \  Shri  T.  ह  Vittal  Rao:

 Will  the  Minster  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  2799  on  the  30th  April,  959  and
 state

 (a)  whether  the  Committee  of  In-
 quiry  appointed  to  make  investiga-
 hon  of  the  causation,  extent,  diagnosis
 and  treatment  of  the  cases  of  mang-
 anese  poisoning  prevalent  in  the
 Manganese  Mines  and  to  advise  on  the
 preventive  measures  has  since  sub-
 mitted  its  report,

 (b)  af  not,  when  is  it  likely  to  be
 recerved,  and

 (c)  who  are  the  members  of  this
 Committee  ef  Inquiry’

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali)  (a)  No

 (b)  The  report  38  likely  to  be  re-
 ceived  by  May,  960

 (c)  The  composition  of  the  Com-
 mittee  8

 «Chairman  Dr  M  L  Rawal,  Professor
 of  Prevennve  Medicine,
 Grant  Medicai  College,
 Bombay-8

 Membres  (1)  Dr  M  R_  Rao,  Pro-
 fessor,  Industrial  Hygrene,
 Ali  India  [nsttute  of
 Hygiene  ani  Pubhc  Health,
 Calcutta

 2)  Dr.  T  Pe  Neyog, a
 Civil  Surgeon,
 Jubbulpore,  M  P

 (३)  Dr  N  H  Wedia,
 Bombay.

 (4)  Dr  M  N_  Gupta,
 Devuty  Chief  Adviser  of
 Factories,  New  Delhi
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 Pres
 ——

 at  Hyders-

 gy,  {Shri  Kuphan: '
 “Shri  T.  8.  Vittal  Rae;

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  there  a  proposal  te
 establish  a  Press  Information  Bureau
 at  Hyderabad,  and

 (b)  af  so,  whether  both  Telugu  and
 Urdu  units  will  be  set  up?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar).  (a)  Yes,
 Sir

 (b)  The  present  proposal  is  for  the
 setting  up  of  a  Telugu  Unit  The
 question  of  any  Urdu  Unit  will  be
 considered  later

 Export  of  Fower  Alcuhol  from  U.P.

 Pandit  Munishwar  Dutt
 58.  Upadhyay:

 Shri  M.  L  Dwivedi.

 Will  the  Minister  of  Commerce  and
 Indastry  be  pleased  to  state  the
 amount  of  power  alcohol  annually
 exported  from  Uttar  Pradesh?

 Power  alcohol  is  not
 only  Industrial  alcohol-rectified  spirit
 or  denatured  spirit  is  being  exported
 from  the  country  Actual  figures  of
 exports  of  rectified  spirit  or  denatur-
 ed  spirit  are  available  in  the  monthly
 statistics  of  the  foreign  trade  of
 India  pubhshed  by  the  Department
 of  Commercial  Intelligence  and
 Statistics  These,  however,  relate
 only  to  the  export  from  India  as  such
 and  are  not  split  up  in  regard  to  the
 State  of  omgin  Export  in  bulk  have
 commenced  during  this  year  end  the
 first  shipment  of  about  +3,00,000
 gallons  was  despatched  a

 |
 e  to

 UK.  The  supples  were  from
 UP
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 MiMeperal  of  Evacuce  Properties  in
 New  Delhi

 ey  Shri  Warior:  Will  the  Minister
 of  Rehabilitation  and  Minority  Affaizs
 be  pleased  to  state:

 (a)  the  number  of  bungalows  on
 Jantar  Mantar  Road,  New  Dethi
 which  were  declared  as  evacuee  pro-
 perties,

 (b)  how  many  of  them  have  been
 disposed  of  so  far,

 (९)  the  procedure  followed  for  their
 disposal;

 (d)  whether  Bungalow  No  1  Jantar
 Mantar  Road,  3  one  of  those  which
 have  been  sold,  and

 (e)  af  so,  at  what  price?
 The  Deputy  Minister  of  Rehsbilita-

 fon  (Shri  P.  8,  Naskar):  (a)  One

 ६09)  One

 (९)  Sold  by  negotiation  to  the
 ६5488

 (d)  Yes

 (९)  At  Rs  6,10,700
 In  addition  to  this  amount,  the

 purchaser  will  have  to  pay  ito  the
 Ministry  of  Works,  Housing  and
 Supply,  Rs  96,962  on  account  of
 additional  premium  and  Rs  4,849  per
 annum  ag  additional  ground  rent

 Factories  In  Deihi

 68.  Shri  Warior:  Will  the  Minister
 of  Commerce  and  Industry  be  pleas-
 ed  to  state

 (a)  the  number  of  factories  In
 Dellu  where  the  full  capacity  w  not
 being  utihsed,

 (b)  the  reasons  thereof,  and

 fc)  the  steps  taken  by  Government
 for  utilising  the  full  capacity  in  these
 factories?

 The  Minister  of  पलाताातिवराति,  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 fa)  to  (९).  A  statement  is  laid  on  the

 i38  LSD—5

 fully  utilised  because  of
 of  raw  materials  On  the  whole,  no
 factory  has  reported  any  serious  dis-
 location  or  loss  of  production

 (b)  and  (c)  Some  of  the  more
 important  reasons  for  this  are  the
 difficulties  in  obtaining  adequate
 supphes  of  imported  raw  materials
 and  replacements  for  worn  out  and
 inefficient  plant  and  machinery,
 fluctuations  in  demand  for  the  finished
 products,  financial  difficulties  and
 inefficient  nranagement

 Government  have  liberalised  the
 supply  of  imported  raw  materials
 and  efforts  are  made  to  maintain
 production  at  peak  level  as  far  as
 possible  Financial  wssistance  to
 industries  is  also  being  provided
 Technical  assistance  and  advice  are

 Small  Scale  Industries,  the  Director
 of  Industries  and  the  Smal]  Industries
 Service  Institute

 Export  of  Pashmina  Weoi

 6]  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Commerce  and  Indostry  be
 Pleased  to  state

 (a)  the  quantity  ang  value  of  pash-
 mina  woo!  exported  to  foreign  coun-
 tnes  (with  their  names)  during  the
 vears  954  to  ‘1950;  and

 (b)  the  foreign  exchange  earned
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 November,  7987  to  May,  959  were
 as  follows:

 Pened  9
 m  Veluwe  w

 i  Rs.
 Nov.-Dec,  57
 Jan.—Dec.  1958

 Jaren  1,000,  boy S.A.  .  1,91,056  3  60,25
 Jen.—May  7959

 U.S.A.  (2,90,397  -22,27,391
 Figures  beyond  May,  1959,  aré  not

 yet  available.

 Kidnapping  of  Indian  Police  Officials
 by  Pakistanies

 f  Shri  8.  M.  Banerjec:
 ‘62,  <  Shri  A.  M.  Tariq:

 |  Shrimatl  Mafida  Ahmed:

 पा,  dhe  Prime  Minister  be  pleased
 to  state:

 (a)  whether  two  men  of  the  Indian
 Border  Police  were  kidnapped  by
 Pakistan:  troops  on  the  22nd  June,
 959  when  they  were  patrolling  the
 Munawwar  area,  West  of  Jammu;

 (b)  whether  the  Indian  authorities
 have  reported  the  matter  to  the  UN
 Observers  m  that  area  who  visited
 the  site,  and

 (c)  whether  any  protest  has  been
 lodged  with  the  Pakistan  Govern-
 ment?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nebra):  (a)  A  L/Naik  and  a  const-
 able  of  the  Indian  Border  Police  who
 were  engaged  on  patrol  duty  along
 the  Jammu-West  Pakistan  border  from
 Munawwar  to  Malgotian,  both  on  our
 side  of  the  border,  have  been  missing
 since  June  22,  1959.  At  a  flag  meet-
 ing  held  on  Pakistan  initiative  on
 June  25.  959  south  of  Munawwar,  the
 Pakistan  representative  admitted  the
 capture  of  our  two  policemen

 (b)  A  border  violation  complaint
 was  lodged  with  the  UN  Military
 Observer  Group

 ६९)  No  The  Government  will  con-
 aide:  further  action  in  the  matter,  if

 AUGUST  a  3080  Written  Annoers  390

 Indians  Kiduappea  by  Pakistanis

 63.  Shri  Dasaratha  Deb:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  total  number  of  Indian
 citizens  kidnapped  by  the  Pakistanis
 from  border  areas  of  Tripura  during
 1959-60  so  far;

 (b)  the  steps  taken  to  get  them
 released;  and

 (९)  the  number  of  kidnapped  Indian
 eltizens  still  in  Pakistan's  custody?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawabarlal
 Nehra):  (a)  From  April  959  upto  the
 end  of  July  ‘1959,  only  one  Indian
 national  was  kidnapped  by  Pakistanis
 from  the  Tripura  border

 (b)  The  Tripura  Administration  haz
 approached  the  East  Pakistan  autho-
 rities  for  his  release

 (c)  One  In  addition,  however,
 there  are  six  others  kidnapped  during
 (1958-58  awaiting  release

 Cattle  Lifting  by  Pakistanis

 64  Shri  Dasaratha  Deb.  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  to‘al  number  of  cattle  heads
 lifted  from  border  aress  of  Tmpurs
 by  the  Pakistanis  during  1058-59  and
 1959-60  so  far;

 (b)  whether  the  number  is  on  the
 increase:

 (c)  the  steps  taken  to  recover  the
 cattle  from  the  Pakistanis;  and

 (a)  the  steps  taken  to  prevent  such
 cattle  lifting  in  those  border  areasY

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  From  April  ६958  to
 March  95D,  १72  heads  of  cattle  and
 from  April  959  to  June  1959,  24  heads
 of  cattle  were  lifted  by  Pakistanis,
 on  this  border

 (b)  No,  Sir.

 (९)  In  all  these  cases,  the  Tripura
 Administration  approached  the  East
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 Pakis  an  authorities  for  the  recovery
 of  cattle  gnd  to  prevent  future  oc-
 currences,

 {d)  All  border  outposts  and  village
 resistance  parties  have  been  alerted
 to  keep  strict  vigilance  to  prevent
 such  cattle  Iifting  Besides,  an  order
 prohibiting  movement  of  cattle  in  the
 border  areas  has  been  issued  by  the
 Sta  e  Administration

 Prizes  for  Hindi  Films

 85,  Shri  Kalika  Singh:  Will  =  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state’

 (a)  whether  the  Government  of
 India  have  any  scheme  of  awarding
 prizes  for  films  which  use  the  best
 form,  style  and  expression  of  Hind
 language,  conforming  to  the  standard
 prescribed  in  Article  35l  of  the  Con-
 stitution,  and

 (b)  if  not,  whether  Government
 propose  to  examine  the  desirability
 thereof?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (ob)  No,  Sir  Hindh  films  form  the
 largest  part  of  Indian  film  production.
 In  giving  awards,  language  and  other
 relevant  factors  are  taken  into  consi-
 deration  There  is  no  need  ta  give
 a  special  award  for  this  purpose

 Government  Advertisements

 a  Shri  Kalika  Singh:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  what  per-
 centage  of  tota]  value  of  advertise-
 ments  distributed  by  Government  has
 gone  io  Hind:  language  newspapers  of
 India  in  each  of  the  past  three  years?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  per-
 centage  of  total  value  of  display  and
 classified  advertisements  distributed
 by  the  Directorate  of  Advertising  and
 Visual  Publicity  to  Hindi  language

 newspapers  in  the  past  three  years  is
 given  below:—

 956-§7  3957-58  3958-59
 Per  cent  Per  cent  Per  cent

 Display  adver-
 tisements  7  6  है  6°7

 Classified  ad-
 verisements  35  54  Or

 Accommodation  for  Government
 Employees  tn  Delhi

 6?  Shri  ss.  M  Banerjee:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state

 (a)  the  number"  of  Government
 employees,  class-wise,  who  have  not
 so  far  been  allotted  any  Government
 accommoda'ion  in  Delhi,  but  have
 applied  for  it,  and

 (b)  the  number  of  quarters  cate-
 gory-wise,  under  construction  now  and
 the  time  by  which  they  will  be  ready
 for  allotment?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  ्  C.  Reddy):

 a)

 Fnutled  class  of  accom-  Number
 modauon  of  the  officers  of

 officers
 who
 have
 not
 been

 d
 Govern-

 ment
 accommo-

 dation
 of  anw
 class

 is
 Re

 3,000  to  Rs  4,000)  2
 ्  tRs  2.000  to  Rs  ५0  6
 {  है  2.800I0  Rs  2.999)  mt
 th  (Re  soo  ta  Rs  999°  105s
 oe  (Rs  250  0  Rs  499)  3.348
 an  (Ra  ro  Rs  249)  raid

 2
 (Less  than  Rs  3s0*  nm  204

 IV  ‘Upto  Rs  50  70776
 Work-chareed  staff  6,400

 Torta  38,464

 Note.  Actual  shortage  class-wise  in
 class  A  to  F  is  more  than  the
 above-mentioned  figures  85

 me
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 class.

 (ey
 Class  of  accommodation  Number

 ot  Oe. under  con

 a
 &‘B

 ४
 ‘E’  at
 GCG  I

 Claes  IV  and  Work-  2,976
 enarged  staff  —

 6,649

 quarters  will  be  ready  for  allotment
 by  the  end  of  December,  ‘1958.  The
 balance  5,692  quarters  are  in  various
 stages  of  construction  and  it  is  hoped
 that  they  will  be  completed  and  allott-
 ed  by  the  end  of  ‘1960.  The  construc-
 tion  of  another  4,031  quarters  is  pru-
 posed  to  be  taken  up  during  the  re-
 maining  period  of  the  current  Five
 Year  Pian.

 Minister  be  pleased  to  state:

 (a)  whether  two  farmers  of  Surat

 Nehru):  (a)  and  (b).  Yes.  The  two

 grammes  of  A.LR.,  Calcutta:

 (l)  Tripuri  music;

 (2)  News,  market  rates  and
 Weather  report  in  Tripuri;

 (3)  Tripuri  music;  and

 (4)  News,  market  rates  and
 Weather  report  in  Bengali.

 Manufacture  of  Industrial
 Machinery

 70.  Shri  Khimji:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 ty  refer  to  the  reply  given  to  Un-
 starred  Question  No.  695  on  the  28rd
 February,  959  and  state:

 (a)  the  work  done  so  far  by  the  six
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 The  Minister  of  Commerce  aug  In-
 ह... 4  (Shri  Lal  Babadur  Shastri):
 A  statement  jg  ‘aid  on  the  Table  [See
 Appendix  I,  annexure  No  8]

 All  India  Scricalture  Training  Insti-
 tute,  Mysore

 12,  Shri  Siddiah:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  106,  on  the  20th  Novem-
 ber,  958  and  state:

 (a)  whether  the  construction  of  the
 building  for  the  All  India  Sericulture
 Training  Institute,  Mysore,  will  be
 taken  up  this  year,  and

 (b)  if  not,  the  reasons  therefor’

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir

 (b)  The  present  needs  of  the  Insti-
 tute  as  well  as  the  hostel  have  been
 fully  met  by  the  hiring  on  lease  of
 four  buildings  The  need  for  con-
 atructing  a  building  does  not  arise  at
 present

 Development  of  Hilly  Regions  of
 Punjab

 73.  Shri  Hem  Raj:  Will  the  Munis-
 ter  of  Planning  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  979  on  the  26th  February,
 989  and  state

 (a)  whether  the  Planning  Commus-
 gion  have  since  received  the  acnemes
 from  Punjab  Government  for  the  de-
 velopment  of  its  hilly  regions,

 (b)  if  so,  what  are  its  main  out-
 Unes  and  whether  a  copy  of  it  will
 be  laid  on  the  Table:

 (c)  the  action  taken  thereon,  and

 (a)  if  the  reply  to  part  (c)  be  in
 the  negative,  the  time  by  which  the
 action  will  be  finalised’

 The  Deputy  Minister  of  Planning
 (Shri  है.  N.  Mishra):  (a)  Proposals  of

 perdi
 Government  have  heen  re-

 (9)  The  main  outlines  are-—

 I959—-67  (Rs  lakhs)

 Agneulrure  0  63
 Psnchayats  07
 ‘Minor  Trngation  8  Or
 Industnes  5  68
 Roads  340  00
 Education  t  44
 Health  400

 TOraL  ‘161  4I

 {e)  and  (d)  Programme  Advuer
 wil]  discuss  these  proposals  with  the
 State  Government  at  an  early  date

 Manufacture  of  Electric  Goods

 74.  Shri  Ram  Krishan  Gupta:  Wl:
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state

 (a)  whether  Government  have  co  i-
 sidered  the  suggestion  from  the  heavy
 electrical  industry  that  big  ums
 should  manufacture  electric  motors
 and  small  scale  units  should  be  utils-
 ed  for  producing  ancillary  items,  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 The  Minister  of  Commerce  and  in
 dustry  (Shri  Lal  Bahader  Shastri):
 (a)  and  (b)  <A  suggestion  was  made
 by  the  Development  Council  for  Heavy;
 Electrical  Industries  set  up  by  Govern-
 ment,  at  their  meeting  held  in  June,
 ‘1958,  that  small  scale  units  could  be
 utilised  for  production  of  ancillary
 items  of  electric  motors  rather  than
 for  the  manufacture  of  compiete  elec-
 tric  motors  The  question  of  utilisa-
 tion  of  small  scale  units  for  production
 of  ancillary  items  of  various  products
 including  electric  motors  has  been
 under  consideration  of  Government.
 A  hst  of  the  ancillary  stems  of  electric
 motors  which  can  be  produced  in
 small  scale  units  has  been  prepared.
 Some  of  the  large  manufacturers  of
 electric  motors  are  reported  to  be
 already  obtaming  such  ancillary  items
 from  small  scale  units.

 Government  is  also  encouraging
 manufacture  of  electric  motors  in  the
 small  scale  sector
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 Land  fer  University  of  Delhi
 15.  Shri  Ram  Krishan  Gapta:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  Government  have
 Teceived  any  request  from  the  Uni-
 versity  of  Delhi  for  allotment  of  land
 to  build  new  colleges  to  meet  the
 growing  demand  for  admissions;  and

 (b)  if  so,  the  action  taken  therean?
 The  Minister  of  Works,  Housing

 and  Supply  (Shri  K.  C.  Reddy):  (a)
 Yes.

 (b)  the  mat‘er  has  been  examined
 and  a  few  plots  have  been  suggested
 to  the  University.  Allotments  of  sites
 for  putting  up  college  buildings  are
 expected  to  be  finalised  shortly  in
 consultation  with  the  Munistry  of
 Education  and  the  University  of  Delhi.

 a  hrs,
 OBITUARY  REFERENCES

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  three  of
 our  friends,  namely,  Shri  P.  C  Bose,
 Shri  M.  D.  Ramaswami  and  Shr
 Jehangir  K.  Munshi.

 Shri  P.  C  Bose  was  a  sitting  Mem-
 ber  of  this  House  from  the  Dhanbad
 Constituency  of  Bihar  State.  Tic  pass-
 ed  away  on  the  25th  July,  I959,  at
 his  Jharia  residence,  at  the  age  of  60

 Shri  M.  0,  Ramaswam:  was  a  mem-
 ber  of  the  First  Lok  Sabha  during  the
 years  1952-57  and  of  the  Madras  Legis-
 lative  Assembly  thereafter.  He  pass-
 ed  away  at  Madura  on  the  29th  June,
 959  at  the  age  of  56.

 Shri  Jehangir  K.  Munshi  was  a
 member  of  the  former  Central  Legis-
 lative  Assembly  from  Burma  during
 the  years  928—34.  He  passed  away  in
 Rangoon  on  the  30th  June,  959  at  the
 age  of  70.

 We  deeply  mourn  the  loss  of  chese
 friends  and  I  am  sure,  the  House  vill
 join  me  in  conveying  our  condo-
 lences  to  their  bereaved  fumilies.

 May  I  request  the  House  to  stand
 in  silence  for  a  minute  to  express  its
 sorrow?

 The  Members  then  stood  in  stlence
 for  a  minute.

 AUGUST  3,  2900  r08

 I2.8%  hrs.
 MOTIONS  FOR  ADJOURNMENT

 KCemaLa

 Mr.  Speaker:  I  have  received  notice.
 of  adjournment  motions.  I  have  put
 then,  down  in  three  categories,  some
 relating  to  Kerala-—a  number  uf  them
 ~—just  as  to  why  and  how  the  situation
 in  Kerala  ought  not  to  have  been  con-
 trolled  and  so  on.  In  view  of  the  fact
 that  the  Proclamation  has  been  issued
 and  there  is  an  item  in  the  Agenda
 today  for  the  hon.  Home  Minister  to
 place  the  Proclamation  on  the  Tab.e
 of  the  House  and  I  shall  fix  a  time  as
 early  as  possible  for  discussicn,  I  have
 disallowed  all  those  matters  which
 vould  be  taken  up  and  discussed  at
 length  on  that  motion  for  confirma-
 tron  of  the  Proclamatinn.

 Then,  relating  to  the  same  matters
 but  in  a  different  manner,  Shri  A.  K.
 Gopalan  and  a  few  others  have  given
 notice  that  after  this  Proclamation
 was  issued,  there  have  been  mi lesta-
 tuons  of  a  number  of  people  who  are
 against  or  in  favour  of  that  Govern-
 ment  and  so  on’  I  would  like  to  know
 what  exactly  the  situation  is  from  the
 hon

 Shri  A,  K.  Gopalan  ‘Kasergod):  Mr
 Speaker,  before  asking  the  Minster,  !
 met  you  and  I  gave  some  of  the  tele-
 grams  that  I  have  received.  So,  it  is
 not  a  question  of  discussion  about
 Centra]  intervention

 Mr.  Speaker:  I  know.
 Shri  A.  K.  Gopalan:  After  the  Cen-

 tral  intervention,  there  are  certain
 things  that  are  happening  there  which
 affect  the  life  and  property  of  the  peo-
 ple—attacks  on  houses  and  cth  r
 things.  On  the  first  day  when  these
 attucks  came,  I  have  also  written  a
 letter  to  the  Prime  Minister.

 Mr.  Speaker:  All  these  are  taking
 place  after  the  Proclamation  was
 issued?

 Shri  A.  K.  Gopalsa:  Yes.  There  are
 telegrams.  I  want  you  to  allow  me
 to  place-these  telegrams  on  the  Table
 of  the  House—those  telegrains  that
 have  come  to  me  on  the  3ist,  ist,  an’
 and  also  this  morning  and  the  kind  of
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 attacks  that  are  made.  So,  the  ques-
 ion  wu,  1  wam  te  bring  out  this—nol
 about  the  intcrvention—that  is  some
 other  thing—how  peace  can  be  restor-
 ed  if  these  things  are  happening  there
 every  day  and  some  of  thrm  are
 very  serious,  coming  from  all  partics.
 It  3४  not  one  place;  it  is  not  one  :ncl-
 dent.  It  is  coming  from  Ernakulam,
 from  Trichur,  from  Alleppey  and  othe:
 places,  all  over  the  place,

 i  want  alsc  tc  inform  you  that  as  far
 az  two  of  them  are  concerned,  they
 are  very  serious—“Followmg  Centrai
 intervention—set  fire  toddy  «hop  last
 night  destroyed  partially  also  Koda-
 kava  Vellikkulangara  Kurumali  shops

 tapper  Narayan  ‘+aten  up
 Kodakava  Krishnan  beaten  inside  shop
 both  admitted  hospital  .  .sericus  cor-
 dition.  our  collection  jeep  lorries
 blocked  stoned  attempt  set  fire  com-
 munist  houses  roam  about  streets
 terrorising  people  threaten  destroying
 all  toddy  shops—"This  attack  on  toddy
 shops  was  there  even  before  and  that
 छ  continuing  Now  it  is  not  attack  on
 toddy  shops  only,  but  on  communists
 houses  Shr  M  N_  Govindam  Nar
 who  is  a  Member  cf  the  Rajya  Sabha
 has  sent  a  telegram  on  the  2ist  Yes-
 terds}  mcrning  also,  he  has  sent  a
 telegram  I  request  ycu  ana  the  Gov-
 ernment  to  go  through  these  things
 and  sce  These  things  that  are  hap-
 pening  there  even  after  Central  inter-
 vention,  show  that  whoever  may  be
 in  charge  of  the  Administration,  as  far
 as  the  people  there  are  concerned.  as
 far  as  property  and  life  is  concerned,
 there  is  absolutely  nothing  It  is  nct
 ene  incident  AM  over,  from  Calicut,
 from  the  north  to  the  south,  etverv
 district,  there  are  reports  and  all
 those  who  have  supported  the  Gov-
 ernment,  al]  of  them,  are  attacked  I
 want  that  it  must  be  taken  very
 seriously  It  is  an  issue  affecting  the
 life  of  the  people  of  Kerala  whicr  has
 come  after  the  Central  interven  ion

 grams  sent  by  persons  in  Kerala.  १
 request  that  this  i,  a  matter  that  has
 to  be  considered.  This  must  be  dis-
 cussed  We  cannot  wait  till  the  Fro-
 cClamation,  because  we  do  not  know
 what  will  happen  It  is  for  the  Gov-
 ernment  as  well  as  for  us  to  decide
 whether  this  could  be  stopped.
 whether  peace  could  be  restored  It  i5
 not  a  question  of  communist  or  non-
 communist  These  things  are  after
 the  Central  intervention.  The  same
 thing  happened  before;  it  is  contunuing
 I  request  you  to  seriously  ronsider
 this  and  take  this  up,  because  this
 is  something  concerning  Kerala,  an
 after  effect,  a  serious  situation  created
 in  Kerala  after  the  Central  interven-
 ton.

 Shri  Narayanankutty  Menon
 {(Mukandapuram):  Sir,  I  have  given
 an  adjournment  motion  on  a  particular
 incuiaent  whicn  happened  yesterday
 After  the  Proclamation  has  vome  an
 armed  mob  of  Cathohes  have  entered
 a  temple  near  Kaladi  and  the  entire
 temple  has  been  desecrated  Near
 Trichur,  in  the  newspapers  it  has
 appeared  today  that  a  heavy  vehicle
 with  ten  Liberation  volunteers  fully
 armed  have  been  arrested  by  the
 police  and  they  have  been  ordered  in
 the  presence  of  Congressmen  to  be
 released  on  bai]  unmediately  Their
 arms  and  the  veluele  have  been  re-
 turned  on  the  particular  spot  yester-
 day  Immediately  after  the  Proclama-
 tion,  they  are  taking  out  processions
 armed  fully.  This  rg  a  matter  that
 has  been  brought  before  the  Prime
 Muruster.  When  the  Central  Govern-
 ment  has  taken  the  responsbility  for
 law  and  order,  these  sort  of  things  are
 going  on  for  the  last  three  days.

 An  Hen.  Member:  The  Catholics
 have  much  more  respect  for  temples
 than  the  communists,

 Mr.  Speaker:  Order,  order  May  I
 ask  the  hon.  Members  Shri  A.  K
 Govalen  and  Shri  Narayanankutty
 Menon  whether  they  have  passed  on
 this  information  to  the  bon.  Mimster?

 Shri  A.  K.  Gepalan:  On  the  frst  day,
 T  had  passed  on  the  information  to  the

 hed  written  to  me  saying  that  he  had



 security  and  hfe  of  the  people  im
 Kerala  I  had  already  written  first
 because  I  did  not  want  to  bring  7

 Dr.  K.  B.  Menem  (Badagara).  May  7
 say  a  word,  Sir?

 Mr.  Speaker:  ShriS  A  Dange

 Shri  8,  A.  Dange  (Bombay  City
 Central):  One  point,  Sir.  You  were
 Pleased  to  say  that  the  hon.  Minster
 would  lay  the  Proclamation  on  the
 Table  of  the  House.  In  between,  some
 other  matters  have  aruen.  it  is  for
 you  to  consider  and  for  the  Govern-
 ment,  what  they  can  do  If  law  and
 order  breaks  down  under  President’.
 Rule,  I  do  not  know  what  is  the  con-
 stitutional  remedy  for  that  We  do
 not  know  It  us  for  the  Government
 te  consider  But,  my  point  ts,  would
 the  Government  consider  a  suggestion.
 that,  since  this  decision  has  been
 arrived  at  on  the  besis  of  the  Gov-

 of  the  House?  There  is,  of  course,  the
 information  and  personal  information
 of  the  Prime  Minister,  no  doubt,  may
 be  supplemented  by  the  invaluable  re-

 Dr.  K,  B.  Menon:  May  I  say  a  word?

 Mr.  Speaker:  The  hon  Home  Minis-
 ter.
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 The  Minister  of  Home  Affairs  (Shi}
 @.  B.  Pant):  We  have  received  some
 telegrams  from  both  sides,  from  the
 Communist  Party  and  also  from  others,
 and  we  have  forwarded  the  telegrams
 yeceived  by  us  telegraphically  to  the
 Governor  there,  so  that  he  may  take
 necessary  action  without  delay.  We
 pave  also  issued  definite  instructions
 that  prompt  and  effective  action  should
 ye  taken  wherever  there  is  any  infor-
 ation  about  the  commission  of  any
 act  of  violence,  rowdyism  or  hooll-

 gpnism.
 We  would  be  extremely  sorry

 jf  such  incidents  take  place.  To  the
 extent  it  us  possible,  we  are  quite
 agreed  that  it  is  the  duty  of  the  Gov-
 ernor  and  the  State  Administration  to
 curb  those  who  have  a  tendency  to
 yndulge  in  such  activities  and  to  take
 gction  without  any  delay,  wherever
 gnything  comes  to  their  notice,  ,egard
 yess  of  any  one’s  belonging  to  one
 party  on  the  other,  or  to  one  section  of
 the  community  or  the  other

 Raja  Mahendra  Pratap  (Mathura)
 May  I  say  a  word?  Something  im-
 portant  I  have  to  say

 Mr.  Speaker:  No,  no  The  hon
 Member  will  have  an  opportunity  to
 speak  in  the  debate  It  is  not  neces-
 sATy  now

 Shri  Tangamani  (Madurai)  I  may
 mention  there  are  several  adjournment
 motions  on  Kerala

 Mr,  Speaker:  Let  me  dispose  of  this
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 Pandit  G.  8,  Pant:  I  want  to  sug-
 gest  one  thing  While  I  would  cer-
 tainly  be  prepared  to  receive  such
 information  and  to  take  action  on  :t,
 may  I  also  suggest  that  whenever  such
 information  reaches  any  one  in  Ke:ala,
 the  person  concerned  should  bring  it
 to  the  notice  of  the  local  authorities
 immediately

 Shri  8,  A.  Dange:  If  he  u  alive

 Pandit  G.  8,  Pant:  for  some
 time  necessarily  elapses  between  the
 person  getting  the  information  here
 and  passing  it  on  to  me  and  my  con.-
 municating  if  to  the  Governor  or  the
 administration  there  Of  course,  ag  I
 said,  I  shall  do  what  I  can,  but  time
 would  be  saved  and  action  could  be
 taken  perhaps  more  successfully  if
 such  reports  were  made  to  the  local
 administration  immediately  without
 any  delay

 Shri  Narayanankutty  Menon:  In  that
 there  is  one  difficulty  The  hon  Home
 Minster  said  that  immediately  it
 should  be  brought  to  the  notice  of  the
 authorities  there  I  bring  it  to  the
 notice  of  the  hon  Home  Minister  that
 immediately  after  the  proclamation
 was  issued  and  the  Chef  Minister  and
 other  Mimsters  were  coming  out  ०
 the  Secretariat,  about  50  goondas  col-
 lected  in  front  of  the  Secretariat  The
 pohce  was  not  present  there  There
 was  no  police  at  that  time  and  eggs
 were  thrown  at  the  head  of  the  Chief
 Minister  To  whom  to  complain?  The
 Governor  has  issued  the  Proclamation,
 the  police  has  been  withdrawn,  to
 whom  to  complain?  Nobody  to  com-

 which  cannot  be  disposed  of  here
 Nobody  is  opposed  to  this  If  there  fs

 bring  it  to  his  notice  Shri  Dange  oma
 “of  he  is  alive”  If  he  is  not  alive,  he
 cannot  go  and  even  represent  to  the
 Home  Minister  here  Therefore,  ine
 matter  does  not  arse  Only  if  he
 is  alive,  he  will  bring  it,  or  some
 other  relation  will  do  so  Whoever
 can  bring  it  bere  can  do  it  there  ane

 In  the  circumstances,  it  us  unneces-
 sary  to  pursue  the  matter  further  I
 am  sure  the  hon  Home  Ministes  wil!
 keep  a  watch  over  the  matter  and  try
 w  see  no  such  incident  occurs,  and
 come  to  the  help  of  those  people

 Shri  V.  P.  Nayar  rose—

 Mr.  Speaker:  Other  adjournment
 mouons  allege  that  sufficient  steps
 have  not  been  taken  or  that  Ministers
 made  all  sorts  of  statements  which  lec
 to  this  crisis  and  85  on  These  are  ad
 matters  which  can  be  easly  discussea
 at  the  time  the  Proclamation  t5_  dis-
 cussed

 So  far  as  the  suggestion  of  Shri
 Vange  that  the  Governor’s  rcport  also
 ought  to  be  placed  on  the  Table  of  the
 House  iw  concerned,  I  shal!  ask  th<
 hon  Home  Minster  as  to  what  ran  be
 done  when  the  Proclamation  is  forma)-
 ly  placed  on  the  Table  of  the  House

 There  is  one  other  adjournment
 motion,

 Shri  Tangamani:  May  I  voint  out
 that  when  the  President's  Procilarma-

 were  happening  in  a  particular  State

 Mr.  Speaker:  That  will  also  form
 i

 Shri  Tangamani:  In  the  adjournment
 mution  by  Shri  Sampath  and  nyself,
 we  defimtely  allege  that  certain  Cen-
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 [Shri  Tangamani.]
 am  given  an  opportunity,  I  will  be
 able  to  convince  you  that  several
 Minuters  of  the  Cabinet.

 My,  Speaker:  Order,  order

 Shri  V.  P.  Nayar  (Quilon):  I  want
 to  make  a  subnussion

 Shri  Kottukapally  (Moovattupuzha)
 He  must  withdraw  that  statement

 Mr.  Speaker;  The  hon  Member  will
 tandly  resume  huis  Jeat

 Shri  V.  FP.  Nayar:  My  adjournment
 muution  i  on  an  entirely  different  sub
 ject.

 Mr,  Speaker:  I  am  coming  to  :t

 There  is  an  adjournment  motion
 saying  that  some  hon  Munuisters  of  the
 Centre  went  about  saying  things  which
 led  to  this  goondaism  and  so  on  It
 can  be  said  m  the  discussion  on  the
 Proclamation  that  people  are  not
 entitled  to  bring  about  a  situation  and
 try  to  remedy  it  later  on  I  will  allow
 them  if  really  such  statements  are
 substantiated  properly  instead  of
 merely  throwing  out  allegations
 (Interruption)

 Order,  order  I  am  entitled  to  say
 that  I  am  not  going  to  allow  these
 things  merely  at  random  You  cannot
 throw  dirt  on  an  important  Member
 of  Parhament  If  it  is  reasonably
 supported,  I  will  certamly  allow  at  I
 am  not  going  to  rule  it  out  as  irrele-
 vant  to  the  discussion  on  the  Procla-
 mation.

 What  has  Shr  Nayar  to  say?

 Shri  द  P.  Nayar:  My  adjournment
 has  been  obviously  misread,  because
 I  find  from  the  letter  which  com-
 mmunicates.  .

 Mr,  Speaker:  What  is  the  adjourn-
 ment  motion?

 Shri  V.  P.  Nayar:  Shal:  I  read  the
 adjournment  motion?

 Mr.  Speaker:  Yes,  what  is  it?

 Shri  Vale.  Nayar:  My  adjournment
 motion  reads  thus:

 “The  conduct  of  a  number  of
 Central  Ministers  including  the
 Prime  Minister  in  publicly  criti-
 cising  8  State  Government,  namely
 the  Government  of  Kerala,  at  a
 time  when  that  Government  was
 facing  a  violent,  unconstitutional
 struggle  to  paralyse  its  adminis-
 tration  and  overthrow  it”

 The  very  heading  of  the  order  which
 you  have  been  pleased  to  give  me
 shows  that  this  has  not  been  read.  It
 ig  Not  an  adjournment  motion  on
 Kerala

 Mr.  Speaker:  I  have  read  it  What-
 ever  I  might  have  written  the.e,  I
 have  read  it  thoroughly

 Shri  V.  P.  Nayar:  Whatever  you
 have  written  alone  matters  to  me
 Whatever  is  m  your  mind  does  not
 matter

 Mr.  Speaker:  Leave  it  alone  I  now
 say  that  I  disallow  it

 Shri  V.  P.  Nayar:  You  had  not  dis-
 allowed,  you  had  withheld  consent  I
 thought  it  was  with  a  view  to  decide
 it  again

 Mr.  Speaker:  I  have  done  so  I  did
 so  then  deliberately  He  only  wanted
 to  add  the  Prime  Minister  along  ७  th
 this  and  have  an  opportunity  to  read
 it  im  the  House  There  is  nothing
 more

 The  conduct  of  “any  hon  Munister
 lkading  to  this  crisig  will  be  allowed
 to  be  discussed  provided  there  are
 sufficient  grounds  and  merely  allega-
 tions  are  not  made  which  would
 besmurch  the  conduct  of  any  hon.
 Member  or  Minister  here  If  it  78  sup-
 verted  by  any  evidence.  I  will  cer-
 tamly  allow  all  that  during  that
 debate  Nothing  more  now.

 Shri  Vasudevan  Nale  (Thiruvella):
 The  Prime  Minister  was  on  the  plat-
 form  with  Shri  Mannath  Padmanabhan
 in  Delhi  and  there  is  a  photograph.



 kg  Motions  SRAVANA  Ij,  l68l  (SAKA)  for  Adjournment  778

 One  Union  Minister  way  on  the  plat-
 form  with  the  leader  of  the  agitation.

 Mr.  Speaker:  ै शा  not  golng  to
 allow  it.

 Shri  Vasudevan  Nair:  Such  things have  taken  place.
 Surrty  or  Sucar

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion  from  Shri
 Braj  Raj  Singh,  which  reads  as
 follows:

 “Failure  of  the  Government  of
 India  to  regulate  the  distribution
 and  supply  of  sugar  and  control
 the  prices  of  sugar,  as  a  conse-
 quence  of  which  the  consumers  of
 sugar  have  been  squeezed  heavily
 by  the  sugar  magnates  during  the
 jast  several  days  and  the  sugar
 magnates  reaped  undue  profits  to
 an  extent  of  nearly  ten  crores  of
 rupees.”

 Has  the  hon  Minister  to  say  any-
 thing?

 Shri  Braj  Raj  Singh  (Firozabad):
 May  I  submit  a  word  on  this’,

 Shri  Khad@ilkar  (Ahmednagar):  May
 I  point  out  that  I  have  raised  a
 different  point?

 Mr.  Speaker:  What  is  that?

 Shri  Khadilkar:  I  do  not  want  to
 refer  to  the  Proclamation  What  I
 have  said  in  my  adjournment  motion
 ig  this  If  there  is  a  violation  of  the
 Constitution,  which  is  the  supreme
 document,  and  the  fundamental  docu-
 ment  of  the  State,  is  it  not  the  duty
 of  this  House  to  take  note  of  it,  as  to
 what  led  to  the  Proclamation,  and  how
 the  Proclamation  has  been  issued?
 For,  there  is  no  explanatory  note  along
 with  the  Proclamation  which  will
 enable  us  to  judge  it,  when  it  will
 come  up  for  discussion  at  a  later  date
 So,  what  I  suggest  ts  this.  If  there
 8  @  violation  of  the  Constitution,  then,
 is  it  not  a  matter  of  urgent  Importance
 to  be  taken  note  of  here?  I  am  not
 saying  whether  that  Proclamation  is

 justified  or  unjustified,  but  violation
 must  be  taken  note  of  by  the  House
 immediately.  Otherwise,  is  this  House
 golng  to  consider  the  Constitution  a
 scrap  of  paper?

 Mr.  Speaker:  Very  well  4  shall
 consider  this  matter  also.  The  hon,
 Member  only  says  that  from  time  to
 tame,  this  House  must  be  taken  into
 confidence  regarding  the  various  steps,
 that  is,  step  after  step  as  to  what  Gov-
 ernment  are  doing  If  he  thinks  that
 this  is  @  proper  matter  to  raise,  that
 instead  of  a  Proclamation  being  sud-
 denly  issued,  information  must  have
 been  given  to  the  House  from  time  to
 time  regarding  the  manner  in  which
 the  administration  is  going  on  there,
 and  whether  Central  intervention  is
 necessary  immediately  or  at  a  parti-
 cular  stage  later  on,  he  can  raise  this
 matter  In  the  course  of  the  discussion
 on  the  Proclamation  That  was  why
 I  oveiruled  it  and  withheld  my  con-
 sent  to  this  adjournment  motion

 Shri  Braj  Raj  Singh:  On  the  9th
 May,  I  had  voiced  the  feeling  that
 there  would  be  a  sugar  famine  in
 India  during  these  three  months  when
 Parliament  would  not  be  sittung  3
 had  stated  this  only  for  this  reason
 that  last  year  also,  while  Government
 were  pleased  to  issue  an  ordinance  for
 the  export  of  sugar,  the  sugar
 magnates  with  the  complicity  of  Gav-
 ernment  reaped  high  profits  During
 this  season  also,  I  can  tell  you  that
 some  seven  lakhs  tons  of  sugar  were
 released,  that  is,  during  the  Jast  four
 months;  and  at  the  rate  of  Rs  6  to
 Rs  8  per  maund,  undue  profits  have
 been  reaped  by  the  sugar  magnates:  to
 the  tune  of  nearly  Rs.  acy  crores;  the
 sugar  magnates  have  taken  undue
 profits  from  the  consumers.

 I  want  to  ask  why  Government
 were  not  alert.  You,  Sir,  were
 Pleased  to  direct  Government  to
 inform  the  public  while  this  House
 was  not  in  session,  as  to  what  steps
 were  being  taken  about  the  distri-
 bution  of  sugar,  and  if  the  prices  rose,
 what  steps  were  being  taken  by  them
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 to  keep  them  down  But  the  Govern-
 ment  did  not  do  anything  during  the
 last  two  and  a  half  months  or  80
 And  people  had  to  suffer  a  great  deal

 Thig  matter  is  the  responsibilty  of
 the  Government,  and  I,  therefore,
 submit  that  a  discussion  should  be
 allowed  on  this,  so  that  the  country
 may  know  how  Government  have  been
 neghgent  m  dealing  with  the  matter,
 and  consequently,  the  prices  went  up
 and  the  people  were  squeezed

 Shri  Sampath  (Namakkal)  The  hon
 Prime  Minister  had  been  stating  more
 than  once  in  this  Hous:  that  decisions
 arrived  at  by  the  Parliament  should
 not  be  challenged  in  the  streets  But,
 now,  he  himself,  along  with  some  of
 his  colleagues,  has  openly  supported
 an  agitation  in  Kerala  Is  it  proper?
 Should  we  not  be  allowed  to  discuss
 it  in  this  House  on  an  adjournment
 motion?

 Mr.  Speaker:  I  am  really  surprised
 at  this  Every  hon  Member  wants  to
 make  a  speech  regarding  a  matter
 which  I  have  closed  As  I  said,  if  any
 hon  Member  gets  an  opportunity,  he
 can  say  al)  this,  whether  this  was
 brought  about  by  any  particular
 individual  or  mdividuals  responsible
 or  other  people

 Now,  therefore,  the  same  rule
 apples  to  the  hon  Member  also  His
 adjournment  motion  i3  not  allowed

 Shri  s.  M.  Banerjee  (Kanpur)  I
 wish  to  say  something  about  the  sugar
 prices  On  9th  May,  1958,  a  <tatement
 was  made  by  the  Deputy  Minister  of
 Food  and  Agriculture  that  it  was  some
 unscrupulous  people  who  had  created
 this  scare  Even  today,  in  UP,  the
 price  in  the  open  market  is  Rs  i-4-0
 per  seer,  whereas  the  controlled  price
 ig  0°95  nP  I  want  to  know  what
 action  has  been  taken  by  Government,
 and  what  steps  have  been  taken  by
 Government.  The  sugar  price  has

 the
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 definite  answer  from  the  Minister  as
 to  when  the  scandal  is  going  to  end.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  There  is  no
 doubt  that  there  have  been  difficulties
 and  troubles  about  sugar.  I  also  con-
 cede  that  there  must  be  a  discussion
 on  sugar  Iam  preparing  a  paper
 which  I  propose  to  place  before  the
 House  shortly,  m  which  I  shall  give
 all  the  details  of  the  action  which
 Government  have  taken  Incidentally,
 I  may  mention  that  now,  mi  the  con-
 trolled  area,  the  sugar  millowners  are
 not  allowed  to  sel]  sugar  on  their  own
 account

 Shri  Braj  Raj  Singh:  Why  were  they
 not  allowed  even  during  the  Tast  three
 months?

 Shri  A.  P.  Jain:  All  the  suger  »
 being  allocated  by  Government  at  the
 fixed  prices  So  far  as  the  mills  arc
 concerned,  they  are  fully  controlled
 We  have  also  controlled  the  whole-
 sale  dealers  Now,  the  sugar  situation
 has  consequently  improved  I  do  not
 say  that  it  has  become  normal,  there
 are  yet  difficulties

 Some  Hon.  Members:  It  has  not
 improved

 Shri  A  P  Jain:
 hope

 Shri  Nagi  Reddy  (Anantapur)  It  is
 an  insult  tu  the  House  to  say  that  it
 has  improved  It  has  not  Where  has
 tt  improved?  Which  is  the  market
 where  it  has  improved’

 Shri  Tangamani:  Why  always  mis-
 lead  the  House®

 Shri  8.  M,  Banerjee:  And  hide  facts?

 Shri  A.  P.  Jain:  I  hope  that  with
 the  organisation  of  the  market  and
 with  the  organisation  of  the  sales
 through  co-operatives,  and  through
 better  control  of  the  ...

 Shri  s.  M.  Banerjee:  The  co-epera-
 tives  are  formed  by  the  busines
 magnates  who  ere  profiteers.

 and  I  too
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 Mr.  Speaker:  Very  well.  Ali  that
 will  be  discussed.

 Shri  A.  P.  Jain:  So,  all  these  matters
 will  come  before  the  House,  and  I
 would  hke  that  a  discussion  may  take
 place  I  hope  I  shall  be  able  to  place
 the  paper  before  the  House  shortly  on
 sugar

 Ghri  Braj  Raj  Singh:  May  I  know
 why  Government  did  not  take  over
 these  stocks  during  the  last  three
 months?

 Mr.  Speaker:  Order,  order  This  is
 not  the  way  to  carry  on  the  proceed-
 ings  of  the  House  The  hon  Member
 has  been  here  for  quite  some  time,
 and  he  should  know

 May  I  know  from  the  hon  Munister
 if  he  has  any  intention  to  place  before
 the  House,  or  first  of  all,  circulate  a
 statement  to  the  Members  before  the
 discussion  starts?

 Shri  A.  ह  Jain:  That  is  my  intention

 Mr,  Speaker:  As  soon  as  the  state-
 ment  is  lad  on  the  Table  of  the  House,
 I  shall  circulate  copies  of  the  same,
 and  immediately,  or  as  early  as
 possible,  have  a  discussion  on  this
 matter  Hon  Members  will  have  a
 full  opportunity  to  discuss  this  matter

 Shri  Braj  Raj  Singh:  Shall  we  have
 it  this  week?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara)  Wh  shall  we  have  that
 statement?

 Shri  A.  P.  Jain:  In  this  week

 Mr.  Speaker:  During  this  week
 itself,  he  will  place  a  statement  on
 the  Table  of  the  House  Hon  Mem-
 bers  may  be  ready  and  be  prepared
 for  a  discussion  later  on

 In  view  of  this,  I  am  not  allowing
 this  adjournment  motion.

 W237  hrs,
 PAPERS  LAID  ON  THE  TABLE

 PROCLAMATION  re'  Kema.a

 The  Minister  of  Home  Affairs  (Shri
 G.  SB.  Pant):  Sir,  I  beg  to  lay  on  the

 Table,  under  clause  (3)  of  article  356
 of  the  Constitution,  a  copy  of  the  Pro-
 clamation  issued  by  the  President  on
 the  3ist  July,  ‘1959,  under  article  356
 of  the  Constitution,  assuming  to  him-
 self  all  the  functions  of  the  Govern-
 ment  of  Kerala,  [Placed  in  Labrary
 See  No  LT-455]

 Shri  A.  K.  Gopalan  (Kasergod).  I
 want  to  raise  one  point  No  doubt,
 already,  it  has  been  raised  The  Pro-
 clamation  reads

 “Whereas  I,  Rajendra  Prasad,
 President  of  India,  have  recerved
 a  report  from  the  Governor  of  the
 State  of  Kerala  and  after  con-
 sidering  the  report  and  other
 information  received  by  me,  I  am
 satisfied  that  a  situation  has
 arisen

 "

 According  to  article  356  of  the
 Constitution

 Mr,  Speaker:  What  is  it  that  the
 hon  Member  wants?

 Shri  A.  K.  Gopalan:  What  I  want  to
 point  out  ts  that  if  we  are  to  discuss
 the  Proclamation  here,  and  to  see
 whether  there  was  any  satisfaction  on
 the  part  of  the  President,  and  if  the
 Parhament  has  to  approve  of  the
 satisfaction  of  the  President,  then  it
 can  do  so  only  uf  it  understands  what
 the  report  is,  and  gets  a  copy  of  the
 report  and  other  information  received
 by  the  President  What  is  the  infor-
 mation  that  he  has  received?  What  is
 the  report  that  has  been  sent  to  him?
 For,  it  is  stated  here  that  on  the  basis
 of  these  things,  he  is  satisfied  that  the
 Government  of  the  State  cannot  be
 earned  on  m  accordance  with  the
 provisions  of  the  Constitution

 If  we  are  to  discuss  this  Proclama-
 tion  at  all,  then,  without  the  report
 of  the  Governor  and  without  a  copy
 of  the  other  information  received,  this
 Parliament  cannot  approve  or  dis-
 approve  of  it.  What  ts  the  bans  for
 approving  or  disapproving  of

 t?
 eve
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 Governor  as  well  as  other  information
 received.  So,  these  aleo  must  be
 Placed  along  with  the  Proclamation.
 Otherwise,  if  it  is  merely  the  Procla-
 mation  saying  that  the  President  is
 satisfied,  and,  therefore,  Parliament
 also  must  be  satisfied,  I  submit  that
 Parliament  cannot  be  satisfied.  So,
 the  question  is  whether  these  also  will
 be  placed,  If  these  will  not  be  placed,
 then,  certainly,  there  is  no  question;
 it  is  very  unfair  and  nobody  can
 understand  how  it  came  about,  what
 was  the  information  received,  who
 gave  the  information,  how  was  the
 President  satisfied,  whether  that  can
 be  approved  or  disapproved  and  so  on

 Mr.  Speaker:  No  arguments  are
 necessary  regarding  this.  The  hon.
 Member  wants  the  report  of  the
 Governor,  on  the  basis  of  which  action
 is  said  to  have  been  taken,  also  to  be
 placed  on  the  Table  of  the  House.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  The  matter  .a¢
 come  up  before  the  House  previously
 Before  the  Home  Minister  replies,  I
 would  submit  that  there  is  a  substan-
 tial  difference  between  the  previous
 cases  where  actuaily  the  majority  of
 the  Government  in  the  legislature  had
 broken  down,  and  the  present  case
 where  we  have  an  cniire'y  different
 situation.  Especially  during  the  last
 week  before  the  intervention.  Press
 reports  have  been  there  regarding  ‘he
 Governor's  last  report  and  also  the
 alleged  report  which  had  been  sent

 actually  when  the  Cabinet  had  already
 decided  about  Intervention.  There-
 fore,  under  mysterious  circumstan:es,
 these  things  have  happencd  inside  the
 Central  Cabinet.  Members  must
 know,  and  the  courtiy  must  know,
 under  what  circumstances  the  Gover-
 nor  has  sent,  or  has  been  forced  to
 send,  a  report  which  is  entirely
 different  from  what  he  had  sent  the
 previous  week.

 Therefore,  in  order  to  considcr  the
 Resolution,  the  entire  contents  of  the
 last  report  as  well  as  the  previous  re-
 ports  of  the  Governor  regarding  the
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 whole  agitation  will  have  to  be  placed
 on  the  Table  of  the  House,  so  that
 hon.  Members  can  get  an  ovvortunity
 to  know  what  was  the  rsa]  state  of
 affairs,  who  prompted  this  interven-
 tion—whether  it  was  Delhi  inspired  or
 came  from  Trivandrum.

 Shri  Tridib  Komar  Chandhur'rose—

 Mr.  Speaker:  I  am  not  going  io
 allow  a  discussion  now.

 Shri  Easwara  flyer  (Trivandrum):
 On  a  very  important  point  of  clari-
 fication.  Under  article  356,  a  Pro-
 clamation  is  contemplated  when  on  a
 report  from  the  Governor  or  other-
 wise  the  President  is  satisfled  that  a
 situation  has  arisen  when  tne  Govern-
 ment  of  the  State  cannot  be  carried

 on  in  accordance  with  the  Constitu-
 tion.  So  the  sine  qua  non  is  the  aris-
 ing  of  a  situation.  If  the  situation  is
 disaffection  among  th>  Members  of
 the  Assembly  or  factions  among  the
 Ministers,  it  is  apparen’.  But  where
 the  arising  of  a  situation  depends  upon
 passing  a  judgment  as  to  wheter
 there  a  ‘mass  upsurge’,  as  the  Prime
 Minister  would  say—which  bas  been
 repudiated  by  right-thinking  person:
 there—and  the  President  has  passed

 a  judgment  on  it,  the  question  neces-
 sarily  arises  whetler  such  a  situation
 is  a  situation  within  the  contemplation
 of  the  Constitution.  So  the  report  i:
 relevant,  whether  the  Governor  has
 stated  that  there  is  such  a  situation.

 That  is  a  matter  that  we  have  to
 discuss  here.

 I  would,  therefore,  respectfully  sub-
 mit  that  the  present  case  is  quite
 different  from  previous  cases  of  Presi-
 dent’s  rule,  and  I  would  request  that
 the  report  of  the  Governors  on  which
 action  has  been  taken  should  be  sub-
 mitted  to  the  Houre.

 Shri  Tridib  Kumar  Chauéhurl
 (Berhampore):  I  only  want  to  draw
 your  attention  and  the  attention  of  the
 Home  Minister  to  the  fact

 =
 a  re-
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 all  over  India  that  the  Kerals  Govern-
 ment  took  an  overdraft  of  Rs  3  crore:
 from  the  Reserve  Bauk  of  India  which
 they  were  unable  to  repay  Pecaus°
 the  Government  have  not  Issued  any
 explanatory  statement  when  the  Pro-
 clamation  was  issued  as  to  what  situ-
 ation  has  arisen,  all  sort.  of  rumcure
 are  current  That  was  why  I  wanted
 to  draw  your  attenlion  to  that  aspect

 of  the  matter  and  also  seek  clarifica-
 tion

 Raja  Mahendra  Pratap  (Mathura‘
 May  I  say  a  word  to  my  Communist
 brethren’  I  beg  to  say  that  our  Com-
 munist  bre  hren  should  take  things
 rather  easy  (laughter)  There  is  con-
 nection  between  the  failure  of  the
 Geneva  Conference  and  everts  m  Iraq
 where  the  Communt,.t.  are  being  3  p-
 pressed  Here  alse  our  Governm>nt
 are  clearing  the  deck  to  join  the
 Anglo-Amencan  bloc  (Interruptions  )

 Mr.  Speaker:  Order,  order

 Shri  Tyagi  (Dehra  Dun)
 this  relevant?

 How  is

 Raja  Mahendra  Pratap:  eres

 Mr  Speaker:  Not  a  word  of  what
 the  hon.  Member  :¢  saying  snould  be
 recorded  I  am  noi  going  to  allow
 any  of  these  statements  of  .he  hon
 Member  to  go  into  the  record

 Hon  Members  will  note  that  when
 once  I  call  an  hon  Member  to  order
 and  he  stil]  goe.  on  speaking,  no  more
 words  that  he  utters  will  Le  recorded
 They  won't  form  part  of  the  record
 Hon  Members  cannot  go  on  speaking
 like  this  The  hon  Member  s  un-
 fortunately,  abusing  his  privileges
 He  continues  to  «peak  even  after  I
 call  him  to  order  and  ask  him  to  re-
 sume  his  seat  Ths  is  not  a  mght
 procedure  to  adopt.

 Dr.  EK.  B  Menon  (Badscnra)  On  a
 point  of  information  It  was  accept-
 ed  at  the  time  an  adjournment  motion

 was  brought  forward  here  some  time
 ago  that  the  Home  Minster  had  otner

 gourees  of  information  and  that  all  the
 mformation  would  be  made  avanl-
 aple  to  the  House,  .f  he  thought  it  dt
 t¢  do  so.  When  the  information  ask-
 ed  for  by  some  of  the  Members  here
 jg  Made  available  to  the  House,  will
 Government  also  make  available  to
 the  House  the  confidential  mforma-
 tion  they  have  on  the  struggle  m
 Kerala?

 Shri  Narayanankulty  Menon:  That
 spould  also  be  given

 Shri  Nagi  Reddy  (Anantapui)  That
 x  also  necessary

 ‘Snti  Satinan  Gupka  “(Cdicutm-kast)
 rose—

 Mr  Speaker:  I  nave  already  heard
 ghri  Easwara  lyer  and  I  was  about  to
 call  upon  the  hon  Home  Minster  to
 reply

 Shri  Sadhan  Gupta:  I  am  not  sub-
 pfitting  on  that  pout  I  want  a  piece

 of  additional  information  on  the
 Berala  situation,  ‘nat  is  to  say,  not
 only  the  Governor’:  last  report  but
 all  the  reports  which  ihe  Governor  has
 gent  from  June  72  onwards  or  even
 ptfore,  when  this  so-called  struggle
 wa  in  contemplation,  should  be  with
 ys  in  order  to  enable  us  to  judge
 about  the  propriety  of  the  Prem-
 aential  action.

 Shri  G.  B  Pant.  |  am  sorry  that  it
 38  not  open  to  me  to  place  the  report
 of  the  Table  of  the  House

 Shri  Nagi  Reddy:  How  can  we  dis-
 cuss  then?  (Interruptions  )

 Mr.  Speaker-  Let  us  hear  him

 Shri  G  B  Pant:  It  Ip  a  confidential
 document  I  wish  it  had  been  possible
 to  let  the  House  know  all  that  the
 Governor  has  said,  anj  I  ill  per-
 paps  try  to  do  so  a  least  to  the  ex-
 gent  it  ws  necessary  Dut  some  of  the

 ***Expunged  as  ordered  by  the  Chair
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 impressions  on  the  other  side  about
 the  reports  received  from  the  Gover-
 nor  previously  seem  to  be  altcgether
 misconceived  and  wrong.

 An  Hon.  Member:  Why  does  he  not
 Place  them  before  the  House?

 Shri  Nagi  Reddy:  We  would  like  to
 know  (Interruptions).

 Mr,  Speaker:  Hon.  Members  of  the
 Opposition  must  learn  one  thing.  Let
 them  hear  fully  what  the  hon.
 Minister  has  to  say.  Thereafter,  if  they
 want  to  make  any  statement,  I  will
 allow  them.

 Shri  G.  B.  Pant:  I  am  sorry  I  am
 unable  to  comply  with  the  wishes
 of  the  Members  on  the  opposite  side.
 On  an  occasion  like  this,  I  would  have
 preferred  to  go  to  the  longest  length
 to  meet  their  wishes.  But  there  are
 some  difficulties....

 Shri  T.  B.  Vittal  Rao  (Khammam):
 What  are  those?

 Shri  G.  B.  Pant:.....which  have  to
 be  borne  in  mind,  If  confidential  in-
 formation  is  published,  it  would  be

 Shri  T.  B.  Vittal  Rao:  The  Ministry
 is  dismissed.

 Shri  G.  B.  Pant:  for  the  officers
 of  Government  or  persons  in  respon-
 sible  positions  to  communicate  their
 views  as  they  feel,  and  to  give  honest
 and  full  expression  to  their  opinions.
 They  are  in  a  difficult  position,  and
 I  do  not  want  to  set  .  precedent
 which  would  lead  to  some  difficulties.

 As  has  been  said,  there  arc  also
 other  sources  of  information;  we  have
 received  information  from  other  sour-

 ces,  not  only  now  but  previously
 also.  Latterly,  we  have  had  infor-
 mation  from  many  quarters  and  all
 that  may  have  something  to  do  with
 this  problem.  But  I  think  the  ques-
 tion  has  to  be  discussed  on  what  the
 Members  know  and  what  I  will  say

 in  id
 the  report  need  not  be  placed  on
 Table;  it  is  not  necessary,  it  is
 incumbent.  So,  while  I  wou.
 to  meet  and  comply  with  the  wis
 of  the  Members  opposite,  this  is  a  re-
 quest  against  which  there  strong
 reasons.  I  have  given  thought  to  this
 and  I  feel  I  cannot  do  that.

 Shri  Narayanankutty  Menon:  I  can
 challenge  the  opinion  of  the  hon.
 Home  Minister.

 Shri  8.  A.  Dange  (Bombay-City-
 Central):  The  position  comes  to  ‘this;
 this  House  has  to  be  satisfied  because
 the  President  is  satisfied.  Otherwise
 there  is  no  other  material  to  discover
 whether  it  should  be  satisfied  in  spite
 of  the  fact  that  the  President  is  satis-
 fied  or  not.  In  that  case,  it  amounts
 to  a  denial  of  a  democratic  right  of
 testing  the  information  on  the  basis
 of  which  the  President  comes  to  a
 conclusion.  I  think  that  position  is
 rather  unsatisfactory.  I  think  every
 democratic  opinion  will  accept  that
 it  is  unsatisfactory  because  by  that
 logic,  one  day,  if  the  President  is  sat-
 isfied  this  House  also  can  be  dismissed
 on  some  information  that  he  has  re-
 ceived.  In  that  case  it  would  be  a
 total  negation  of  democracy.

 However,  if  the  hon.  Home  Minis-
 ter  and  the  Government  wish  to  take
 that  position  and  if  that  is  their  idea
 of  democratic  rights  in  this  House,
 they  are  welcome-to  their  position.
 But,  so  far  as  we  are  concerned,  after
 that  statement,  I  should  like  to  state
 that  we  certainly  must  cxprese  and
 we  do  express  our  protest  against  the
 intervention  which  was  unjustified,  of
 the  introduction  of  the  President's
 rule.  We  are  certainly  sorry  for  the
 dismissal  of  what  we  call  the  first
 Workers’  and  Peasants’  Government
 that  ever  took  office  in  India.  (In-
 terruptions.)  I  consider,  therefore....
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 Mr.  Speaker;  The  hon.  Member

 might  reserve  all  this  for  the  other
 day.

 Shri  s.  A.  Dapge:  But  in  view  of
 €his—our  understanding—to  mark  our

 we  would  like  to  withdraw
 from  the  House  for  the  rest  of  the

 day.

 Mr.  Speaker:  Order  please.

 (At  this  stage  Shri  S.  A.  Dange  and
 some  other  hon  Members  left  the
 House.)

 An  Hen,  Member:  Why  did  you
 wait  for  such  a  long  time?

 Mr.  Speaker:  Hon  Members  won't
 even  wait  for  what  I  am  going  to
 say.

 Raja  Mahendra  Pratap.  Sir,  m  some
 ways  I  do  not  also  get  justice  I  slso
 leave  (Interruption)

 (Raja  Mahendra  Pratap  left  the
 House.)

 Mr.  Speaker;  The  hon.  Home  Min-
 ister  has  said  that  this  document  is  a
 privileged  document  and  8  confidential
 communication  If  the  whole  thing  3s
 disclosed  a  number  of  officers  may  get
 into  difficulties  and  some  kind  of  4iffi-
 culty  might  arse  But  this  proclama-
 tion  has  to  be  approved  by  this  House
 Therefore,  whether  that  document  is
 placed  before  this  House  or  not,  the
 hon.  Minister  must  take  this  House  in-
 to  confidence  and  say  what  are  the
 points  which  induced  the  President
 and  what  are  the  irregularitics  which
 induced  the  President  to  take  action
 (Interruptions).

 Shri  8.  M  Banerjee:  It  is  a  rape  on
 democracy.

 Mr.  Speaker:  The  hon  Member
 may  come  and  sit  here  and  pronounce
 judgment.  It  is  very  wrong

 Now,  it  is  necessary  for  a  proper
 discussion  of  the  mattcr  that  the  hon.
 Minister  should  state,  as  early  as
 possible,  not  giving  out  the  exact

 35  L.8.D.—6

 words  of  the  Report  of  the  Governor
 or  whatever  he  might  have  written,
 what  induced  the  President  to  issue
 the  proclamation.  Im  supporting  it
 and  asking  for  the  approval  of  the
 House  the  hon  Minister  should  state
 what  are  the  points  so  that  any  other
 hon.  Member  may  trv  to  verify  it  and
 see  whether  he  shoul)  support  it  or
 oppose  it.  J  am  sure,  ..om  what  the
 hon.  Minister  has  said,  that  he  is  go-
 ing  to  lay  before  the  House  when  he
 asks  for  the  approval  of  the  House
 the  points  and  support  them  by  ar-
 guments  But  if  he  can  give  those

 points  earlier  I  would  have  wel-
 comed  it.  But,  I  would  leave  it  to  him
 to  decide  whether  on  that  day  he
 might  say  so  categorically  so  that  it
 may  be  possible  for  the  hon.  Mem-
 bers  either  to  support  it  or  oppose  it.
 I  think,  m  fairness,  it  is  necessary  for
 the  House  to  give  its  approval  in  this
 matter

 Shri  Tyagi:  Would  you  also  make
 it  quite  clear  that  the  satisfaction  of
 the  President  is  really  the  require-
 ment  of  the  Constitution  and  not  the
 satisfaction  of  the  Parliament?

 Shri  Nanshir  Bharacha  (East
 Khandesh)'  Not  so  at  all.

 Shri  Tyagi:  I  want  your  ruling,  Sir
 According  to  the  relevant  article  of
 the  Constitutzon  it  is  only  when  the
 President  is  satisfied  that  this  action
 has  to  be  taken.  This  power  has  been
 vested  in  the  President  only  (Inter.
 rupttons)  You  might  have  your
 say

 Mr,  Speaker:  Hon.  Members  ought
 not  to  interrupt  other  hon.  Members.

 Shri  Tyagi:  Only  the  President  has
 to  be  satisfied.  If  the  House  has  to
 be  satisfied,  it  may  be  satisfied;  the
 hon  Minister  may  try  to  satisfy  the

 House  But  the  constitutional  re-
 quirement  is  the  satisfaction  of  the
 President  and  not  the  satisfaction  of

 the  House  (  Interruptions) -
 Shri  Nawshir  Bharwcha:  A  Consti-

 tutional  principle  w  involved  in
 this
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 of  notification  No.  G.S.R.  8l]  dated
 the  Lith  July,  1959,  making  certain
 further  amendments  to  the  Industrial
 Disputes  (Central)  Rules,  1987.
 {Placed  in  Library.  See  No  LT-
 1436/59}.

 Aminpments  To  Inon  anp  Srezz:  (Con-
 Tro.)  Onner

 The  Minister  of  Sicel,  Mines  and
 Feel  (Sardar  Swaran  Singh):  Sir.
 I  beg  to  lay  on  the  Table,  under  sub.
 section  (6)  of  Section  8  of  the  Essen-
 tial  Commodities  Act,  ‘1955,  a  copy  of
 notification  No.  8.0,  1041,  dated  the
 Sth  May,  1959,  making  certain  further
 amendments  to  the  Iron  and  Steel
 {Comtro}}  Order,  1956.  [Placed  in
 Léhrary,  See  No.  LT-457/59}.

 Onprtance  PROMULGATED  BY  THE
 Paeerment

 The  Deputy  Minister  of  Defence
 (Hari  Raghuramaiah):  Sir,  on  behalf
 of-@hri  Satya  Narayan  Sinha  I  beg  to
 lay  on  the  Table  under  provisions  of

 Article  ‘183(2)  <a)’  of  she  Constitution

 [Placed  in  Library,  See  No.  LT-
 1458/50],

 Notrrications  mssvEp  unpen  Crema-

 casting  (Shri  A.  c.  Josiki):  Sir,  I  beg
 to  lay  on  the  Table,  on  behalf  of  Dr.
 Keskar,  under  sub-section  (3)  of  Sec-
 tion  8  of  the  Cinematograph  Act,  १952,
 a  copy  of  each  of  the  following  noti-
 fications  making  certain  further
 amendments  to  the  Cinematograph
 (Censorship)  Rules,  i958:-—~

 (l)  G.S.R  Nos.  585  and  586  dated
 the  6th  May,  1959,

 (2)  G.S.R.  No,  639  dated  the  30th
 May,  1950.

 (३)  G.S.R.  No  746  dated  the  27th
 June,  959

 [Placed  in  Library,  See  No.  LT-
 1459/59.

 TarirF  Commission  Repoat

 The  Minister  of  Commeres  (Shri
 Kanungo):  Sir,  I  beg  to  lay  on  the
 Table,  under  sub-zection  (2  of  Sec.
 tion  6  of  the  Tariff  Commission  Act,
 1951,  a  copy  of  each  of  the  following
 papers:

 4)  Report  of  the  Tariff  Commis-
 sion  on  the  determination  af
 fair  ex-works  price  and  fair
 selling  price  of  acetate  yarn
 produced  by  Sirsilk  Limited.

 (i)  Government  Resolution  Mo.
 286(105)  TEX(D) /ST  Gated  the
 i6th  June,  I059.  [Placed  in
 Library.  See  No.  LT-2400/80).

 Norrrications  UNvex  Easenria:  Com-
 moortres  Act

 Shri  Kanunge:  Sir,  I  beg  t  lay  on
 the  Table,  under  sub-sscfion  (6)  of
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 Section  3  of  the  Essential  Commodi-

 qd)  8.0.  No,  952  dated  the’  2nd
 May,  958  making  certain  fur-
 ther  amendment  to  the  Cotton
 Textile  (Production  by  Hand-
 looms)  Control  Order,  1956.

 (2)  8.0.  No.  52  dated  the  तत
 May,  4959  making  certain  fur.
 ther  amendments  to  the  Tex-
 tiles  (Production  by  Power-
 looms)  Control  Order,  1956.

 (3)  8.0,  No.  386  dated  the  20th
 June,  959  making  certain
 further  amendment  to  the
 Textile  (Production  by
 Powerlooms)  Contra)  Order,
 1956.  [Placed  in  Library,  See
 No,  LT-246/59]

 AMENDMENT  TO  Runser  Ruies

 Shri  Kanungo:  Sir,  I  beg  to  lay  on
 the  Table,  under  sub-section  q@)  of
 Section  25  of  the  Rubber  Act,  1947,  a
 copy  of  notification  No  GSR.  598
 dated  the  23rd  May,  959  making  cer-
 tain  further  amendment  to  the  Rubber
 Rules,  1055,  [Placed  in  Library,  See
 No  LT-462/59].

 Connection  or  Rerity  to  STArrep
 Question  No.  2308.

 Shri  Kanungo:  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  the  statement
 correcting  the  reply  given  on  the  8th
 May,  959  to  a  Supplementary  by  Shri
 हू,  T.  K.  Tangamani  on  Starred  Ques-
 tion  No,  2808  regarding  enquiries  into
 Dalia  concerns.  [Placed  in  Library,
 See  No.  LT-463/59].

 NorrrrcaTions  rssvep  wwper  ALL  Innia
 Seevices  Act

 The  Minister  of  State  In  the  Minis-

 I  beg  to  lay  on  the  Table,  under  sub-
 section  (2)  of  Section  3  of  the  All
 India  Services  Act,  95I,  a  copy  of
 each  of  the  following  noftifications:—  ,

 a)  GSR.  No.  604  dated  the  20th}
 dime,  making  certainh

 amendment  to  the  Indian
 Administrative  Service  (Fixa-
 tion  of  Cadre  Strength)
 Regulations,  1955.

 (2)  G.S.R,  No.  695  dated  the  20th
 June,  959  making  certain
 amendments  to  Schedule  III
 to  the  Indian  Administrative
 Service  (Pay)  Rules,  ‘1054.

 (3)  G.S.R,  Nos.  696  and  697  dated
 the  20th  June,  959  making
 certain  amendments  to  the
 Indian  Police  Service  (Fixa-
 tion  of  Cadre  Strength)  Re-
 gulations,  1055,

 (4)  GSR,  No  750  dated  the  4th

 (5)

 (6)

 July,  1959,  making  certain
 emendment  to  the  indian
 Police  Service  (Fixation  of
 Cadre  Strength)  Regulations,
 1955.

 G.S.R  No.  817  dated  the  38
 July,  4959  making  certain
 amendments  to  the  Indian
 Administrative  Service  (Re-
 cruitment)  Rules,  1954,  the
 Indian  Police  Service  (Re-
 cruitment)  Rules,  ‘1964,  the
 Indian  Administrative  Ser-
 vice  (Cadre)  Rules,  1954,  the
 Indian  Police  Service  (Cadre)

 Service  (Pay)
 Rules,  1954,  the  Indian
 Police  Service  (Pay)  Rules,
 1954,  the  All  India  Services
 (Discipline  and  Appeal)
 Rules,  1955.

 G.SR.  No.  878  dated  the  l8th
 July,  4959  containing  the  All
 India  Services  (Extension  to
 Jammu  and  Kashmir)  Rules,
 1959.

 (7)  G.S.R,  No.  89  dated  the  18th
 July,  3959  making  certain
 amendment  to  the  Indian  Ad-
 ministrative  Service  (Cadre)
 Rules,  1964.

 (8)  G.S.R,  No.  820  dated  the  १8७
 July,  2989  making  certain
 amendment  to  the  Indian
 Police  Service  (Cadre}  Rules,
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 9H,  [Placed  in  Library,  See
 No,  LT..464/59).

 AMENDMENTS  TO  INDUSTRIAL  DrsPuTES
 (CenraaL)  Rois

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Sir,  I  beg  to  lay  on
 the  Table,  under  sub-section  (4)  of
 Bection  38  of  the  Industrial  Disputes
 Act,  1947  a  copy  of  notification  No.
 G.S.R.  688,  dated  the  l3th  June,  959
 making  certain  further  amendments  to
 the  Industrial  Disputes  (Central)
 Rules,  ‘1957,  [Placed  in  Library,  See
 No,  LT-465/59].

 NOTIFICATIONS  ISSUZD  UNDER  Em-
 Wistess  assem  क य.  शिस्ट

 Shri  Abid  Ali:  Sir,  I  beg  to  lay  on
 the  Table,  under  sub-section  (2)  of
 Section  7  of  the  Employees’  Provident
 Funds  Act,  1952,  a  copy  of  each  of  the
 following  notifications  making  certain
 further  amendments  to  the  Employees’
 Provident  Funds  Scheme,  952:—

 q@  G.S.R.  Nos.  583  and  584  dated
 the  3670  May,  1959.

 (2)  G.S.R.  No.  11  dated  the  20th
 June,  1959,  [Placed  in  Library,
 See  No.  LT-466/59].

 AMENDMENTS  TO  REPRESENTATION  OF
 tHe  Peorte  (Connuct  or  Execrions

 AND  Execrion  Petrrrons)  RULrs

 The  Depaty  Minister  of  Law  (Shri
 Hajernavis):  Sir,  I  beg  to  re-lay  on
 the  Table,  under  sub-section  (3)  of
 Section  69  of  the  Representation  of
 the  People  Act,  ‘1951,  a  copy  of  noti-
 ficztion  No.  G.S.R,  433  dated  the  Sth
 April,  1959,  making  certain  further
 amendments  to  the  Representation  of
 the  People  (Conduct  of  Elections  and
 Election  Petitions)  Rules,  ‘1956.
 {Placed  in  Library,  See  No.  LT-
 1370/89).

 AMENDMENTS  TO  REPRESENTATION  OF
 wae  Prorie  (Preparation  or  Exec-

 Tora,  Rois)  RoLes

 Shri  Hajarnavis:  Sir,  I  beg  to  re-lay
 m  the  Table,  under  sub-section  (3)  of

 em
 fhe  People  (Preparation
 flolls)  Rules,  1956,  [Placed  in  Library,
 See  No,  LT-427/59]

 ——

 PRESIDENTS  ASSENT  TO  SILLS

 Seeretary:  Sir,  I  lay  on  the  Table
 the  following  five  Bills  passed  by  the
 flouses  of  Parliament  during  the  last
 Gession  and  assented  to  hy  the
 President  since  a  report  was  last  made
 to  the  House  on  the  4th  May,  959:—-

 QQ,  The.  Annmnngiation.  (Ne.  १,
 Bill,  1959,

 (2)  The  Appropriation  (Railways)
 No.  3  Bill,  ‘1959.

 (3)  The  Bengal  Finance  (Sales
 Tex)  (Delhi  Amendment)
 Bill,  1959,

 (4)  The  Census  (Amendment)
 Bill,  1959,

 (5)  The  Cost  and  Works  Accoun.
 tants  Bill,  1959.

 ir,  I  also  lay  on  the  Table  copies,
 duly  authenticated  by  the  Secretary
 of  Rajya  Sabha,  of  the  following  five
 Bills  passed  by  tne  Houses  of  Parlia-
 ment  during  the  last  Session  and  as-
 sented  to  by  the  President  since  a  re-
 port  was  last  made  to  the  House  on
 the  4th  May,  959:—

 (l)  The  Indian  Railways
 (Amendment)  Bill,  1959.

 (2)  The  Chartered  Accountants
 (Amendment)  Bill,  ‘1959,

 (3)  The  Indian  Lighthouse
 (Amendment)  Bill,  ‘1959,

 (4)  The  Coal  Grading  Board  (Re.
 peal)  Bill,  ‘1959,

 (5)  The  Displaced  Persons  (Com-
 pensation  and  Rehabilitation)
 Amendment  Bill,  ‘1959.
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 PARLIAMENTARY  COMMITTEES—
 SUMMARY  OF  WORK

 Secretary:  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Parliamentary
 Committees—S:  of  work,  per-
 taining  to  the  Seventh  Session  of  the
 Second  Lok  Sabha

 BANKING  COMPANIES  (AMEND-
 MENT)  BILL

 Rerosat  or  Joint  Commrrree

 Shri  0.  R  Patiabhi  Raman  (Kum-
 bakonam).  Sir,  I  beg  to  present  the
 Report  of  the  Joint  Committee  on  the

 STATE  BANK  OF  INDIA  (SUBSI-
 DIARY  BANKS)  BILL

 Report  or  Joint  ComMMIrree

 Shri  Mohammed  Imam  (Chittal
 drug)  Sur,  I  beg  to  present  the  Re-
 port  of  the  Joint  Committee  on  the
 Bill  to  provide  for  the  formation  of
 certain  Government  or  Government  as-
 sociated  banks  as  subsidiaries  of  the
 State  Bank  of  India  and  for  the  consti-
 tution,  management  and  control  of  the
 subsidiary  banks  so  formed,  and  for
 matters  connected  therewith,  or  in¢i-
 dental  thereto

 STATE  BANK  OF  INDIA  (AMEND-
 MENT)  BILL

 Rerort  oF  JomtT  ComMMrirse

 Shri  Mohammed  Imam  (Chittal-
 drug)  Sir,  I  beg  to  present  the  Report
 of  the  Joint  Committee  on  the  Bill
 further  to  amend  the  State  Bank  of
 India  Act,  955

 EVIDENCE  ON  BILLS—LAID  ON
 THE  TABLE

 Shri  a  है.  Pattabhi  Raman  (Kumba-
 konam):  Sir,  I  beg  to  lay  on  the  Table
 a  copy  of  the  evidence  tendered  before

 Indo-Pak  Canal  Waters  138
 Dispute

 the  Joint  Committee  on  the  Bill  fur.
 ther  to  amend  the  Banking  Companies
 Act,  949

 Shri  Mohammed  Imam  (Chittal-
 drug)  Sur,  I  beg  to  lay  on  the  Table
 a  copy  of  the  evidence  tendered  before
 the  Jomt  Committee  on  the  Bill  to
 provide  for  the  formation  of  certain
 Government  or  Government  associated
 banks  as  subsidiaries  of  the  State
 Bank  of  India  and  for  the  constitution,
 management  and  control  of  the  subsi-
 diary  banks  so  formed,  and  for  matters
 connected  therewith  or  incidental
 thereto

 CORRECTION  TO  ANSWER  TO
 STARRED  QUESTION  NO  945

 The  Deputy  Minister  of  Home
 Affairs  (Shr.imati  Alva):  Sir,  in  reply
 to  a  supplementary  raised  by  Shri
 T  Sanganna  on  Starred  Question  No
 945  answered  on  the  2lst  April,  +1959,
 whether  the  recommendation  of  the
 Central  Advisory  Board  for  ‘Tribal
 Welfare  regarding  writing  off  of  the
 debts  of  Adivasis  related  to  private
 loans  or  loans  advanced  by  the  res-
 pective  State  Governments  I  had
 stated  that  it  applied  to  all  loans  In
 fact,  the  recommendation  of  the  Board
 Was  not  intended  to  cover  taccavi
 loans  or  loans  advanced  for  other
 Welfare  purposes  by  Government  for
 the  economic  and  social  development
 of  the  Scheduled  Tribes  The  inten-
 tion  of  the  Board  was  only  to  save
 the  Scheduled  Trnbes  from  the  clut-
 ches  of  the  money-lenders  who
 charged  interest  from  them  at  an  ex-
 orbitant  rate  and  thereby  exploited
 them.

 1236  bra.

 STATEMENT  RE  INDO-PAKISTAN
 CANAL  WATERS  DISPUTE

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 In  my  statement  of  Ist  September,
 1958,  concerning  the  negotiations  on
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 [Hafiz  Mohammad  Ibrahim)
 ‘the  Indo-Pakistan  Canal  Waters  ques-
 tion,  I  brought  to  the  notice  of  the
 Housc  that  the  plan  of  replacement
 works  submitted  by  Pakistan  at  the
 London  meeting  of  July  2958  was
 under  examination.  Our  comments
 on  the  Pakistan  plan  were  conveyed
 to  the  Bank  when  the  talks  were  re-
 sumed  in  Washington  in  December,
 ‘1958.  Along  with  our  comments  the
 Indian  representative  put  forward  an
 alternative  plan  of  replacement  works.
 An  important  feature  of  that  plan  was
 the  diversion  of  the  waters  of  the
 Chenab  at  Marhu  through  Indian  ter-
 Titory  for  supply  to  Pakistan  at  suit-
 able  points.  It  was  much  less  exnen-

 sive  than  the  Pakistan  Plan  and  had
 the  merit  of  enabling  the  replacement
 works  to  be  completed  in  a4  relatively
 short  period.  But  it  was  not  accept-
 able  to  Pakistan.

 Although  in  the  course  of  the  dis.
 cusions  in  Washington  Pakistan  signi-
 fied,  for  the  first  time,  its  uncondi-
 tional  acceptance  of  the  division  of
 ‘water;  as  suggested  by  the  Bank  in
 its  proposal  of  1954,  it  continued  to
 have  reservations  on  some  of  the  other
 features  of  the  Bank  proposal.  As
 there  was  no  prospect  of  an  agree-
 ment  between  the  parties,  the  Bank
 felt  that  it  should  put  forward,  for
 consideration  by  India  and  Pakistan,
 its  own  proposals  for  a  settlement  of
 the  dispute.

 In  May  1989,  Mr.  Eugene  Black,
 President  of  the  Bank,  visited  New
 Delhi  and  held  consultations  with  the
 Prime  Minister  and  the  Ministers  for
 Irrigation  and  Power  and  Finance.  In

 Indus  Basin.  He  also  visited  Karachi
 and  held  similar  consultations  with
 the  representatives  of  the  Pakistan

 AUGUST  4  i959  «=  Canal  Waters  i49
 Dispute

 The  position  as  it  has  emerged  from
 My,  Black's  discussions  in  Delhi  and

 chi  may  be  briefly  summarised
 ay  follows:

 (a)  The  Government  of  Pakistan

 Western  rivers,  of  the  pre-
 Partition  supplies  of  those

 as  India  will  have  no  con-
 cern  with  their  planning,  con-
 struction,  costs  or  operation.

 (७)  The  Bank  has  reached  an
 agreement,  in  principle  with
 the  Government  of  India  on
 the  amount  of  financial  con-
 tribution  to  be  made  by  India.

 (९)  The  transition  period,  that  is
 to  say,  the  time  required  by
 Pakistan  to  construct  and
 bring  into  operation  the
 works  mentioned  in  (a)
 above  and  after  which  India
 would  be  entitled  to  the  ex-
 elusive  use  of  the  water:  of
 the  three  Eastern  rivers,  will
 be  approximately  i0  years.

 (d)  These  elements  of  agreement
 ate  contingent  on  the  Bank
 being  able  to  secure  for  Pakis-
 tan  adequate  financial  assis-
 tance  from  friendly  Govern.
 ments  for  the  construction  of
 these  works  in  Pakistan.

 The  House  will  recall  that  the  Bank
 PToposal  of  954  provided  for  a  transi-
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 contemplated  and  according  to  the
 Bank,  they  will  also  provide  for  re-
 placement  of  the  waters  now  drawn

 tan,  would  be  operated  fram  980  on.
 wards  to  their  full  designed  capacities
 We  have  also  been  assured  that  the

 Pounding  water,  although  not  to  its
 full  capacity.

 an  International  Water  Treaty.  The
 talks  will  also  cover  matters  connect-
 ed  with  the  regulation  of  supplies
 from  the  Eastern  rivers  during  the
 transition  period  and  with  the  uses
 which  must  be  reserved  for  India  in
 the  upper  reaches  of  the  three  Wes-
 tern  rivers  before  they  enter  Pakis-
 tan

 The  House  will  agree  that  the  accep-
 tance  by  the  parties  of  certain  broad
 Principles  as  the  bans  of  an  agreement
 constitutes  an  advance  towards  a
 settlement  of  this  difficult  question.
 This  satisfactory  result  has  been
 achieved  by  the  unremitting  labours  of
 the  World  Bank  and  the  personal  in-
 terest  of  its  President  whose  contribu.
 tion  to  the  success  of  the  recent  talks
 it  is  difficult  to  overestimate  While
 there  may  be  reasonable  grounds  for
 optimism,  it  cannot  be  said  that  from
 now  on  everything  is  smooth  sailing
 and  that  there  are  no  difficulties
 ahead  Many  hurdles  have  still  to
 be  crossed  before  a  final  settlement  of
 the  Indus  Waters  Question  can  be
 reached

 72.58  hrs.

 ELECTION  TO  COMMITTEE

 Commerrres  on  Orrices  or  Paorrr

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  |  beg  to  move  the  follow-
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 ‘committees’  (other  than
 these  examinedby  the  Joint
 Committee  to  which  the  Par.
 Hament  (Prevention  of  Ths-
 qualification)  Bull,  957  was
 Teferred)  and  all  ‘commit-
 tees’  that  may  hereafter  be
 constituted,  membership  of
 which  may  disqualify  a  per-
 son  for  being  chosen  as,  and
 for  being,  a  member  of  either
 House  of  Parhament  under
 article  02  of  the  Constitution,

 (n)  to  recommend  in  relation  to
 the  ‘committees’  examined
 by  it  what  offices  should  dis.
 quahfy  and  what  offices
 should  not  disqualif;,

 (mi)  to  scrutinise  from  time  to
 time  the  Schedule  to  the
 Parlament  (Prevention  of
 Disqualification)  Act,  ‘1959,
 and  to  recommend  =  any
 amendments  in  the  said  Sche-
 dule,  whether  by  way  of  add-
 tion,  omission  or  otherwise

 that  the  Joint  Committee  shall,  from
 time  to  tume,  report  to  both  Houses  of
 Parlament  in  respect  of  all  or  any  of
 the  aforesaid  matters,

 that  the  members  of  the  Joint  Com.
 muttee  shall  hold  office  for  the  dura
 tion  of  the  present  Lok  Sabha,

 that  in  order  to  constitute  a  sitting
 of  the  Jomt  Committee,  the  quorum
 shall  be  one-third  of  the  total  num-
 ber  of  members  of  the  Committee,

 that  im  other  respects,  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  will  apply
 with  such  variations  and  modifications
 as  the  Speaker  may  make,  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do  join
 in  the  gaid  Joint  Committee  and  com-
 municate  to  this  House  the  names  of

 Members  to  be  appointed  by  हपूज
 Sabha  to  the  Joint  Committee”

 8  brs

 Mr  Speaker,  while  speaking  on  the
 Parhament  (Prevention  of  Disqualifi-
 cation)  Bull,  the  Law  Minister  on  2nd
 December,  i958  gave  an  agsurance  in
 the  followmg  terms

 “That  was  the  assurance  that  I
 gave  m  the  Joint  Committee,  be-
 cause,  as  I  pomted  out,  there  is
 the  danger  of  having  a  schedule
 which,  by  the  very  nature  of  being
 &  Sthedule,  could  never  be  ex-
 haustive  |  agreed  and  assured  the
 Committee  accordingly  that  the
 Government  would  agree  to  set  up
 a  Standing  Committee  which  will
 report  from  time  to  tyme  to  Parlia-
 ment  and  Parliament  will  take
 Proppr  action  periodically

 ”

 It  is  to  redeem  that  pledge  that  this
 motion  js  now  being  moved  in  the
 House

 Mr  Speaker  What  is  the  period  for
 which  the  membership  should  con-
 tinue?  Is  this  a  permanent  body,  or
 Is

 2
 for  the  duration  of  this  Parlia-

 ment’

 Shri  Hajarnavis  Yes,  Sir,  for  the
 duration  of  this  Lok  Sabha

 Mr  Speaker.  Where  is  it  put  down?

 Shri  Hajarnavis'  When  we  cease  to
 be  Memberg  of  the  Lok  Sabha,  we
 cease  to  be  members  of  the  Commit.
 tee  also  It  is  said  here  that  the  mem-
 bers  ०  the  Joint  Committee  shall  hold
 office  for  the  duration  af  the  present
 Lok  Sabha

 Mr  Speaker:  All  right,  I  shall  now

 mt
 the  «motion  to  the  vote  of  the

 use
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 The  question  is:
 “That  a  Joint  Committee  of  the

 Houses  to  be  called  the  Joint
 Committee  on  Offices  of  Profit  be
 constituted  consisting  of  fifteen
 members,  ten  from  this  House
 and  five  from  Rajya  Sabha,  who
 shall  be  elected  from  amongst
 members  of  each  House  according
 to  the  principle  of  proportional
 representation  by  means  of  the
 mingle  transferable  vote,

 that  the  functions  of  the  Joint
 Committee  shall  be—

 (i)  to  examime  the  composition
 and  character  of  all  existing
 ‘committees’  {other  than
 those  cxamined  by  the  Jommt
 Committee  to  which  the  Par-
 lament  (Prevention  of  Dis-
 qualification)  Bull,  4957  was
 referred)  and  all  ‘commuttees'
 thar  may  hereafter  be  consti-
 tuted,  membership  of  which
 may  disqualify  a  person  for
 being  chosen  as,  and  for  be-
 ing,  2  member  of  either
 House  of  Parhament  under
 artile  02  of  the  Constitu-
 tion,

 (u)  to  recommend  in  relation  to
 the  ‘committees’  examined
 by  it  what  offices  should  dis-
 qualify  and  what  offices
 should  not  disquahfy,

 (in)  to  scrutinise  from  time  to
 tume  the  Schedule  to  the  Par-
 hament  (Prevention  of  Dis-
 qualification)  Act,  1959,  and
 to  recommend  any  amend-
 ments  in  the  said  Schedule.
 whether  by  way  of  addition,
 omission  or  otherwise;

 that  the  Joint  Committee  shall,  from
 time  to  time,  report  to  both  Houses
 of  Parliament  in  respect  of  all  or  any
 of  the  aforesaid  matters;

 that  the  members  of  the  Joint  Com-
 mittee  shall  hold  office  for  the  dura-
 tion  of  the  present  Lok  Sabha;

 that  In  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quorum

 Companits  73486
 Amendment)  आप

 shall  be  one-third  of  the  total  num-
 ber  of  members  of  the  Committee;

 that  in  other  respects,  the  Rules  of
 Procedure  of  this  House  relating  to
 Parlramentary  Committees  will  apply
 with  such  variation:  and  modifications
 as  the  Speaker  may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do  join
 yn  the  said  Joint  Commuttee  and  com-
 municate  to  this  House  the  names
 of  Memb  :rs  to  be  appointed  by  Rajya
 Sabha  to  the  Joint  Committee”

 The  motion  was  adopted

 3°02  brs.

 COMPANIES  (AMENDMENT)  BILL

 EXTENSION  or  Trme  ron  PRESENTATION
 or  Report

 Sardar  Hukam  Singh  (Bhatinda)-
 Sir,  I  beg  to  move

 “That  the  tyme  appomted  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Bull
 further  to  amend  the  Companies
 Act,  1956,  be  extended  upto  the
 last  day  of  the  first  week  of  the
 next  Session"

 Sir,  this  33  rather  a  longish  Bill  We
 sat  from  the  6th  to  the  l5th  and  we
 could  conclude  our  general  discussion
 Then,  evidence  had  to  be  recorded.
 We  called  certain  witnesses  Most  of
 the  institutions  and  companies  appear-
 ed  before  us  We  have  recorded
 their  evidence.  The  Members  ex-
 pressed  an  opimon  that  before  they
 could  go  into  all  the  clauses  in  detail
 they  must  have  some  time  to  study
 the  evidence  Because  the  evidence
 recorded  by  the  Committee  wag  50
 voluminous,  we  adjourned  and  said
 that  we  will  meet  after  the  Session.
 That  is  why,  Sir,  this  extension  of
 ‘ume  is  asked  for

 Mr.  Speaker:  I  shall  now  put  the
 motion  to  the  vote  of  the  House



 Shri  Barman  =  (Cooch-Bihar—Re-
 served—Sch.  Castes):  Sir,  I  beg  to
 move:

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Jomt  Committee  on  the  Bill  to
 consolidate  and  amend  the  law
 relating  to  arms  and  ammuni-
 tion,  be  extended  upto  the  !$th
 August,  1950”

 I  may  add,  Sir,  that  the  clause-by-
 clause  consideration  of  the  Bill  has
 been  concluded  and  it  is  only  the
 finalisation  of  the  report  that  uw  re-
 quired  to  be  done.

 Mr.  Speaker:  I  shall  put  the  mo-
 tion  to  the  vote  of  the  House

 The  question  in:

 “That  the  tame  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Bill
 to  consolidate  and  amend  the  law
 relating  to  arms  and  ammunition,
 be  extended  upto  the  !3th  August,
 1969."

 The  mohon  war  adopted.
 —_

 dated  9-8-8.

 Ey  ए
 ्

 Mr,  Speaker:  The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  the
 transfer  of  certain  territories  |
 from  the  State  of  Rajasthan  to
 the  State  of  Madhya  Pradesh  and
 for  matters  connected  therewith”

 The  mothon  wes  adopted.

 t
 Shri  Datar:  Sir,  I  introduce  the

 Bil)

 WAKF  (AMENDMENT)  BILL*

 The  Minister  ef  Irrigation  and
 Power  (Hafs  Mohamuad  fbra-
 him):  Sir,  I  beg  to  move  for  leave  to
 introduce  =  Bill  to  amend  the  Wakf
 Act,  994

 Mr.  Speaker:  The  question  us

 “That  leave  be  granted  to  mtro-
 duce  a  Bill  to  amend  the  Wakr
 Act,  1954."

 The  motion  was  adopted.

 Hafs  Mokammad  Tbrahkim:  Sir,
 I  mtroduce  the  Bill.
 ee  डक.
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 33.07  tars.
 PUBLIC  WAKFS  (EXTENSION  OF

 LIMITATION)  ‘BILL®

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  mae
 troduce  a  Bill  to  extend  the  period
 of  limitation  in  certain  cases  tor
 suits  to  recover  possession  of  im-
 movable  property  forming  part  of
 public  wakfs"

 The  motion  was  adopted.
 Shri  Hajarnavis:  Sir,  I  mtroduce

 the  Bull

 ——

 PAPER  LAID  ON  THE  TABLE

 SraTemMentT  REGARDING  Pusiac  WAKFs
 (Exrrnsron  or  Limyrration)

 ORDINANCE

 The  Minister  of  Law  (Shri  A  KK
 Sen):  Sir,  I  beg  to  lay  on  the  Table
 a  copy  of  the  explanatory  statement
 giving  reasons  for  ummediate  legisla-
 tion  by  the  Public  Wakfs  (Extension
 of  Limitation)  Ordinance,  1959,  as
 required  under  Rule  7l()  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha  [Placed  in
 Library.  See  No  LT-468/59)

 1308  brs.

 ROAD  TRANSPOR]  CORPORA-
 TIONS  (AMENDMENT)  BILL

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Comenanications

 (Amendment)  Bill

 (Shri  Raj  Bahadur):
 move.

 “That  the  Bill  further  to  amend

 Sir,  I  beg  to

 Sir,  as  the  House  us  aware,  many
 States  have  nationelised  road  trans-
 port  in  the  past  few  years  The  na-
 tionalised  road  transport  services  are
 either  run  departmentally  or  are
 operated  by  public  limited  companies
 or  corporations  The  Government  of
 India  some  years  ago  decided  as  a
 matter  of  policy  that  in  the  interests
 of  rail-road  co-ordination  it  would  be
 demrable  if  the  nationahsed  services
 were  to  be  run  through  statutory  pub-
 lic  corporations  in  which  the  Rail-
 ways,  the  State  Governments  and,
 where  posmble,  the  private  operators
 could  have  financial  interests  Under
 the  Constitution  the  formalhties  in
 regard  to  the  incorporation  and  func-
 tions  of  the  corporations  have  to  be
 defined  by  central  legislation  This
 was  done  by  means  of  the  Road
 Transport  Corporations  Act  of  2950
 This  sw  an  enabling  measure  em-
 powering  the  State  Government  to
 incorporate,  regulate  and  wind  up
 road  transport  corporations.

 Under  the  Road  Transport  Corpo-
 rations  Act  some  of  the  State  Govern-
 ments  have  ettabhshed  road  trans-
 port  corporations  for  their  States  with
 a  view  to  provide  an  efficient  and
 economical  system  of  road  transport
 service.  The  corporations  so  far  set
 up  are-  (l)  Kutch  State  Road  Trans-
 port  Corporation,  (2)  Saurashtra
 Stat.  Road  Transport  Corporation,
 (3)  Bombay  State  Road  Transport
 Corporation,—these  three  are  under
 the  Government  of  Bombay—(4)
 PEPSU  Road  Transport  Corporation
 under  the  Government  of  Punjab,  (5)
 the  Andhra  State  Road  Transport
 Corporation  under  the  Government  of
 Andhra  Pradesh,  and  (6)  the  Bihar
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 An  hon.  Member:  Bihar?
 Shri  Raj  Bahadur:  Yes,  it  has  been

 formed.  The  Government  of  Mysore.
 has  taken  a  decision  to  set  up  a  cor-
 poration  in  the  near  future.  It  is  also
 understood  that  the  Government  of
 Punjab  and  Himachal  Pradesh  Admi-
 nistration  in  collaboration  have  set
 up  a  corporation  on  the  inter-State
 roule  known  as  the  Pathankot-Manali
 route.  These  corporations  will  actu-
 ally  start  functioning  after  a  couple
 of  months.  This  is  the  position  so  far
 a3  the  nationalised  sector  is  concern-
 ed,  the  part  of  it  which  has  been
 converted  into  corporations,  and  the
 rest  of  it  is  mostly  run  department-
 ally.

 Thirdly,  certain  difficulties  have
 been  experienced  by  the  corporations
 set  up  under  this  Act  m  the  efficient
 discharge  of  their  functions,  and  the
 Bill  presented  tefore  the  House  aims
 at  removing  those  difficulties.  I  think
 I  will  do  well  to  refer  to  a  few  pro-
 visions  of  the  Bill  with  a  view  to
 illustrate  my  points.

 I]  would  refer  to  section  12,  clause
 (९),  first  Under  this  clause,  a  cor-
 poration  is  authorised  to  empower  its
 chief  executive  officer  or  general
 manager,  subject  to  such  conditions
 and  hmuitations  if  any  as  may  be
 specified,  to  exercise  the  powers  and
 perform  such  duties  as  he  may  deem
 necessary  for  the  efficient  day-to-day
 adminstration  of  its  business.  The
 Present  scheme  of  delegation  of
 powers  is  considered  restrictive  as  it
 does  not  enable  the  delegation  of
 powers  and  functions  to  persons  other
 than  the  chief  executive  officer  or  the
 general  manager  Unless  specific
 provision  45  mad:  for  the  delegation
 of  powers  in  favour  of  other  officers
 also,  even  petty  acts  like  the  purchase
 of  a  few  gallons  of  petrol  by  them
 can  be  held  under  objection.  It  15,
 thereforc,  proposed  to  amend  clause
 (९)  of  this  section  so  as  to  enable
 delegation  of  necessary  powers  and
 functions  also  to  officers  of  corpora-
 tions  other  than  the  general  manager
 or  the  chief  executive  officer,

 AUGUST  4,  Corporations
 (Amendment)  Bill  nad

 Secondly,  in  view  of  the  all-round
 expanding  economy  of  the  country,
 road  transport  corporations  like  other
 organigationg  require  additional  capi- tal  for  their  developmental  projects.
 The  State  Governments  and  the  Cen-
 tral  Government  are  not  always  in
 a  position  to  increase  the  fnancial
 resources  of  these  corporations.  Sec-
 tion  2l  of  the  Act  which  at  present
 empowers  these  corporations  to  raise
 capital  for  working  expenses  does
 not  authorise  the  raising  af  capital
 for  capital  expenditure,  Therefore,  it
 is  proposed  that  the  corporations  may
 be  empowered  and  authorised  to  bor-
 row  money  in  the  open  market  for
 meeting  expenditure  of  a  capital
 nature  as  well.

 Section  30  of  the  Act  is  being
 amended  to  enable  the  corporations
 to  utilise  their  profits  also  for  financ-
 ing  their  expansion  programme  with
 the  approval  of  the  Central  and  State
 Governments.  Hitherto,  any  balance
 left  over  was  diverted  to  road  con-
 struction  but  the  cxpansion  of  road
 transport  as  such  was  not  provided
 for  The  amendment  secks  to  remedy
 this  shortcoming

 Under  section  33,  the  accounts  of
 the  corporations  are  to  be  audited  by
 an  auditor  appointed  by  the  State
 Governments  There  is  no  obligation
 on  the  part  of  the  State  Governments
 to  have  their  accounts  audited  by
 the  Comptroller  and  Auditor-General
 of  India.  Since  the  Central  Govern-
 ment  has  financial  interests  in  the
 corporations  set  up  under  the  Act,  it
 is  considered  desirable  that  the  ac-
 counts  of  the  corporations  are  also
 audited  by  the  Comptroller  and
 Audilor-General.  Section  33  is  being
 suitably  amended  to  achieve  this  ob-
 ject.

 The  Bill  which  contains  13  clauses
 is,  I  think,  a  purely  non-controversial
 Bill  It  seeks  to  remedy  certain
 shortcomings  or  certain  deficiencies  in
 the  present  Act.  In  the  light  of  the
 experience  gained  we  have  brought
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 forward  this  Bill  I  commend  the
 Bill  for  the  acceptance  of  the  House

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Road  Transport  Corporations
 Act,  ‘1950,  be  taken  into  conside-
 ration”,

 Shri  Braj  Eaj  Singh  (Firozabad)
 What  about  the  ume  for  this  Bill*

 Mr.  Speaker:  Let  us  go  on  How
 many  hon.  Members  want  to  partici-
 pate  in  the  general  discussion?  I  see
 there  are  five  or  six  hon  Members
 standing  What  time  would  —  the
 House  like  to  have?

 Shri  Naushir  Bharucha  (East
 Khandesh)  May  I  suggest  that  no
 time  need  be  fixed?  Let  us  go  on
 until  we  meet  in  the  Business  Advi-
 sory  Committee  Let  us  go  on  till  4
 o'clock

 Mr  Speaker:  It  W  1is  now  Let
 us  have  two  hours  for  this  I  thirk
 more  than  two  hours  is  not  necessary
 There  are  no  amendments  at  all
 This  is  genera]  discussion  We  will
 have  two  hours,  hut  let  us  see  If
 there  are  more  hon  Members  who
 want  to  speak,  we  shall  consider
 Now,  we  will  conclude  ths  Bill  by
 35  if  possible

 Shri  ह ५  (Dehra  Dun)  I  must
 congratulate  the  hon  Munster  for  the
 manner  in  which  he  is  applying  him-
 self  to  the  department  of  which  he  is
 in  charge.  I  think  during  the  period
 he  haz  been  handling  this  portfolio,
 transport  has  made  good  progress  and
 the  complesnts  of  the  passengers  or
 the  public  are  on  the  way  towards
 reduchon  Otherwise,  everywhere,
 there  were  all  types  of  complaints
 formerly,  and  I  see  that  transport  :s
 now  improving  The  corporations,
 however,  have  not  in  fact  taken  root
 There  are  certain  governments  which
 are  avoiding  the  formation  of  corpo-
 rations  for  various  reasons  i  must
 say  that  one  of  the  reasons  is  that
 they  have  to  pay  heavy  income-tax

 (Amendment)  Bill

 as  ,00n  as  they  organise  8  corpora-
 tion  Therefore,  af  State  Govern-
 ments  were  to  be  permutted  to  carry
 on  fheir  own  industry  or  their  own
 commMercial  activities  on  behalf  of  the
 Government  themselves,  very  soon
 there  will  come  a  time  ....

 mr.  Speaker:  In  case  the  Centre
 wants  to  umpos*  income-tax  on  busi-
 ness  activities  or  enterprises  started
 छि  State  Governments,  are  they  not
 under  the  present  Constitution  en-
 {iled  to  impose  a  levy  such  as  in-
 come-tax  cven  on  business  enter-
 prises”

 ghri  Raj  Bahadur.  So  far  as  I  am
 89  git,  ४७  ‘ore  ws  they  Tom  UE  ४  te
 partments:  basis,  they  do  not  pay  in-
 ecome  -tax

 ghri  Harish  Chandra  Mathur
 (Pal)  That  is  the  difficulty

 Mr.  Speaker:  Hon  Members  will
 jor  K  mto  this  The  State  Govern-
 m  nts  can  be  called  upon  to  pay

 ghri  Harish  Chandra  Mathur:  The
 State  Governments  run  them  as  gov-
 याी।  nt  departments

 ghn  Tyagi:  If  this  thing  comes  in
 ur  yesinicted,  then  there  will  come  a
 day  when  the  mcome  to  the  Central
 exchequer  would  be  reduced  to  such
 a  po  ton  that  to  run  the  Central
 Goverrment  might  become  impossi-
 pb  I  therefore  suggest  that  it  may
 be  acceptid  28  a  general  pohcy  by
 the  Central  Government  that  the
 State  Governments  are  not  permitted
 te  Tun  business  छा.  other  such  enter-
 r..4¢s  departmentally

 jt  3  not  anly  a  question  of  the
 7  7an's  revecue  but  there  is  another
 question  too  If  the  State  Govern-
 yents  run  thom  as  departments,  the
 g  vices  engaced  in  those  enterprises
 become’  too  rrcure  and  they  do  not
 cater  to  the  population’s  needs;  they
 dy  fet  popularize  their  business  and
 do  not  treat  their  customers  well.  I



 wherever  corporations  have  come
 into  being  there  is  a  difference  of
 treatment  and  one  can  always  feel
 that  they  are  more  courteous  now.

 regarding  the  State  Transport  Corpo-
 ration?

 Shri  Tyagi:  In  Uttar  Pradesh,  I  am
 afraid  I  have  not  yet  seen  or  had  the
 pleasure  of  travelling  in  the  buses  of
 the  corporat.on.

 An  Hon.  Member:  That  :s  best.

 Shri  Raj  Bahadur:  That  is  only  a
 department.

 Shri  Barish  Chandra  Mathur:  If  you
 can  complain  against  the  departmental
 transport  which  35  run  in  Uttar  Pra-
 desh,  may  I  ask  whether  it  is  not  one
 of  the  best-run  services  m  the
 country?

 Shri  Tyagi:  I  may  say  that  as
 regards  Members  of  Parliament  they
 are  very  well  treated  even  by  depart-
 mental  people.  But  the  question  is  of
 the  genera]  public.  I  would  suggest
 that  the  Government  might  keep  in
 view  the  monetary  question  namely,
 the  question  of  taxes  such  as  income-
 tax,  etc.  I  say  this  because  transport
 was  a  very  rich  avenue  for  taxes  for
 the  Centre.  Every  bus-owner  used  to
 pay  sufficient  taxes  every  year.  Now,

 full  of  such  problems.

 Then  again  there  is  the  question  of
 appointment.  It  is  a  good  avenue  for
 exercising  favouritism.  Whether  the
 Government  does  it  fairly,  justly  or

 -  unfa‘rly,  the  problem  remains  with  the
 Government  and  the  problem  that  the
 Government  takes  the  odium  for  being
 criticised  for  nothing  remains.  I  have
 seen  that  when  there  are  0  candidates
 and  one  candidate  !s  selected,  all  the
 other  nine  candidates  feel  that  they
 are  more  deserving  and  they  go  about
 saying  that  favouritism  has  been  exer-
 cised.  I  am  sure  the  corporations  can
 do  it  quite  fairly.  because  they  are  on
 the  spot  and  they  can  judge  the  per-
 sons.  If  there  be  any  irregularity,
 there  is  the  Government  where  they
 ean  complain

 Mr.  Speaker:  I  would  draw  =  the
 attention  of  the  hon.  Member  to  arti-
 cle  289  which  says:

 “)  The  property  and  income
 of  a  State  shall  be  exempt  from
 Unien  taxation.

 {2)  Nothing  in  clause  a)  shall
 prevent  the  Union  from  imposing,
 or  authorising  the  imposition  of,
 any  tax  to  such  extent,  if  any,  as
 Parliament  may  by  law  provide
 in  respect  of  a  trade  or  business
 of  any  kind  carried  on  by,  or  on
 behalf  of,  the  Government  of  a
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 Se,  Parliament  can  impoee  this  tax
 on  any  trade  or  business  carried  on  by
 the  State.  है. 3  that  purpose,  no  cor
 poration  ip  necessary

 Shri  चिना:  That  .  true

 Shri  Raj  Bahadur:  May  I  submit
 that  this  would  in  each  case  require
 the  Parliament  to  undertake  a  sepa-
 rate  legislation?  Wathout  that,  it  will
 not  be  powsible  for  us  to  do  it.  There
 need  not  be  a  special  enactment  for
 each  and  every  State,  but  for  all  the
 States  generally  a  especial  law  will
 have  to  be  passed

 Ghri  Tyagi:  Parliament  is  supreme
 no  doubt,  but  without  any  Act  of
 Parliament,  by  making  corporations,
 they  become  taxable  mmmediately  and
 automatically  That  was  my  pomt

 That  apart,  a  corporation  will  have
 other  advantages  as  well  It  s  a  good
 idea  that  these  corporations  be  autho
 rised  to  float  Joans  for  their  require-
 ments,  86  that  the  tez-payer  may  not
 have  to  face  the  burden  Otherwise,
 as  long  as  it  remains  a  departmental
 matter,  though  they  might  also  float
 loans  ag  they  do,  every  tax-payer  १8
 eencerned  with  the  exchequer,  which
 us  after  all  public  money  So,  the
 incidence  falls  on  the  tex  payers.  If
 there  is  a  corporation  most  of  the
 busness  is  run  on  loans  contributed
 by  people  who  want  to  invest  their
 money  in  profitable  bumness  That
 will  grve  relief  to  the  puble  exche
 quer  to  that  extent

 About  the  auditor,  I  am  afraid  I  do
 not  quite  see  eye  to  eye  with  my
 friend,  because  I  feel  that  the  Comp-

 (Amendment)  Bul
 ‘was  being  run  by  the  Government
 themselves,  an  auditor  appointed  by
 Government  might  perhaps  not  do  full
 justice  to  the  accounts,  because  he  is
 auditing  the  accounts  of  his  own
 @epartment.  But  when  there  is  a  cor-
 Poration,  even  an  auditor  appomted
 by  the  State  Government  within
 whose  jurisdiction  the  corporation  is
 working,  would  be  az  good  The
 Auditor  General's  hands  are  already
 full,  F

 Mr.  Speaker:  That  was  what  was
 said  regarding  the  L.IC.  There  was  a
 heated  controversy  between  the  Fin-
 ance  Minister  who  wanted  to  take
 away  the  LIC  from  the  purview  of
 the  Auditor  General  and  the  Auditor
 General,  who  said  that  no  money
 spent  from  the  Consolidated  Fund
 ought  to  be  left  for  scrutmy  by  some
 other  people  Does  the  hon  Member
 want  to  perpetuate  that?

 Shri  Tyagi:  That  is  true  But  since
 our  activities  are  expanding,  I  think
 Perhaps  it  may  not  be  possible  for  the
 Auditor  General

 Shri  Harish  Chandra  Mathar  (Pur:):
 It  cy  all  the  more  necessary  now
 when  half  the  Government  is  ran  by
 these  corporations

 Mr,  Speaker-  Of  course,  Parliament
 must  be  very  chary  about  its  own
 unds  ‘You  create  a  Consolidated

 Fund  and  even  ॥  you  want  to  spend
 3  pie,  you  should  pass  legislation  for
 appropnation  after  the  budget  But
 chunks  of  money  go  away  to  corpo-
 Tation<  which  are  autonomous  and
 nobody  can  criticise  What  is  rt  that
 the  Parhament  ig  doing?  ‘Therefore,
 hon  Members  should  see  that  not  a
 Ple  is  given  away  from  the  Consoli
 deted  Fund,  over  which  we  have  no
 eontro!  The  Auditor  General  is  the
 Proper  person.  let  hum  appoint  some
 More  people  I  am  only  throwing  out
 a  suggestion  because  of  our  expertence
 with  LIC

 Shri  Tyagi:  I  quite  agree  with  that
 view,  but  my  feeling  is  thet  if  ema?
 corporation,  are  created,  the  State
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 [Shri  Tyagi]
 Government  can  as  well  take  care  of  Shri  Naushir  Bharucha:  Sir,  I  am
 them  because  their  own  finances  are  efraid  the  present  Bill  does  not  ly
 involved  in  it  and  so,  they  will  take  alter  the  Act  in  its  vital  aspects  and
 pretty  good  care.  I  quite  understand  the  attention  of  the  requires
 that  corporations  which  are  concerned
 drectly  with  the  Centre,  they  must  be
 controlled  by  the  Auditor  General

 An  Hon,  Member:  The  Central  Gov-
 ernment  hag  a  share  in  these  corpora
 tions,

 Shri  Tyagi:  But  the  State  Govern-
 ment  also  has  a  share  and  so  we  éan
 trust  the  State  Government  for  tha:
 scrutiny.  My  remarks  do  not  cove:
 corporations  run  by  the  Centre

 Coming  to  the  issue  of  passes  to  the
 employees  of  the  corporation  and
 other  persons  under  section  19,  I  dc.
 not  know  under  what  conditions  these
 passes  are  issued  and  also  the  grant
 of  refund  in  respect  of  unused  tickets.
 T  support  th  s  measure,  but  my  fear  ts
 there  will  be  a  tendency  of  buses
 getting  overcrowded  with  pass-hold-
 ers.  The  question  of  the  number
 of  passes  to  be  issued  is  also  there

 An  Hon.  Member:  What  about  the
 driver?

 Shri  Tyagi:  The  driver  drves  with-
 out  a  pass;  I  am  talking  of  other
 employees  of  the  corporation.  Of
 ecours¢,  the  analogy  comes  from  the
 railways,  where  the  employees  arr
 given  passes.  But  the  railway  train
 is  such  a  big  velncle  that  a  few
 families  travelling  in  it  do  not  over-
 crowd  it.  But  in  the  case  of  buses
 they  become  overcrowded  immediate-
 Ty.  For  instance,  there  is  always  great
 tush  on  the  buses  from  Dehra  Dun  to
 Mussoorie.  If  the  pass-holdere  occupy
 the  seat,  the  passengers  w  II  be  incon-
 venienced,  because  the  number  of
 buses  is  already  not  enough.  So,  therr
 should  be  some  restrictive  clauses
 whereby  passes  may  not  be  very
 Yberally  issued

 These  are  my  points.  Otherwis:,
 हैं  support  the  Bill.

 to  be  focussed  on  those  issues,  I  shes!
 deal  first  with  the  power  which  is
 sought  to  be  given  to  certain  corpora-
 tions  to  raise  money  in  open  market
 for  the  purpose  of  meeting  any  expen-
 dture  of  a  capital  nature.  Generally,
 I  am  averse  to  corporations  having
 power  of  butting  in  financial  markets
 and  spoiling  the  conditions  for  raising
 loans  for  the  Central  and  State  Gov-
 ernments.,

 I  was  rather  surprised  and  intriguea
 when  I  read  the  Statement  of  Objects
 and  Reasons  which  says  that  the  Gov-
 ernment  is  unable  to  meet  the  expen-
 dture  on  capitel  programmes  of  these
 corporations  I  fail  to  understand  why
 along  with  their  other  requirements,
 the  Central  and  State  Governments
 should  not  raise  enough  money  in  the
 open  market,  so  that  one  comprehen
 sive  transaction  is  put  through  and  the
 money  market  is  not  unnecessarily
 disturbed  It  is  true  that  the  State
 Governments  would  have  to  give
 guarantee  to  the  loans  raised  by  Rood
 Transport  Corporat‘ons,  but  the  point
 that  I  am  making  is’  what  is  the  diffi-
 culty  in  a  State  going  into  the  market
 onee  and  for  al!  and  raising  loans  rot
 only  for  the  State  corporations  but  for
 any  other  autonomous  bedies  which
 may  require  loan  for  capital  expendi-
 ture?”  It  is  our  common  exper'ence
 that  when  minor  bodies  enter  monev
 market  thev  have  to  pay  a  little  high-
 er  rate  of  interest  than  is  the
 with  the  State  or  Central  Governm
 In  view  of  this.  I  do  not  think  it  is  a
 very  hanov  clase  that  hag  becr
 inserted  whieh  permits  anv  and  every
 State  Road  Transport  Corporation  ta
 buft  into  the  market  and  try  to  raise
 loans  in  competition  I  wish  that  thi
 clause  were  not  inserted  in  this  Bill

 Mv  hon,  friend  Shri  Tyagi,  whe
 spoke  just  now,  referred  to  the  aver-
 tion  of  audit  and  w'‘d  that  the  admi-
 nistration  of  the  Aud'tor-General  ha«
 become  so  vast  that  It  is  not  destrebl+
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 and  other  funds  as  the  State  तहा;
 ment  may,  from  time  to  time,  direct
 Now,  the  State  Governments  may
 have  different  views  as  to  what  shou'd
 be  set  aside  for  depreciation

 33.32  brs

 (Mx.  एफ न लि अदात  ह, क  the  Chatr  |

 In  the  Bombay  Legislative  Assem-
 bly,  where  we  had  to  deal  with  the
 Bombay  State  Road  Transport  Cor-
 poration,  it  wag  our  experience  that
 depreciation  was  most  madequately
 provided,  and  on  the  bass  of  a  very
 inadequate  provision  for  depreciation,
 because  the  Aci  has  left  everythng
 dehghtfully  vague  about  it,  prefits
 were  shown  and  these  profits  were
 subsequently  distributed  Now,  what
 the  hon  Minister  m  charge  of  he  Bill
 has  done  i3  that  he  has  sought  to
 amend  section  3  by  mentioning  tat

 “and  out  of  the  balance  such
 amount  as  may,  with  the  previous
 approval  of  the  State  Govern-
 ment...  .  may  be  utilised  for
 financing  the  expansion  pro-
 grammes  of  the  Corporation  and
 the  remainder,  if  anv,  shall  be
 made  over  to  the  State  Govern-
 tent  for  the  purpose  of  road
 development.”

 135  LSD  —7

 Now,  in  the  first  place,  thus  clause  6,
 in  all  its  simpheity,  assumes  that  there
 will  be  some  surplus  or  balance.  Now
 I  ask.  how  ig  this  balance  to  be
 arrived  at?  First,  of  course,  out  of  the
 gross  profits  you  will  deduct  the
 expenses  Then  the  depreciation  item
 will  have  to  be  deducted  But  tt  is
 nobody’s  business  to  prescribe  at  what
 rate  the  depreciation  should  be  set
 aside,  with  the  result  that  verious
 State  Governments  will  prescribe
 various  types  of  method  for  setting
 aside  deprec  ation  and  the  Auditor-
 General,  when  he  comes  to  audit  the
 accounts,  will  fail  to  understand  on
 what  basis  he  should  audit  it  How
 can  he  certify  that  the  depreciation  5
 adequate  or  inadequate  if  the  law
 leaves  it  to  the  State  Government  to
 say  or  prescribe  how  much  depre-
 ciation  13  to  be  set  aside?  The  State
 Government  under  the  law  can  pres-
 cribe  Rs  0  as  depreciation  for  an
 undertaking  How  can  the  Auditor-
 General  take  exception  to  that  when
 we  have  left  it  vaguely  to  the  State
 Government  to  say  what  the  depre-
 ciation  should  be?  What  is  the  charm
 in  auditing  the  accounts  unless  you
 have  !aid  down  the  prinaple  on  which
 the  deprec  ation  i  to  be  calculated?

 This  used  to  be  our  main  contention
 m  the  case  of  the  Bombay  Road
 Transport  Corporation,  because  we
 knew  that  our  buses  were  bemg  worn
 out  at  a  very  rapid  rate  Their  hfe
 was  only  four  vears  because  the  roads
 were  bad  Still,  adequate  deprecia-
 tion  was  not  provided  Therefore,  the
 basic  thing  that  is  required  to  be  done
 's  that  it  should  be  laid  down  =  that
 depreciation  shall  be  calculated  in  thr
 case  of  running  buses  elther  on  the
 mileage  basis  or  the  life  of  the  as.et
 or  some  such  thing  But  no  such  thing
 ha,  been  provkied  We  have  left  it
 dehghtfully  vague  for  the  State  Gov-
 ernment  to  say  what  they  will  set
 atide  as  depreciation  Therefore,  after
 prov  ding  inadequate  depreciation  they
 will  appear  to  make  profits  while  as  a
 matter  of  fact  they  will  be  running  at
 a  loss

 And  out  of  the  so-called  “profits”  or
 “the  balance”  the  hon.  Minister  wants



 of  be  in
 take  up  capital  works  it  should  not  be  boarding  the  buses.  %  is  being  done

 out  of  revenue.  It  should not  be  out
 =—-Y  the

 ou  must  raise  a  loan  and  amortise  it  bites  it  is  being  done;  M.L.As.  are
 or  do  whatever  you  like  to  secure  its  being  given  passes  and  they  ‘have
 replacement.  What  the  Bill  seeks  to  Priprity  on  boarding  a  bus.
 do  jis  that  it  gives  freedom  to  the
 State  Road  Transport  Corporation  to  Nnrt  Raj  Bahadur:  U.P.  hee  also
 utilize  the  money  of  the  so-called  Yefently  done  it.
 profits,  which  really  are  not

 —  4 purchasing  further  buses.  r
 words,  you  tax  the  passenger  more  fur

 ust
 Naushir  Bharecha:  Only  the

 fmancing  your  capital  programme  ested.
 YT  neglected  and  shabbily

 market  for  a  Ioan.  for  raising  a  Yoan,  Minister  to  ater  jt  do  Leveur  af  the

 paying  interest  end  providing  for  Mbp,  becauge  I  know  that  today  the

 refund  of  it.  Mby.  are  not  provided  but  transport
 €¥én  from  Parliament  House  to  {peir

 Therefore,  I  object  to  the  basc  rtaidence
 Again  bus  facility  has  been

 principle  involved  in  it,  namely,  use  of  8tObped  Why?  Because  there  is  a
 internal  finance  for  expansion  purpo-  los,  of  Rs.  40  to  Rs.  60  per  month
 ses,  That  is  basically  wrong  I  know  |

 Which  they  have  to  incur.  Therefore,

 that  it  is  a  courtesy  due  to  them,  and
 That  is  wrong  in  le  and  should  it  is  being  denied  to  them  because  of

 not  be  done  in  a  ceaet  undertaking
 @  logs  of  Rs.  40  to  Rs.  50  per  month!

 where  depreciation  ig  a  major  item.  T
 do

 not  expect  that  the  hon,  Minister

 Therefore,  my  mubmissjon  is  this.  It  8UCceed  then  every  Member  of  Parlia-
 is  no  use

 ond
 the

 auditor:
 you

 Ai  mat
 should  be  free  to  travel  from

 and  audit  account;  Use  Pp  lace
 Central  funds  are  involved  ec  the  selfr”

 °”  mince  to  sae  things  for  him

 Centre  may  exercise  control;  because,
 the  auditor  has  no  yardstick

 a  apa he  can  say  whether  a  concern  is  run-  The  other  hon
 ning  at  8  profit  or  not.  So,  my  saub-  Wrote  to  us  ao  intter,  the  Minleter  for mission  is  that  the  basic  sections  of  the  Cotnmunity  Projects,  that  M.Ps.  should
 Act  have  been  left  untouched,  they  teke  greater  interest  in  Community
 have  been  left  absolutely  vague  and  Projects.  Now,  one  would  like  to  take
 you  have  tinkered  w'th  the  Act  only  interest  in  Community  Projects,  pro-
 here  and  there  and  so  this  amendment  Vided  there  are  transport
 requires  to  be  very  carefully  looked  Thy  absence  of  transport  facilities  is  a
 into.  very  crippling,  very  effective  hind-

 Fafice  in  the  discharge  of  duties
 There  is  another  point  to  which  I  Ms  I  would  like  to  go  and  at

 would  like  to  make  a  reference  and  for  instance,  the  steel  works,  But
 wa  home

 ag  f  ef is  ag  q  [
 q  :

 |  ;  3  :  Hi  ff  journey to  i
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 debt.  You  do  not  know  how  MPs.
 survive  after  having  to  maintain  two
 establishments  and  having  to  struggle
 to  go  from  one  place  to  another.

 A  point  was  made  by  my  hon
 friend,  which  requires  to  be  rebutted
 because  it  creates  a  wrong  impress'on,
 that  if  free  passes  were  granted  all
 the  buses  will  be  cluttered  with  M.Ps,
 M.LAs,,  and  employees  and  =  every-
 body.  Itis  not  so.  He  said  that  in  the
 case  of  the  Railways,  railway  passen-
 ger  traffic  is  vast  and  therefore  they
 would  not  be  overcrowded  with  pass-
 holders.  In  Bombay  City,  buses  and
 trams  carry  double  the  number  of  pas-
 sengers  which  the  local  trains  carry,
 both  put  together,  that  is,  the  Central
 Railway  ang  the  Western  Railway.  My
 hon.  friend  does  not  know  that.  The
 Railways  cerry  eight  lakh  passengers
 per  day  in  Bombay  City.  Our  buses

 ie :  H  ‘

 (Amendment)  Bill

 ence  we  have  found
 ther

 thia  ig  a  very  wise  and

 available  to  them.  But  unfortunately
 it  has  not  been  done.

 These  are  my  views  I  hope,
 future  when  the  hon.  Minster  thinks
 of  amending  the  Act  he  will  tackle
 the  situation  at  the  root,  We  have
 leit  all  accounting  absolutely  vague

 in

 yardstick  and  the  principles  are  pre-
 cribed  on  which  accounting  hag  to
 proceed.  For  instance  in  the  case  of
 électricity  supply  the  ‘clear’  profits  af
 the  electrical  undertaking  are  limited.
 There  on  what  basis  the  depreciation
 should  be  calculated  has  been  preserib-
 ed  with  meticulous  detail.

 What  are  the  funds  that  are  to  be
 set  aside  have  been  prescribed  in



 wplift  of  road  transport.  With  my
 personal  relationship  with  the  hon.
 Minister  I  could  only  say  that  I  could
 only  congratulate  him  for  his  endea-
 yours  but  not  for  his  echievements,  I
 think  that  the  roadways  and  the  road
 transport  is  perhaps  one  of  those  indus-
 tries  which  are  still  the  most  neglected
 and  the  most  exploited  and  hardly  a
 fringe  of  the  problem  has  been  cover-
 ed.  More  particularly,  the  Centra]
 Government  has  been  as_  ineffective
 and  helpless  as  worse  than  that  we
 eannot  imagine.

 I  think  this  department  has  almost
 overshadowed  all  other  departments  in

 Shri  Raj  Bahadur:  You  mean  the
 Central  Department  of  Transport?

 Shri  Harish  Chandra  Mathur:  There
 is  no  Centra]  department  That  is  why
 I  say  that  I  cannot  congratulate  you.
 You  have  been  ineffective  and  helpless
 You  have  not  been  able  to  inject  any
 efficiency,  you  have  not  been  able  to
 inject  any  integrity  and  you  have  not
 been  able  to  streamline  the  working  of
 this  department,  It  w  therefore  that
 we  can  say  that  you  have  not  been
 deeply  conscious  of  this

 Mr.  Deputy-Speaker:  All  this  has
 been  addressed  to  me.  It  will  go
 round  as  if  I  have  not  been  able  to  do
 all  that.

 Shri  Harish  Chandra  Mathur:  I  said
 the  hon  Minister  has  not  been  able
 to  do  it.  It  is  only  when  he  interject-
 ed  that  I  referred  to  him.  I  am  sorry
 if  you  are  lkely  to  be  misunderstood
 by  the

 port  Corporation  Bill.  It  is  only  an
 amending  Bill.  The  hon.  speaker,  who
 preceded  me,  Just  wanted  to  give  an

 cussing  this  Bill,  but  I  do  not  want
 that  a  wrong  impression  is  left  in  this
 House  or  in  the  country  elsewhere
 because  we  have  not  any  evidence
 before  us  to  show  that  the  Corpora-
 tions  have  been  ab'e  to  make  any  im-
 provement  As  a  matter  of  fact  we
 are  insisting,  that  is,  the  Central  Gov-
 ernment  has  been  in«'sting  on  the  Cor-
 porations  only  for  the  one  reason  that
 they  will  not  be  able  to  collect  certain
 taxes  If  road  transport  35  managed
 by  a  Corporation  they  will  be  able  to
 collect  some  taxes  otherwise  the  whole
 revenue  goes  to  the  State  exchequer
 I  would  not  as  a  matter  of  fact  grudge
 a  little  money  to  the  States  in  their
 present  p'ight  You  want  the  States
 to  raise  their  revenue  You  want  the
 States  to  meet  the  finances  of  the  plans
 and  to  raise  additional  revenue.  But
 if  you  want  to  denude  the  States  of
 thelr  resources,  how  are  they  going
 to  meet  ther  habilities  and  responsi-
 bilities?  I  do  not  see  any  reason  why
 we  should  grudge  the  little  resources
 which  are  left  to  the  States

 Another  po:nt  which  my  hon.  friend
 made  out  wag  that  in  the  matter  of
 appoinpnents  in  the  States  there  was
 0  much  of  nepotism  and  if  it  is  in  the
 Corporation  it  would  not  be  so  because
 corruption  is  very  little  there.  Unfor-
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 tunately,  the  thing  is  just  the  other

 porations.  There  is  absolutely  no
 check.  Even  the  posts  are  not  adver-
 tised.  Nobody  knows  whether  the
 State  Trading  Corporation  wants  half

 think  that  Mr.  A  or  Mr.  D  is  suitable
 and  the  appointment  is  made.  We
 have  got  as  yet  to  devise  certain  ways
 and  means  to  see  and  streamline  the
 administration  in  these  Corporations.
 It  has  been  a  very  sorry  and  a  sad
 experience  that  in  these  Corporations
 there  is  more  nepotism  than  in  the
 State  departments  where  there  is  a
 check  through  the  Public  Service
 Commission  or  through  the  State  Gov-
 ermment  or  through  the  State  legis-
 lature.  If  you  ask  a  particular  ques-
 tion  regarding  the  appointment  of  a
 person  in  these  Corporatians,  it  will
 not  be  permitted  on  the  floor  of  this
 House.  You  will  say  that  we  are
 interfering  in  the  day  to  day  adminis-
 tration,  we  are  not  concerned  about  it
 as  to  how  the  appointments  are  made
 and  whether  a  Rs,  3000  job  is  offered
 to  anybody.  Nobody  can  question
 them  either  on  the  floor  of  this  House
 or  in  the  Assemblies  and  the  Public
 Service  Commission  does  not  come  in
 the  picture.  We  have  not  yet  been
 able  to  provide  any  check  regarding
 the  appointments.  Appointments  have
 been  made  and  al'egations  have  been
 made.  I  do  not  know  the  truth  in
 these  allegations,  but  that  definitely  te
 there.

 But,  as  I  submitted,  I  particularly
 made  a  reference  to  these  two  matters

 innocuous,  all  the  three  provisions  to

 look  almost
 unexceptionable.  But  I  wish  the  hon.
 Minister  to  just  refer  to  the  original
 Act,  and  clarify  certain  points  which
 I  am  going  to  raise.

 What  section  26  says  is:

 “A  Corporation  may,  with  the
 previous  approval  of  the  State
 Government,  borrow  money  in  the
 open  market  or  otherwise  for  the
 purpose  of  raising  it,  working
 capital”

 What  they  are  doing  now  is  that
 instead  of  working  capital  they  also
 permit  a  loan  to  be  raised  for  expendi-
 ture  of  a  capital  nature.  t  is  the
 only  thing  to  which  a  pointed
 ence  has  been  made  in  the  Statement
 of  Objects  and  Reasons.

 But,  quietly,  the  hon,  Minister  hes
 put  in  certain  other  words  there  which
 are  of  a  far-reaching  character.  To
 this  day  these  borrowings  were  only
 with  the  concurrence  of  the  State  Gov-
 ernment.  Their  permission  was  neces-
 saty.  Now  they  have  just  inserted
 “Central  Government”  also  there,  As
 I  have  just  now  read,  the  existing
 section  26  reads:  “A  Corporation  mag,



 that  “With  the  previous  approval  of

 Goveramen

 Government  and  the  Ceatral
 t"—I  do  not  know  how  the

 Government  comes  in  here—
 “a  corporation  may  also  borrow  money
 in  the  open  market  for  the  purpose  of
 meeting  any  expenditure  of  a  capital
 ature”

 Hf  the  Corporations  could  borrow
 tnoney  only  with  the  permission  of  the
 State  Government,  no  justification  has
 Been  given-—and  even  no  reference  has
 been  made  in  the  Statement  of  Objects
 and  Reasons—no  explanation  has  been
 given  as  to  why  it  has  been  found
 necessary  now  to  take  away  the  power
 of  the  State  Government  and  to  super-
 impose  the  will  of  the  Central  Govern-
 ment  even  in  such  matters,  If  they
 wanted  to  borrow  money,  they  could
 borrow  money  so  far  without  referring
 the  matter  to  the  Central  Government.
 But  now  they  will  have  to  come  to  the
 Central  Government  for  borrowing

 -  money  for  expenditure  of  a  capital
 nature.  Why  cannot  we  trust  the  State
 Governments  even  to  this  extent?  This

 the  Centre.  And  what  happens  is  that
 the  papers  go  on  changing  hands,  and
 patsing  from  the  State  to  the  Central
 Government,  and  nothing  Ip  done.  I
 think  in  such  matters  the  State  Gov-
 eroments  should  have  ful]  power,  and
 the  Central  Government's  intervention
 is  not  at  all  necessary,

 ft  am  im  perfect  agreement  with  the

 little  thing.  Jf  the  State  Government
 can  have  its  own  funds,  they  can  have
 their  expansion  prograrhmeés,  If  the
 Corporation  is  running  at  a  profit,  the
 Corporation  is  there  which  is  an  auto-
 nomour  body,  properly  constituted,  it
 submits  its  schemes  for  expansion,  and
 in  the  ordinary  course  it  should  be
 accepted,  even  by  the  State  Gevern-
 ment,  But  in  spite  of  the  fact  that  the
 check  of  the  State  Government  is
 there,  you  want  that  the  Central  Gov-
 ernment  should  also  come  in.

 Shri  Radbelal  Vyas  (Ujjain):
 Central  Government  has  also  a  share.
 Therefore  it  must  look  into  it.

 Shri  Harish  Chandra  Mathur:  The
 Central  Government  has  got  its  share—
 I  wish  I  did  not  go  very  much  deep
 into  it!  Well,  the  Central  Government
 should  not  take  up  this  attitude,  in  the
 first  instance.  And  what  are  the  Cent-
 ral  Government  funds?  The  Central

 ‘The

 funnelled  through  the  Railways.  The
 Railways  are  there,  to  be  the  repre-
 sentatives  also  on  the  Corporations
 when  the  Road  Transport  Corporation
 is  running  in  competition  with  the
 Railways.  They  do  not  see  eye  to  eye.
 We  find  it  appearing  in  the  papers  all
 the  t.me  that  even  the  Ministry  of
 Transport  here  at  the  Centre  and  the
 Railway  Ministry  do  not  see  eye  to
 eye  on  many  matters  of  policy.  And
 you  want  this  imposition  all  the  time!

 And  when  it  comes  to  the  Central
 Government,  what  happens  is—
 decause  you  intervene  and  you  say
 the  Railways  will  be  consulted—the
 Railways  say,  “No,  this  expansion  pro-
 gramme  should  not  take  place,  because



 interests.  Once  the  Central  Govern-
 ment  lays  down  certain  principles  and
 certain  policies,  I  do  not  see  how  the
 Central  Government's  interests  will
 not  be  watched  by  the  State  Gavern-
 ment.  The  State  Government  knows
 its  job.  The  only  thing  1,  as  to  how
 expansion  has  to  take  place  in  a  par-
 ticular  place,  or  where  inter-State
 roads  are  involved,  the  Central  Gov-
 ernment  may  be  consulted,  But  if  the
 Central  Government  is  to  be  consult-
 ed  in  all  the  expansion  programmes,
 at  every  step.  if  you  take  stock  of  the
 situation  you  will  find  that  half  the
 number  of  the  officers  of  the  State
 Government  are  running  between
 their  capital  and  this  great  capital  of
 India,  daily  discussing  with  the
 Planning  Commission  and  this  Com-

 little  scheme  is  being
 half  the  time  is  lost  only  in  these  dis-
 cussions  And  the  State  Governments

 Amendment)’  Bill
 run  at  the  present  moment  should
 overshadow  our  proper  views  and
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 The  next  thing  is  this.  The  hon.
 Member  Shri  Tyagi  also  objected  to  the
 auditing  by  the  Comptroller  and
 Auditor-General,  but  for  different
 reasons.  My  hon.  friend  who  spoke
 before  me  also  made  out  a  point  that
 such  audit  by  the  Comptroller  and
 Auditor-General  would  be  ineffective.
 I  have  not  been  able  to  grasp  his  line
 of  approach.  He  said  there  should  be
 certain  principles  and  guiding  lines  set
 out  to  enable  the  Comptroller  and
 Auditor-General  to  effectively  dis-
 charge  his  duties  in  this  matter.  How
 this  is  to  be  done  is  a  matter  of  detail
 which  will  come  next,  and  it  is  for  the
 Comptroller  and  Auditor-Genera)  to
 decide  in  consultation,  possibly,  with
 the  Government,  if  necessary.  But  at
 the  present  moment  the  question  is
 whether  the  Comptroller  and  Auditor-
 General  should  have  the  authority  to
 audit  the  accounts  of  these  Corpora-
 tions  or  not.  As  I  interjected  and  said
 then,  I  consider  it  absolutely  necessary.
 Every  little  pre  which  goes  out  af  the
 Consolidated  Fund  of  India  must  be
 subjected  to  such  control  and  such
 inspection  by  the  Comptroller  and
 Auditor-General.  Now  that,  particu-
 larly,  we  are  expanding  in  the  public
 sector,  it  becomes  absolutely  essential
 that  such  scrutiny  is  there.  I  think
 the  controversy  which  was  raised  at
 the  time  of  the  Life  Insurance  Corpo-
 raven  Bill  has  very  properly  been

 Comptroller  and

 “Nothing  in  clause  (d)  of  sub-



 understood  correctly,  possibly
 wub-clause  (a)  in  the  original  Act
 make,  it  doubtful  whether  these  per-

 |  :

 is  for  making  the  servants  of  the  Cor-
 poration  members  of  the  Corporation.
 The  Chief  Executive  Officer  and  the

 ployees.of  the  Corporation.  Why  do
 you  want  the  employees  of  the  Corpo-
 ration  to  be  members  of  the  Corpora-
 tion?  I  do  not  know  whether  the  Cor-
 poration,  when  it  is  discussing  the
 whole  matter,  would  be  in  a  better
 position  to  discuss  the  whole  working
 of  their  subordinates  properly  when,
 all  the  time,  these  people  are  there.
 Maybe  If  am  mistaken  in  my  under-
 standing  of  this  clause.  I  hope  the
 hon.  Minister  will  explain  it  to  me,
 because,  I  consider  it  to  be  neither  jus-

 different  matter.  But  I  do  think  that
 a  certain  principle  emerges  out  of  it:
 whether  it  is  correct  that  =  the
 employees  of  a  particular  enterprise
 are  given  free  service  by  that  parti-
 cular  enterprise,  We  have  the
 Railways.  What  is  meant  is  not  duty

 correctly,  for  the
 employees  of  Road  Transport  in  a
 similar  manner  as  passes  are  given
 on  the  Railways.  Possibly  it  is  on
 that  analogy,  if  I  understand  it
 correctly.  Not  people  who  are  on
 duty;  every  Member  of  the  Railway
 Board,  every  clerk  gets  his  pass,  Any
 officer  who  is  on  duty  fn  the  office
 gets  free  railway  passes.  Possibly  if
 this  idea  is  there,  if  it  is  only  for  this
 purpose  that  this  clause  has  been
 provided  te  give  such  free  passes  to
 all  the  employees  of  the  Road  Trans-
 port  Corporation,  |  would  like  to
 know  whether  the  Government  had
 given  serious  thought  to  this  matter,
 whether  they  have  come  to  this  con-
 clusion  that  the  employees  of  a
 particular  enterprise  should  be  given
 a  special  treatment  of  free  service.
 it  is  observed  on  the  Railways.  It  is
 objected  to  by  certain  people.  I  want
 to  know  whether  there  is  any  justi-
 fication  for  preferential  treatment  for
 the  employees  of  a  particular  enter
 prise.  Are  we  going  to  give  similar
 free  service  to  the  employees  of  other
 public  enterprises?  Is  it  intended
 that  the  employees  of  an  Electricity
 enterprise  should  get  free  electricity?
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 should  get  free
 medicme?  Have  we  come  to  any
 canchusion  on  2  What  is  the

 public  enterprise?  This  I  see  is  an
 extension  of  the  pract.ce  which  25
 obtaining  on  the  Hailways.  If  it  is

 if  it  is  only  for  those  people
 ,  then  free  pass  or  anything 7
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 that  this  is  already  m  vogue  in
 Bombay,  That  is  another  matter.  I
 cannot  go  into  the  merits  of  that
 question;  nor  is  it  relevant.  Because
 Particular  reference  has  been  made
 to  the  employees—'ts  authorise  the

 knowing  the  number  of  persons  who
 be  given  free  passes,

 Whether  it  it  intended  only  for
 Ministers  or  others—other  persons
 may  indicate  Ministers—whatever  it
 many

 Corporations  47१8
 (Amendment)  Bill

 Shri  Harish  Chanéra  Mathur:  May-
 be  you  are  right,  I  do  not  contest  it.
 What  I  mean  to  say  is,  I  w.ll  not
 object  to  the  other  provision,

 Mr,  Deputy-Speaker:  We  are
 legislating  for  the  future,  That  time
 May  come.

 Shri  Harish  Chandra  Mathar;  For
 the  present,  I  may  agree  with  him.
 For  the  future,  I  will  agree  with  you.

 In  the  particular  reference,  passes to  the  employees  has  got  to  be
 explained,  whether  this  principle  has
 been  accepted  and  whether  proper
 thought  has  been  given  to  this
 matter,  and  whether  we  are  going  to
 extend  these  facilities  to  the
 employees  of  all  public  enterprises
 where  such  a  facility  is  possible  to
 be  given.  I  hope  the  hon,  Minister
 will  clarify  it,

 As  a  matter  of  fact,  I  am  full  of
 certain  ideas,  of  certain  complaints
 regarding  the  running  of  road  trans-
 Port.  But,  fortunately  enough,  the
 hon.  Mnister  himself  has  given notice  of  a  motion  to  enable  wus  to
 discuss  the  Report  of  the  Road  Trans-
 Port  Committee.  will  not  even  by
 other  methods  bring  in  those  other
 arguments  and  suggestions  and  con-
 fine  my  observations  to  this  £5!
 which  is  a  restricted  one.  I  will  only
 expect  the  hon.  Minister  to  explain to  us  the  points  which  I  have  raised.

 भी  ब्रजराज  सिह:  उपाध्यक्ष  महोदय,
 जैसा कि  मेरे  ५  ब्ब्ता  महोदर  ने  कहा,
 रोड

 ट्रग्पोर  कमिटि  की  रिपोर्ट  पर  बहस
 होने  को  है,  हो  भी  शायद  इसी  भतिवेशन  में,
 इस  लिये  जो  इस का  मुख्य 1३  बय  है  दस  याता_
 यात  का  उसके  विषय  में  ग्राम  तौर  से केई

 बात  नहीं  कहना  चाहुंगा  I  लेकिन ने  प्रारतम
 में  ही  एक  बात  झवद्य  कह  देना  चाह 1  हूं
 धौर  वह  यह  कि  कारपोरेशन  के  द्वारा
 बसे  चलें  या  सरकारी  विश्ायों  हारा  जरे,
 पहु  जरूर  एक  पेसा  असला  है  जिसे



 पर  पुनविचार किया  जाता  चाहिये  ।  वैसे तो
 यह  कानून  सिर्फ  इसलिये  साया  जा  रहा  हैं

 कि  कारपोरेशंस का  जो  कामून  हम  बना  चुके
 &  उसमें  संधोगन  करके  उसको  हम  कुछ  भौर '
 चिशेष  भ्रथिकार  दें,  खास  तौर  से  कर्ज  लेने
 या  लाभ  को  पुनः  उसमें  लगाने  था  पाय

 अषैरह  जारी  करने  के  सम्बन्ध  वें,  सेकिन  में

 यह  निवेदन  करना  चाहता  हूं  कि  प्रय  समय
 झा  गया है  जब  हमें  यह  देखना  चाहिये  कि

 हमने  जो  नीति  निर्भारित  की  हैं  भ्रधिक  के  भ्धिक
 ताकत  कारपोरेशंस  को  देने  को,  झधिक  से
 झधिक  काम  कारपोरेशंस  के  सुपुर्द  करने  की,
 इक  एश  Ry  पूरशिषरर  किया  जाना  अशकिणे

 या  नहीं  ।  में  सोचता  हूं  कि  हम  सैकड़ों
 कारपोरेहंस  कायम  करते  जा  रहे  है,  चाहे
 केश  द्वारा  हों  या  राज्य  सरकार  द्वारा  हों,
 कितमें  अरवों  की  सम्पत्ति  हम  लगा  चुके  हैं,
 और  लगाने  जा  रहे  हैं,  लेकिन  जो  जनता  द्वारा

 चुने  हुवे  सदन  हैं,  बाहे  होक  सभा  हो,  चाहे
 राज्य  विधास  सभायें  हों,  उन  में  के  किसी
 मैम्बर  को  ऐसा  कोई  प्रधिकार  नहीं  होगा
 कि  उनका  जो  दिन  श्र्ति  विन  का  प्रवन्ध  है
 उसमें  कोई  दखल  यह  दे  सके  या  उनके  बारे  में
 कोई  पूथठाख  कर  सके  t  जितना  बजट

 हमारी  केम्द्रीय  सरकार  का  होता  है,  सम्भवत:

 उसी  तरह  का,  उतना  ही  हंचा  बजट  कार-
 पोरेसंस  का  हो  जाता  है  शौर  उसकी  हम
 यहां  पर  भच्छी  तरह  वेखभास  भी  नहीं  कर

 सकते  हैं।  मैं  निवेदन  करना  भाहूंंगा  कि
 इस  तरह  के  कारपोरेशंस  बना  कर  शौर
 उनको  कोई  ास  विषय  दे  कर  हम  कहीं
 ऐसा तो  नही  कर  रहे  हैं  कि  जो  जनता  के  बुने
 द्ग  प्रतिनिधि  शाति  हैं  भौर  जमता  कौ

 समस्याझ्रों को  ले  कर  झाते  हैं,  उतको  उत  के

 अधिकारो ंसे  अंचित  कर  दिया  जाये  धौर  वे

 न  चीजों  को  अच्छी  तरह  देख  भी  न  सके  t

 wet  तक  विभागों  का  सबास  है,  उनके  बारे

 में  भी  मेरी  कोई  बड़ी  भच्छी  राय  गहीं है  ।
 4  भागता  हूं  कि  जहां  तक  प्रकपात था  Wer
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 शाहते  हैं  उनके  लिये  कोई  नियम  लागू  नहीं
 होते  ।  केन्द्रीय  सरकार  शौर  राज्य  सरकारों
 में  यह  व्यवस्था तो  है  कि  लोगो  के  रखने  के  लिये

 पब्लिक  सर्विस  कमीशन  है,  चाहे  वह  राज्य

 के  भ्राधार  पर  हो  या  केन्द्र  के  शाभार  पर  हो  ।
 इसलिये  मैं  प्रारम्भ  में  ही  कहना  भाहुंगा  कि

 अब  समय  भरा  गया  है  जब  हमें  इस  तीति  पर
 पुनव्चार  करना  चाहिये  कि  यह  सब  काम

 हमको  कारपोरेशंस  द्वारा  करने  चाहियें  या
 कि  सरकारी  विभागों  हारा ।

 कि  यह  कर्ज  ले  सकें,  जहां  तक  मैं  समझता  हूं
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 कह  एक  शबर्ममें?  हैं।  जब  कि  |. ड  पूछे  जाते

 हैं  किसी  एक  मिनिस्टर  से  तो  वह  कह  देता  है
 कि  यह  |. 4  तो  गलती  से  मेरे  वास  भा  गया  है,

 इसे  दूसरे  मिनिस्टर को  मेजा  जाव  ।  कभी

 कभी  ऐसी  आत  कह  दी  जाती है  जिस  से  कि  मैं
 धमभता  हूं  कि  रेलवे  मिनिस्टर  चाहते  हैं  कि
 शेड  ट्वास्पपोर्ट  का  विकास  नहीं  होना  चाहिये,
 ब  कि  &  समझता  हू  कि  रोढ  ट्राम्सपोर्ट
 मिनिस्टर  यह  चाहेंगे  कि  उसका  विकास
 ore  होना  चाहिये  t

 की  ere  बहादुर  :  रेलवे  मिनिस्टर  4

 यह  कहाँ कहा  है  ,  उन्होंने कभी  नहीं  कहा  कि
 रोड़  ट्रास्सपोर्ट  का  विकास  नही  होना  चाहिये

 की  -  सिह  :  यह  तो  नहीं  कहते
 कि  बह  ऐसा  नहीं  चाहते  है,  लेकिन  नीति

 ऐसी  है  जिसकी  वजह  से  उसका  विकास  नहीं
 हो  सकता  ।  चूंकि  उनके  ऊपर  कैबिनेट
 की  रिस्पासिबिलटी  है,  उत्तरदायित्व  है
 इसलिये  अपनी  इन  बातों  को  थे  पत्लिक के
 सामने  कर्म  नहीं  लायेंगे, लेकिन  जो  नीतिया
 बरती  जाती  है  ये  इस  तरह की  हैं  कि  जिनसे

 श्पथ्ट  होता  है  कि  सडक  यात'  रात  का  विकास
 नहीं  होना  चाहिये  t  रेसवे  मिनिस्ट्रो  हारा

 ऐसी  नीतियां  बरती  जायेंगी  जिन  से  सड़क
 यातायात  के  विकास  में  बाधानें  भायेंगी
 शौर  भाष  उसमें  कुछ  कह  नहीं  सकेंगे  ।  जहा
 हक  मंतिमंद्ल  के  सम्मिलित  उत्तरदायित्व

 का  प्रश्न  है,  उसे  तो  जैर,  मैं  यहा  छोड़ता हूं  ।

 मैं  निवेदन  कर  रहा  था  कि  मगर  हमारे
 कारपौरेशंस  के  श्स्दर  भी  इस  तरह  को

 थीजें था  सकती  है  तो  ऐस/  सूरत मे  यह

 मूतासिंद  नहीं  होगा  कि  उन  को  ऐसे
 झरिकार दिये  जाये  कि  ३  जनता  से  कर  ले  सकें,
 और  बवनमेंट  के  झन्दर,  जिसमें बैसे  ही  कई
 गबर्मेमें  चा  बाती  हैं,  भौर  गवर्ममेंट पैदा  होती
 जाते  7  इससिये  कर्ज  सेने  के  सम्बन्ध  में  तो

 मैं  इस  बात  का  विरोध  ही  कल्प्या  ।

 (Amendment)  Bitt

 हैं  कि  ऐसा  होता  भी  है  भौर  जरूर  होना  चाहिये  1
 जब  मैं  यह  कहता  हूं  कि  कारपोरेशंस  को
 विशेष  भ्रधिकार न  दिये  जायें  तो  उसका  कतई
 भशा  यह  नहीं  है  कि  सरकारी  विभागों  में

 कोई  क्षराबी नहीं  है।  उत्तर  प्रवेश  में सरकारी
 विभाग  की  तरफ  से  ही  रोड  ट्रान्सपोर्ट  चलता
 है  |  लेकित  में  मह  मानने  के  लिये  तैयार  नहीं
 कि  चूकि  विभाग  की  शोर  से  रोड  ट्रान्सपोर्ट
 की  बर्से  चलती  हैं  इसलिये  उनमें  कोई  न्रष्टा-

 चार  नहीं  है,  उनमें  कोई  कमी  नहीं  है।  कमिया

 है,  लेकिन  इतना  जरूर  है  कि  चि  यहा  की
 विधान  सभा  में  मुख्य  रूप  से  उसके  सम्बन्ध
 में  प्रश्न  पूछा  जा  सकता  है  इसलिये  झाप  को
 डर  रहेगा,  लेकिन  अगर  कारपोरेशंस  में

 यह  चीजें  चलती  है  तो  उनको  कोई  डर  नहीं
 रहेगा  |

 पास  वाली  की  जो  बात  है,  उसके  बारे

 में  एक  विवाद  सा  खड़ा है  कद  लोगों

 का  कहना  है  कि  चाहे  हवा  हो,  चाहे  पानी हो
 झौर  चाहे  रोड  हो,  बस  हो,  हर  एक  के  लिये
 पास  दिया  जाना  चाहिये,  भौर  खास  तौर  से
 लोक  सभा  सदस्यों  भौर  विधान  सभा

 सदस्यों के  लिये  कहा  जाता  है।  मैं  नहीं  समझ
 सकता  कि  हमारे  जैसे  पिछड़े  मुल्क  में,  जहां

 कि  लोग  इतने  गरीब  हूँ,  इस  तरह  की  बात  हम
 हर  एक  के  लिये  कसे  कर  सकते  हैं।  मले ही
 यह  हो  कि  पालियामेंट  के  भेम्बरों  के  ऊपर
 बडी  जिम्मेदारिया  है,  बहुत  से  कर्तव्य  हैं,
 सेकिन  मह  जरूरी  नहीं  है  कि  जब  उनको

 बहुत  सी  सुविधायें  दी  जायें  तभी  ये  अपने

 कर्तव्य पूरे  कर  सकेंगे  ।  कर्तव्यों  को  पूरा
 करने के  लिये  इन  सुविधाों के  बिना  भी
 काम  हो  सकता है,  भौर  में समझता हू  कि  जितने

 भी  विधान  तमाधो  या  पालियामेंट  के  मेम्बर

 होते  हैं धगर बहू  अपने  कर्तेम्प  पूरे  करमा

 बहे तो तो  उतको  पूरा  करने  के  लिये  उन्हें किसी
 बात  की  कमी  नही ंहै  ।  इसलिये  यह  कहता

 कि  बसों  के  पास  उनको  दिये  आने  बाहियें
 यह  कोई  अच्छी  जात  नहीं  है  ।  लेकिन  मैं
 मिनिस्टर  महोदय  से  एक  ary  का  स्पष्टी-
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 [भी  बजराज  सिह]
 करण  अकर  चचफ़रप।  ।  यहां  पर  कहा  फ्या  है,
 सेक्शन  १६  में  :

 “(d)  to  authorise  the  issue  of
 passe,  to  its  employees  and  other
 persons  either  free  of  cost  or  at
 concessional  rates  amd  on  auch
 conditions  as  it  may  deem  fit  to
 impose;”

 इसमें  कादर  ह 1... अ  कौन  होगे  ?

 को  राज  बहादुर  :  एम०  पीज,  एम०
 ल  एज,  मिमिस्टर्स  बपैरह  ।

 ह |  बजराज  सिंह  :  मिनिस्टर  तो
 बतों  में  चलना  नहीं  चाहते,  इसलिये  केवल

 एम०  पीज  झौर  एम०  एल०  एज  वगैरह  ही

 हो  सकते  हूँ
 I

 ली  राज  बहादुर  :  मिनिस्टर  साहब
 झापसे  ज्यादा  बसों  में  लले  है  t

 aft  श्रजराज  सिंह  :  हो  सकता  है  कि

 कोई  एक  झाध  मिनिस्टर  चलते  हो,  लेकिन
 झाम  मिनिस्टर  तो  गुर  कड़िवनद  बलास
 झौर  हवाई  जहाज  में  ही  चलते  है  |  कुछ
 लोगों  को  तो  ame  पड़  गई  है  कि

 बहू  सिर्फ  हवाई  जहाज  में  ही  चलेंगे  |  में

 एक  ऐसा  उदाहरण  दे  सकता  हु  कि  राजस्थान
 में  एक  हवाई  झट  सिर्फ  इसलिये  बनाया  गया

 कि  एक  मिनिस्टर  महोदय  को  बांसवाड़ा
 जाना  था  वहा  पर  उनको  एक  उदधाटन
 करना  था  इसलिये  वहा  पर  हवाई  भट्टा
 बनाया गया  सर,  यहां  पर  इस  विवाद
 में  जाने  की  जरूरत  नहीं  है  कि  मिनिस्टर

 कंसे  बनते  Qi  प्रगर  कोई  नया  ट्रान्सपोर्ट
 निकले  जिसमें  कि  वे  उपादा  तेज  चले  सकें

 Corporations
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 ao

 |
 4

 मदर

 पि स्प  4

 4  4  44
 चाहिये,

 श्
 %  मंशा  |  बरकि
 से इस  तरह  ति  4

 *
 4

 w

 3

 4

 4
 |

 42  a4  ह
 449

 2
 दिये

 ८6

 ह
 है
 है शाकर्षण  2  4  :  ,

 प ए ३3

 ,

 है
 4

 4484 47345 23443
 ३4434

 3

 सास  अ्यवस्था  करना,  जो  सरकार  हारा
 बराबरी  की  नीति  है  उसके  खिलाफ

 है  |  इस  लिहाड़  से  भी  में  समझता  हूं  कि

 चाहे  पम्तसायीज  हों,  m  कोई  बर  बर्लग्स
 या  न्य  व्यक्ति हों,  उनको  खास  तौर पर  पास
 देना  समाजवादी  समाज  की  ओ  वरावरी  को
 आवना  है  उसके  खिलाफ  पढ़ता  है  1

 लेकिन किर  मी  मैं  समझता हूं  कि  दिर  wien

 में  कौन  कौन  से  लोग  पायेंगे  उसके  लिये

 स्पष्टोकरण  हो  जाता  चाहिपे  ।  दैंते  [...
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 की  व्यवस्था  रेलों  में  बहुत  दिनों  से  चली

 चाती  है  भौर  उस  परम्परा  को  सरकार  न

 तो  झाज  तक  कत्म  कर  सकी  है  शौर  ग  हीं
 जहां  तक  मैं  समझता  हूं.  बहु  उसको  खत्म

 करना  चाहती  है  .  .  .  .  .  .  -

 की  श्रभराण  सिर  :  समाज  के  बुछ
 लोगों  के  लिये  यह  पासों  की  व्यवस्था  करना

 एक  पक्षपातपूर्ण  व्यवहार  है  शौर  भाप  जो

 'एम्पलायीज  को  थास  देते  हैँ  तो  ऐसा  करके
 जो  एल  बराबरी,  श्ठ्,  चाल्ण,  &  बहू  क...
 कमजोर  होती है  रेलवेज में  मह  जो  पासो
 की  व्यवस्था  चलती  है  बह  भी  गलत  है  भौर

 इस  नाते  ब  जो  झाप  यह  पासों  की  ध्यवस्था
 बसों  में  करने  जा  हे  हैं  4  इसका  विरोध
 करता  हूं  ।  साथ  ही  प्रदर  पसंन्स  में  कौन  कोन
 पायेंगे  इसका  स्पष्टोकरण  हो  जाना  चाहिये  |
 बस  मुझे  इस  घवसर  पर  इतना  ही  निवेदन
 करना  था  ।

 श्री  सिहासन  लिह  (गोरखपुर  )  :

 यह  ओ  संशोषन  विधेयक  हाउस  के  सामने
 विचाराय॑  उपरियत  है  उस  पर  विचार  करते
 समय  जैंसे  कि  मूझ  मे  ह  बकता  महोवय  ने

 कहा  यह  बात  विचारनीय  है  कि  कारपोरेशस_
 के  sro  सरकार  ओ  तिजारत  के  काम  कर

 रही  है  उमसे  देश
 की  प्रगति हो  रही  है,

 देश  धागे बढ़  रहा  हूं  भौर  काम  सही  तरीके से
 हो  रहा  है  या  जो  डिपार्टमेंटल  तरीका  होता

 था  ढ्ससे  देवा  कौ  धिक  तरक्की  हुई

 रैलने  बोदे  का  सारा  कामकाज  पालिया-
 मेंट  के  शामने  भाता  है,  बजट  भी  बस  कर
 सामते  भाता  है  धौर  हम  उस  को  भलग  से
 उस  पर  विचार  करके  पास  करते  हैं।  उसको

 बुराइयां  लाइव  की  देखरेख  करते  हैं  भोर

 उसके  बारे  में  पालियामेंट को  पूरा  प्रधिकार
 है  t  लेकिस  जितने  भौर  कारपोरेशंस्‌  बने

 उसकी  सालाना  रिपोर्ट  भले  ही  हम  रे  सामने
 झाती  जाती  है  लेकिन  उन  पर  कोई  विचार
 हम  नहीं  कर  पाते  कि  उनमें  क्‍या  हो  रहा
 है।  भी  तक  जितने  भी  कारपोरेणंस
 बने  हैं  उनमें  कोई  ऐसी  गति  होती  ग्हीं
 दिलाई  पड़ी हैं  जिससे कि  हम  मकाबला
 करके  यह  कह  सकें कि  डिपार्टमेंट  द्वारा
 चलाये  जाने  वाले  काम  से  कारपोरेशन
 द्वारा  कराया  गया  काम  झच्छा  होता  है  t
 झभो  उत्तर  प्रदेश  का  नाम  आया।  उत्तर
 प्रदेश  में  ट्रान्सपोर्ट  कारपोरेशन  नहीं  हैं  वहां
 पैबपॉडमेंट  है।  इसके  चलाता  जाता  है
 लेकिन  वहां  की  झाम  जनता यह  कहने  लगी

 है  कि  उत्तर  प्रदेश  के  रोड़  ट्रान्सपोर्ट में  कम  से
 कम  भ्रष्टाचार  है,  उसमें  कम  से  कम  रूरावी

 है  शौर  लोगों  को  उससे  ज्यादा  से  ज्यादा

 सुवित्त  मिलती  हैं  -  बसे  धौर  मोटर-
 गाड़ियां  प्रच्छी  हैं  भऔौर  समय  से  मिलती

 है  ध्रौर  उनमें  भमीड़भाड नहीं  होती  ।  मंत्री

 मबहोदवों  को  तो  उन  बसो  में  सफर  करने  का
 इतिफाक  न  होता  होगा  लेकिन  हमने
 उन  बसों  में  मुसाफिरों को  सफर  करते
 यह  सुना  है  कि  काश  इसी  तरह  का  ट्रान्स-
 पोर्ट  का  इन्तजाम  और  जगहों  पर  भी  हो
 जाता  तो  झप्न्छा  होता  -  इससिये  में  तो

 चाहता  था  कि  पालियामेंट  इस  पर  विचार
 करती  कि  यह  कारपोरेशंस  वास्तव  नें  देश
 में  ट्रान्सपोर्ट  को  व्यवस्था  को  सृषार  रहे  हैं
 शौर  उसमें  प्रगति  कर  रहे  है  या  क्या  कर  रहै
 है  ।

 भव  इस  को  तो  में  यही  पर  छोडता हूं
 झौर  प्रय  में  बतो  में  पास  की  व्यवस्था  करने

 के  सम्बन्ध  में  कुछ  निवेदन  करना  भाहता  हैं  ।

 यह  कहा  गया  है  कि  रेलवे  भी  झपने  बहो

 पास  1  है  तब  फिर  बसों  में  पास  देते  में
 क्या  हुबें है ।  धब  इसके  लिये  मेरा

 कहना  यह  है  कि  जनब  अ्रपने यहां  पीरिया-
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 मे ण 23  %  |  देने क  अधिकार एम्प्लायीज

 दें  और  कैसे  पास  दें  होना  यह  भाहिये  कि
 जब  दे  ट्री  पर  जायें  तो  उनके  भौर  उनके
 परिवार  बालों  के  सिये  कोई  पास  केते  की
 शकस्था  होती  लेकिन  ह ए  रोजाना  चूमने  के
 ह... अ  उतको  अभर  पास  दिया  शाव  तो  वह
 मेरी  समझ  में  कुछ  मुगासिद  गहीं  होगा  ।

 अब  इसके  अलागा,  इसमें  जो  कदर  ह...
 को  पास  जैसे  की  द्रात है  तो  cs  बड़े  अपने
 की  बात है  .  कामत  सें  कोई  ऐसी  aw  रख
 देता  जिसकी  कोई  स्पष्ट  परिभाषा  |  हो
 ठीक  बात  नहीं  हैं  भौर  इससे  गड़बड़ी  हो  बाने
 की  भाणंका  गी  रहती है  t  ऐसी  हामत
 में  सम्बन्धित  भ्रभिकारी को  काफी  गृजाइस
 रहती  है  भौर  वह  इस  झदर  पसंम्स  में  पता

 गहीं  किस  किल  को  शामिल  कर  ले  ।  कहां

 गया  है  कि  प्रदर  |...  में  स्कूल  के  बच्चों  को
 शामिल  कर  सकता  |  एम०  एल०  एज
 झौर  एम०  पीज  को  शाभित  कर  सकता है
 लेकिन  धौर  झगर  वह  शाहेगा तो at  किस,  मेट
 झथषवा  महाजन को की  उसमें  शामिल  कर
 सकता  है  शौर  में  पस्तनां  चाहता  हु  कि  उसको

 ऐसा  ने  करने  देने  के  लिये भ्र  पने  इस  बिल में
 कौन  सी  रोक  की  व्यवस्था  की है  ?  इस
 लिये  मैं  चाहता ह  कि  बिल  में  इस  आदर
 पर्सन्स  की  स्पष्ट.  परिभाषा  हो  जानी

 शआाहिये  ताकि  कोई  भी  झधिकारी  इसका

 लाभ  न  उठा  सके  |  मय  इसका
 स्पष्टीकरण ने  होने  से  तो  श्रदर  पसंम्स

 में  vo  करोड  अदमियों  मे  a  fear  को  भी
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 अब  भाष  हैं  कि  गरल  शैनेजर
 wreffert ey me का  एक.  मु्लोजिन  शोता  हूँ
 सौर  उसको  भी  कारपोरेशन  का  £.... अ

 wet के  जन  देने  से  श्राप  व्य  प्म्ल  सकते
 हैं  कि  कारपोरेशत  को  उन  पर  क्यां
 झंभिकार  भ्रकया  कंट्रोल  रेंगा ? है झगर ?  हैं  अगर
 खगके  कारपोरेशन  की  बैठकों  में  लामिश

 होने की  ही  बात  होती  तो  |  तो  समझ
 में  शाने  बाली  बात  थी  क्योंकि यह  वहां
 पर  झीजद  हो  कर  अपने  तमाम  कागआत

 वेश  करतै भौर  काम  की  बाबत;  बतलाते
 ह.  कैसा चल  रहा  है  i

 झमी एल०  arfo  सी०  का  झगड़ा बता  |

 उसके  प्ल्दर  भी  कारपोरेशन  में  जो  प्रधिकारी
 बना  देते  हैं  उन्ही  का  #यादा  पगड़ा  चला  t  वह
 नबेघरमैन  कारपोरेशन  का  मेम्बर  है  धौर
 आपने  देखा  कि  उस  के  कारण  कितना  झगड़ा
 वहां  पर  चला  झौर  वहू  तमाम  झगहा  भागे  चल
 कर  झाप  के  सामने  झायेगा  ।  वही  बीसारी

 मे  यहा  भी  देखने  को  मिलती  है  1  भ्रव  जैसा
 कि  नंदा  साहब  चाहते  हैं  कि  छोटे  छोटे  एम्प-
 साईजं  भी  किसी  कारोबार के  सम्बन्य  में  माग

 में  धौर  जैसा  कि  दा  साहब  ने  बहुत से  योरो-
 पीय  देक्षों  में  देखा  है  कि  वहा  की  कारपोरेशनस्‌
 में  और  उसके  प्रफेयर्स  में  लोकल  ए+पलाईज
 का  मा  होता है  तो  बह  तो  समझ  में  बाने
 बाली  बात  हो  सकती  है  लेकिन  ब  चीफ

 एक्जीक्यूटिव  प्राफिसर  शौर  जनरल  मैनेजर
 के  कारपारेशन  का  मेम्बर  होने  से  तो  कोई  छोटे

 शुम्पसाईज  का  कारपारेशन  में  प्रतिनिधित्त

 ही  नहीं  जायगा  बल्कि  बह  तो  शासन  का

 ही  प्रॉनिषित्व  रहेगा  क्योकि  जो  झासनकर्ता  है

 बहु  कभी  एम्पलाईज का  आग  नहीं  से  सकते

 है  इस  लिए  मे  इस  व्यवस्था  का  पिरोष

 करता हूं  घोर  मंत्री  महोदय से  इस  पर  पस-
 वियार  हरने  की  प्रपील  करता  हूं  ।

 इसके  तावा  जो  कर्जा  लेने  की  बात

 Road.  Yroseport  SRAVANA  12,  388  (SARA)

 जानते

 Corporations  790
 (Amendment)  Bill

 है  तो  हर  कारपोरेशन  या  तो  राज्य  सरकार
 के  मातहत  है  या  तो  केन्द्र  सरकार  की  है  1
 राज्य  प्तरकारें  तो  कर्जो  लेती  ही  है  भौर
 अमर  आपने  कारपोरेशंस को  भी  यह  ह्य
 नने  का  भअ्रधिकार दे  दिया  तो  बाजार  में
 इतने  अधिक  कर्जा-आगने  बे  हो  जायेंगे
 जिसका  कि  कोई  ठिकाता  नहीं  रहेगा  t  झ्रभी
 कर्ज  के  बल  पर  हमारा  बहुत  काम  चल
 रहा  है  छेकिन  कर्जों  का  चारों  तरफ  अढ़ाना

 यह  मेरे  शयाल  में  ठीक  कदम  नहीं  होगा
 झौर  कर्जा  देकर  करते  क्‍या  हैं  ?  उससे
 झौर  कुछ  हो  था  न  हो,  पर  झाफिसेड  'एसर-
 कंडीशन्ड  बन  जायेंगे  |  उससे  अफसरों  के
 झाराम  शौर  सुविधा  की  चीजें  बन  जायेंगी

 चाहे  भाम  जनता  को  कोई  सुविधा  हो  या  न  हो  ।

 तो  मेरा  झापसे यह यह  अनुरोध है  कि  भाप
 इसमें  कर्जा  देने  की  व्यवस्था  को  कम  करे  1
 इस  अधिकार  को  केबल  गबर्नमेंट  तक  ही

 सीमित  पलं,  वह  जिस  काम  के  लिये  चाहे
 कर्जा  ले  सके,  लेकिन  कारपोरेशन  को  कर्जा
 लेने  का  इतना  भ्रधिकार  देना  ठीक  नहीं  है  t

 यहू  जरूर  है  कि  प्रापने  स्टेट  गवय्नमेंट  ौर

 सेंट्रल  गवर्नमेंट  की  वरमीकान  का  बल्वेज
 सगा  रखा  है  भौर  दोनों  में  मतभेद  हो  तो

 कर्ज  की  मौबत  ही  नहों  भायेगी  स्टेट  गवर्न॑-
 मेंट  की  परमीक्षन  चाहे  मिल  भी  जाये  पर
 सेंटर  की  परमीशन  मिलना  उतना  झाचाव

 नहीं हो  सकता  ।  मेरा  याम  है  कि  जो  पहले
 था  वह  भी  बुरा  था  भाप  उसको  भौर  भी

 बढ़ा  रह ेहैं  -  यह  भ्राच्छी  चोज़  नहीं  है  !

 दूसरी  बात  जो  मुझे  ह...  रही  है  बह

 यह  चीज  है  कि  जो  कि  शाप  दा  ३०  में

 करने  जा  रहे  हैं  ।  झापने  इसमें  ag  रखा

 है:

 “and  out  of  the  balance  such
 amount  as  may,  with  the  previous
 approval  of  the  State  Govern-



 पहले  जो  एक्ट  था  उसमें  वह  कुछ  नहीं  था  t
 मेरे  खवाल  से  जो  पहले  था  वह  ज्यादा  अच्छा
 श्ा।  जो  श्राप  ह. 2  बढ़ाने  जा  रहे  है  उससे  तो
 कारपोरेशन  के  बढ़ने  में  हकावट  पैदा  होगी  t
 झाप  एक  तरफ  तो  चाहते  हैं  कि  वह  बढ़े

 झौर  दूसरी  तरफ़  भाप  उसके  पीछे  भी  लींचते

 है  1  ग्राप  जो  भधिकार  कारपोरेशन  को  दे

 रहे  हैं  उसको  हर  स्टेज  पर  करटेल  भी  न  करें।
 लेकिन  में  देखता  हुं  कि  प्राप  भ्रधिकार  देता
 जी  चाहते  हैं  जौर  करटेल  भी  करना  चाहते
 हैं।  भागे  भी  बढ़ाना  चाहते  है  भोर  पीछे  भी

 खींचते  हैं  ।  यह  ठीक  नही  है  ।

 में  इस  बात  के  लिये  साधुबाद  देगा  चाहता

 हैं  कि  इसमें  हिस्राद  किताब  की  आंच  कट्रोलर
 एड  भाडीटर  जनरल  के  हाथ  में  रक्षी  जा

 रही  है,  जैसा  कि  एल ०  झाई०  to  में  गही
 था  ।  यह  जो  धाष्र  कर  रहे  है  यह  भ्छी
 बीच  है  |  जहा  सरकार  का  पेसा  लगता

 हो  वहां  पर  हमारे  भ्रधिकारियों  का  नियत्रण

 होना  झावशयक  है  1  यह  चीज  एल०  ‘arte
 सी०  में  नही  थी  ।  इसको  ओ  ाप  यहा  बढ़ा
 रहे  है  मह  बड़ी  सुन्दर  चीज  है  1

 इन  शब्दों  के  साथ  डे  भ्रनुरोधथ  करूंगा
 कि  झदर  पर्सस्स  को  श्राप  झवश्य  दिफाइन
 करें  कि  बह  कौन  परसन्स  होंगे  जिनको  श्राप
 रियाक्त  देगा  भाहतें  हैं  -  इसके  सावा
 कॉर्पोरेशन  को  कर्जा  लेने  का  भी  इतना  अचिन
 कार  नहीं  होना  भाहिये  भौर  जनरल  मैनेजर
 झौर  एग्जीगयूटिव  प्राफिसर  को  मेम्वरों  में
 शामिल  नहीं  करना  जाहिये  ।  इतना  ही
 भेण  निवेदन  है  ।

 | ह  राजे  लाख  काश  :  उपाध्यक्ष  भहोबरग,

 किया  जाय  ।  मध्य  भारत  में  स्यालियर  राज्य
 ये  ज्यादातर  बस  यातायात  राज्य  के  हाथ
 यें  था  शीर  उसके  (लिये  च््स्ता  बिल्कुल  फ

 था,  राज्य  के  पास  बसे  जी  थीं  पूंजी  भी  भी
 भ्ौर  वह  इसको  बढ़ा  सकता  था,  लेकिन

 दुर्भाग्य  से  वह  उस  eer  नहीं  हो  सका  ।

 इसके  बाद  जहां  तक  मुझे  क्षयाल  है  हमारे
 गहां  भी  शासन  ने  कई  बार  इस  पर्त  पर
 विज्वार  किया  ।  लेकिन  एक  बाधा  जो

 सामने  पाती.  है  यह  यह  है  कि  झाज जो जो
 भ्रामदनी  राज्य  को  रोड  द्रान्सपोर्ट  से  होती
 है,  कारपोरेदान  बनाने  से  वह  कम  हो  जायेगी
 कैयोंकि  उसका  एक  बहुत  बड़ा  हिस्सा  इनकम
 टैक्स  के  रूप  में  राज्य  को  केन्द्रीय  सरकार  को
 देना  पढ़ेगा।  इसी  कारण  से  इसका

 राष्ट्रीयररण  झभी  तक  नहीं  हो  सका  भौर
 कारपोरेशन  नहीं  बन  सका  बिसमे  राज्य
 प्रकार  केन्द्रीय  सरकार  शझौर  दूसरे  लोगों
 को  पूजी  से  काम  किया  जा  सके  |  झाज  बस
 भ्रातायात  हमारे  यातामात  का  बड़ा  महुत्व-
 है ५  झंग  ह. अ  ग्रया  है  रेलबेज  का  राष्ट्रीय-

 करण  काफी  पहने  हो  चुठा  हैं  घोर  क्च  साल

 पहले  हवाई  यातायात  के  राष्ट्री  7रच
 भ्री  किया  गया  ।  लेकिन यह  दुर्भाग्य  का
 विषय  है  कि  ममी  तक  हमारे  देश  में  बस  याता-
 मात  का  राष्ट्रीयकरण  तहीं हो  सका  है  t

 पर  इसके  षुछ  कारण  हैं  |  इसके  सिये

 इतनी  पूंणी  चाहिये  कि  जिसका  ॥



 बढ़ती  जा  रही  है  |  में  तो  झपने  राज्य  मे

 देखता हूं  कि  भाये  दिन  लोगों  को  काफ़ी

 बस  के  हट्स  मिलो  जाते  हैं  और  भापकों
 यह  जान  कर  झाध्चयें  होगा  कि  भाजकल

 हमारे  देदा  में  किसी  के  लिये  बस  छरीदना

 कठिन  नहीं  है।  कारण  यह  है  कि  बसे  उपर

 मिल  जाती  हैं,  इंस्टालमेंट  मे  उसका  पेमेंट

 होता  रहता  है  भौर  लोगो  को  थोड़ा  सा  पैसा

 लगा  कर  तीस  चालीस  हजार  की  शन्ठी

 बस  मिल  जाती  &  जिन  लोगों  को  बस  का

 कोई  मार्ग  मिल  जाता  है  वे.  ढाई  साल  में  बस

 की  कीमत  निकान  लेते  है  शौर  कुछ  मुनाफा
 भी  कर  लेते  हैं  धौर  बस  उनको  मुफ्त  बच

 जाती  है  I  लेकिन  देखना  यह  है  कि  हिन्दु-
 स्तान  में  जितनी  बर्से  पश्राती हैं  उनके  लए
 केन्द्रीय  सरकार  की  विदेणी  मुद्रा  का  प्रबन्ध

 करना  होता  हैं  क्योंकि  असों  के  gy  पार्ट  ही

 भी  यहा  बनते  हे  और  बहुत  कुछ  सामान

 विदेशों  से  मंगाना  पड़ता  है  |  उसके  लिये

 विदेशी  मुद्दा  का  प्रबन्ध  तो  केन्द्रीय  सरकार

 करे  योर  इससे  जो  झामदनी  हो  वह
 ब्राइबेंट  बस  धोने  की  जेब  में  जाये  यह

 कहां  तक  उचित  है  ।  देश  में  जो  यह  एक

 wer  भ्रामदनी  का  आत  है  उसके  प्रति  राज्य

 शरकारों  या  केस्रीय  सरकार  की  उपेक्षा
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 की  झावश्यकता  है  |  भौर  उनको  कोई  ऐसा
 उपाय  सोज  विकाला  भाहिये  कि  इस  ाव
 का  बहुत  बड़ा  भाय  राज्य  के  खजाने  में  भा
 सके  ।  इसके  लिये  दो  तरीके  हो  सकते  हैं  ।

 कुछ  राज्य  वास्तव  में  इस  प्रोग्राम  को  बढ़ाता
 आाहते  हैं  -  लेकिन  उनको  उस  हैं  कि  अगर

 यह  कारपोरेशन  बनायेंगे  तो  उनकी  याय  का

 एक  बहुत  बड़ा  भाग  केन्द्र  को  टेफस  के  रूप
 में  चला  जायेगा  ।  इसके  सिये  यह  व्यवस्था

 हो  सकती  है  कि  इस  तरह  से  जो  हैगस  मिले
 उसका  बड़ा  भाग  राज्यों  को  मिल  जाये  1
 यदि  ऐसा  हो  तो  राज्यों  को  भाशंका  शीर
 भय  दूर  हो  सकते  हैं।  राज्यों  को  जो  भाग
 होनी  चाहिये  उससे  तो  जे  वंचित  न  किसे
 जाने  चाहिये  ।

 जहां  तक  इस  विवेयक  का  सवाल  हैँ,  इस
 में  तो  मामूली  बातें  हैं  जिनके  बारे  में  काफी  चचा

 हुई  हैं  1  में  माननीय  मंत्री  महोदय  श्रौर  शासन
 से  यह  निवेदन  करूंगा  कि  इस  श्रवन  पर  फिर
 मे  विचार  करें  ।  यह  यातायात  दिन  पर  दिन

 बढ़ता  जा  रहा  है  a  इस  से  दाने  जाने  में  लोगों

 को  कम  समय  लगता  है  और  स्वय  मी  कम  लगता

 है।  में  देवता  हूं  कि  उज्जेत  से  झागरे  जाने  में
 रेल  से  तोन  चार  चंट  लगता  है  वहा  पर  खस  से

 दो  ढ़ाई  घंटा  ही  समय  लगता  है  t  इसी  तरह
 उज्जन  से  इन्दौर  जाने  में  रंल  से  जहां  तोन  घंटा
 लगता  है  वहां  कस  से  भादमी  डेड़  घंटे  में  ही

 पहुंच  जाता  है  ।  सारे  हिन्दुस्तान  में  बस--
 यातायात  काफ़ी  बढ़  गया  है  भौर इस  बढ़ते  हुए
 यातायात  को  देखते  हुए  कुछ  ऐसे  काम  किये
 जाने  चाहिए,  रुछ  ऐसे  कदम  उठाए  जाने

 चाद्दिएंजिस  से  उस  का  अधिक  से  भ्रधिक  लाभ

 जनता  को  मिले  t

 देवा  भर  में  बसों  का  यातायात फेला  कण
 है,  लकिन  कके  कर्मचारियों की  हालत  कोई
 अच्छी  नहीं  है  ।  क्या  यह  राज्य  सरकार  कौ

 जिम्मेदारी  नहीं है  कि  वह  बस  भोर  ध्यान दे  ?

 उन  लोगों  कें  लिये  कोई  नियम  नहीं हे  +
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 प्  शबे  सास  व्याध्त]
 ह... अ  वेतन  शौर  छट्टिवों  भादि  के  बारे
 में  कोई  मिट्िचित  व्यवस्था  नहीं  है।  भाज  देदा
 में  बेकारी  अधिक  से  ्रधिक  बढ़  रही  है  t  sere
 अधिक  से  चिक  लोगों  को  रोजगार  देना  हो,
 तो  में  निवेदन  करूगा कि  यह  एक  ऐसा  जरिया

 है  कि  जिस  से  लोगों  को  रोजयार  दिया  जा
 सकता  है!  ऐसे  जरिये  को  गवर्नमेट  प्रपने  हाथ
 में  न  ले  भौर  प्राइवेट  पार्टीज  के  हाथ  में

 रहने  दे,  यह  हमारे  लिए  कच्ची  बात  नही  है  qd
 में  समझता  हूँ  कि  शासन  इस  पर  गमीरता-

 चूर्वेक  विचार  करेगा  भर  कोई  ऐसा  विधेयक

 हाउस  के  सामते  लायगा  कि  जिससे  भ्रधिक
 &  धिक  लोगो  को  रोडराएर,  सिले,  जनता
 झौर  राज्य  को  लाभ  हो  भौर  उस  की  पग्रामदनी
 का  एक  बहुत  बडा  हिस्सा  राज्य  और  केन्द्र  को
 मिले  ।

 में  इस  विधेयक  की  दो  तीन  मूरुय  बातों  पर
 अपने  विचार  प्रकट  करना  चाहूगा  ।  जहा  तक

 खुले  बाज़ार  में  कार्पोरेशन  के  बर्ज  लेने  के
 झधिवार  का  सवाल  है,  उस  के  विषय  में  मुझे
 से  पूर्व  कुछ  मानतीय  सदस्यो  ने  भपने  विचार
 प्रकट  किए  हूँ  |  अभी  माननीय  मित्र  श्री  सिहा-
 मन  सिंह  ने  बताया  है  कि  अगर  उस  को  यह
 झधिवार  दिया  गया  ,  तो  फ़िर  वे  लोग  एयर-
 कन्डीशन्ड  भाफिसिज  बनायगे,  तरह  तरह  के
 खर्च  करेये  t  में  नहीं  समझता  कि  ऐसे  कोई  बात

 है,  क्योकि  इस  घारा  में  यह  साफ  हैं  कि  उन  को
 केवल  एक्सपेंडिथर  are  केंपिटल  मेजर  के

 लिए  कर्ज  लेने  की  इडाज़त  दी  गई  है  भौर  इस
 कारण  यह  इस  तरह  से  ज्यादा  खर्च  नहीं  कर
 सकगे।  फिर  झा  लिकार  वह  यह  कार्पोरेशन  oo
 वह  कोई  प्राइवेट  पार्टी  या  मैनेजिंग  एजेन्सी  तो

 महीं  हैं  कि  बहू  सनसाते  तौर  पर  खर्च  कर  सके  4
 उन  की  देख  माल  करने  &  लिए  भौर  उन  पर

 निगाह  रखते  के  लिए  सेंट्रल  गवर्न॑ पेट  ब्रौर  राज्य
 सरकार  के  प्रतिसिधि  भी  वहा  पर  रहेंगे  ।  इस
 लिए  इस  विषय  में  कोई  भाशका  नहीं  होनी
 चाहिए  ।

 बहू  मी  कहा  गया है  कि  कड़े  सेने  कालों की
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 संह्मा  बहुत  बधिक  बढ़  आयभी।  हें  गिर्वेदन'

 कहूंगा  कि  झगर  लोगों  के  पास  पैसा  है  भौर  दे
 उसको  सुरक्षित  स्थानों  पर  सयाना

 चाहते  हें,  इन्बेस्ट  करना  चाहते  हैँ  तो
 क्यों न  इस  के  लिये  सुविधा  हो?  श्राण  हम
 देखते  हे  कि  लोगों  के  पास  ण्प्या  है  भौर  के

 चाहत ेहें  कि  वे  व्याज  से  पैसा  हमाये  भौर  इस
 लिए  बे  साहुका रों  के  पास  पैंसा  रख  देते  हे  !
 लेकिन  साहुकारों  के  दिवाले  निकल  आते  हे
 शौर  बहुन  से  बेचारे  भोले-माले  लोग  लुट
 जाते है  ।  धगर  सोगों  के  पास  पैस!  हैग्ौर  समर
 वे  उस  को  इनवेस्ट  करता  चाहते है  मौर  कार्पो
 रेशन  शौर  दूसरी  जिम्मेदार  संस्वाय  ्य  वें
 धौर  कर्ज  को  लेकर  अपनी  प्राय  बढ़ायें  और
 उस  से  अच्दी  व्यवस्था  करे  गौर  सोगें  को  सुख
 ओऔर  सुविधा  दें,  तो  कोई  कारण  नहीं  है  कि  उस

 भें  किसी  किस्म  का  भय  पौर  प्राशंका  हो  -  जहाँ
 लक  कार्यों  रेशन  को  कर्ज  लेते  का  प्रधिकार  शेने
 का  प्रइन है  ,  में  उस  का  समर्थन  करता  हु  |

 एक्सपेंशन  प्रोग्राम  को  किनांस  करने
 कै  लिए  भी  व्यवस्था  की  गई  है  7  यह  कोई
 प्रचद्धी  बात  नहीं  थी  कि  पूरे  के  पूरे  मुनाफे
 को  पैसनजं  की  एमिनिटीज़  में  खब  कर  दिया
 जाय  |  इस  वात  की  आवश्यकता  भी  कि
 ज्यादा  बस  चलाने  और  बस  सातायात  को
 बढ़ाने  कै  कार्यक्रम  को  पूरा  करने  के  लिए

 कु  व्यवस्था  की  आय  ।  पहले  कानुन  में
 इस  बात  का  कोई  प्रादेश  नहीं  था,  इस  लिए
 ्य  यह  व्यवस्था  की  गई  है  ।  दिन  प्रनि  दिन
 लोगों  को  बसों  के  द्वारा  यात्रा  करने  की  इच्छा
 हो  रही  है।  ऐती  व्यवस्था में  झगर  गवर्नमेट
 कार्पोरेशन  को  कोई  कर  बर्गरह  नहीं  दे  सकती,

 तो  कम  से  कम  प्रपने  मुनाफे  में  से  कुछ  बचा  कर
 विस्तार  कै  कार्यक्रम  को  चसाने  के  लिए
 व्यवस्था  करना  कोई  अनुचित  बात  नहीं
 कही  जा  सकती  है

 wel  तक  शुकातंडस'  शौर  प्राडिटिय
 को  झाडिटर-जेयरल  के  भुपुर्दे  करने  का  ू... ड

 है,  यह  तो  कोई  बात  सहीं  है  कि  भ्राडिटर-
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 करत कहां  कहां देखेगा ।  में  [.. |  गहां तक

 कहूंवा  कि  जितडी बड़ी  बड़ी  प्राइबेंट इंड  स्टूज
 हूँ,  उन  के  एुकाठ  टूस  को  जांच-पढ़ताज  करत

 कानन ककार  भी  प्राडिटर-जेनरल  को  देना

 चाहिये  -  जब  म्यूतिप्तिपैलिंटी  भी  इस

 में  क्षामिल हैं,  तो  कोई  कारण  नहीं  हैं  कि
 कार्पोरेशान  के  हिसाव  की  पड़ताल  का  काम

 भाडिटर-अनरस के  जिम्मे  न  हो  1

 परासिज्‌  के  बारे  में  मा  कछ  कहा  गया  है  |

 मुझे  भी  थोड़ी  सो  आशंका  हैं  कि इस  कानून
 में  जो  प्राविजन  हैं,  वह  गोल-मोल  सा  हैं  भौर

 स॒पष्ट  नहीं  हूँ।  प्गर यह  असंपष्ट हूँ,  तो

 वचिंत  यह  है  कि  जो  नियम  बनावे  जायें,  उन

 में  महू  व्यवस्था  की  जाय  कि  पासिज्ञ  किस  को

 दिए  जायें,  किस  काम  के  लिए  दिए  जाये,

 एम्पलाईड  का  कितने  पासिञ  दिए  जायेंगे.

 कद  दिये  जायेगे,  साल  में  कितने  दिए  जाएंगे.

 इत्यादि  -  कोई  ने  कोई  नियम  जरूर  इस
 विधय  में  हने  चाहिए।  गर  इस  को

 मोल-मोल  रखा  गया,  तो  उस  से  प्रबिकारों
 का  बहुत  कुछ  दुरुपयोग  होगा  बौर  इस  तरह
 उस  उर्दृश्य  की  पूति  नहीं  हो  सकेंगे,  जिस

 के  लिए  यह  व्यवस्था  की  गई  है।  यह  व्यवस्था

 करना  शदूरी  है  कि  दूसरें  प्राइसियों  को  किस

 हालत  में,  किस  शर्ते  साव  पास  दिए  जायेंगे,

 ताकि  कानून  भौर  नियमों  के  झ्नुसार  सब

 काम  जले  ।

 इन शब्दों  के  पाय  में  इस  विधेयक

 का  समर्थन  करता  हूं

 सरदार  इकबाल  सिह  (फ़िरोड्रपुर)
 जनाब  हिप्टी  स्पीकर  साहब,  सर  से  पहले  में

 पह  कहना  चाहता  हूं  कि  जब  १६५०  में  रोड

 ढ्रॉस्पीर्ड  कार्पोरेशन्ड  ण्क्ट  बनाया  गया  था,

 तो  बहु  शास  चो  कि  ह्म  से  कम  हर  सूदे
 में  रोड  द्रोक्पीर्ट  का्पोरेशन  बनेगी  शौर  जितनी

 भी  मैतवलाइफ्ड  ट्रात्पोर्ट  है,  बह  उस  के  तीचे

 भा  कर  सोयों  को  बेहतरी  के  लिए,  स्टेट  की

 बेहूवरी  के  लिए  शौर  दिडिनेसवेंन  के  हंग

 से  चलाई  जायंगी  !  लेकिन  उस  के  बाद

 हानात  इस  ढंग  से  चलते  गए  कि  बहुत  सी

 ह्टेड्स  में  उस  एक्ट  की  मुखालफ़त  की  मई,
 क्योकि  वे  समझते  थे  कि  कार्पोरेशन  बनने  के
 बोद  उन  के  भ्रधिकार  ज़रा  कम  हो  जायेंगे
 घौर  उन  की  झ्रामदनी  भी  कम  हो  जायेगी  1,

 इस  के  अलावा  सब  से  बड़ी  बात  यह  थी  कि

 स्टेट्स  के  ट्रांलोर्ट  डिपार्टमेंट  यह  समझते  थे
 कि  उन  के  प्रस्तियार*नहीं  रहेंगे  या  कम  हो
 जायेंगे  ।  जो  वे  द्वांस्पो्ट  कार्योरेणन  नहीं
 बना  रहे  है,  वह  इस  लिए  नही  कि  वह  लोगों  की
 ज्थादा  सेवा  इस  ढंग  से  कर  सकते  हूँ,  बल्कि
 थे  इस  लिए  नहीं  बना  रहे  हें  कि  ड्रॉम्पोर्ट
 छिपा मेंट  श्रपरी  एग्पायर  को  छोड़ने  के  लिए
 नैयार  नहीं  है  -  चाहे  लोगों  को  तक्‍लीफ़  हो,
 चाहे  ं  थो  की  सेवा  हो  या  नहों,  चाहे  एक  ही
 बम  चले,  वह  बहते  हैं  कि  हम  तो  डिपार्टमेंट
 के  जरिये  ही  चलाय गे  1  मेरे  कहने  का  मुद्दा
 सिर्फ  यह  है  कि  जिस  मुद्दे  क ेलिए  यह  एक्ट
 बनाया  गया  है,  अाज  उस  मुद्दे  को  पूरा  करने
 के  लिए  बहुत  सी  स्टेट्स  तैयार  नहीं  हूँ  ।
 जब  सेंट्रल  गवर्नमेंट  कज़  रेती  है,  तो  कम  से  कम
 उस  का  यह  फई  है  कि  रोड़  ट्रॉम्पोर्ट  दैस  इंग
 से  चलाई  जाये  कि  ज्यादा  से  ज्यादा  लोगों  को
 फ्रायदा  और  आराम  पहुंचे  और  स्टेट  की
 झामदनी  भी  बढ़े  ।  थे  समझता  हूं  कि  इस
 सिलसिले  में  अम्बई  की  रोड  ट्रॉसपोर्ट
 कार्पोरेशन  से  हर  एक  को  सबक  सेना  चाहिए,
 क्योंकि  उ-होंने  जस्ट  तरीके  से  रोड  द्वाम्पोर्ट
 को  चलाया  है  शौर  कार्परिणन  बनने  के  वाद

 उस  की  दिन-ब-दिन  तरक्की  भी  हुई  है  ।

 इसी  तरह  बाकी  मयों  में  मी  हो  सकती

 है

 इन  बदले  हुए  हालात  में  प्राटोनोमस

 कार्पोरेशन  का  क्‍या  रोल  होना  चाहिए,
 उस  से  क्या  प्रश्तियारात  होने  चाहिए,  इस

 को  साभने  रख  कर  सारे  एक्ट  को  दोबारा

 एमेंड  करना  चाहिए,  ताकि  शस  देच  में  रोड

 ड्रॉस्पोर्ट  क ेलिए  भौर  कार्पोरेशन्य के  लिए
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 [सरदार  इकबाल  चिदी
 हवा  शोर  दायु-मंडल  पैदा  हो  भौर  ज्याधा

 काप  रिसस्त  बनाई  जा  सके  |

 इस  के  बाद  में  यह  कहना  चाहता  हूं
 कि  एक  एक  सूबे  में  तोन  तीन,  चार  चार
 कार्परिदान्य  हैं।  इस  को  खत्म  करता
 चाहिए।  एक  सूबे  मेंनसिफ्के  एक  कार्पोरेशन

 होनी  चाहिए  ।  जिस  रूट  के  बारे  में  वे
 समझते  हें  कि  बहू  कभी  भी  नफ़ा  नहीं  देगा,

 उस  को  वे  भरता  हिंदा  रखना  चाहते  है,  जो  कि
 हर  साल  हेन्टर  पर  एक  लायबिलिटी  होती  है।
 प्राक़रिटेडल  ्ड्म  की  प्रलाहिदा  कार्योरेक्षन

 है  और  बैकव ड  एरियाज़  को  भअवाहिदा
 कार्पोरेशन  है।  में  समझता  हूं  कि  सब  को

 एमलगमेट  कर  के  हक  ही  कार्योरेगन  होती
 चाहिए  V  भर  यहां  पर  बाज  स्टेट्स  ऐसी  हैं,

 जैंदे  पजाब  में,  कि  टिपार्टमेंट  भी  बसे रण  करता

 है,  कारपोरेश्षन  भी  रन  करता  है  भौर  झब

 तीसरा  कारपोरेक्षन  श्राप  बनाने  चले  हैं  t
 मेरे  कहने  का  सकसद  सिर्फ  इतना  हो  है,

 बुल  भा  ढ्रबल  काम  होने  से  जब  इतनी

 गाड़िया  चलेंगी  तो  न  उन  पर  पूरी  तरह  कडल
 हो  सकता  है  और  न  निगहबानी  हो  सकती

 हैं।  ६  लिये  एक  स्टेट  में  नेशनालाइजेशन
 का  सिस्टम  एक  ही  होना  चाहिये  भर  रोड़

 द्वॉस्पोर्ट  का  होना  चाहिये  ।  कई  जगह  दो  दो
 तीन  तीन  कारपोरेशन्स  हैं  ।  बम्बई  स्टेट
 में  कजछ  का  भलाहुदा  है,  सौराष्ट्र  का  प्रसाहदा

 है  भौर  बम्बई  का  अलाहदा है  है।  इस  लिये में
 चाहता हूं हूं  कि  एक  स्टेट  में  एक  ही  रोड़  ट्रांसपोर्ट
 कारपोरेशन  होना  चाहिये  ।

 इस  ऐम्ट में  श्राप कोई  बहुत  सी  बीजे

 तो  करने  नहीं  जा  रहे  हैं,  लेकित  दो  चार

 थीं  ऐसी  हैं  जिन  पर  मैं  कुछ  कहना  चाहता
 हैं।  सब  से  पहली  बात  मैं  यहू  कहता  चाहता
 हैं  कि  ाप  ने  जो  एम्पलतामीज  को  फ्री  पास

 दिये हैं,  उन  के  हाथ  मेरी  पूरी  हमददों  हैं  भौर
 ढ्  एम्पलायींश  को  पासे  मिलने  चाहियें,

 200
 (Amendment)  BI

 eet  view  को  भी  मिलने

 आहियें,  स्टेड  लेजिस्लेट्स  को  भी  मिलने

 भीर  उस  का  बहुत  मिसयूज  होगा  ।  किसी
 भी  स्टूडेंट  को  तो  फ्री  पास  नहीं  मिलेंगे,  बह

 फ्री  पास  जायेंगे  कंडक्टर  के  दोस्तों  के  पाथ,
 घानेदर  के  पास,  पुलिस  बालों  के  पास  भौर
 बसों  के  झमलों  के  पास,  वे  टिकट  जायेंगे
 श्रसिस्टेंट  मैनेजर  के  दोस्तों  के  पास,  ड्राइबसे
 के  भौर  क इक्ट्से  के  दोस्तो के  पास,  धौर  इस
 का  झसर  पड़ेगा  स्टेट  एक्स्वेकर  पर  ।  दूसरे
 ही  लोग  इस  का  फायदा  उठायेगे।  इस  सिये
 &  चाहता  ह  कि  पहले  तो  आप  को  दस  चीज
 को  करना  ही  नहीं  चाहिये,  कोई  जरूरत

 नहीं  कि  स्टूडेट्स  को  फ्रो  पास  दिये  जायें  या

 कमेदान्स  दिये  जाये  क्योकि  थे  आखिर  में
 स्टूहेंट्स  को  नहीं  मिलेंगे  ।  चार  साल  बाद
 ाप  देख  लेंगे  कि  ये  चीजे  हमारे  अफसरों
 को  मिलती  रहेगी,  न  सिर्फ  प्रफसरों  को  मिलती

 रहेंगी  बल्कि  उन  के  खान्दानों  को  भी  मिलेंगी  t
 इस  ऐक्ट  में  इस  चीज़  को  रखते  से  नुक्सान
 हो  सकता है।  पौर  प्रमर  भाष  को  इसे  रखना
 ही  हैं  तो  कौन  लोग  इस  को  लें  सकेंगे  इस  को
 डिफाइन  करना  चाहिये  ताकि  जो  गयर्न॑मेंट
 झाफिसर्स  है,  या  जो  उन  के  दोस्त हैं,  ये  सोय
 नाजायज़  फायदा  न  उठा  सकें  दौर  सरकार

 के  रुपये  पर  वह  सेशन्स  न  सें  सकें  ।  इस
 लिये  &  कहता  हु  कि  जिस  हंग  से  श्राप  बह
 क्री  पास  देने  जा  रह ेहैं उस  का  फायश  at
 लोग  उठायेंगे  जिन  को  फ़ायदा  देना  झाप  का
 मकसद  नहीं  है,  भौर  जिन  को  श्राप  फायदा
 पहुंचाना  चाहते  हैं  उन  का  इस  से  कोई  फायदा
 नहीं  होगा  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  झाप  ने  कारपोरेशंश  को  ताकत  दी  है  कि
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 ने  बाजार में  जायें  शौर  जा  कर  कारपोरेशन

 के  लिये  wal  लें  t  मैं मानता हूं  कि कारपोरैशनस

 को  जितने  रुपये  की  wees  हो  ME  तो  उन

 को  सेने  ही  चाहिये  लेकित  इस  हंस  से  गर
 Dig  इजाजत  दे  देगे,  भले  ही  झाप  उस  से

 किक्ली  किस्म  का  प्रोग्राम  लायें,  या  किसी

 किस्म  का  भी  काम  करे  तो  वह  ठीक  नहीं  होगा  V
 शेड  ट्राम्त्पोर्ट  कारपोरेशन  को  झगर  आप

 इजाजत  देते  हैं  भौर  हिन्दुस्तान  के  जो  दूसरे
 सरकारी  कारपोरेशन  है  उन  को  इजाजत

 नही  देंगे,  चाहे  वह  कितने  ही  भच्छे  क्यो
 न

 हो,
 कितने  ही  ज्यांदा  बिजिनेस  वाले  क्‍यों  न  हो,

 तो  इस  से  भाष  एक  गलत  प्रितिडेट कायम
 करेंगे  झब  तक  तो  यह  है  कि  हिन्दुस्तान की
 धरकार  एक  दफा  झपने  लिये  या  सूबे  की
 बरकारे  अपने  लिये  मार्कट  में  लोन  ले,  लेकिन
 झगर  झलाहदा  भलाहदा  एजेन्सीश  ने  लोन
 लेना  शुरू  कर  दिया  तो  लोन  मार्केट  पर  इस
 का  कोई  झन्ना  झसर  नहीं  पड़ेगा  1  यह  बात
 भी  है  कि  अगर  सूबे  की  सरकार  या  सेन्ट्रल
 गबनेंमेंट  कर्जा  ले  तो  उन  को  कड  मिल  ही
 सकता  हैं  बयोकि  भाज  सेन्ट्रल  गवर्नमेंट  को
 साख  बहुत  भच्छी  है,  बनस्पित  रोड  ट्रास्पोर्ट
 कारपोरेशन के  ।  बँक  ट्रेंड  के  बारे  में  रोड
 द्रान्स्पो्ट  कारपोरेशन  की  कोई  साल  मही  है,
 इस  लिये  उसे  कर्जा  मिल  सकंगा  इस  यें  भी

 मुझे  झका  है  ।  इस  लिये  इस  चीड़  का  भाप
 को  कोई  लाभ  होने  वाला  नहीं  है,  हा  इस  का
 उल्टा  फ़्सर  हो  सकता  है  भोर  इस  का  मिसबूज
 भी  हो  सकता है।  इस  लिये  इन  कारपोरेशन्स
 को  झोपन  मार्केट  में  कर्जा  लेने  का  कोई
 प्रस्यार  गहीं  होगा  साहिये  ।

 इस  के  बाद  a  ears  ६  के  सिससिसे
 में  कहना  चाहुता हु  ।  भाष  ने  रोड  ट्रास्सपोर्ट
 को  काइनेन्स  करने  के  लिये  यह  प््खा  है  कि
 एक्सपैकब  शोशाम  में  जो  गफा  हो  बस  से  बह
 गया दें  ।  इससे  पहले  ऐक्ट  में  यह  था  कि

 गरव्मिंट  वा  सेन्डर्ल  गवर्नमेंट  ।  में  समझता

 हूँ  कि  यह  नई  चीज़  इस  में  नहीं  होनी  चाहिये  ।

 यह  में  इस  लिपे  कहता  हुं  कि  झगर  ore
 एफ्स्पैन्दान  प्रोग्राम  का  पैसा  दे  देंगे  रोड़

 ट्रॉस्पोर्ट  को  भौर  सड़को  के  बनाने  के  लिये

 कोई  ऐसा  नही  देंगे  तो  बड़े  वह  शहरों को  हो
 फायदा  होगा  ।  बड़ें  बढ़े  शाहूरों  में  हो  कारपो-
 केशन  भाप  चलाना  चाहते  हैँ  हालाकि  आप
 बहो  (| इ  शहरों  को  कम  करना  चाहते  हूँ  ।
 शाप  का  कतई  यह  मुदहझा  नहों  है  कि  आप
 बड़े  बढ़  शहरों  को  नफा  पहुचाये  1  प्राप  तो
 चाहते  हूं  कि  कारपोरेशन  में  रोड़  द्वान्मपोर्ट
 डिपार्टमेंट  का  जो  पैसा  लगा  है  वह  उन
 इलाकों  के  लिप  इस्तंमाल  हो  जो  कि  देकब
 हूँ  जहा  सड़क नहीं  हैं  ।  लेकिन वह  मकंध॑ंद
 इस  कानून  से  पूरा  नही  होगा  ।  इस  के  प्रलावा
 शब  सरकार  यह  चाहती  है  कि  झाज  इन्दौर
 और  स्वालियर  में  बसे  चले,  ग्वालियर  दिल्‍ली

 में  बस  चले,  आप  गायों को  जाना नही  चाहते  ।
 इस  लिरें  ये  कहता  हू  कि  ऐसा  नहीं  होता
 चाहिये  भगर  रोड़  ट्रान्स्पोर्ट  कारपोरेशन
 को  बसे  खरीदना  है  तो  वह  मेट्रन  सवर्नेमेंट
 से  कर्जा  ले  सकता  है  1  गर  बहू  अपने

 मुनाफ  से  लेगा  तो  पंड  दो  ere  wre  बेसन्बल
 अमेलिटोंज  ऐंड  बेलफसर  सेंगा  दसरे
 सन  १६४  में  झाप ने  जिन  लोगों  का  ्ह्भा
 रकखा  था  रोड  ट्रान्स्पार्ट  ऐक्ट  बनाते  बकत
 थे  कौन  थे?  आप  ने  कहा  था  कि  हम  यह
 कारपोरेशन्स  इस  लिये  बना  रहे  है  कि  जिसमे

 हिन्दुस्तान  में  ज्यादा  से  ज्यादा  सक  बने  |
 जाज  झाप इस  मु  से  दूर  जा  रहे  हे  क्योंकि
 दे  लोग  प्राज  बहुत  ज्यांद!  लोन  नहीं  कर  सकते  ।
 उन  का  डिप्रिसिएक्षन  ज्यादा  होता  है.  उस  को
 कवर  अ्रप  न  करने  झान  एक्स्पैच्नान  की  बात
 कर  के  नई  बसेज  खरीदना  चाह  हे  ताकि

 जो  तीसरे  साल  े  कम  हो  सकती  हैं  उन  को
 कवर  झपे  बर  सके  oF  एक  मिसाल  देना

 चाहता  हु  ।  ध्ाष  जातने  हैं  कि  पंजाब  में

 एक  बैसेस्जर  टेकस  लगा  हुआ  है  i  वहां  पर

 कारपोरेश्न  या  डिपार्टमेंट  पेसेन्जर  ग्य  देता
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 है।  वह  लोगों  से  टैक्स  इक्टठा  कर  के  कहता
 है  सरकार  हम  को  १६  लाख  to  देती  है  ।

 हम  ने  ११  लाख  पसेन्जर  टंक्‍्स  से  ले  लिया  |
 इस  १६  लांख  eo  की  ऐतुभ्नल  सब्सिडी  मे  से
 ११  लाख  पये  काट  कर  बाक़ी  ५  लाख

 सरकार हम  को  भौर  दे  दे  -  इस  लिये  भ्रगर
 झाप  उन्हें  पैसा  देते  जायेगे  इस  ढंग  से  तो
 ऐकाउंट  में  गड़बड़ी  पड़ेगी।  स्टेट  गवर्नमेट
 को  पैसे  की  ज़रूरत  होतो  है  |  अगर  इस
 तरह  से  बलता  रहा  और  एक्संपैन्दास  में
 श्ोष्राम  से  रुपया  दिया  जाता  रहा  तो  यह
 कारपोरेशधन  एफिल्िएंटली  रन  नहीं  कर  सकेंगे  |

 इसके  बाद  में  भाखिर में  जो  बात  कहना
 चाहता  हुं  वह  यह  है  कि  स्‍्राडिटर  जनरल  को
 जो  भपक्तियार  दिया  गया  है  मे  उसे  वेलकम
 करता  हूं  ।  यह  लोगों का  पैसा  है,  जनता  का
 पैसा  है  t  अगर  प्राइवेट  ऐकाउटेंटस  के  जरिये
 बह  भाडिट  हो  तो  उससे  काम  ठीक  से  नहीं
 चल  सकेगा  ।  इस  लिये  क्‍ग्राडिटर  जनरल

 ऐक्ट में नहीं में  नहों  लाते  कि  किस ढग  से  वह  अपना

 ऐकाउ  स  बनायेंगे,  कितना  डिप्रिसिएशन  भी

 प्रौवाइड  करना  है  या  दूसरी  थौजें  किस  तरह
 से  करनी  है,  तब  तक  इस  चीज़  का  बहुत
 फायदा नहीं  ही  सकता  ।  में  जानता हूं  कि
 हर  साल  हर  कारपोरेशन  बहुत  से  काम
 करता  है,  अखबारों  में  निकाल  दिया  जाता  है
 कि  कई  नये  बस  स्टेंट  अने,  जब  भी  कोई

 अफसर  जाता  है  तो  कह  दिया  जाता  है  कि
 १४  लाख  या  २०  लाख  Fo  का  कफा  ह््भा  1

 इतना  नफा  हुआ  जरूर  लेकिन  कभी  बह
 ऋडिट  भी  किया  गया  ?  पिछने  सेशन  में
 जवाब  दिया  गया  कि  नफा  तो  ह्भा  लकिन

 सेंट्रल  गबर्मनेंट  में  भमी  तक  केडिट  नही  किया
 मया ।  फका  लिकलने का  फायदा  क्या  हुआ  जब

 कम  से  कम  सेंट्रल  गवर्मेमेंट  को  वह  दिया

 नहीं  यया”  यह ठीक  है  11  अखबारों  में

 शेज्ञान  भा  जाता  है  कि  नफा  हा  लेकिन बह बह
 ध्फ्  दिया  नहीं  जाता  बह  इस  लिय  कि  जिस
 बंग  से  झाज  (काउस  र्क्स  जा  रह ेहे  उस  पर
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 आप  का  कोई  कंट्रोल  नहीं,  लेजिस्लेटिन  बैगर
 का  कंट्रोल ीं  |  जिस  ढंग

 ते  एलेविटूसिटो ऐफ्ट
 बना  है,  उस  में  हर  एक  बीज  को  'डिफाइस
 किया  गया,  केकिन इस  में  खिफाइन  सही
 किया  गया।  इसलिये  सारे  का  खारा
 डिप्रिसिएशन  कमर  अप  नहीं  किया  जाता  |

 आखिर  में  में  रोड  द्वान्सपार्ट  में  फ्री
 पास  देने  की  बिल में  ओ  व्यवस्था की  जा  रही
 है,  उस  पर  मंत्री  महोदय  को  पुतविदयार  करने

 के  लिये  कहना  चाहता  हूं  में  तो  चाहूंगा कि
 फ्री  पास  वाली  बात  को  छोड़  ही  दे
 और  प्रगर  ऐसा  करना  मुभकित  न  हो  तो

 कम  से  कम  उसको  डिकाइन  कर  दें.  बरता
 इसमे  फायदे  के  बजाय  नुक्सान  ज्यादा  होगा।

 75  bre.

 जो  थ्यो  मारायल  दास  (दरभंगा):  उपाध्यक्ष

 महोदय,  पह  संक्षोरइन  विवेषक  जो  हमारे
 सामने  उपस्थित  है  उसके  धम्बस्ध  में  जो

 चर्चाएं  प्रमी  हुई  हे  उनसे  फबो  चलता  है
 कि  जब  यहू  कॉनन  हमते  बताया  तब  से  झ

 तक  जो  कारपोरेशन्स  कायम  हुए  उनके  बार ेें
 पूरा  अनुभव हम लोगो हम  लोगो  को  नहीं  है।  भ्रच्चा

 होता  कि  यह  संशोधन  करने  वासा  जो  बिल

 है  इसके  साथ  ही  साथ  जो  भाषण  मंत्री  महोदय
 ने  किया  उनको  जहां  जहाँ  भी  कारपोरेशन्स
 चलते  हैं  उनका  काम  कैसे  चला  इसकी  एक
 संक्षिप्त  रिपोर्ट  हमारे  सामने  होता  तो  हम  को
 इस  बात  पर  साफ  राय  जाहिर  करने में  सुविधा
 होती कि  क्या  यह  कारपोरेशन  जिसे  हम  लोगों

 मे  इस  ऐक्ट  के  जरिये  कायम  करने का  प्धिकार
 शज्य  की  सरकारों  को  दिया  था  औैर  उसके
 जो  सिद्धांत  थे  औौर  उसकी  जो  मंशा थी  उसके

 मुताबिक  काम  ड््भा  कि  नहीं  ।

 सब  से  पहली  बात  तो  यह  है  कि  भ्रभी

 हब  बहुत  सी  राज्य  सरकारों  ने  करारपोरेशम्स
 कायम  ही  गहीं  किये  ।  बहुत  से  राज्यों  ने

 जिन्होंने  इस  सड़क  ट्रान्शपोटे  के  चलाने  को  भार
 अपने  हाथ  में  लिया भी  है  वह  उसको  विभास
 के  हारा  चलना  रहै  हैं,  डिपाट्गेंटन  तरीके



 205  Road  Troneport  SRAVANA  i2,  i88]  (SAKA)  Corporations  206
 {Amendment)  Bill

 से  सवा रहे है रहे  है।  भव  विभाग  के  द्वारा  यह  काम
 करना  ठीक  है  था  इसको  कारपोरेशन  के

 ब्ारा  चलाता  ठीक  है,  समें  विवाद  नहीं  है  ।

 ज्यादा  तादाद  ऐसे  लोगों  की  है  जो  कि  चाहते
 हैं  कि  झगर  राज्य  की  सरकार  यातायात  का

 करें  तो  उसका  सचालन  कार-
 पोरेशन  के  द्वारा  ही  हो।  इस  बात  को  महेनजर
 we  कर  यह  दिल  शौर  यह  कानून  हमने  पास
 किया था  लेकित  ने  मालूम  क्‍यों  अभी  तक
 बहुत  सी  राज्य  सरकारों  ने  अपने  वहां  पर
 कारपोरेशन्स  कायम  नहीं  किये  ।  यहां  पर

 सवाल  पैसेजर्म  के  ट्राम्सपोर्ट  का  ही  साम  कर  के
 है  क्योंकि  माल  के  प्रावागमन  के  बारे  में  तो

 सरकार ने  एक  नीति  बनाई  हुई  है  कि  यह  माल
 होने  का  काम  झगर  प्राइवेट  लोगों  के  हाथ
 में  हो  अभी  कुछ  दिनों  तक  रहने  दिया  जाये
 तो  कुछ  बुरा  नहीं  है  ।  रोड  ट्रास्सपोर्ट
 रीझारगनाइजेशन  कमेटी  की  रिपोर्ट  को  में  ने
 देखा  है  |  उसमें  उन्होंने  कहा  है  कि  ह |

 फाइन  इयर  प्लान  के  दस  वर्ष  दाद  तक  माल
 खाने  ले  जाने  का  जो  सावन  है  वह  प्राइवेट
 लोगों  के  हावों  में  रहने  दिया  जाये  तो  च्चा

 है।  ह! ल  उस  पर  विचार करने  का  यह  मौका
 गहीं  है  1  लेकिन  मेरा  कहना  यह  है  कि

 जहां  हम  सखोगों  ने  यह  कानून बना  कर  राज्य
 को  सरकारों  को  भ्रधिकार  दिया  हैं  कि  मे

 जहां  जरूरत  समझें  राष्ट्रीयकरण  करके  इस
 विभाग  के  काम  का  राष्ट्रीयकरण  कर  के
 कारपोरेवान  के  द्वारा  संचालित  करे  :  देखना

 |  है  कि  उस  उद्देष्य  मे  हमे  कहा  तक  सफलीमूत

 हुए  हैं।  इस  कानून  को  बताये  हुए  हसे  €.  १०
 we  हो  गये  लेकिन  हमारे  सामसे  किसो भी  स्टेट

 सरकार  की  जो  कारपोरेधन्स  हैं  उतकी  कार्य-

 माही  का  पूरा  विवरण  नहीं  झामा  जिससे  यह

 माभूम  पकुता  कि  भावा  वहां  की  सरकारों

 में  थो  इस  कान  को  टिम्ाग  हारा  संचालित

 किया  भौर  किए  काररारेशन  द्वारा  मचालित

 किया  तो  उसमें  कौन  चला  रहा  शौर

 कि  में  पर्ची  प्रति  हुई
 t  इसलिये.  हम

 1  wewe  में  ठीक  ठोक  झपना  नि्ेष  नहीं

 दे  ह््कते  मेरा  कहता  वह  तै  कि  जब  केन्ीय

 सरकार  ने  राज्य  सरकारों  को  वह  अधिकार
 दिया कि  ये  अगर  चाहें तो  भ्रपने  वहां पर
 कारपोरेशन्स  बता  कर  इस  काम  को  चलवा
 सकती  हैं  तो  भारत  सरकार  को  कोप्रा्िनेज्ञन
 के  लयाल  से  इसको  देखना  चाहिये  कि  जिस
 लीति  को  प्लानिंग  कमिशन  मानता  है.  और
 केन्द्रीय  सरकार  मानती  है  उस  नीति  क॑  प्नुसार
 विभिन्न  राज्य  सरकारें  कार्य  करती  हैं  या  नही
 करती  हैं।  मेरा  खयाल  है  कि  इस  बारे  में

 दिलाई  की  गई  है  |  भझ्रगर  केन्द्रीय  सरकार  की

 तरफ  से  इस  बात  की  निगरानी  की  जाती  भौर
 उनसे  राय  मशझविरा  कर  के  उनको  बात  बताई
 जाती  भौर  सलाह  दी  जाती  तो  झाज  जो

 कई  वर्षो ंमें  मी  राज्यों  में  कारपोरेशंस  कायम
 नही  हुए,  ऐसा  नहीं  होता  ।

 जैसा  कि  एक  माननीय  सदस्य ने  कहा  कि

 यहू  कानून  सन्‌  १६५०  में  बनाया गया  था  धौर

 तब  से  ले  कर  शाज  तक  काफी  तब्दीलीयां

 हो  गई  है  और  इसलिये  यह  अच्छा  होता  कि
 इस  सारे  बिल  को  एक  नये  ढाचे  में  बना  कर

 हमारे  सामने  पेषा  किया  जाता  और में  मंत्री

 महोदय  से  अनुरोध  करूंगा कि  जब भी  मौका

 भाये  यह  जल्द  से  जल्द  ये  सभा के  सामने

 पूरा  व्योरेवार  बतलाये  ह उ  रोड  ट्रांसपोर्ट
 का  सचालन  ओ  कि  कारपोरेशस  द्वारा  किया

 गया  वह  किस  तरह  से  हुआ  है  भौर  यह  कि  बह
 प्रच्छा  है  भ्रथवा  ब्रा  है  भौर  उनकी  अपनी
 क्या  राय  है  यह  सब  उनको  सदन  के  सामने
 रखना  चाहिये  a

 दूसरी  बात  जा  प्रभी  विवाद  का  कारण
 बन  गई  है  भौर  इस  सदन  में  जिसका  कि  कुछ
 सदस्यों  ने  समर्थन  किया  भर  बहुत  से  सदस्यों
 में  उसका  विरोध  किया  है  वह  है  कारपोरेशन
 के  कमचारिया  ह". छ  दूसरे  मोगो  को  बिना  शुल्क
 at  रियायती  शुल्क  पर  सफर  करने  का  पास

 देने  के  बारे  में  कलाज  ४  क॑  द्वारा  कारपोरेशन
 को  यहु  पावर  होगी.  यह  भ्रभिकार  होया  कि

 बह  क्री  पास  अपने  एफ्पलाईज  को  शौर  झदर

 बसनस को दे या उनकों को  दे  या  उनको  रियामतो दर  पर
 हिकट  दे  ह. अ  कामीकमद्चल  प्रमेंडमेंट  वाले
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 [at  औनारायण  बाद]
 बलाज  नम्बर  १३  में  कारपोरेशन  को  रेगु-
 सस  बनाने  की  पावर  होगी  ।  कारपोरेशन

 के  एम्पलाईज  को  फ्री  पास  दिया  जाये  ।

 और  दूसरे  लोगो  को  पास  दिया  जाये  या  न  दिया

 जाये  में  समझता  हू  कि  यह  विवाद  उपथुक्‍त
 नहीं  है  क्योंकि  जो  भी  रेगुलशस  कारपोरेशन

 बनायेगी  उसका  ऐप्रूवल  स्टेट  गवर्नमेट  से

 कैना  होगा  |  बिना  स्टेट  गवनंमेंट  के  एप्रूवल
 के  कारपोरेद्ान  कोई  रेगुलेशन  नहीं  बना  सकती

 है।  ह! ह  जहा  तक  यह  सवाल  है  कि  क।  रपोरेशन
 को  यह  अ्रधिकार  दिया  जाय  कि  नहीं  तो

 में  समझता  हू  कि  यह  अधिकार  दिया  जाना

 जरूरी  है।  चाहे  रेलवे  में हो  मथवा  झौर  किमी

 जगह  हो,  गाहे  किसी  दूसरे  विभाग  में  हो
 झौर  खास  कर  के  ट्रासपोर्ट  के  जो  चलाने  वले
 लोग  हे  वे  वडी  मेहनत  से  काम  करत  हें  भौर
 उन्तकी  तनख्याह  और  जा  उनकी  दूसरी
 सचिस  कडिशस  हूँ  उसमें  इसकी  व्यवस्था

 रहुनी  चाहिये  भौर  कारपो  रेशन  को  यह  झत्रिकार

 होना  चाहिये  कि  भगर  वह  मुनासिब  समझे
 तो  झपने  मातहत  काम  करने  वाले  कप  चारिवो
 को  शौर  उनके  परिवार  वालो  को  किसी  खास

 जगह  से  किसी  वास  जगह  तक  जाने  के  यास्
 फ्री  पास  दे  दे  ।  अब  यह  फ्री  पास  कहां  तक
 का  होगा मौर  कब  तक  का  होगा  पह  सब

 बात  तो  रेगूलेशस और  नियम  से  तय  होने
 बाली  है  श्रौर  इसका  हम  कानून  म  जिक्र

 नहीं  कर  सकते  I  जब  हम  कारपोरेशन
 को  द्रसिपोर्ट  व्यवस्था  को  चलाने  का  भार
 सौंपते  है  तो  उसके  द्वारा  झपने  कमंचारियों  को
 यह  सुनिव।  देना  कि  पास  किस  जगह  भस
 जगह  तक  के  हों,  पास  दस  दिन  का  हो  या

 पन्दरह  दिन  का  हो,  इन  सब  चीजों  को  तय
 करने  का  अधिकार  अगर  हम  कांरपोरेडन
 को  नहीं  देंगे  तो  यह  शा  नहीं  होगा  ।

 जहां  तक  उस  पधिक।र  के  सच।लत  का  सम्नन्ध
 है  उसके  लिये  जो  अभी  कानून  है  उसकी  दफा
 ४५  में  यह  साफ  दिया  हुभा है  कि  जो  भी

 रेगुलेशस  कारपोरेश्नन  बनायेंगी  वह  वहा  की

 राज्य  सरकार  की  प्रमुमति  से  बनायेवी  1

 इसलिये  जो  भी  कुछ  रिभ्रायत  किती  को
 मिलेगी  चाहे  वह  कर्मचारी  को  मिले,  चाहे
 विद्यार्पी  को  मिले  भौर  चाहे  दूसरे  लोगों  को

 मिले,  बहु  उसी  हालत  में  उनको  मिल  सकती

 है  जब  कि  सम्बन्धित  राज्य  सरकार  उसके  लिये
 रजामन्द  होगी  भ्रन्यथा  नही  1  र/ज्य  सरकार की
 रजामन्दी  के  बगर  कोई  कारपोरेदन  इस  तरह
 की  सुविया  किसी  को  नहीं  भी  दे  सकती  है  ।

 इसलिये  में  समझता  हु  कि  यहे  जो  विभाद

 इस  सम्बन्ध  में  माननीय  सदरवों  ने  खडा
 किया  है  उसकी  कोई  जरूरत  नहीं  रह  जाती  है  t

 wa  इस  सम्बन्ध  में  कि  राज्य  सरकःर  प्रपने

 वहा  कर्मचारियों  भौर  न्य  लोगो  को  फ्री
 पास  की  कंसे  पौर  कितनी  सुविधा  दे  इस
 दिन  के  पास  की  सुविवा  दे  या  पन्द्रह  दिन  की

 सुविधा  =  राज्य  सरकार  के  प्रधिकार  को
 सीमित  करना  मुनासिंब  नहीं  है  ।

 यह  जो  सशोवन  विवेयक  माननोय  मत्री
 ने  उपस्थित  किया  है  5  क  किया  है  और  में
 समझता  हु  कि  कारपोरेशन  को  झषिकार

 होना  चाहिय  कि  वह  झपने  वष्ठा  की  राज्य  खर-
 कार  की  भनुर्मात  से  फी  पास  भ्रादि  की  सुविवा
 बहा  के  कमंचारिया,  विद्यावियों  अ्रयवा  दूसरे
 ऐसे  तोगो  खास  करके  प्रध्पपन  के  लिए
 या  दूखरे  तरह  के  र/ष्ट्रीय  कार्य  करने  वालों  को
 दे  लक  और  भगर  ऐस।  किया  जाता  है  तो  पे
 समझता  हू  कि  उसका  विरोध  करना  उचित

 नहीं  है  |

 मैं  माननीय  मत्री  से  भ्रतुरोव  करूसा  कि

 यह  ईष्यु  झाफ  पामेज  टु  दी  एम्पल्ायीज
 ाफ  दी  कारपोरेदान  एड  भदर  पर्सन्स,  यह
 जनरल  ्म्मं  में  लिया  ह्धा  है।  में  समझता

 हू  कि  कानून  में  तो  इसको  डिफ्राइन  नहीं  किया
 जा  ख़कता  है  लेकिन  रूल  रेशुलेशस  में  इसका
 जिक  होता  चाहिये  कि  मदर  पनस  से  rere
 शिक्षा  से  भौर  अध्ययन  में  लगे  हुये  लोगों  से

 है  और  इसी  तरह  स्प  शौर  रेगुलेशंस  में

 इसका  जिक्र  कर  दिया  जाता  चाहिये  कि  | उ



 209  Road  Treneport  SRAVANA  12,  368]  (SAKA)  (Amendment  Bill  Qe

 पासों  कौ  सविधा  सम्बद्ध  अधिकारियों  को

 ही  दी  जायेगी  |  हत्स  एंड  रेगुलेक्षस  में

 यह  पोबाइड  कर  दिया  जाये  कि  यह  फी

 पास  की  सुविधा  सम्बन्धित  भ्रधिकारियों,

 मुलाजिमों  और  शिक्षा  अथवा  प्रध्यमन
 सम्बन्धी  बालों  के  लिये  ही  मिलेगी  भौर.  यह
 कौ  पास  से  सफर  करने  की  सुविब!  आम
 कामों  के  लिये  नहीं  होती  चाहिवे  ।

 जितनी  भी  कारपोरेशन  बनती  हूँ  शौर
 जिनमें  केन्द्रीय  सरकार  का  पेसा  लगता  है
 या  राज्य  सरकारों  का  पैसा  लगता  है  उनके

 हिसाब  की  जाच  पड़चयाल  करने  का  पृण
 ग्रधिकार  हमारे  प्राडिटर  कट्रोलर  जनरल  को

 होता  चाहिये  ।  जहा  तक  मुझे  याद  है  बहुत
 से  कानून  बसाते  समय  हमो  हस  बात  का
 श्याल  रकवा  है  |  धलबत्ता  यह  एक  खास
 मौका  है  जब  हमने  इस  बात  की  छूट  रक्‍्खी
 है  भौर  दम  ब  के  बाद  किसी  झ्रधिकारी  का
 ध्यान  भ्रावधित  करते  की  यह  जो  बात  कहीं
 जा  रही  है  तो  कोई  भी  फंड  हो,  चाहे  केन्द्रीय
 धसरकार  का  फर  हो  भौर  चाहे  राज्य  सरकार
 का  फड़  हो  t  किसी  भी  संस्था  को  काम
 चलाने  का  जब  अधिव।र  दिया  जाता  है  तो
 उसके  हिसाब  किताब  की  जाच  पड़ताल  करने
 का  भपिकार  ध्राहिटर  जनरल  झौर  कड्रोलर
 को  प्रवत्य  होना  चाहिये  t  mit  माननीय
 स्यागी  जी  ने  कहा  चा  कि  कट्रोमर  एड
 ग्राडीटर  जनरल  के  पास  बहुत  से  काम  पड़े

 हुए  हैं  घौर  उनको  छ  टूटी  नहीं  है।  में  समझता

 हु  कि  जैसे  जेसे  सरकार  के  काम  बढ़ते  जाते

 हैं  बेसे  देसे  कट्रोलर  एड  भ्राडोटर  जनरल  के
 चिभाम  सें  काम  करने  वाले  भी  बढ़ने  ाहिप
 शौर  ag  पह  है  ।  इसलिये  यह  कोई  दलील

 नही  है  कि  स्टेट  गवर्न मेंट  का  पंसा  है  इसलिये
 ह्टेट  समबवमेंट  को  भ्रधिकार  हों  ।  स्टेट
 मर्गमेंट  का  भी  जो  पैसा  होता  है  उसको
 जाच  करने  का  भ्रधिकार  भी  कट्रोलर  जनरल
 को  है  t  तो  स्टेंट  गबनमेट  का  या  सेड़ल
 सबमंमेट  का  कोई  वैसा  किसी  कारपोरेशन
 को  भा  फिसी  दूसरी  सस्या  को  जाता  है  तो  उसके

 लिसाव  किताब  की  जांच  करने  का  अधिकार

 कंट्रोलर  जनरल  को  जरूर  होना  चाहिये  t
 में  समझता  हुँ  कि  यह  बहुत  ही  स्वागत  योग्य
 चीज  है  ।

 हमारे  माननीय  सदस्य  श्री  मायूर  ने
 इस  बात  का  बहुत  विरोध  किया  है  कि  इसमें
 केन्द्रीय  सरकार  को  नियत्रण  का  हतना  अधिकार

 है।  में  मी  विकेन्द्रीयकरण  की  बात  को  मानता

 है  1  यह  बात  सही  हैं  कि  अधिकार  को  ज्यादा

 केन्द्रीभूत  करने  से  काम  में  बहुत  देरो  होतो  है
 भौर  झभी  भी  जो  अ्रधिकार  केन्द्रीय  सरकार
 ने  ले  रखे  है  भ्रगर  उनको  लालफीताशाही
 से  जल्द  दूर  किया  जाये  तो  मैं  समझता  ह्
 कि  यह  कोझारडिनेशन  के  लिये  बहुत  अझस्छा
 होगा  ।  देश  एक  है,  ससद्‌  एक  है,  जनता  एक
 है  तो  फिर  सरकार  का  नियत्रण  रह  तो  यह
 ठीक  है।  लेकिन  अनुभव  बतलाता  है  कि  जितने
 ही  अ्रधिकार  केन्द्रीय  सरकार  के  पास  केन्द्रीभूत
 होते  हैं  उतनी  ही  उनमें  लालफीते  की  बात
 भ्रध्िक  भ्रा  जाती  है  I  सिद्धातव.  यह  बात
 सही  है  कि  जिस  सस्था  में  राज्य  सरकार  शौर
 केन्द्रीय  सरकार  का  पैसा  लगा  हो  उसको  राज्य
 सरकार  धौर  केन्द्रीय  सरकार  की  झनुमति
 ले  कर  काम  करना  चाहिये  क्योकि  कोर्पोरेशन
 राज्य  सरकार  या  केन्द्रीय  सरकार  का  कि  एशन
 है  ।  इसलिये  राज्य  सरकार  और  केन्द्रीय

 सरकार  का  उस  पर  अधिकार  होना  अनुचित
 नही  है  |  लेकिन  इस  बाते  पर  मत्री  महोदय
 को  ध्यान  देना  चाहिये  कि  जब  इस  प्रकार  के
 अधिकार  केन्द्रीय  सरकार  के  पास  होते  है
 तो  उसका  परिणाम  यह  होता  है  कि  उस  सस्था
 के  सोग  केन्द्रीय  सरकार  की  भ्रनुमति  के  लिये
 लिखा  पढ़ी  करते  है  तो  चार  जार  &'  ऋ:
 महीने  इसमे  निकल  जाते  हैँ  झौर  काम  में
 देरी  होती  है  I  में  इस  प्रकार  के  नियत्रण  का
 सिद्धातत.  विरोध  नहीं  करता  लेकिन  जो  इस
 कारण  देरी  होती  है  उसको  दूर  किया  जाना
 चाहिये  ।  इसमे  जो  यह  रखा  गया  है  कि
 विशेष  भवस्थाओों  मे  जबकि  कारपोरेशन  को
 कर्जा  बेना  हो  भपने  विकास  कार्यक्रम  के  लिले
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 सो  उस  समय  उसे  केन्द्रीय  सरकार  सौर  रखे  जाते  है  शौर  सदन  को  ग्भिकार  है  कि  बह
 राज्य  सरकार  की  भनुमति  भाष्त  करनी  चाहिये  उन  पर  बाद-बिवाद  करे  भौर  उनमें  संभोषन
 प्ले  इसे  अनुचित  नहीं  समझता  ।  लेकिन  4

 चाहता  हू  कि  कोई  ऐसा  उपाय  किया  जाये
 कि  काम  जल्द  हो ।

 झभी  जो  विधान  है  उसके  झा्तर्गत
 कारपोरेशन  को  मह  भ्रतिकार  नहीं है  कि  नफे
 को  विकास  के  काम  में  लगा  सके  |  भ्रव  श्राप
 यह  भ्रधिकार  इस  कानून  के  जरियेदे  रहे  है
 कि  नफं  में  से  डिप्रिसियेशन  आदि  काट  कर
 जो  नेट  प्राफिट  हों  उसको  कर्मचारियों  के

 सुधार  के  लिये  झौर  दूसरे  विकास  के  कामो

 में  लगा  सके  ।  यह  चीज  भनुचित नही  है  ।
 पहुले  जो  यह  भ्रधिकार  नहीं  दिया  गया  या

 सो  बह  मेरी  समझ  में  भूल  थी  |  इसकी  प्रति
 अब  की  जा  रही  है  |

 धो  एक  दो  भौर  बातों  की  तरफ  ध्यान

 खोचमा  चाहूंगा  |  में  एक  बात  माननीय मंत्री
 के  विभार  के  लिये  रखना  चाहता  हू  ।  भ्भी

 यह  नियम  है  -कि  कारपोरेशन  जो  गजट
 बनाते  हैं  उसकी  स्वीकृति  उनको  सरकार
 से  लेनी  पढ़ती  है  भौर  यह  उचित  ही  है
 लेकिन  में  चाहुंगा  कि  जिस  तरह  से  ही०
 Fro  सी०  का  बजट  ससद्‌  के  माननीय  सदस्यों
 के  सामने  रखा  जाता  है  शोर  उनको  उस  पर

 चर्चा  करने,  सुझाव  देने  शौर  वाकविवाद

 करने  का  अधिकार  होता  है,  उसी  तरह  से  .  .

 कारपोरेशन  का  बजट  भी  राज्य  की  विधान

 सभा  की  मेज  पर  रक्षा  जाये  अर  विधायकों

 को  उस  पर  विचार  करने  का  उसी  तरह  अधि-

 कार  हो  जिस  तरह  कि  बसद  में  है।  यदि  ऐसा

 हो  सके  तो  बहुत  प्रच्छा हो
 ।

 दूसरी  बात  य  यह  कहना  चाहुंगा  कि

 ्ल  बनामे  का  अधिकार  स्टेट  गवर्नमेंट  को

 है  और  रेगृलेशन  बनाने  का  अधिकार  का रपोरेशन

 को  है  ।  हम  लोग  यहां  ससद्‌  में  जो  कानून
 थास  करते  हैं,  उनके  अन्तरगत  झस  बनाने  का

 अधिकार  सरकार  को  देते  हैं  -  भेकित  जो  भी

 झूम  सरकार  बनाती  है  में  सदन  के  सामने

 करे  धौर  वे  रूस  सशोधित  रूप  में  लागू
 किये  जाते  है  ,  में  भाहूंगा  कि  इसी  प्रकार
 जो  हल  राज्य  सरकार  बनाये  उनको  भी
 विधान  सभा  के  सदस्यों  के  सामने  रक्षा  जाये
 झौर  है. ह  पर  विचार  करने  का  अधिकार
 सदस्यों  को  होता  चाहिये  झौर  उनमें  संदीषन
 करने  का  भ्रधिकार  भी  उनको  होना  भाहिये
 जैसा  कि  गहां  है|  कारपोरेशन  हौर  राज्य
 सरकार  जो  नियम  बनाये  उन  में  संशोधन  करने
 का  अधिकार  विधायकों  को  होना  बाहिये  t

 एक  बात
 मैं  भौर  कहना  चाहता हूँ  q

 वह  यह  है  कि  यह  जो  वर्तमान कानू  की
 दफा  ४१  को  हटाया  जा  रहा  है,  यह  बहुत
 अच्छा  किया  जा  रहा  है  |  इस  दफा  में
 कारपोरेशन  को  विक्षेष  अभ्रधिकार  प्राप्त  था,
 उसको  एक  लोकल  बाहों  की  तरह  समझा
 जाता  भा  और  इसलिये  उस  पर  मोटर

 बैहिकिल्स ऐक्ट  लागू  नहीं  होता  भा  ।  मैं
 समझता  g  कि  कारपोरेशन  पर  भी  दूसरी
 सस्थाझों  और  प्राइकेंट  मोटर  बस  धोनर्स
 की  शरह  मोटर  वंहिकिल्स  शबर  लागू  होना
 चाहिये  ।  इसलिये  मे  समझता  हूं  कि  दफा
 ४९  को  हटा  कर  झच्छा  काम  किया जा  रहा
 है  1

 एक  बात  से  झझौर  कहूंगा  ।  कारपोरेशन

 कानन  बनाने  का  उदेश्य  यही  था  कि  अहां
 राज्य  सरकार  समझती  हैं  कि  बहु  कम  भाड़

 में  जनता  के  लिये  एक  यातायात  की  अच्छी

 सुविधा  सुलभ  कर  सकती  है  वहा  बह  उस

 काम  को  कर  सके  |  यह  काम  सिलसिले  से

 चल  सके  इसके  लिये  कोशारडिनेक्षम  की

 बहुत  झावश्यकता  है  ।  में  समझता  हू'  कि

 अभी  बोह  थातामात  के  मामले  में  एक  शाज्य

 शौर  दूसरे  राज्य  के  बीच  मे  ठोक  डग ये

 कोभारडितेशन  नहीं  हो  पाता  है।  एक  कमेटी

 इस  बवन  पर  चिचार  करने  के  लिये  ब्रिठाई

 गई  भी  श्लौर  उसकी  सिफारिशों  पर  सबने  में
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 age  होने  बाली  है  !  लेकिन  मैं  कहूंगा  कि
 जिस  प्रकार  कारपोरेशन  बनाना  जरूरी  है
 उसी  प्रकार  इस  यातायात  का  एक  राज्य
 कै  दूसरे  राज्य  में  कोन्‍्रारडिनेशन  होता  भी

 उतना ही  जकूरी  है।  इसलिये में  मामतीय  मंत्री
 महोदय से  भ्रमुगेध  करूंगा कि  जहां  उन्होंने
 यह  संशोधन  करने  बाला  विधेयक  रस्सा  है
 साकि  कारपोरेशन  के  काम  को  बढ़ायें  शौर
 कारपोरेशन्स  का  विकास  करें  बहां  इस  बात

 का  भी  प्रबन्ध करें  कि  कारपोरेशन किस  प्रकार
 अल  रहे  हैं  भौर  इस  विधय  का  संकेत  समय  समय

 पर  हमको  मिल  सके  ताकि  हम  को  मा  मासूम
 हो  कि  हमने  कारपोरेशन्स  के  लिये  जो  कानूत
 बनाया  है  उस  पर  राज्य  सरकारें  भ्च्छे  देग
 से  काम  कर  रही  है  ताकि  हमको  विश्वास  हो
 सके  !

 इन  शाब्द  के  साथ  मैं  इसका  समर्थन
 करता  हूं

 Shri  Raj  Bahadur:  Mr.  Deputy-
 Speaker,  Sir,  I  am  grateful  to  the
 House  for  the  very  helpful  discussion
 on  this  measure.  To  begin  with,  I
 will  take  the  point  which  was  raised
 by  Shr  Tyagi,  namely,  that  the  State
 Governments  are  rather  not  quite
 keen  to  convert  their  departmental
 organisations,  or  the  state  trans-
 port  undertakings,  into  corporations
 He  of  course  hinted  that  they  are  not
 prepared  to  do  so  because  if  they  do
 so  they  have  got  to  pay  income-tax

 You,  Sir.  were  not  in  the  Chair  at
 that  time,  and  the  Speaker  waz
 pleased  to  invite  our  attention  to  the
 provisions  of  article  289  of  the  Con-
 stitution  and  he  said  it  is  open  to  the
 Government  even  then  to  impose
 certain  taxes  But  it  was  pointed  out
 that  under  the  provision:  of  article
 280(2)  we  shall  have  to  undertake

 run  by  the  State  Governments  con-
 cerned.  That  may  not  be  possible  in
 every  case,  it  may  be  that  separatels
 ‘we  may  have  to  bring  wach  legislative
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 measures  for  each  State  but  then  we
 shall  have  to  amend  them  from  year
 to  year.  The  advantage  in  assessing
 the  incomes  of  these  undertakings  to
 income-tax  is  that  they  may  be
 governed  by  the  ordinary  income-tax
 jaws,  and  any  fluctuations  or  changes
 or  upward  or  downward  trends  in
 the  income-tax  measures  or  rates  will
 of  course  apply  to  the  income  of  the
 State  transport  undertak.ngs  as  well
 In  that  case  we  will  not  have  to
 amend  the  particular  legislative
 Mtuswe  contemplated  by  the  provi-
 sions  of  article  289  every  year.  it
 us  in  that  context  that  we  have  got
 to  consider  this  particular  point.

 Apart  trom  this,  it  is  obvious  that
 certain  States  have  already  got
 transport  undertakings  running  as
 corporation  and  they  ere  already  pay-
 ing  income-tax.  There  are  other  Sta-
 tes  that  are  running  their  Transport
 undertaking  deparitmentally.  So
 between  State  and  State  there  is  al-
 ready  some  sort  of  discrimination  or
 difference  and  we  have  got  to  see  that
 there  is  uniformity  of  rules  and  prec-
 nees  in  this  matter.  Otherwise,  it
 might  well  be  that  the  State  transport
 undertakings  which  are  being  run  as
 corporations  might  turn  round  and
 say  that  they  may  also  be  exempted
 from  paying  income-tax  because  the
 other  S‘ate  Governments  are  not
 paying  it  They  may  clarm  exemption
 or  they  may  revert  back  to  the  depart-
 mental  set-up

 We  insist  on  corporations  being
 formed  for  two  reasons  we  think
 that  a  commercial  undertaking  by  a
 State  Government  or  by  the  Centre
 should  as  far  as  possible  be  run  on
 commercial  lines,  according  to  busi-
 ness  principles  It  makes  much  for
 efficient  and  smooth  working  and
 better  service  if  that  is  done.  If  an
 undertaking  is  run  departmentally,
 every  litthe  decision  has  got  to  go
 through  prescribed  formaltes  and
 processes  which  are  time-consuming.
 It  xs  obvious  that  xf  our  public  sector
 corpurations  have  ta  compete  success
 fully  against  private  sector  under-



 all,  we  do  not  have  any  constitutional
 control  over  them  to  compe]  them.

 Shri  Tyagi:  You  have  got  the
 contro]  over  the  purse.  You  =  can
 refuse  to  give  them  loans,

 Shri  Harish  Chandra  Mathur:  That
 is  being  done  now  They  are  refusing
 assistance  to  Governments  which  are
 not  forming  corporations.  But  it  is
 not  also  the  experience  of  the  hon.
 Minister  tha,  the  UP.  Roadways,
 which  is  run  departmentally  and  3
 one  of  the  largest  enterprises  35
 running  as  efficiently  and  succeas-
 fully  as  any  corporation,  or  better
 than  many  corporations?

 Shri  Raj  Bahadur:  3  do  have
 admiration  for  the  U.P.  Roadways
 But  that  dees  not  mean  that  the
 Bombay  Transport  Corporation  is
 inferior  in  service;  they  are  also
 running  very  well.  The  question  is
 one  of  conforming  ४0  a  uniform
 practice  and  whether  the  Centre
 should  or  should  not  be  entitled  to
 draw  its  revenue  from  these  business
 undertakings  of  the  States.

 Shri  Barish  Chandra  Mathur:  You
 want  the  State  Governments  to  pro-
 vide  matching  grants  and  all  that,  but
 you  denude  them  of  all  the  resources.

 Shri  Raj  Bahadur:  I  would  hke  io
 remind  the  hon.  Member  that  we  do
 want  that  passenger  services  should

 takings,  But  if  we  want  to  do  that,
 we  would  like  them  to  conform  to  &
 particular  practice  laid  down  by  the

 convert  their  set  up  into  corporations.
 If  we  give  them  loans  and  still  they  do
 not  form  into  corporations,  they  do
 not  conform  to  the  practice.  Sq,  we
 insist  that  it  should  be  done,  The
 programme  of  conversion  and  of
 nationalisation  of  road  transport  is
 not  going  according  to  the  speed  we
 would  lke,  because  this  particular
 pont  is  not  being  solved

 Then,  Shri  Tyag:  said  that  it  should
 not  be  necessary  that  the  Comptroller
 and  Auditor-General  audits  the
 accounts  of  these  corporations  He
 said  the  State  Government,  may  be
 entrusted  with  that  work  But  the
 Auditor-General  insists  that  whatever
 the  Centre  finances  a  particular
 project  by  advancing
 State  Governments  OL  otherwise,  he
 should  be  brought  into  the  picture
 Obviously,  this  Parbament  also  is
 conscious  of  its  rights  and  it  would
 like  that  the  Auditor-General  should
 be  authorised  {o  audit  the  accounts
 of  these  corporations  For  this,  there
 is  a  provision  in  the  Bill

 About  tecruitment,  he  said  there
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 «ult  the  Minister  concerned  to  explain
 why  «  perticular  irregular  sppoint-
 gmt  has  been  made  or  why  it
 amacks  of  favouritiem,  nepotiem  and
 We  like.  We  would  not  like  to  go
 into  charges  of  a  general  neture.
 Shri  Braj  Raj  Singh  said,  there  is  an
 al)-round  corruption  which  is  beyond
 wsontrol  and  that.  There  might  be

 Shri  Braj  Raj}  Singh:  I  can  give

 with  a  big  stick  is  not  mght  and

 Legislatures  or  Parliament

 I  would  now  come  to  certain  points
 raised  by  Shr:  Bharucha

 question  to  be  tackled  by  the  Fmance

 “It  shall  be  the  general  princi-
 ple  of  a  corporation  that  m
 carrying  on  its  undertaking,  at
 shall  act  on  business  principles”

 He  said,  this  particular  phrase  “busi-
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 a  general  way.  He  has  further
 teferred  to  Section  29(])  which  says:

 be  the  quantum  of  contribution  to  the
 depreciation  fund  The  State  Govern-

 on  this  score  we  cannot  say  that  there
 is  any  vagueness  about  these  parti-
 cular  provisions  or  consequently  in
 the  particular  amendments  also

 Shri  Naushir  Bharucha.  My  hon.
 frend  has  not  quite  appreciated  my
 point  Various  State  Governments
 will  provide  various  principles  for  the
 determination  of  the  amount  to  be
 set  aside  for  depreciation  and  vanous
 other  reserve  funds  I  say  in  the
 absence  of  any  uniform  guiding
 Principle  laid  down  in  the  Act,  this
 has  got  no  meaning,  because  one
 State  Government  may  think  that  one
 set  of  principles  is  good  for  deter-
 mining  the  amount  to  be  set  ade
 and  another  State  Government  may
 think  that  another  set  of  principlag  is
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 have  to  determine  the  quantum  from
 time  to  time.  I  think  that  will  it-
 self  suffice  for  empowering  the  State
 Government  to  deal  with  this  ques-
 thon  and  there  is  no  vagueness  about
 it

 Then  he  referred  to  another  point
 and  said  he  is  doubtful  whether  there
 are  any  profits.  I  may  only  say  that
 doth  the  U.P.  and  Bombay  road
 transport  undertakings  are  running
 at  a  profit  and  their  services  are  also
 widely  appreciated.

 He  also  expressed  the  view  that
 we  should  not  allow  the  surplus  of

 the  profits  to  be  ploughed  back  to-
 wards  the  expansion  of  the  road
 services.  That  was  the  point  which
 he  made  out  and  he  said  that  it  is
 a  bad  principle  to  allow  financing
 miernally  such  ventures,  projecis  or
 schemes  He  was  against  external
 financing  when  he  said  that  they
 should  not  operate  and  borrow  in  the
 money  market  for  their  expansion
 Projects.  He  ४5  against  internal  finan-
 ming  when  he  says  that  whatever
 p.ofitg  they  earn  should  also  not  be
 ploughed  back  for  expansion  schemes.
 What  we  have  done  in  this
 amendment  is  that  after  defraying  all
 the  charges,  after  paying  for  the  con-
 tribution  to  the  provident  fund  and
 other  things,  whatever  balance  is
 left—the  present  provision  is  that  it
 may  be  ploughed  back  not  for  road
 transport  expansion  but  for  road  pro-
 grammes  of  a  particular  State—for
 that  balance  it  is  proposed  the  first

 AUGUBT  %  7980  Corporations  920
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 Then  I  will  come  to  the  points  raised
 by  Shri  Harish  Chandra  Mathur.  I
 am  grateful  to  him  for  a  very  realis-
 tic  appraisal  of  the  situation  about  so
 many  things.  But  he  smd  that  we
 have  not  been  able  to  inject  honesty,
 efficiency  and  integrity  in  the  road
 transport  business,  or  the  road  trans-
 port  departments  of  the  State  Gov-
 ernment.  I  do  not  know  how  far  that
 can  be  done  by  the  Centre.  We  in
 the  Centre  have  got  a  smal!
 ment  of  transport.  After  the  separa-
 tion  of  the  transport  from  Rail-
 ways,  railways  from  transport,  the
 Transport  Department  is  run  only  by
 a  Deputy  Secretary  and  one  or  two
 Under  Secretaries.  Recently  they  have
 promoted  one  Under  Secretary  to  the
 rank  of  Deputy  Secretary.  That  is
 all  Perhaps  they  have  got  a  few
 clerks  That  is  the  only  machinery
 for  the  injection  of  integrity,  honesty
 and  all  those  things  that  the  hon.
 Member  wants  and  for  the  renroval
 of  all  those  irregularities  and  corrupt
 practices  which  he  was  attending  to.

 But  then,  fortunately  for  us,  in  the
 person  of  Shri  Harish  Chandra  Mathur
 we  have  got  a  member  who  knows
 mtimately  al!  the  intricacies  of  the
 transport  department  organisation,
 bescaue  he  was  a  member  of  the  Ad
 Hoc  committee.  We  have  got  his
 report  and  I  think  Parliament  is  soon
 going  to  get  an  opportunity  to  discuss
 that  report  So,  we  will  welcome  bis
 comments  on  that  occasion  also.

 But  I  would  like  tu  say  that  ao  far
 as  we  in  the  Centre  are  concerned,
 under  the  Constitution  as  #  ip  we
 have  got  no  control  whatsoever  over
 the  State  Department  of  Transport,
 disciplinary  or  otherwise.  So,  we
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 committee

 m  3  :  pletely  eliminate,  all  posi-

 the  committee  comes  up  for  discussion
 it  will  be  analysed  from  that  angle—
 how  far  its  recommendations  have
 succeeded  m  suggesting  or  giving  8
 better  idea  or  organisation  which  can
 be  depended  upon  for  improving  the
 situation  and  overcoming  the  prob-
 lems  to  which  he  has  alluded  I  think
 व्‌  will  reserve  my  remarks  on  this
 particular  matter  for  a  later  qccasion

 Then  he  referred  to  clause  5  I
 will  have  to  go  into  the  clauses  speci-
 fically  JI  am  sorry  sf  I  am  _  taking
 more  time  Clause  5  reads

 “With  the  previous  approva!  of
 the  State  Government  and  =  the
 Central  Government.  a  corpora-
 tion  may  also  borrow  money  In
 the  open  market  for  the  purpose
 of  meeting  any  expenditure  of  a
 capital  nature”

 He  asked  why  import  “Central  Gov-
 ermnment"*  Why  have  another  fifth
 wheel  in  the  coach  of  this  particular
 business”  So  far  as  State  Governments
 are  concerned,  they  should  be  left
 free  So  far  as  this  particular  business
 is  concerned—borrowing  for  capital
 expenditure  I  would  say  that  they
 also  come  to  the  Planning  Commussion
 for  loans  for  expansion  of  road  trans-
 port,  or  nationalisation  of  road  trans-
 port  and  other  matters,  There  also  the
 Central  Government  is  vitally  intler-
 ested.  So,  it  should  come  in  the  pe-
 ture.  Apert  from  that,  it  may  perhaps
 be  desirable  and  proper  for  us  to
 distinguish  between  “borrowing  for
 working  capital”  and  “borrowing  for
 capital  expenditure”  The  existing

 aection  only  authorises  it  to  borrow
 for  working  capital.  It  only  says  that
 the  Corporation  may,  with  the  pre-
 vious  approval  of  the  State  Gov-
 ernment,  borrow  money  in  the  open
 market  for  working  capital  When
 it  comes  to  the  question  of  capital
 expenditure,  if  we  introduce  the  Cen-
 tral  Government,  it  should  be  consi-
 dered  to  be  a  healthy  check,  so  that
 the  point  that  was  made  by  Shn
 Bharucha  is  also  taken  into  account—
 having  control  of  the  money  market
 also  to  a  considerable  extent

 Then  comes  the  question  of  ex-
 pansion  He  asks  why  again  intro-
 duce  the  element  or  the  control  of
 the  Central  Government?  The  obser-
 vations  which  9  have  just  now  made
 may  apply  m  this  case  also

 Then  he  said  under  section  4,
 about  which  we  have  got  clause  2  of
 the  Bill,  why  have  you  allowed  the
 chief  executive  office:  and  the  Gene-
 ral  Manager  to  be  included  in  the
 corporation  My  answer  ts  that  very
 often  expe  ience  has  proved  that  they
 are  Tequired  for  technical  ussistance
 by  the  corporation  itself,  almost  in-
 cessantly  It  is  necessary  that  we
 should  not  close  the  door  so  far  as  the
 membership  of  the  corporation  ws
 concerned

 Shri  Harish  Chandra  Mather:  Ask
 them  to  attend  the  meetmgs  Why
 do  you  make  them  members  of  a
 body  of  which  they  are  servants?

 Shri  Raj  Bahadur:  That  is  the
 advice  that  the  Corporation  have
 given  us  and  in  the  bght  of  that  we
 have  provided  like  that.  They  attend
 the  meetings.  state  their  views  and
 even  vote  If  the  pomt  made  out  by
 Shr:  Harish  Chandra  Mathur  is
 accepted,  the  utmost  that  can  be  done
 is  ta  remove  the  power  of  voting.
 That  is  the  only  difference  But  why
 not  give  them  the  power  of  votingT
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 rer.  So,  we  should  not  close  the
 door  for  him.

 Shei  Harish  Chandra  विया  My
 paint  was  that  it  will  stifle  discussion,
 because  the  man  concerned,  who  is
 responsible  for  running  it,  the  ad-
 ministrator,  he  himself  is  there  as  2
 member  of  the  corporation.  When  his
 work  is  taken  into  consideration,  he
 iy  sitting  there.  Do  you  think  the
 other  members  will  have  freedom  to
 discuss?  Another  point.is  that  if  you
 want  the  element  of  participation,
 then  the  scheme  evolved  by  the  hon.
 Labour  Minister  should  be  given
 effect  to.

 Shri  Eaj  Bahadur:  If  that  principle
 is  taken  to  its  logical  extreme,  the
 presence  of  the  Minister  will  stifle
 discussion  here,  because  he  is  res-
 ponsible  for  the  work  of  his  Ministry.
 But  it  does  not.  Therefore,  the  pre-
 sence  of  the  chief  executive  officer  in
 the  meeting  will  not  affect  the  dis-
 cussion,  On  the  other  hand,  when
 the  Ministers  are  there,  there  is  more
 «riticism.  Shri  Braj  Raj  Singh  was
 saying  that  they  never  travel  in  buses.
 In  our  own  way  we  do  have  to  travel
 in  buses  sometimes.

 I  would  now  come  to  certain  points
 which  have  been  made  about  the
 facility  of  passes.  That  was  referred
 to  by  Shri  Sinhasan  Singh,  Shn
 ‘Tyagi.  Shri  Shree  Narayan  Daz  and
 other  friends.  I  would  only  say  that
 this  facility  is  nothing  new.  It  is
 being  granted  in  the  LAC  to  its  em-
 ployees.  It  is  being  granted  from  time
 immemorial,  if  I  say  say  so,  ever
 since  the  railway  came  into  being  to
 the  railway  employees.  The  same
 facility  is  sought  to  be  extended  to

 takings.  Nothing  more.  I  think  it
 thould  not  be  grudged.  In  these  days
 when  we  want  to  improve  the  lot  of
 te  common  worker  and  when

 for

 (Amendment)  DZ

 are  issued.  There  are  such  rules.  As
 pointed  out  very  rightly  by  Shri  8.
 N.  Das,  section  45,  which  is  the  main
 section,  controls  this  power.  It  says:—

 “A  Corporation  may,  with  the
 previous  sanction  of  the  State
 Government,  make  regulations  not
 in-consistent  with  the  Act  and
 the  rules  made  thereunder  for
 the  administration  of  the  affairs
 of  the  Corporation.’

 All  these  regulations  will  be  made
 under  section  45  Regulations  con-
 trolling  the  issue  of  passes  not  only
 to  the  employees  but  to  other  persons
 also,  regulations  for  the  issue  of  re-
 fund  and  all  these  regulations  will  be
 framed  under  this  section  that  is,
 section  45,  and  they  shall  always  be
 subject  to  the  control  and  supervision
 of  State  Governments.  State  Gov-
 ernments  will  always  be  answerable
 to  the  State  legislatures.  So,  there
 is  no  danger  whatsoever.  I  can
 assure  you  that  only  authorised  people

 or  the  facility  of  free  passes  will  be
 extended  this  facility  by  the
 Governments.  For  obvious
 they  cannot  afford  to  ignore
 lic  opinion  which  will  come
 very  heavily  upon  them  in  case
 discretion  is  exercised  arbitrarily.  9
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 Then  Ghri  Redhelalji  referred  to

 eertain  irregularities  and  malpracti-
 ees  about  the  issue  of  permits  by  the
 Btate  Governments  I  can  only  say
 that  we  are  conscious  of  such  com-
 plaints  and  we  shall  try  to  do  our
 level  best  to  persuade  the  State
 Governments  to  streamline  their
 organisations,  I  have  already  made
 certain  observations  in  this  behalf.

 I  quite  agree  with  him  that  road
 building,  road  maintenance  and  road
 transport  have  got  tremendous  em-
 ployment  potential  I  am  sure  that
 as  we  frame  our  Third  Plan  we  shall
 take  note  of  th»  tremendous  employ-
 ment  potential  so  as  to  solve  as  far
 gs  posible  our  problems  of  unem-
 ployment

 Sardar  Igbal  Singhj:  said  that  the
 States  must  be  made  to  set  up  corpo-
 rations.  I  quite  agree  with  him.  He
 sud  tha‘  where  there  were  two  OL
 turee  corporations  in  the  same  State,
 they  should  be  consolidated  or  amal-
 gxmated  into  one  organisation  In
 principle,  I  quite  agree  with  him  and
 I  think  we  should  lke  to  persuade
 the  State  Governments  to  do  so

 Then  he  said  something  about  the
 boriowing  policy  So  far  85  the  bor-
 rowing  policy  i%  concerned,  corpora-
 tions  may  not  at  all  get  any  =  res-
 ponse  from  the  market  I  think  ex-
 perience  will  make  them  wiser  We
 cannot  say  anything,  but  there  is  no
 danger  of  misuse  as  such

 So  far  as  thc  question  of  budget  is
 concerned,  Shmn  S  N  Das  has  said
 that  budgets  of  these  corporations  are
 not  presented  to  the  legislatures  Of
 course,  there  is  a  section  in  this
 parent  Act  which  enjoins  upon  the
 corporations  to  present  their  budgets
 to  the  State  Governments  Now
 maybe  that  a  slight  amendment  is
 needed  to  make  it  obbgatory  upon
 the  State  Government  to  put  this
 budget  before  the  State  legislature  I
 can  only  say  at  this  stage  that  we
 shall  bear  that  point  in  mind.  How-
 ever,  I  think  that  the  State  Govern-
 333  LSD  .-9
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 ments  even  without  any  provision
 existing  about  it  in  the  present  Act
 should  be  doing  so  and  they  can  do
 so  if  they  so  demre.

 I  think  I  have  given  my  humble
 reply  to  the  various  points  raised.  J
 commend  the  Bill  once  again  for
 consideration.

 Mr.  Deputy-Speaker:  The  question
 Is.

 “That  the  Bill  further  to
 amend  the  Road  Transport  Cor-
 porations  Act,  1950,  be  taken  into
 consideration  ”

 The  motion  was  adopted
 Mr.  Deputy-Speaker:  There  are  no

 amendments  to  this  Bill,  so  I  will  put
 all  the  clauses  together.

 The  question  18:

 “That  clauses  ]  to  13,  the  En-
 acting  Formula  and  the  Title
 stand  part  of  the  Bill”

 The  motion  was  adopted.
 Clauses  |  to  13,  the  Enacting  Formula
 and  the  Title  were  added-to  the  Bull.

 Shri  Raj  Bahadur:  I  move  that  the
 Bill  be  passed

 Mr  Deputy-Speaker:  The  question
 is,

 “That  the  Bill  be  passed”
 The  motion  was  adopted

 35  45  hrs.

 EMPLOYMENT  EXCHANGES
 (COMPULSORY  NOTIFICATION  OF

 VACANCIES)  BILL

 The  Minister  of  Labour  and  Em-
 ployment  and  Pianning  (Shri  Nanda):
 Sir,  I  beg  to  move  that  the  Bill  to
 provide  for  the  compulsory  notifica-
 tion  of  vacancies  to  employment  ex-
 changes  be  taken  into  consideration,

 I  may  explain  the  purpose  of  this
 proposed  legislation  in  just  a  few
 words.  The  proposal  is  very  simple
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 but  the  steps  that  we  intend  to  take
 through  this  legislation,  I  am  sure,
 will  prove  very  beneficial.  They  are
 of  far-reaching  importance.  They  will
 be  helpful  to  the  working  class,
 certainly,  but  they  will  also  be  good
 for  industry  and  besides,  considering
 that  the  problems  of  unemployment
 is  so  close  to  the  hearts  of  hon.
 Members  and  of  the  people  of  this
 country,  I  may  add  that  through
 these  steps  we  may  also  be  able  to
 render  some  help  in  that  direction,
 that  is,  in  the  direction  of  manpower
 planning  and  also  with  regard  to
 better  adjustment  of  our  _  training
 facilities  to  our  requirements.

 I  may  acquaint  the  House  with  the
 origin  of  this  proposal.  I  will  have  to
 refer  to  the  report  of  a  committee.
 This  is  the  Report  of  the  Training  and
 Employment  Services  Organisation
 Committee.  The  Chairman  of  the
 Committee  owas  Shri  Shiva  Rao,
 Member  of  Parliament,  and  ०९  of
 the  terms  of  reference  of  this  Com-
 mittee  was  to  consider  whether  legis-
 lation  should  be  introduced  making  it
 obligatory  for  industry  to  recruit
 personnel  &t  least  in  the  larger  in-
 dustrial  centres  through  employment
 exchanges.  The  Committee  gave  a
 great  deal  of  thought  to  the  subject,
 made  extensive  enquiries  into  it  and
 then  we  have  its  conclusions  in  a  part
 of  the  Report.  These  conclusions
 touch  two  aspects  of  the  matter.  One
 was  the  system  of  recruitment  in

 private  industry  as  it  stood  then.
 They  have  assessed  the  standards  and
 the  quality  as  also  the  methods  of  re-
 cruitment  employed  in  private  in-
 dustry  at  the  time  when  this  Com-
 mittee  looked  into  them.  Then  they
 hove  also  given  their  own  conclusions
 regarding  the  adequacy  of  utilisation
 of  employment  exchanges  by  private
 industry.

 Regarding  the  first  part,  their  con-
 clusions  may  be  summed  up  in  a  very
 few  words.  They  are  not  very
 setisfied  with  the  conditions  prevail-
 ing  in  private  industry  in  this  mat-
 ter.  Of  course,  there  were  then—and

 of  Vacancies)  Bill

 there  are  also.  now—a  number  of
 private  establishments  which  have
 got  fairly  satisfactory  methods  and
 systems  of  recruitment,  but  their  con-
 clusion  is  that  a  large  number  of
 employers,  particularly  in  smaller  in-
 dustrial  establishments  and  in  con-
 struction  works,  do  not  employ  any
 scientific  method  but  depend  for  their
 supply  of  labour  on  agents  or  recruit
 in  a  haphazard  manner  from  amongst
 those  assembled  at  factory  gates  or
 at  work  sites.  The  methods  adopted
 are  not  always  dictated  by  a  conside-
 ration  of  efficient  service  but  are
 more  a  matter  of  bestowing  patron-
 age  and  favour.  This  applies  in
 varying  degrees  to  a  large  number  of
 employers.  This  was  one  of  the  con-
 clusions,  which  led  to  their  other
 conclusion  about  the  cxtent  to  which
 employment  exchanges  were  being
 utilised.  They  had  before  them  a  set
 of  figures—of  course,  old  figures—
 from  949  to  1953,  and  they  found
 that  ithe  percentage  of  vacancies  from
 private  emplovers  to  the  total  number
 ot  vacancies  notified  to  the  Exchang-
 cs,  which  information  is  incorporated
 in  this  report,  was  42  and  57  in  the
 first  two  years  and  later  on  it  dec-
 lined  to  about  35°3  per  cent.  And
 on  the  basis  of  this  statistical  data
 they  came  to  the  following  conclu-
 sion:

 “While  the  contribution  of  pri-
 vate  employers  to  the  business  of
 the  Exchanges  appears  impressive
 in  relation  to  the  total  business
 handled,  it  was  still  only  a  very
 small  fraction  of  the  total  em-
 ployment  in  the  private  sector.”

 That  is  to  say,  this  is  only  a  ratic
 oi  the  vacancies  from  the  private  em-
 ployers  to  the  total  number  of  vacan-
 cies.  But  considering  the  fact  that
 the  contribution  of  private  industry,
 to  the  total  employment,  is  very  much
 larger  in  proportion  compared  to  the
 contribution  of  the  public  sectcr,  this

 figure  does  not  fully  bring  out  by
 itself  the  fact  that  they  have  been
 utilising,  at  that  time,  to  a  very  small.
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 extent  the  services  offered  by  the  Em-

 ployment  Exchanges.

 These  were  the  conclusions,  and
 from  that  they  moved  on  to  the  re-
 eommendations  for  action.  And  their
 recommendation,  stated  very  briefly,
 is  this:  ;

 “Though  we  have  not,  for  the
 present,  recommended  compulsion
 on  private  employers  to  recruit
 through  the  Employment  Ex-
 changes,  We  recommend  that  they
 be  required  on  a  compulsory  basis
 to  notify  to  the  Exchanges  all
 vacancies,  other  than  vacancies
 for  unskilled  categories,  vacan-
 cies  of  very  temporary  duration
 and  vacancies  proposed  to  be  filled
 through  promotion.”

 This  information  that  I  have  pro-
 vided  here.  pulled  out  from  the  re-
 port  of  this  Committee  which  had
 been  specifically  called  upon  to  deal
 with  this  subject,  Sir,  is  really  the
 full  explanation  of  the  simple  provi-
 sions  of  this  Bill.

 But  I  may  add  something  to  it.
 Since  ‘he  time  of  the  report  of  this
 Committee,  the  position,  if  anything,
 has  bccome  worse  from  that  particu-
 lar  standpoint  which  they  had  urged,
 namely,  the  adequacy  of  the  utilisa-
 ticn  of  Employment  Exchanges.

 I  have  certain  recent  figures.  This
 Committee’s  report  was  received  in
 i953,  and  the  vacancies  notified  by
 the  private  sector  were:

 In  953  86,818;
 954  69,000;
 955  70,000;
 956  78,000;
 957  47,000;
 958  48,000.

 That  is,  although  the  volume  of
 employment  has  increased,  the  num-
 ber  of  vacancies  notified  by  private
 establishments  hag  diminished.  And
 I  wanted  to  find  out  what  exactly  the

 s
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 relationship  was  to  the  potential  use
 of  the  Employment  Exchanges  by  the
 private  sector  and  the  public  sector.

 Now,  the  latest  information  that  I
 have  with  me  is  that  we  have  an
 average  registration,  every  month,  of
 1,86,000.  These  are  the  job-seekers.
 And  the  vacancies  notified  are:  public
 28,000  per  month  and  private  4,000
 per  month.  That  is,  this  ratio  be-
 eomes  14  per  cent.  as  compared  to
 about  90  per  cent  and  the  later  figure
 of  nearly  40  per  cent,  before.  That  is,
 the  position  has  worsened  from  this
 peint  of  view.

 And  then,  if  we  look  at  what  it
 could  be  in  relation  to  the  total
 volume  of  existing  employment,  public
 and  private,  I  find  that  when  we  look
 at  the  total  volume  of  employment
 and  relate  it  to  the  number  of  vacan-
 cies  which  are  notified  by  the  private
 sector,  it  comes  to  just  about  5  per
 cent.  That  is  really  the  figure  by  which
 we  hav2  to  judge  the  need  of  a  legis-
 jation  ef  this  kind.  If  it  had  been
 that,  by  and  large,  these  establish-
 ments  were  utilising  and  some  few
 were  not,  if  we  had,  say,  even  60  per
 cent  of  them,  wel]  the  question  might
 not  have  arisen  in  this  acute  form.
 But  the  position  is  that  it  is  only
 about  5  per  cent.

 Now,  the  meaning  is  this.  We  have
 set  up  a  system  of  Exchanges.  It  has
 been  functioning  for  a  number  of
 years.  It  may  not’  be  giving  full
 satisfaction;  but  it  has  been  recog-
 nised  by  all,  by  the  employers  them-
 selves,  by  everybody,  that  it  is  some-
 thing  which  is  necessary,  something
 which  is  essential  from  the  point  of
 view  of  the  economy  of  the  country
 and  the  interests  of  the  employer  as
 well  as  the  employee.  That  is  not
 denied  by  anybody.

 The  essential  nature  of  the  service
 is  recognised.  We  have  set  up  a  num-
 ber  of  Exchanges.  Now  the  number
 is  about  2l6  Exchanges  at  the  district
 headquarters  against  a  total  of  320
 districts,  and  the  total  number  of
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 Exchanges  is  231.  It  is  interided  that
 very  soon,  in  the  course  of  the  next
 two  or  three  years,  maybe,  we  will
 be  extending  the  number,  and  in
 course  of  time  we  expect  that  every
 district  will  have  an  Employment  Ex-
 change,  In  addition,  we  are  thinking,
 rather  we  are  experimenting  with
 some  arrangements  in  the  rural  areas
 for  satisfying  the  needs  of  the  peo-
 ple  in  the  rural  areas  who  tay  re-
 quire  the  services  of  such  Exchanges,
 on  our  system  of  exchanges  we  are
 spending  a  considerable  amount  of
 money.  We  have  got  the  set-up
 there.  The  set-up  can  deal  with  a
 much  larger  number  than  it  is  doing
 today.

 I  have  calculated  that  even  if  the
 number  of  vacancies  notified  to  the
 Exchanges  and,  therefore,  dealt  with
 by  them  increased  by  four  times—
 as  it  is  expected  to  as  a  result  of  this
 legislation—-,  our  expenditure  will  not
 rise  by  more  than  3  to  5  per  cent.
 Therefore,  as  against  an  increase  in
 expenditure  of  3  to  5  per  cent,  the
 utilisation  will  improve  four  times.
 That  is  another  justification  of  the
 measure  that  we  are  bringing  up
 before  the  House.

 Ac  I  said,  if  hon.  Members  —  will
 have  a  look  at  the  Bull  itself,  there
 are  a  very  few  provisions  in  it.  The
 main  thing  is  that  an  obligation  is
 being  placed  that  after  this  legis!a-
 tion  becomes  operative,  from  that
 date,  the  employer  जा  every  estab-
 lishment  in  the  public  sector  shall,
 before  Alling  up  any  vacancy  in  any
 employment  in  that  establishment,
 fotify  that  vacancy  to  such  employ-
 ment  exchanges  as  may  be  prescrib-
 ed.  And  so  far  as  the  private  sector
 is  concerned,  there  is  this  further
 qualification  that  the  Government
 concerned  may  specify  by  notifica-
 tion  that  the  employer  in  every  estab-
 lisnment  in  private  sector  or  every
 establishment  pertaining  to  any  class
 or  category  of  establishments  in  pri-
 vate  sector  shall,  before  filling  up  any
 vacancy  in  any  employment  in  that

 of  Vacanciag)  भा;

 afte,  in  order  that  the  administration
 may  be  able  to  check  if  this  obliga-
 on  is  being  discharged.  The  act  of
 notification  of  vacancies  has  import-
 aff.  Turnmqoenees.  “on  पाए  Tov,  Powe,
 so  far  as  the  employer  is  concerned,
 ne  will  be  placed  in  a  position  to

 whave  a  much  wider  choice  for  the
 purpose  of  selection.

 46  hrs.

 Now,  what  is  the  present  position?
 Any  person  knocks  at  the  gate  of  the
 factory  or  mill  or  other  establishment
 an@  from  those  few  who  are  there,
 they  choose.  Now,  it  would  be
 possible  for  them  to  have  a  wider  area
 of  selection.  The  names  of  so  many
 others  who  may  not  be  able  to  go
 and  knock  at  every  gate  can  be  sub-
 mitted  and  out  of  them  the  best  can
 pé  sclected.  So  far  as  the  quality  of
 selection  is  concerned,  it  should
 imProve  because  of  the  wider  range
 of  choice.  On  the  side  of  the  worker,
 ecliainly,  at  means  a  more  equitable
 distribution  of  employment  opportu-
 nues.  It  should  not  be  necessary  for
 a  Person  to  be  all  the  day  moving
 from  place  to  place.  It  should  be
 avfticient  for  him  to  register  at  2
 place,  give  all  the  particulars  about
 his  qualifications  and  then  he  should
 pe  sure  that  at  any  rate,  his  name
 will  be  considered  along  with  other
 names  and  there  will  be  some  regard
 fot  fitness  in  the  choice  of  people  who
 efter  these  new  places  for  employ-
 ment.  This  is  one  yery  important
 aspect  of  it  from  the  point  of  view
 of  industry  as  well  as  the  worker,



 SRAVANA  I  1881  (SAKA)  (Compulsory  2 233  employment  Exchisges  2,
 Wentccen

 34

 ्  #88  These  are  practically  all
 considerations  that  weighed  with
 in  bringing  up  this  legislation

 the  House 58

 I  find  that  some  objections  emanat~
 ing  from  certain  quarters  which  we

 were  really  known  what  us  aimed  at
 and  what  the  scope  is,  there  should
 not  have  been  that  difficulty  on  the
 side  of  those  friends  The  musunder-
 standing  is  85  if  this  Bill  gives  powers
 to  the  Government  to  compel  the
 employers  to  recruit  only  such  persons
 as  are  submitted  by  the  Employment
 Exchanges.  That  is  not  so  This
 compulsion  extends  only  to  notifica-
 tion  of  vacancies  Naturally,  the
 employer  has  to  consider  the  names
 which  are  submitted  by  the  Employ-
 ment  Exchanges  But,  there  is  no
 compulsion  that  they  must  restrict
 the  choice  only  to  the  lst  that  ts
 aubmitted  to  them  Of  course,  there
 ds  also  the  objection  from  the  other
 side  that  it  may  not  go  far  enough
 We  believe  that  even  this  will  make
 things  very  much  better  In  any  case,
 when  the  Committee  reported,  they
 also  suggested  this  much  advance
 At  present,  they  said,  we  should  have
 only  compulsory  notification,  but  not
 compel  the  employers  to  recruit  only
 out  of  the  list  that  is  sent  by  the
 Employment  Exchanges

 I  hope  that  I  have  explained  the
 ‘important  aspects  of  these
 and  I  believe  they  will  be  acceptable
 to  the  Honse

 na
 Deputy-Speaker:  Motion  moy-

 Vacances)  Bill

 “That  the  Bill  to  provide  for
 the  compulsory  notification  of
 vacancies  to  employment  ex-
 changes,  be  taken  into  considera-
 tien  ”

 Shri  Tyagi  (Dehra  Dun)  Sir  as
 explained  by  the  hon  Minister,  the
 measure  is  wel  molivated  I!  would
 say  the  motive  is  very  good  Em-
 ployment  exchanges  were  meant  to
 eater  for  employment  not  only  m
 Government  service,  or  in  the  public
 sector,  but  also  in  the  private  sector
 It  would  be  a  good  thing  sndced,  if
 your  employment  exchanges  had  be-
 come  8o  popular  as  they  were  desired
 to  be  But,  my  fears  are  that  this
 Bill  will  not  be  of  much  help  ६  was
 expecting  that  the  Minister  would  be
 Investigating  into  the  causes  fs  to
 why  employment  exchanges  have  not
 attracted  demands,  why  they  have  not
 of  their  own  accord  received  demands
 fram  the  employers  for  good  em-
 ployees,  because,  after  all,  it  is  a
 centre  where  more  than  one  person
 will  be  available  for  a  job,  and  the
 imployer  always  gets  the  choice  to
 make  the  best  selection  Why  is  the
 employe:  denying  h’mself  the  benefit
 of  these  employment  exchanges”
 There  must  be  some  causes  some. where  Has  that  been  properly  in-
 vestigated?

 Shri  Nanda:  Yes

 Shri  Tyagi:  I  am  afraid,  no  If  they were  investigated  I  was  expecting  a
 Minster  Ine  Shri  Nanda  to  come  cut
 with  some  positive  suggestions  to
 attract  people  and  effect  some  reforms
 in  the  present  working  of  employ- ment  exchanges  The  measure  is
 good  But,  my  fears  are  that  instead
 of  using  compulsion,  we  should  Fave
 better  made  our  exchanges  so  attrac-
 tive  that  we  could  have  persuaded
 the  people  to  come  of  their  own
 accord  for  their  own  benefit  rather
 than  use  any  compulsion  to  notify.  My fears  are  at  this  stage,  all  types  of
 motives  are  being  attributed  to  every
 patty,  political  or  other,  Now,  we  had
 recently  taken  a  few  measures  ang  I



 programmes  for  implementation.

 Let  us  see;  this  is  an  occasion  to
 examine  what  is  the  labour  position
 am  the  country  today.  My  fears  are,
 it  has  deteriorated  I  know  it  from
 My  persona)  knowledge  that  labour
 position  has  deteriorated  to  the  extent
 where  the  production  of  wealth  in  the
 country  has  been  retarded  to  a  very
 reat  extent.

 Shri  Nanda:  Not  so

 Shri  Tyagi:  This  is  the  position
 He  may  not  believe  that.  If  you
 close  your  eyes,  you  have  closed  the
 eyes  of  the  nation.  I  tell  you  that
 the  nation  sees  through  you.  I  want
 the  Minister  to  be  more  vigilant  to
 look  into  the  defects  of  the  admunis-
 tration  rather  than  always  try  to
 justify  them.  I  say  there  is  a  gene‘al
 compkunt  about  the  working  of  these
 employment  exchanges  When  thev
 forward  names  of  the  candidates,  hold
 @  secret  enquiry  and  find  ou!  how
 many  employees  have  got  employment
 through  the  employment  exchanges
 and  ask  each  one  of  them  pz-ivately
 on  what  conditions  his  name  was
 forwarded  and  the  results  will  be  a
 revelation  to  you  Because,  then  you
 will  know  what  one  has  to  pay  before
 his  name  .s  forwarded  and  that  would
 give  you  a  real  picture  of  the  manner
 mm  which  your  employment  exchanges
 are  working  today.  That  is,  I  believe.
 the  cause  of  the  failure  of  the  em-
 ployment  exchanges.  |  do  not  think
 the  employment  exchange  is  just  like
 8  post  office  where  everybody  will
 have  just  to  post  his  post-card.  The
 employment  exchange  has  ts  be
 attractive.  One  should  come  here
 fer  bis  benefit.  It  chould  be  a  great
 advantage  for  an  employer  to  go  to

 employment  exchange  and  get  the
 beet.  Why  is  he  net  going?  You  are

 has  compulsorily  to  apply  according
 to  the  regulations  or  rules  which  will
 be  notified  later  on  by  the  Govérn-
 ment.  He  has  to  abide  by  those  rules

 fully  qualified  I  can  take  rigks  with
 my  own  son  and  I  trust  him  for  the
 money  Despite  the  fact  that  my  son
 is  half  educated,  I  would  employ
 him  as  a  clerk  It  does  not
 matter  if  there  are  grammatical

 The  father  also  makes
 many  After  all,  what  dues  it
 matter?  The  employment  exchange
 will  send  better  people  no  doubt,  be-
 cause  there  Pha  50  much  of  unemploy-
 ment  But,  the  employer  will  faveur
 hus  son,  What  is  the  fun  of  getting
 these  names  of  he  bas  his  own  v.ah,
 hie  son  or  relation”  One  must  em-
 ploy  his  own  people  Therefore,  I
 say  this  will  be  an  interferenre  with
 tux  liberty.  I  would  very  much
 prefer  thinking  out  a  plan  whereby
 you  make  your  cmployment  exchange
 so  attractive  that  no  compulsion  need
 be  exercised  This  compulaocn,  I  am
 afraid,  will  create  difficulties  and  will
 not  give  you  good  results  I  would
 suggest  that  you  reconsider  the  posi-
 tion  and  think  out  some  plan.  where-
 by  the  employer  may  always  fcel  that
 he  can  have  the  best  hand  from  your
 employment  cxchange

 Besides  notifying,  one  has  also  to
 show  the  registers.  I  can  understand
 that.  No  doubt,  it  is  a  li
 ence  with  mdividual  liberty,  but  we
 have  the  right  to  know,  if  is  run.
 ning  an  industry,  how  peuple
 he  is  employing,  what  is  the  condl-



 sorily  give  his  requirement  to  you  5
 something  which  does  not  lead  us  any-
 where.

 It  may  be  said  that  the  aim  of  Gu.
 ernment  is  a  socialist  society,  there -
 fore  it  is  their  business  to  knew  and
 everybody  must  take  persons  from  the
 employment  exchange,  must  notify.
 but  my  fears  are  that  you  may  not
 be  able  to  implement  it  As  it  is,  :f
 people  do  not  notify,  and  I  ain  sure
 you  are  not  m  a  position  to  star  hit.-
 gation  and  prosecute  on  suci  a  large
 soale.  It  will  be  difficult  to  control
 the  situation  Why  therefore  take  this
 liability  on  yourself?  There  ray  be
 thousands  and  thousands  of  people
 who  wil!  not  notify,  without  notify-
 ung  they  will  just  fill  up  the  vacancies
 because  it  u5  their  private  busines-
 and  they  have  not  yet  been  trained
 to  notify.  Therefore,  they  wil  com-
 vat  this  offence,  and  if  you  are  a
 Government,  if  you  want  to  justify
 yourself  as  e  Government,  yuu  will
 have  to  take  action  against  them  I
 know  you  will  shirk,  you  will  not  be
 bold  enough  to  prosecute  them  all
 That  is  my  fear.  If  you  arr  strong
 enough  and  if  you  can  reailv  take
 action,  of  everybody  in  the  country
 lcmows  that  any  breach  of  any  law
 means  consequences,  well,  Govern-

 can
 exay  in  Parliament,

 enough  and  could  implement  it.

 I  do  not  went  to  take  much  time,
 but  I  want  to  read  clause  4(4)  which
 says:

 “Nothing  in  sub-sections  (i)  and
 (2)  shall  be  deemed  to  impose
 any  obligation  upon  any  employer
 to  recruit  any  person  through  the
 employment  exchange  to  fili  any
 vacancy  merely  because  that
 vacancy  has  been  notified  under
 any  of  those  sub-sections.”

 That  means,  even  in  the  pubble  sector
 where  your  own  corporation  wants
 some  hands,  the  names  forwarded  will
 nat  be  respected.  Even  they  are  free
 because  sub-clause  Ww  covers  corpo-
 rations  of  Central  Government  and
 other  State  agencies  If  they  have
 noufied  their  requirements  to  the  ex-
 change  and  if  some  names  have  been
 forwarded  to  them,  there  is  ro  com-
 Pulsion  for  them  to  accept  them.  So,
 What  is  the  need,  of  the  >mp'nyment
 exchange  then?

 A  person  who  registers  his  name
 With  tne  exchange  must  be  hailf-sure
 that  you  will  find  out  some  job  for
 him.  I  think  we  must  re-think,  re-
 consider  the  whole  position  I  would
 Suggest  that  instead  of  registering
 names  and  forwarding  them  as  and
 when  the  demand  comes,  becoming  a
 Mere  post  office,  is  not  enough.  That
 is  a  clerical  job.  The  hon,  Minister
 Might  consider  the  matter  furcher.  and
 ask  Parliament  to  give  him  more
 fund  for  the  purpose  of  really  taking
 some  initiative  to  find  out  a  job  for  the
 Person  who  has  applied  for  it,  who
 comes  to  your  door  and  says:  “I  am
 so  well  qualified,  kindly  find  out  a  job
 for  me."  Do  not  merely  wait  for  a
 requisition  to  come.  ‘You  go  out  of
 Your  way;  there  must  be  officers  to
 tnd  out  a  job,  recommend  and  ह  ine
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 needful,  and  then  people  will  feel  at-
 tracted,  They  will  feel  that  here  iz
 their  own  Government  looking  aftcr
 the  younger  people  who  are  coming
 out  from  the  universities  after  quak-
 flying  themselves,  whether  engineers
 or  others.  That  will  be  something
 which  will  attract  better  people.  That
 is  unconventional  perhaps  and  you
 Tay  reject  it,  but  generally  the  pub-
 Ue  would  like  this  idea

 But  now  you  say  that  even  i  the
 public  sector,  if  some  names  have  been
 gent,  it  ig  not  incumbent  upon  the
 directors  of  that  corporation  to  ac.
 cept  them.  There  is  also  the  candi-
 date  who  apples  to  the  employment
 exchange  knows  that  your  writ  will
 not  run.  You  may  send  the  name,
 but  it  as  not  certain  whether  he  will
 be  taken  or  not,  and  it  will  no!  have
 much  value

 Shri  Thimmaiah  (Kolar—Reserv-
 ed—Sch.  Castes):  If  they  are  suitable
 they  wil  be  appointed

 Shri  Tyagi:  I  say  in  suitability.  ktth
 and  kin  will  come

 An  Hon.  Member:  Kith  and  kin  and
 caste.

 .
 Shri  Tyagi:  All  these  things  come

 I  hope  in  the  corporations  at  ieast  it
 will  not  be  allowed  to  come  in  be
 cause  they  are  run  by  public  money,
 and  therefore,  there  at  least  these
 names  should  be  valued  The  public
 corporations  at  least  should  not  b>  as
 free  to  reject  the  names  as  the  pri-
 vate  parties.  You  do  not  want  to
 exercise  compulsion  on  them,  but
 please  for  God's  sake  reconsider  whe.
 ther  the  public  sector  corporat.onys  or
 Government  mdustries  will  also  care-
 lessly  reject  the  names  sent  by  the
 employment  exchange  Tha:  is  ore
 thing  which  I  would  request  vou  te
 consider.

 After  sub-clause  (4)  of  clause  4  I
 am  afraid  your  asking  for  names  be-
 comes  a  little  redundant  because,

 of  Vanencies)

 after  all,  in  the  ‘private  sector  also
 there  is  no  compulsion  at  all  They
 might  look  at  them  or  not  even  read
 the  names,  They  can  have  thcir  own
 men.  The  only  requirement  for  the
 private  sector  is  that  they  must  notify
 their  vacancies  to  be  filled.  That  is
 all,  their  duty  is  done.  I  think  that
 way  it  is  only  just  touching  the
 fringe  of  the  problem.

 I  am  sorry  if  I  have  made  any  re-
 marks  which  have  not  been  very
 palatable,  but  my  suggestion  is  that
 we  might  look  into  the  total  labour
 problem,  do  a  little  more  for  it  Jf
 am  always  in  favour  of  helping  Shri
 Nanda,  my  friend,  who  has  spent  alt
 his  life  in  the  cause  of  labour  It  is
 only  for  some  time  he  has  wasted  his
 time  as  a  Minister

 Shri  Nanda:  Wasted?

 Shri  Tyagi:  Otherwise,  his  whole
 life  has  been  devoted  to  the  cause  of
 labour  and  labour  alone  He  has  been
 working  in  the  political  fleld  to.,  but
 his  basic  and  main  activities  have
 been  devoted  to  labour  and  he  has
 done  them  quite  successfully  I  con-
 gratulate  him  on  his  spirit  of  patrict.
 ism  and  for  the  help  he  hac  rendered
 to  labour,  but  would  he  go  8  little
 further  and  be  more  practical?  That
 is  my  appeal  to  him.

 Shri  P  K,  Deo  (Kulahand):  In
 4957  the  Government  appo‘uted  a
 committee  and  it  was  called  the
 Tiaming  and  Employment  §  Services
 Organisation  Committee  It  was
 headed  by  Shri  Shiva  Rao

 The  Committee  submitted  its  rcport
 on  the  28th  Apml,  954  Even
 though  various  recommendations  were
 made  by  them,  :t  is  8  pity  that  the
 whole  report  has  been  kept  in  cold
 storage  for  five  years.  At  long  last
 the  Government  has  come  forward  to
 take  action  on  some  of  its  recom-
 mendations

 One  of  the  terma  of  reference  was
 to  assess  the  need  for  the  continuance
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 of  the  resettlement  and  employment
 organisation  in  the  context  of  the
 country’s  economic  and  social  deve-
 lopment  and  to  suggest  with  refe.ence
 to  such  need  what  its  future  shape
 snould  be  and  in  particular  to  con-
 sider  whether  legislation  should  be
 introduced  making  it  obligatory  for
 industry  to  reeruit  personnel  at  least
 at  the  larger  industrial  centres  through
 employment  exchanges  Though  the
 Government  has  taken  five  long  years,
 I  welcome  this  piece  of  legislation
 because  it  is  better  to  be  late  than
 never.  It  5  8  good  piece  of  Icgisia-
 tion.

 But,  now,  coming  to  the  merits  of
 it,  I  beg  to  ask  why  it  has  been  sought
 to  exclude  the  State  of  Jammu  end
 Kashmir  from  the  operation  of  this
 Bill.  Especially,  when  in  various
 fields  of  admunustration,  integration
 has  been  gommg  on,  m  a  simple  and
 non-controversial  matter  hke  labour
 policy,  I  do  not  see  why  there  srould
 be  discrimination  between  the  State
 of  Jammu  and  Kashur  and  the  rest
 of  India.

 Coming  to  the  question  of  unskiiled
 labour,  this  Bills  seeks  to  discriminate
 between  unskilled  labour  and  skilled
 labour  This  Bill  excludes  from  tts
 operation  all  those  vacancies  which
 are  likely  to  be  filled  by  unskilled
 office  workers  and  all  such  posts
 which  carry  a  remuneration  of  less
 than  Rs  60  per  month.  While  defin-
 ing  ‘unskilled  office  work’,  the  Bill
 gives  a  long  list  which  ts  as  follaws-—
 daftri,  Jemadar,  orderily  and  peon,
 dusting  man  or  farash  process  server,
 watchman,  sweeper  and  such  other
 persons.  The  problem  of  unemploy-
 ment  is  more  acute  among  this  ~iass
 of  unskilled  Jebourers  than  anywhere
 else

 Coming  to  the  report  of  this  com-
 mittee,  I  would  pout  out  that  it  was
 published  in  954  A  survey  was
 made  regarding  the  statistics  .n  the
 various  employment  exchanges  in  this
 country,  and  that  revealed  that  dur-
 ing  the  period  fram  October,  952  to
 September,  1058,  14,52,368  applicants

 otification  of
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 were  enrolled,  of  whom  8,27,000  wrre
 unskilled  labourers;  that  is,  57  per
 eent  of  the  total  number  of  एस्‍्पइ०दाड
 enrolied  in  the  employment  exchanges
 were  unskilled  labourers.  Even  this
 figure  does  not  give  us  a  true  picture
 of  the  magnitude  of  the  problem  of
 unemployment  among  the  unskilled
 section,  and  that  is  due  to  the  follow-
 ing  three  reasons.  Firstly,  ine  em-
 ployment  exchanges  are  very  few  in
 number;  whereas  by  the  beginning  of
 the  Second  Five  Year  Plan,  we  had  as
 many  as  i36  employment  exchanges,
 by  the  end  of  the  Second  Five  Year
 Plan,  26  more  employment  excLanges
 would  have  been  set  up  But  even
 then,  taking  into  consideration  the
 vastness  of  this  country,  the  number
 of  employment  exchanges  thal  we
 have  in  this  country  tu  far  from  ade-
 quate.  Secondly,  these  employment
 exchanges  are  located  at  such  distant
 places  that  it  is  not  posable  for  the
 unskilled  labourers  who  come  most-
 ly  from  the  rural  areas  to  go  al.  the
 Way  to  get  themselves  enrolled  m  the
 employment  exchanges  which  are  at
 distant  places  Thirdly,  these  em-
 Ployment  exchanges  have  not  been
 able  to  create  that  amount  of  con-
 fidence  m  the  mind  of  the  unemploy-
 ed

 We  find  that  even  though  persons
 have  been  enrolled  in  the  employ-
 ment  excnanges,  yet,  at  the  time  of
 recruitment,  no  reference  is  made  to
 the  employment  exchanges;  and  some.
 times,  favouritism  and  nepotism  play
 a  part,  and  the  employers  even  in
 Government  concerns  take  recourse
 ta  employing  their  own  favourites
 without  making  ary  reference  to  the
 employment  exchanges.  I  beg  to  sub.
 mit  that  this  factor  has  been  responst-
 ble  for  not  making  the  empicyment
 exchanges  as  popular  as  they  should
 have  been.

 |  2.  की.  :  मे

 {Surnr  ९  में,  Parramm  Raman  in  the
 Chair]

 +.

 Firstly,  the  employment  opportunit-
 fes  are  not  adequate,  and  secondly,  in-



 f
 is  being  served  by  their  names

 In  so  far  as  this  legisiativun  envi-
 sages  that  it  would  be  mandatory  on
 the  part  of  the  employer  to  refer  ali
 matters  of  recruitment  to  the  employ-
 ment  exchanges,  I  welrome  the  pro-
 posal,  but  I  fee]  that  no  discrimina-
 tion  should  be  made  between  unskill-
 ed  labour  and  skilled  labour  Es.
 pecially,  when  the  problem  of  un-

 «employment  has  been  very  a-ute
 among  the  unskilled  sectruns  of
 jabour,  and  when  the  very  purpose  of
 this  legislation  is  to  eliminate  all
 scope  for  favouritism  and  nepotism,  I
 think  recruitment  in  the  case  of  all
 posts,  whether  skilled  or  unskilled,
 ‘should  be  referred  to  the  employ-
 ment  exchanges.

 Coming  to  the  regions.  aspect  of  the
 ‘working  of  the  various  employment
 exchanges.  my  story  would  not  be
 complete  unless  I  make  a  teference  to
 the  working  of  the  employment  ex-
 changes,  at  least,  some  of  the  e:mploy-
 ment  exchanges,  in  my  State  The
 Planning  Commission  had  suggested.
 and  we  have  also  been  told  al!  along
 that  there  should  be  equitable
 regional]  distribution  of  empluyment
 oppurtunities.  Today,  in  reply  to  a
 question,  the  Minister  of  Industry  also
 has  very  rightly  pointed  out  that
 various  heavy  imdustries  should  be
 dispersed  and  decentralised  in  back-
 ‘ward  areas.

 Now,  take  the  case  of  Ormsa,  wiherr
 *he  problem  of  unemployment  is  very
 Scute  and  has  been  very  chronic.  In
 Orissa,  the  average  annual  per  capitc
 income  has  been  estimated  at  Rs.  75

 vanous  appointments.  At  that  time,
 there  were  1,700:  persons  m_  the
 permanent  staff,  and  0  persons
 among  the  temporary  staff.  All  the
 1,200  among  the  temporary  staff  were
 appointed  without  making  any  refer-
 ence  to  the  employment  exchanges,
 and  we  are  told  that  in  course  of
 tume,  they  would  be  absorbed  in  the
 permanent  cadre.  It  is  always  a  trick
 to  take  the  staff  on  a  temporary  basis,
 and  then  to  absorb  them  in  the
 permanent  cadre,  बकती  this  we  just  a
 trick  to  avoid  any  reference  to  the
 employment  exchange  Thu  has
 created  a  good  dea]  of  discontent-
 ment  and  commotion  among  the  local
 people,  and  :t  ultimately  led  to
 demonstrations,  fasting  and  adjourn-
 ment  motion  in  the  State  Legislature.

 M.L.As.  to  go  into  these  matters  and
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 of  the  clarification  given  by  the
 Union  Home  Muinutry.  the  HSL
 delayed  in  implementing  the
 policy  on  the  ples  that  no
 instructions  had  been  received
 from  the  appropriate  Ministry,
 we)  6Stecl  Mines  and  Fuel  The
 Employment  Exchange  wh  thus
 side-tracked  for  a  fairly  long
 tume  and  allegations  were  hrought
 against  the  HSL  authorities  that

 their  own

 From  the  various  employment
 figures,  we  find  that  out  of  the  totel
 number  of  persona  employed  in  the
 steel  mill  at  Rourkela,  the  genuine
 inhabitants  of  the  State  constitute
 only  37  per  cent  The  Committee
 further  say:

 Vacancies)  Bilt

 far  as  possible"

 If  you  further  scrutinise  and  try  to
 find  out  if  at  all  the  Employment

 that  out  of  the  total  number  of  20,736
 genuine  inhabitants  of  Orissa  regis--
 tered  in  the  Employment  Exchange,
 only  1,026,  have  been  taken  in  the
 steel  mill  The  Committee  conclude:

 “From  the  above  figures,  we
 are  definitely  of  the  opinion  that
 the  policy  of  giving  preference
 to  displaced  persons  and  local
 people  tn  employment  in  HSL  has
 not  been  properly  umplemented.
 Specific  instances  of  by-passing
 the  Employment  Exchange  and
 direct  appointments  were  also
 brought  to  our  notice  On  veri-
 fication,  we  were  {nformed  that
 in  some  of  these  instances,
 appomtments  had  been  made  at
 Delm  and  Calcutta  Thus,  it
 appears  to  us  that  there  was  some
 basis  underlying  the  grievance
 that  there  had  been  fevouritism
 in  appointments  at  certain  levels".

 In  this  connection,  I  would  like  to
 submit  that  the  Labour  Minister
 should  take  interest  mm  the  state  of
 affairs  that  is  going  on  at  the  Rour-
 kela  Employment  Exchange  and  try
 his  best  to  remedy  it.  My  suggestion
 may  appear  to  be  parochial,  but  it  is
 a  human  problem  that  it  has  to  be
 viewed  in  that  perspective.  It  is  high
 time  thet  something  was  done  in  this



 mittee  set  up  by  Government  in  ‘1962.
 The  Report  was  submitted  early  in
 1954,  So  in  the  sixth  year  after  the

 Report,  Govern-

 Committee  bas  already  been  imple-

 tt  रामसिह  भाई  बर्मा  (निमाड़ )  :

 सभापति  जी,  मैं  यह  जानना  चाहता  हूं  कि

 इस  बिल  के  लिये  कितना  समय  रखा  गया

 Shri  Naushir  Bharacha  (East
 Khandesh):  2b  hours  have  been

 Business  Advisory
 Committee  for  this  Bull.

 Mr.  Chairman:  I  was  also  in  the
 meeting  of  the  Business  Advisory
 Committee  till  how.  They  were  dis-
 cussing  about  it.  I  understand  that
 24  hours  have  been  allotted  for  this
 Bill.  So  it  will  go  over  for  ‘tomorrow.

 sit  शामसिहू  भाई  वर्मा  :  यह  खयाल
 रखा  जाये  कि  दूसरे  भी  बोलनेवाले  हैं  ।
 में  शुरू  से  खड़ा  हो  रहा  हूं  लेकिन  मुझे  मोका

 नहीं  मिला  1

 Shri

 Shri  K.  N.  Pandey:  It  should  be
 extended  to  34  hours.

 Shri  Palaniyandy  (Perambalur):

 Mr.  Chairman:  I  take  it  that  the
 Committee  have  already  concluded
 their  sitting.  I  will  convey  to  the
 Speaker  the  wishes  of  Members.

 An  Hon.  Member:  We  will  sit  one
 hours  extra.

 की  शमसिंह भाई वर्मा : भाई  वर्मा  :  मेरा  निवेदत

 है  कि  मे  शुरू  से  खड़ा  हो रहा हू  पर मुझे
 मौका  नही  मिल  रहा  है,  पर  जो  भाई  बाद  में
 बे  हुए  है  उनको  मौका  मिल  रहा  है  ॥

 Shri  A.  0,  Guha:  Resuming  my
 point,  I  would  like  to  ask  the  hon.
 Minster  if  he  can  enhghten  the
 House  on  the  experience  of  the
 transfer  of  the  Empjoyment  Ex-~-
 changes  from  Central  Government
 control  to  State  Government  control.

 There  is  another  peculiar  thing  in
 this.  The  Central  Government  con-
 tinue  to  pay  60  per  cent  of  the  total
 expenses  incurred  and  the  State  Gov-
 ernments  are  to  pay  only  40  per  cent.
 But  still  the  Central  Government
 have  got  no  say  in  the  matter.  I
 would  like  to  draw  the  attention  of
 the  hon,  Minister  to  certain  para-
 graphs  of  the  Report—paragraphs  26
 and  i7-—where  recommendations
 have  been  made  as  to  the  specific
 responsibilities  of  the  Centre  and  of
 the  States.  I  expect  that  the  Centre
 must  have  fulfilled  the  respanasibill-
 tiea  to  the  best  of  their  ability,  bat
 I  do  not  know  how  far  the  State
 Governments  have  been  able  to  dis-
 charge  the  responsibilities  imposed  on
 them  in  paragraph  १77  of  the  Report.
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 transfer  of  these  Employment  Ex-
 changes  to  the  State  Governments
 with  the  Central

 muster  will  take  note  of  this  and  see
 that  an  annual  report  about  the  work-
 ing  of  these  Employment  Exchanges,
 whether  under  Centra)  contro)  or
 under  State  control,  is  submitted  to
 the  House  since  this  House  has  to
 contribute  a  considerable  portion  of
 the  expenditure  incurred  in  this  be-

 My  hon  friend,  Shri  Tyagi  has  re-
 ferred  to  the  lack  of  popularity  of
 these  Employment  Exchanges  I
 would  like  also  to  draw  the  attention
 of  the  hon  Minister  to  this  state  of
 affairs  I  do  not  bke  to  say  that  all
 the  allegations  and  rumours  about  the
 integrity  or  the  lack  of  integrity  of
 these  Employment  Exchanges  are  cor-
 rect.  But,  there  must  be  some  sub-
 stratum  of  truth  in  the  =  allegation
 which  are  current  in  the  country.
 Will  the  hon.  Minister  undertake  to
 examine  the  live  registers  and  see
 for  how  many  years  some  of  the
 names  are  lying  in  them  I  think  after
 every  six  months  the  job-sceker  has
 to  renew  his  application  to  keep  his
 name  in  the  live  register.  I  think
 there  is  also  a  system  of  taking  a
 charge  of  one  rupee  or  something
 like  that.....  F

 Notification  of

 No,  no;  every  two
 months  it  has  to  be  renewed  and
 there  is  no  charge.

 Shri  Abid  All:  No  fee.
 Shri  Tyagi:  That  is  very  good.
 Shri  A.  C.  Guha:  Anyhow,  I  think

 it  will  be  worth  examining  for  how
 long  some  of  the  names  have  been
 in  the  hve  registers  and  why  those
 persons  have  not  been  able  to  secure
 any  job  and  whether  some  of  these
 names  have  not  at  all  been  recom-
 mended  during  these  years.  The  hon.
 Minister  has  stated  that  after  this
 Bill  he  expects  that  there  would  be
 better  utilisation  of  the  Employment
 Exchanges.

 In  another  paper  submitted  by  this
 Ministry  some  time  ago,  there  is  a
 table  from  which  we  find  that  the
 vacancies  were  notified  from  only  about
 i6  per  cent  of  the  registered  names
 The  percentage  is  going  down  and  +
 think  it  is  only  I3  per  cent.  now,  of
 the  total  number  The  number  of
 registrations  is  near  about  3  lakhs
 and  the  vacancies  notified  are  only
 about  6°6  per  cent  of  that.  And,
 that  number  has  been  gradually
 coming  down.

 But  more  revealing  78  the  number
 of  placements.  Only  a  little  more
 than  30  per  cent  of  the  persons  re-
 gistered  could  secure  jobs  through
 the  Employment  Exchange.  If  the
 performance  of  these  Employment
 Exchanges  is  only  to  that  extent—
 yust  a  little  more  than  I0  per  cent  of
 the  job-seckers  who  register  their
 names  with  the  Exchanges  could  get
 johs—then,  how  do  you  expect  that
 there  would  be  proper  utilisation  of
 the  Employment  Exchanges  simply
 beeause  of  this  Bill  which  makes  it
 obligatory  on  the  employer—private
 sector  or  public  sector—to  notify
 vacancies  to  the  Employment  Ex-
 changes.



 {Shri  A.  C.  Guha]
 _I  think  there  should  be  a  proper

 exomination  why  only  just  a  little
 over  0  per  cent  of  the  job-seekers
 coule  secure  jobs  through  Exchanges.
 The  number  should  be  at  least  50
 per  cent.  because  other  posts  are  aiso
 filled  up  but  not  with  the  help  of
 the  Employment  Exchanges.  Why?

 This  Report  also  mentions’  that
 some  of  the  Government  employers
 or  semi-Government  employers  do  not
 take  the  help  of  the  Exchanges  as
 desired.  Class  IV  staff  of  the  Rail-
 ways  are  not  recruited  through  the
 Employment  Exchanges.  Some  of  the
 local  self-government  institutions,  the
 m-wicipalities  and  district  boards  also
 do  not  recruit  their  staif  through  the
 Fmployment  Exchanges.  So,  some-
 thing  should  be  done  to  compel  at
 leas{  the  government  employers  and
 semi-government  employers  to  recruit
 their  staff  through  these  Exchanges.

 This  Report  has  also  admitted  that
 these  Employment  Exchanges  have
 not  been  very  much  of  a  success;  they
 have  been  only  a  moderate  success.
 Why  has  it  been  &  moderate  success
 only  inspite  of  so  many  years’  work-
 ing  and  inspite  of  unemployment  go-
 ing  up  year  by  year?  There  should
 have  been  better  utilisation  of  the
 Employment  Exchanges.

 It  has  also  been  recommended  in
 this  Report  that  the  Employment  Ex-
 change  organisation  should  be  made
 permanent.  I  do  not  know  whether
 that  has  been  done.  You  cannot  get
 a  good  establishment  run  by  tempo-
 rary  hands.  If  that  portion  of  the  re-
 commendation  has  been  implemented
 that  is  all  right.  But  my  impression
 is  that  it  has  not  been  done.  After
 the  transfer  of  the  Employment  Ex-
 changes  from  the  Central  Govern-
 ment  to  the  State  Governments,  the
 conditions  of  service  have  deteriorat-
 ed  very  much  and  created  discontent
 emong  the  staff  of  these  Exchanges.
 That  also  should  be  looked  into  if

 the  Minister  expects  that  proper  ser-
 vice  should  be  derived  from  them.

 i  also  want  to  point  out  that  only
 about  25  per  cent  of  the  job-seekers
 register  their  names  with  the  Em-
 ployment  Exchanges.  I  am  not  sure
 of  the  figure  and  the  hon.  Minister
 may  give  the  correct  figure  if  I  am
 wrong.  Why  do  75  per  cent  of  the
 job-seekers  not  register  their  names
 with  the  Employment  Exchanges?
 Because  they  have  not  any  hope  of
 securing  a  job  through  these  Ex-
 changes.  So,  the  real  issue  is  to  in-
 crease  the  efficiency  and  usefulness
 ot  these  Exchanges.  It  is  no  use
 making  it  obligatory  for  the  employ-
 ers  to  notify  the  Exchanges,  telling
 them  at  the  same  time  that  they  have
 no  obligation  to  recruit  their  staff
 through  the  Employment  Exchanges.
 That  will  lead  to  further  non-utilisa-
 tion  of  the  Employment  Exchange
 machinery  and  not  its  proper  utilisa-
 ticn.

 I  do  not  know  what  is  the  present
 position  regarding  public  sector  estab-
 Jishments,  the  Corporations  and
 attached  offices.  I  do  not  know  whe-
 ther  Government  have  issued  any
 directive  to  them  that  all  recruit-
 ment  should  be  done  through  the
 Empicyment  Exchanges.  So  far,  I
 may  say  that  the  public  is  not  quite
 happy  about  the  method  of  recruit-
 ment  in  Government  corporations
 and  in  attached  offices.  All  sorts  of
 nepotism  are  al!.ged-—at  least  rumours
 of  them  and  GL  corrupt  practices  are
 current  among  the  public.  That  also
 should  be  properly  examined.

 Shri  Tyagi:  Is  there  any  instruction
 that  they  must  take  their  staff  only
 through  the  Exchange?  Why  are  you
 taking  away  that  power  according  to
 your  Bill?

 Shri  Abid  All:  That  they  will  cover
 by  departmental  instructions.

 Shri  A.  C.  Guha:  There  is  another
 suggestion  in  this  Report—that  is  to
 set  up  Advisory  Committees  with  all
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 might  be  a  proper  check

 orking  of  these  Exchanges

 tT  am  now  coming  to  the  piovisions
 of  the  Bill.  In  clause  2(g),  the  defi-
 tition  of  a  private  sector  establish-
 ment  ts,

 a.

 ह  “establishment  m  private
 sector”  means  an  establishment
 which  is  not  an  establishment  in
 public  sector  and  where  ordi-
 narily  twenty-five  or  more  per-
 sons  are  employed  to  work  for
 remuneration;’

 8  z  4

 I  feel  that  the  number  25  te  tou
 small  It  is  no  use  making  the  Bill
 too  wide  It  would  be  better  to  make
 it  more  effective  even  if  its  scope  is
 restricted  If  establishments  that  are
 employing  25  persons  are  included  in
 this  Bill,  this  Bil]  may  also  meet  the
 same  fate  as  the  Minimum  Wages  Act
 when  it  was  sought  to  be  implement-
 ed  in  the  agricultural  sector  Out  of
 these  25,  some  5  or  8  may  be  un-
 skilled  labour,  which  will  not  be
 covered  under  this  Bill  Or,  if  all  the
 25  are  unskilled,  what  happens?
 There  should  be’  some  provision  that
 whatever  the  number  that  is  fixed,  it
 should  not  include  the  unskilled  An
 amendment  to  that  effect  may  be  put
 an  by  the  hon  Minister  Otherwise,
 if  it  is  left  ws  it  i3,  it  will  create  some
 technical  difficulties  in  the  working
 of  the  Bill.  I  also  feel  that  the
 number  should  at  least  be  50,  and  not
 2.

 I  am  not  quite  satisfied  with  the
 provision  to  exclude  all  the  unskilled
 labourers  from  the  provisions  of  this
 Bill.  In  para  191  of  the  report,  they

 Notification  of

 might  be  prescribed  for  the  purpose,
 ahewing  the  total  staff  strength  at  the
 end  of  the  six-monthly  period,  the
 number  of  vacancies,  including  those
 ix  the  unskilled  categories  that
 octurred  during  the  period,  the
 ménner  of  their  filling  and  a  forecast
 of  likely  increase  or  decrease  in  the
 styff  during  the  next  six  months”.  So,
 the  report  says  “including  unskilled
 categories"  Then  why  should  they
 be  kept  out  of  this  Bill?  So,  if  you
 eaver  one  establishment,  then  the
 enulre  staff  of  that  establishment,
 skilled  and  unskilled,  should  be
 covered  There  should  not  be  any
 dys¢rimination  in  favour  or
 against  unskilled  labour  A  skilled
 japourer  finds  :t  rather  easy  to  secure
 a  Job  The  unskilled  finds  it  difficult.
 Tne  Government  agencies  should  help
 the  weaker  persons  and  the  more
 deserving  persons  than  those  who  are
 in  a  better  position  So,  I  think  the
 upskilled  labour  should  not  be  ex-
 cluded  from  the  provisions  of  this
 Bill

 J  now  come  to  clause  4(4)  which
 reads:

 “Nothing  in  sub-sections  (l)  and
 (2)  shall  be  deemed  to  im-
 pose  any  obligation  upon  any
 employer  to  recruit  any  per-
 son  through  the  employment
 exchange  to  fill  any  vacancy
 merely  because  that  vacancy
 has  been  notified  under  any
 of  those  sub-sections.”

 The  hon  Minister  has  quoted  the
 relevant  recommendation  from  this
 report  but,  there  also  he  must  have
 noted  these  words  In  para  267,  the
 words  are:

 “Though  we  have  not,  for  the
 present,  recommended  com-
 pulsion  on  private  employers
 to  recruit  through  the  Em-
 ployment  Exchanges...”
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 Government  shoulg  leave  that  provi-
 sion  altogether  out  of  the  scope  of  thus
 Bill  The  Government  §  should  at
 least  take  some  enabling  authority  80
 that  in  certain  cases  where  necessary
 or  desirable,  it  may  impose  this  obh-
 gation  on  certain  categories  of  esta-
 bhshments  to  recruit  their  staff
 through  the  employment  exchanges
 There  may  not  be  a  general  obliga-
 thon  of  that  nature  but  m_  certain
 cases  Government  should  at  least
 have  the  power

 My  hon  frend,  Shri  Tyag,  has
 objected  to  this  obligation  of  a  pri-
 vate  employer  to  notify  to  the  ex-
 change  We  are  hving  in  a  welfare
 State  Of  course  our  Fundamental
 Rights  had  been  protected  under  the
 Constitution  But  a  welfare  State
 means  also  certain  restrictions  on  in-
 dividual  whims  and  caprices,  parti-
 cularly  in  matters  affecting  the  econo-
 mic  life  of  the  country  Such  res-
 trictions  are  necessary  and  welcome
 to  be  imposed  In  many  legislations
 such  restrictions  have  been  unposed  on
 the  financial  activities  of  private  per-
 sons  From  that  point  of  view,  I
 welcome  this  Bill  but  I  think  this
 will  not  really  serve  the  purpose  of
 making  the  employment  exchanges
 ™ore  popular  or  better  utilised  un-
 Jess  we  make  provision  for  some  sort
 of  compulsory  recruitrfent  in  certain

 cases

 If  thig  Bill  w  passed  in  this  form,  I
 think  the  Government  establishments
 in  the  pubhe  sector  will  be  out  of

 boung  to  recruit  ther  staff  through

 there  may  not  be  any  deviation.  He
 should  also  make  further  enquiries
 into  the  method  of  recruitment  in  the
 public  sector  industrial  units  and  also
 in  the  attached  offices  of  the  Govern-
 ment.

 Before  concluding,  I  must  say  one
 thing  about  my  own  State  In  West
 Bengal,  the  unemployment  problem  Is
 the  most  acute—particularly,
 problem  of  the  educated  unemployed
 There  is  a  sense  of  grievance  §  in
 Bengal  that  even  in  mdustnal  units
 run  by  the  Central  Government  in
 West

 pense!
 Bengali  young  men  do

 not  get  proper  chance  There  may  be
 some  allegations  from  the  managerg
 there  that  Bengali  youths  are  not
 suitable  But  even  if  they  are  not,
 they  have  to  be  made  suitable  for  the
 yob  0  herwise,  the  whole  economy  of
 West  Bengal  will  go  rot  and  with  that
 will  go  the  economy  of  India  as  8
 whole  The  Bengal:  youths  must  have
 an  assurance  that  they  will  get  a  falr
 chance  of  employment  in  these  estab-
 lshments  which  are  at  least  situated
 in  West  Bengal  i  do  not  say  that
 there  should  be  exclusive  reservation
 and  I  would  never  advocate  any  such
 thing  But  they  should  get  a  fair
 chance  and  thow  who  are  in  charge
 of  those  es‘ablishments  should  be
 told  that  the  young  men  coming  from
 the  respective  States  should  get  the
 first  preference  over  those  coming
 from  other  States

 g

 Shri  Balkrishna  Wasik  (Bhandara
 —Reverved—Sch  Castes)  rose-—

 Mr.  Chairman:  I  gather  that  Shri
 ‘Wasnik  will  not  be  here  tomorrow.
 He  wil]  be  brief
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 Shri  K.  N.  Pandey:  My  name  is
 there  and  yet  I  am  being  ignored.

 Mr.  Chairman:  But  a  request  has
 this  section  of  the

 Mr.  Chairman:  It  goes  onYor  about
 an  hour  and  &  haif  tomorrow.  The
 hon,  Member  will  have  a  chance.

 Shri  Balkrishna  Wasnik:  Mr.  Chair-
 man,  I  have  listened  very  carefully  to
 the  Minister's  speech  while  he  moved
 this  Bill.  The  Objects  and  Reasous

 the  very  purpose  of  this  Bil)  and,  I
 think,  unless  they  are  corrected  no
 useful  purpose  will  be  served.

 this  number  25  has  been  kept.  I  do
 not  understand  the  reasons  for  fixing
 the  number  here  as  25.  As  a  matter
 of  fact,  when  in  the  very  definition  of
 “factories”  in  the  Factories  Act  we
 have  kept  the  number  as  I0  and  20,
 why  should  it  be  25  here?  We  also
 know  that  the  employers  who  come
 under  the  Factories  Act  submit  re-
 ports  and  other  things,  Therefore,
 that  number  is  prescribed  here  also
 I  think  it  will  serve  the  proper  pur-
 pore.

 Then,  in  sub-clause  (९)  of  clause
 3  of  this  Bill  it  is  said  that  this  Act
 shall  not  apply  in  relation  to  vacan-
 cies  in  any  employment  the  total
 duration  of  which  is  less  than  three
 months.  I  would  like  to  tell  you,  Sir,
 that  in  many  establishments  the  em-
 ployers  engage  employees  for  &
 period  less  than  three  months  because
 thereby  they  can  avoid  many  provi-
 sions  that  come  under  the  Factories

 P
 this  Bill  also,  they  will  always  ty
 to  employ  people  for  less  than  three
 months  and  never  try  to  employ  them

 than  three
 ¥

 Again,  in  the  very  same  clause,  in
 (2)  (b)  it  is  said:  “vacancies  in  an
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 {Shri  Balkrishna  Wasnik.]
 About  sub-clause  (4)  under  clause

 4  of  this  Bill  much  has  been  said  by
 ‘Shri  Tyagi  and  I  do  not  want  to  re-
 peat:all  those  things,  I  am  of  this
 opinion  that  if  this  clause  is  allowed
 to  remain  in  this  Bill  this  Bill  will
 not  be  able  to  do  what  is  desired  of
 it.  Therefore,  if  we  want  to  make
 this  Bill  effective  I  would  suggest
 that  this  sub-clause  4  should  be  taken
 away  from  this  Bill.

 of  Vacancies)  Biil

 BUSINESS  ADVISORY  COMMITTEE

 THIRTY-NINTH  REPORT

 Shri  Rane  (Buldana):  Sir,  I  beg  to
 present  the  Thirty-ninth  Report  of
 the  Business  Advisory  Committee.

 7.05  hrs.
 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  the
 4th  August,  959|Sravana  13,  488
 (Saka).
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 24
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 of  trade  with
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 lovakia  and  Japan  .
 25  Coal  Mines  Rescue  Rules.
 26

 Cpe
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 42  Training  1m  lragi  Natio
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 bay.  .
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 and  lighthouse  equip-
 ment

 46  Additonal  fists  for  M.Ps,
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 of  Punyab

 Film  on  untouchability

 bar  shen  =
 of  Indians

 tom  Ceylon.
 4
 we

 €1

 62
 6a-63,



 263

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.
 No,

 7
 8

 32

 ae

 Subject

 Industry
 Development  of

 Hand-
 Bom

 Manufacture  of  rubber
 goods,

 Import  licences  न

 Sindri  Fertilizers  and
 Chemicals  Ltd.  .

 —
 persons  from

 Resources  for  the  Second
 Five  Year  Pian  .

 Indianisation  of  fore.gn
 firms  .

 Carpet  Industry
 Anti-Indian  =  broadcasts

 from  Pakistan
 Training  in  watch  manu-

 facture.  <
 Automatic  Looms
 Manufacture  of  watchss
 Manufacture  of  —  lathes

 by  Hindustan
 Tools

 Working  Group  on  In-
 dustrial  Cooperatives

 Atomic  Fuel  Fabrication
 Plant

 Unemployed  Graduates
 registered  with  Em-
 ployment  Exchanges

 Indian  visitors  to  Pakistan
 Industrial  Estate  at  Agra
 Industrial  Estate  at  Batala
 Tungsten  carbide
 Central  Assistance

 Punjab.
 Texnile  fabrics
 Uranium  findin  Sikar
 Power  Projects  in  Bom-

 bay  State,
 Central  Schemes

 Bombay  State
 Barter  agreement

 U.S
 Import  of  tubes

 tyre;
 Edinburgh  film  festiva]
 Third  H  Mini.

 tere  Conferene  "

 in

 with

 and

 erence

 (Dam  Deassr]

 Couns

 264
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.

 U.S.Q.  Subject  Conusmne
 No,

 34  37th  ~=Indian
 Conference  .  .  78

 35  Employment for  Workers  nr
 36  Typewriters  in  Govern-
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 placed  persons  .  84

 44  Dailies  and  periodicals  .  Bs-86
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 ginin  Ceylon.  86
 46  Daihes  published  in

 Madhya  Pradesh  87
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 49  Rate  Earths  Lid  ,Alwaye  88—9I
 50  Assault  on  Indian  stud-

 dentin  U.K.  ,  97-92
 Sn  Industral  survey  of  Him-

 achal  Pradesh  92
 52  Cattle  bunal  in  Hima-

 chal  Pradesh  =  without
 skinning  92-92

 53  Electrificanon  of  staff
 quarters  at  Dhansbad  93

 34  Ghattu  and  Purana  Re-
 fugee  Colony  .  994

 55  Bicycles  94-95
 56  Maniganese  possoning  in

 Mines  95
 $7  Press  Information  Bu-

 reauat  Hyderabad  96
 58  Expon  of  power  alcohol

 fomU.0.  96
 §9  Disposal  of  cvacuce  pro-

 perties  m  New  De’  द 1
 60  Factories  in  Dethi  one
 61  Export  of  pashmina  wool  98-99
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 WRITTEN  ANSWERS  TO
 QUESTIONS-—contd.

 U.S.Q.  Subject
 No.

 64  Cattle  lifting  by  Pakis-
 tanis

 6§  Prizes  for  Hinds  Films  :
 66  Government  advertise-

 ments
 67  Accommodation  for

 Government  employee:
 in  Delhi  :

 68  Arrest  of  farmers  at
 Delhi.

 स्ठधतएबॉइ,  in  “Tripuri”
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 cutta  Py
 70  «Manufacture  of  indus-

 trial  machinery
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 .

 gz  All  India  Sericulture
 Training  Instutute,
 Mysore

 73  Development  of  hilly
 regions  of  Punjab

 74  Manufacture  of  clectric
 goods

 75  Land  for  University  of
 Delhi  .

 OBITUARY  REFERENCES  .
 The  Speaker  made  references

 to  the  passing  away  of  Shri
 P,  C.  Bost,  who  was  a

 stung member  of  Lok  Sabha.  sal Shin  M  D.  Ramaswam  who
 was  a  member  of  the  former

 —
 Legislative  Assem-

 bl  vo  .
 Thereafter  Members  stood  in

 silence  for  4  munutc  डक  2
 mark  of  respect.

 MOTIONS  FOR  ADJOURN-
 MENT  .  A  न

 The  Speaker  withheld  —  his
 consent  to  the  moving  of  the
 following  three  adjournment
 motions  given  notice  of  by
 the  members  shown  against
 them  —

 @  Alleged  fail  Notices  by
 ure  of  the  Sarvashri

 (Dany  Drosef]

 Cor  uMNs

 08—  27

 Central  Govern-  A.K.  Gopalan, ment  to  con-  ‘T.C.N.  Men-
 trolthe  anmua-  on,  P.  Ty

 to  have  been  P,  K.  Vanu-
 created  by  the  devan  Nair,
 Vimochana  ४.  PR
 Samer  Samiti  and  Ss.  Bar

 Corumns
 MOTIONS  FOR  ADJOURN-

 MENT—comrd.
 7

 in  Keralaafter  wara  Iyer.
 the  dissmussal
 af  the  State
 Government
 there.

 (is)  Alleged  fail-  Notices  ७
 ure  ofthe  Gov-  Sarvashri
 emment  to  Bray
 control  the  =  Singh,  है.  M.
 rising  prices  Banerjee,
 4

 suger  in
 a

 ह:  K.
 the  country.  i

 and M.  Elias,
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 9  under
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 121-36,  749
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 Bill,  195d  was  extended  upto
 r3th  August,  959

 148-49,

 esh  lransfer  uf
 Territories)  Bill

 (:)  The  Rajasthan  and  Madhya
 P

 (ay  The  Wabkf  (Aniendmen)
 Rall

 (3)  The  Public  Wakts  a  lens
 sion  of  Limutation  Hull

 BILL  PASSID  349—226
 The  Mimster  of  Labour  and

 Lmplovment  and  Planning
 (She  Nanda)  moved  for  the

 ame  =  %
 the  Road

 sport  Orporations
 (Amendment)  ill.  The
 motion  was  adopted  =  After
 clause-by-clause  =considert-
 tion  the  Hill  was  passed

 BILL  UNDER  CONSIDERA-
 TION  .  226—59

 The  Minter  of  Labour
 ning joyment

 =
 Nanda)  moved  that

 ‘Compulsory  Ni
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 BILL  UNDER  CONSIDERA-
 TION—<ontd.

 of  Vacan  cies)  Bill  be  taken
 into  comederatiun,  The
 discussion  was  nut

 .

 REPORT  OF  BUSINESS  AD-
 VISORY  COMMITTEE
 PRESENTED  .  *
 Thirty-ninth  Report  was

 presented.

 435LSD—7

 [Dany  Diczsr)

 CoLumns  AGENDA  FOR  TUESDAY,
 AUGUST  4,  959)SRAVANA
 ‘13s  8888  (SAKA)—

 Further  discussion  on  the
 motion  ty  consider  and
 passing  of  the  Employment
 Exchaiges  (Compulsory
 Neutthe@uen  oi  Vacancies)
 Bik  and  cunsideraen  and

 260  Passing  of  the  Indian  Elec-
 triaty  (Amendment,  Bill,  as
 repuried  by  the  Juat  (जान
 mitice.
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